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NOTE BY THE SECRETARIAT

Under Article 102 of the Charter of the United Nations every treaty and every international agree-
ment entered into by any Member of the United Nations after the coming into force of the Charter shall,
as soon as possible, be registered with the Secretariat and published by it. Furthermore, no party to
a treaty or international agreement subject to registration which has not been registered may invoke
that treaty or agreement before any organ of the United Nations. The General Assembly by resolu-
tion 97 (I) established regulations to give effect to Article 102 of the Charter (see text of the regula-
tions, Vol. 76, p. XVIII).

The terms “‘treaty” and “international agreement” have not been defined either in the Charter
or in the regulations, and the Secretariat follows the principle that it acts in accordance with the
position of the Member State submitting an instrument for registration that so far as that party
is concerned the instrument is a treaty or an international agreement within the meaning of Article 102.
Registration. of an instrument submitted by a Member State, therefore, does not imply a judgement
by the Sccretariat on the naturc of the instrument, the status of a party or any similar question.
It is the understanding of the Secretariat that its action does not confer on the instrument the status
of a treaty or an international agreemcnt if it does not already have that status and does not confer ona
party a status which it would not otherwise have.

*
* *

Unless otherwise indicated, the translations of the original texts of treaties, etc., published in
this Series have been made by the Secretariat of the United Nations.

NOTE DU SECRETARIAT

Aux termes de I’Article 102 de la Charte des Nations Unies, tout traité ou accord international
conclu par un Membre des Nations Unies aprés I'entrée en vigueur de la Charte sera, le plus tét possible,
enregistré au Secrétariat et publié par lui. De plus, aucune partie i un traité ou accord international
qui aurait di étre enregistré mais ne 'a pas été ne pourra invoquer ledit traité ou accord devant
un organe des Nations Unies. Par sa résolution 97 (I), I'Assemblée générale a adopté un réglement
destiné a mettre en application I'Article 102 de la Charte (voir texte du réglement, vol. 76, p. XIX).

Le terme « traité » et 'expression « accord international » n'ont été définis ni dans la Charte ni
dans le réglement et le Secrétariat a pris comme prmc1pe des'en tenira la posmon adoptée a cet égard
par I'Etat Membre qui a présenté l'instrument a l'enregistrement, & savoir que pour autant qu’il
s'agit de cet Etat comme partie contractante l'instrument constitue un traité ou un accord internatio-
nal au sens de I’ Article 102. Il s’ensuit que I’enregistrement d’un instrument présenté par un Etat Mem-
bre n’implique, de la part du Secrétariat, aucun jugement sur la nature de I'instrument, le statut d’une
partie ou toute autre question similaire. Le Secrétariat considére donc que les actes qu'il pourrait étre
amené A accomplir ne conférent pas 4 un instrument la qualité de « traité» ou d’« accord internatio-
nal » si cet instrument n’a pas dé)ja cette qualité, et qu’ils ne conférent pas & une partie un statut que,
par ailleurs, elle ne posséderait pas.

*
* *

Sauf indication contraire, les traductions des textes originaux des traités, etc., publiés dans ce
Recueil ont été établies par le Secrétariat de I’Organisation des Nations Unies.
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No. 9262. INTERNATIONAL COFFEE AGREEMENT, 1968;:2,
OPENEH FOR SIGNATURE AT NEW YORK FROM 18
TO 31 MARCH 1968

PREAMBLE

The Governments Parties to this Agreement,

Recognizing the exceptional importance of coffee to the economies of many
countries which are largely dependent upon this commodity for their export
earnings and thus for the continuation of their development programmes in the
social and economic fields;

Considering that close international co-operation on coffee marketing will
stimulate the economic diversification and development of coffee-producing
countries and thus contribute to a strengthening of the political and economic
bonds between producers and consumers;

Finding reason to expect a tendency toward persistent disequilibrium
between production and consumption, accumulation of burdensome stocks,
and pronounced fluctuations in prices, which can be harmful both to producers
and to consumers;

Believing that, in the absence of international measures, this situation cannot
be corrected by normal market forces; and

Noting the renegotiation by the International Coffee Council of the Inter-
national Coffee Agreement, 196232

1 The Agreement was approved by the International Coffee Council in resolution number 164,
-adopted on 19 February 1968 at the twenty-third plenary meeting of its eleventh session (3rd part),
held at London from 15 to 19 February 1968. In that resolution, referring to the fact that the
International Coffee Agreement, 1962 (see footnote 3 below), was due to expire on 30 September 1968,
and that under the provisions of paragraph (2) of article 7 it had been renegotiated to continue on the
basis of an agreed text, the Council resolved, infer alia, *‘to approve for submission to the Contracting -
Parties for signature, the proposed International Coffee Agreement, 1968, as contained in documents
ICC-11-26, Rev.1 and ICC-11-26, Rev.1, Add.1 and as amended and corrected by document ICC-11-32,
the definitive text of which shall be authenticated by the Executive Director in consultation with a
Drafting Group composed of Brazil, Colombia, OAMCAF and the United States’.

On 6 March 1968, the Executive Director of the International Coffee Organization transmitted
to the Secretary-General of the United Nations, the authenticated text of the Agreement in the
English, French, Portuguese and Spanish languages, requesting him to establish the authentic text
in the Russian language. The Agreement, in all five authentic languages, was opened for signature
at the Headquarters of the United Nations, New York, on 18 March 1968.

2 The Agreement came into force provisionally on 1 October 1968, in accordance with article 62,
paragraphs (1) and (2), among the Governments representing at least twenty exporting Members
and at least ten importing Members, each of the two categories holding at least 80 per cent of the
votes as distributed in Annex C, that had by that date deposited with the Secretary-General their
instruments of approval, ratification or acceptance or had notified him, pursuant to paragraph (2)
of article 62, of an undertaking to apply the Agreement provisionally and to seek approval, ratification
or acceptance thereof in according with their constitutional procedures, as rapidly as possible. For
the list of the States concerned, see p. 250 of this volume.

3 United Nations, Treaty Series, Vol. 469, p. 169; for subsequent actions relating to this Agreement,
see references in Cumulative Indexes Nos. 5 to 7, as well as Annex A in volumes 555, 583, 588, 595, 598,
607, 608, 620 and 635.
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Ne 9262. ACCORD INTERNATIONAL DE 1968 SUR LE
CAFEL2 OUVERT A LA SIGNATURE A NEW YORK
DU 18 AU 31 MARS 1968

PREAMBULE

Les gouvernements Parties au présent Accord,

Reconnaissant que le café revét une importance exceptionnelle pour I'écono-
mie de beaucoup de pays, qui dépendent dans une large mesure de ce produit pour
leurs recettes d’exportation et par conséquent pour continuer leurs programmes de
développement social et économique;

Considérant qu’une étroite coopération internationale dans le domaine de la
distribution du café encouragera les pays producteurs de café a diversifier leur
production et a développer leur économie, et contribuera ainsi a renforcer les
liens politiques et économiques entre producteurs et consommateurs;

Fondés a craindre que la tendance ne soit au déséquilibre chronique entre la
production et la consommation, 4 'accumulation de stocks qui sont une lourde
charge, et a d’amples fluctuations de prix, situation préjudiciable aux producteurs
comme aux consommateurs;

Ne pensant pas que le jeu normal des forces du marché puisse, sans mesures
internationales, corriger cet état de choses; et

Prenant note de la nouvelle négociation, par le Conseil international du Café,
de I’Accord international de 1962 sur le Café?,

! L’Accord a été approuvé par le Conseil international du café dans sa résolution n® 164, adoptée
le 19 février 1968 a la 23¢ séance pléniére de sa onziéme session (3¢ partie), tenue & Londres du 15 au
19 février 1968. Dans cette résolution, notant que I’Accord international de 1962 (voir note 3 ci-dessous)
sur le café devait venir a expiration le 30 septembre 1968, et qu’en vertu des dispositions du para-
graphe 2 de l'article 7 il avait été décidé de le reconduire sur la base d’un texte agréé, le Conseil a décidé,
notamment, «d’approuver, afin qu’il soit soumis pour signature aux parties contractantes, le texte
proposé pour I'Accord international de 1968 sur le café, tel qu’il figure dans les documents 1CC-11-26,
Rev.1et ICC-11-26, Rev.1, Add.1 et tel qu’il a été modifié et rectifié par le document ICC-11-32, le texte
définitif devant étre authentifié par le Directeur exécutif en consultation avec un groupe de rédaction
composé du Brésil, de la Colombie, des Etats-Unis et de 'OAMCAF ».

Le 6 mars 1968, le Directeur exécutif de I'Organisation internationale du café a communiqué au
Secrétaire général de 1'Organisation des Nations Unies les versions anglaise, espagnole, franqcaise et
portugaise du texte authentifié de I'’Accord en le priant d’établir le texte faisant foi en langue russe.
L’Accord a été ouvert a la signature dans les cinq langues faisant foi, au Siége de I'Organisation des
Nations Unies,

2 L’Accord est entré provisoirement en vigueur le 1er octobre 1968, conformément aux para-
graphes 1 et 2 de l'article 62, entre les gouvernements représentant au minimum 20 membres exporta-
teurs et au minimum 10 membres importateurs — chacune des deux catégories détenant au minimum
80 pour cent des voix, réparties de la maniére indiquée & ’annexe C —, qui avaient i la date susmention-
née déposé auprés du Secrétaire général leurs instruments d’approbation, de ratification ou d’accep-
tation ou lui avaient notifié, conformément au paragraphe 2 de 'article 62, qu'ils s’engagaient &
appliquer provisoirement les dispositions de I’Accord et & chercher 4 obtenir aussi rapidement que
possible, conformément a leur procédure constitutionnelle, I’approbation, la ratification ou 'accepta-
tion de I’Accord. Voir la liste des Etats intéressés 4 la page 251 du présent volume.

3 Nations Unies, Recueil des Traités, vol. 469, p. 169 ; pour les faits ultérieurs concernant cet Accord,
voir les références données dans les Index cumulatifs n°s § 4 7, ainsi que I’Annexe A des volumes 553,
583, 588, 595, 598, 607, 608, 620 et 635.
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Have agreed as follows:

CHAPTER I
OBJECTIVES
Article 1
OBJECTIVES

The objectives of the Agreement are:

(1) to achieve a reasonable balance between supply and demand on a basis
which will assure adequate supplies of coffee to consumers and markets for coffee
to producers at equitable prices and which will bring about long-term equilibrium
between production and consumption;

(2) to alleviate the serious hardship caused by burdensome surpluses and
excessive fluctuations in the prices of coffee which are harmful both to producers
and to consumers;

(3) to contribute to the development of productive resources and to the
promotion and maintenance of employment and income in the Member countries,
thereby helping to bring about fair wages, higher living standards, and better
working conditions;

(4) to assist in increasing the purchasing power of coffee-exporting countries
by keeping prices at equitable levels and by increasing consumption;

(5) to encourage the consumption of coffee by every possible means; and

(6) in general, in recognition of the relationship of the trade in coffee to the
economic stability of markets for industrial products, to further international
co-operation in connexion with world coffee problems.

CHAPTER 11
DEFINITIONS
Article 2

DEFINITIONS

For the purposes of the Agreement:

(1) “Coffee” means the beans and berries of the coffee tree, whether
parchment, green or roasted, and includes ground, decaffeinated, liquid and
soluble coffee. These terms shall have the following meaning:

(a) “green coffee” means all coffee in the naked bean form before roasting;

No. 9262
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Sont convenus de ce qui suit:

CHAPITRE PREMIER
OBJECTIFS
Article premier
OBJECTIFS

Les objectifs de I’Accord sont:

1) De réaliser un équilibre judicieux entre 'offre et la demande de café, dans
des conditions qui assureront aux consommateurs un ravitaillement suffisant et
aux producteurs des débouchés a des prix équitables, et qui entraineront un
équilibre a long terme entre la production et la consommation;

2) D’alléger les graves difficultés que provoquent la lourde charge des
excédents et les fluctuations excessives des prix du café, ce qui est préjudiciable
aux producteurs comme aux consommateurs;

3) De contribuer a mettre en valeur les ressources productives, a élever et
maintenir ’emploi et le revenu dans les pays Membres, et d’aider ainsi a y réaliser
des salaires équitables, un plus haut niveau de vie et de meilleures conditions de
travail;

4) D’aider a augmenter le pouvoir d’achat des pays exportateurs de café,
en maintenant les prix a un niveau équitable et en augmentant la consommation;

5) D’encourager la consommation du café par tous les moyens possibles; et

6) D'une facon générale et compte tenu des liens qui existent entre le
commerce du café et la stabilité économique des marchés ouverts aux produits
industriels, de favoriser la coopération internationale dans le domaine des
problémes mondiaux du café.

CHAPITRE 11
DEFINITIONS
Article 2

DEFINITIONS

Aux fins de I’Accord:

1) «Cafén» désigne le grain et la cerise du caféier, qu’il s’agisse de café en
parche, de café vert ou de café torréfié, et comprend le café moulu, le café
décaféiné, le café liquide et le café soluble. Ces termes ont la signification suivante:

a) «Café vert» désigne tout café en grain, déparché, avant torréfaction;

Ne 9262
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(b) ‘‘coffee berries” means the complete fruit of the coffee tree; to find the
equivalent of coffee berries to green coffee, multiply the net weight of the
dried coffee berries by 0.50;

(c) ‘“‘parchment coffee’”’ means the green coffee bean contained in the parchment
skin; to find the equivalent of parchment coffee to green coffee, multiply the
net weight of the parchment coffee by 0.80;

(d) “‘roasted coffee” means green coffee roasted to any degree and includes
ground coffee; to find the equivalent of roasted coffee to green coffee, multiply
the net weight of roasted coffee by 1.19;

() ‘“decaffeinated coffee’” means green, roasted or soluble coffee from which
caffein has been extracted; to find the equivalent of decaffeinated coffee to
green coffee, multiply the net weight of the decaffeinated coffee in green,
roasted or soluble form by 1.00, 1.19 or 3.00 respectively;

(f) ‘liquid coffee” means the water-soluble solids derived from roasted coffee
and put into liquid form; to find the equivalent of liquid to green coffee,
multiply the net weight of the dried coffee solids contained in the liquid
coffee by 3.00;

(g) “‘soluble coffee” means the dried water-soluble solids derived from roasted
coffee; to find the equivalent of soluble coffee to green coffee, multiply the net
weight of the soluble coffee by 3.00.

»

(2) “Bag” means 60 kilogrammes or 132.276 pounds of green coffee; “ton
means a metric ton of 1,000 kilogrammes or 2,204.6 pounds; and “pound’” means
453.597 grammes. ‘

(8) “‘Coffee year” means the period of one year, from 1 October through 30
September.

(4) “Export of Coffee” means, except as otherwise provided in Article 39,
any shipment of coffee which leaves the territory of the country where the coffee
was grown.

¢

(5) “Organization”, “Council” and ““Board” mean, respectively, the Inter-
national Coffee Organization, the International Coffee Council, and the Executive
Board referred to in Article 7 of the Agreement.

(6) “Member” means a Contracting Party; a dependent territory or territories
in respect of which separate Membership has been declared under Article 4; or
two or more Contracting Parties or dependent territories, or both, which partici-
pate in the Organization as a Member group under Article S or 6.

(7) “Exporting Member” or “‘exporting country’’ means a Member or country,
respectively, which is a net exporter of coffee; that is, whose exports exceed its
imports.

No. 9262
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b} «Cerise de café» désigne le fruit entier du caféier; I'équivalent en café vert du
café en cerise s’obtient en multipliant par 0,50 le poids net des cerises séchées;

¢) «Café en parche» désigne le grain de café vert dans sa parche; I'équivalent en
café vert du café en parche s’obtient en multipliant par 0,80 le poids net du café
en parche;

d) «Café torréfié» désigne le café vert torréfié a un degré quelconque, et comprend
le café moulu; I'équivalent en café vert du café torréfié s’obtient en multipliant
par 1,19 le poids net du café torréfié;

e) «Café décaféiné» désigne le café vert, torréfié ou soluble, aprés extraction de
caféine; I'équivalent en café vert du café décaféiné s’obtient en multipliant par
1, 1,19 ou 3,00, respectivement, le poids net du café décaféiné vert, torréfié
ou soluble;

f) «Café liquide» désigne les solides solubles dans ’eau obtenus & partir du café
torréfié et présentés sous forme liquide; 'équivalent en café vert du café liquide
s’obtient en multipliant par 3,00 le poids net des solides de café déshydratés
contenus dans le café liquide;

g) «Café soluble» désigne les solides, déshydratés et solubles dans 1'eau, obtenus a
partir du café torréfié; I'équivalent en café vert du café soluble s’obtient en
multipliant par 3,00 le poids net du café soluble.

2) «Sac» désigne 60 kg, soit 132,276 livres, de café vert; «tonne» désigne la
tonne métrique de 1000 kg, soit 2204,6 livres; «livre» désigne 453,597 grammes.

3} « Année caféiére» désigne la période de douze mois qui va du 1er octobre
au 30 septembre.

4) «Exportation de café» désigne, sauf si I’Article 39 en dispose autrement,
tout envoi de café qui quitte le territoire ol ce café a été produit.

5) «Organisation» signifie 1'Organisation internationale du Café: « Conseil »
signifie le Conseil international du Café; «Comité» signifie le Comité exécutif,
mentionnés a I’Article 7 de I'Accord.

6) «Membre» signifie: une Partie Contractante; un ou des territoires dépen-
dants déclarés comme Membre séparé en vertu de I’Article 4; plusieurs Parties
Contractantes, plusieurs territoires dépendants, ou plusieurs Parties Contractantes
et territoires dépendants qui font partie de 1'Organisation en tant que groupe
Membre, en vertu des Articles 5 et 6.

7) «Membre exportateur» ou « pays exportateur» désigne respectivement un

Membre ou un pays qui est exportateur net de café, c’est-a dire dont les exportations
dépassent les importations.

Ne 9262
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(8) “Importing Member” or ‘“‘importing country”’ means a Member or
country, respectively, which is a net importer of coffee; that is, whose imports
exceed its exports.

(9) ““Producing Member’’ or “producing country” means a Member or
country, respectively, which grows coffee in commercially significant quantities.

(10) “Distributed simple majority vote” means a majority of the votes
cast by exporting Members present and voting, and a majority of the votes cast
by importing Members present and voting, counted separately.

(11) “Distributed two-thirds majority vote” means a two-thirds majority
of the votes cast by exporting Members present and voting and a two-thirds
majority of the votes cast by importing Members present and voting, counted
separately.

(12) “Entry into force” means, except as otherwise provided, the date on
which the Agreement enters into force, whether provisionally or definitively.

(13) ““Exportable production” means the total production of coffee of an
exporting country in a given coffee year less the amount destined for domestic
consumption in the same year.

(14) ““Availability for export” means the exportable production of an
exporting country in a given coffee year plus accumulated stocks from previous
years.

(15) “Export entitlement” means the total quantity of coffee which a
Member is authorized to export under the various provisions of the Agreement,
but excluding exports which under the provisions of Article 40 are not charged to
quotas.

(16) ““Authorized exports” means actual exports covered by the export
entitlement.

(17) “Permitted exports’” means the sum of authorized exports and exports
which under the provisions of Article 40 are not charged to quotas.
CHAPTER III
MEMBERSHIP
Article 3
MEMBERSHIP IN THE ORGANIZATION

(1) Each Contracting Party, together with those of its dependent territories
to wich the Agreement is extended under paragraph (1) of Article 65, shall consti-
tute a single Member of the Organization, except as otherwise provided under
Articles 4, 5 and 6.

No. 9262
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8) «Membre importateur» ou « pays importateur» désigne respectivement un
Membre ou un pays qui est importateur net de café, c’est-a-dire dont les impor-
tations dépassent les exportations.

9) «Membre producteur» ou «pays producteur» désigne respectivement un
Membre ou un pays qui produit du café en quantités suffisantes pour avoir une
signification commerciale.

10) « Majorité répartie simple» signifie la majorité absolue des voix exprimées
par les Membres exportateurs présents votant, et la majorité absolue des voix
exprimées par Jes Membres importateurs présents votant.

11) «Majorité répartie des deux tiers» signifie les deux tiers des voix exprimées
par les Membres exportateurs présents votant, et Jes deux tiers des voix exprimées
par les Membres importateurs présents votant.

12) «Entrée en vigueur » signifie, sauf indication contraire, Ja date a laquelle
I’Accord entre en vigueur, provisoirement ou définitivement.

13) « Production exportable» désigne Ja production totale de café d’'un pays
exportateur pendant une année caféiére donnée, diminuée de la quantité prévue
pour les besoins de la consommation intérieure pendant la méme année.

14) «Quantités disponibles pour 'exportation» désigne la production expor-
table d’un pays exportateur au cours d'une année caféiére donnée, augmentée des
stocks reportés des années précédentes.

15) «Quantités qu’un Membre a le droit d’exporter sous contingent » désigne
les quantités totales de café qu'un Membre est autorisé a exporter aux termes des
diverses dispositions de I'Accord, a 'exclusion des exportations effectuées hors
contingent conformément aux dispositions de I’Article 40.

16) « Exportations autorisées » désigne les exportations qui ont été réellement
effectuées au titre du paragraphe précédent.

17) « Exportations permises» désigne la somme des exportations autorisées et
des exportations hors contingent effectuées conformément aux dispositions de
V' Article 40.

CHAPITRE III
MEMBRES
Avrticle 3
MEMBRES DE L’ORGANISATION

1)" Chaque Partie Contractante constitue, avec ceux de ses territoires dépen-
dants auxquels I’Accord s’applique en vertu du paragraphe 1 de I’Article 65,
un seu) et méme Membre de ’Organisation, sous réserve des dispositions prévues
aux Articles 4, 5 et 6.
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(2) A Member may change its category of Membership, previously declared
on approval, ratification, acceptance or accession to the Agreement, on such
conditions as the Council may agree.

(3) On application by two or more importing Members for a change in the
form of their participation in the Agreement and/or their representation in the
Organization, and notwithstanding other provisions of the Agreement, the Council
may, after consultation with the Members concerned, determine the condifions
which shall be applicable to such changed participation and/or representation.

Article 4
SEPARATE MEMBERSHIP IN RESPECT OF DEPENDENT TERRITORIES

Any Contracting Party which is a net importer of coffee may, at any time,
by appropriate notification in accordance with paragraph (2) of Article 65, declare
that it is participating in the Organization separately with respect to any of its
dependent territories which are net exporters of coffee and which it designates. In
such case, the metropolitan territory and its non-designated dependent territories
will have a single Membership, and its designated dependent territories, either
individually or collectively as the notification indicates, will have separate
Membership.

Article 5
GROUP MEMBERSHIP UPON JOINING THE ORGANIZATION

(1) Two or more Contracting Parties which are net exporters of coffee may,
by appropriate notification to the Secretary-General of the United Nations at the
time of deposit of their respective instruments of approval, ratification, acceptance
or accession and to the Council, declare that they are joining the Organization as a
Member group. A dependent territory to which the Agreement has been extended
under paragraph (1) of Article 65 may constitute part of such a Member group if
the Government of the State responsible for its international relations has given
appropriate notification thereof under paragraph (2) of Article 65. Such Contract-
ing Parties and dependent territories must satisfy the following conditions:

(a) they shall declare their willingness to accept responsibility for group obligations
in an individual as well as a group capacity;

(b) they shall subsequently provide sufficient evidence to the Council that the
group has the organization necessary to implement a common coffee policy,
and that they have the means of complying, together with the other parties
to the group, with their obligations under the Agreement; and

(¢) they shall subsequently provide evidence to the Council either:
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2) Dans des conditions a convenir par le Conseil, un Membre peut entrer dans
une catégorie différente de celle qu’il a indiquée lorsqu’il a initialement approuvé,
ratifié ou accepté I’Accord, ou adhéré a celui-ci.

3) Si deux ou plusieurs Membres importateurs demandent qu'une modifi-
cation soit apportée dans la nature de leur participation & 1’Accord et/ou de leur
représentation au sein de 1'Organisation, et nonobstant les autres dispositions de
I’Accord, le Conseil peut, aprés avoir consulté les Membres intéressés, fixer les
conditions de cette participation etfou de cette représentation modifiées.

Article 4
PARTICIPATION SEPAREE DE TERRITOIRES DEPENDANTS

Toute Partie Contractante qui est importatrice nette de café peut, a tout
moment, par la notification prévue au paragraphe 2 de I’Article 65, déclarer qu’elle
participe a I'Organisation indépendamment de tout territoire qu’elle spécifie
parmi ses territoires dépendants qui sont exportateurs nets de café. Dans ce cas, le
territoire métropolitain et les territoires dépendants non spécifiés constituent un
seul et méme Membre; et les territoires dépendants spécifiés ont, individuellement
ou collectivement selon les termes de la notification, la qualité de Membre distinct.

Article 5
PARTICIPATION INITIALE EN GROUPE

1) Deux ou plusieurs Parties Contractantes qui sont exportatrices nettes de
café peuvent, par notification adressée au Secrétaire général des Nations Unies lors
du dépét de leurs instruments respectifs d’approbation, de ratification, d’accep-
tation ou d’adhésion ainsi qu’au Conseil, déclarer qu’elles entrent dans 1’Organi-
sation et tant que groupe. Un territoire dépendant auquel 1'Accord s’applique en
vertu du paragraphe 1 de I’Article 65 peut faire partie d'un tel groupe si le
gouvernement de I'Etat qui assure ses relations internationales a adressé la
notification prévue au paragraphe 2 de I’Article 65. Ces Parties Contractantes et
ces territoires dépendants doivent remplir les conditions suivantes:

a) Se déclarer disposés a accepter la responsabilité, aussi bien individuelle que
collective, du respect des obligations de groupe;

b) Prouver par la suite a la satisfaction du Conseil que le groupe a I'organisation
nécessaire a I'application d'une politique commune en matiére de café, et qu'ils
ont les moyens de s’acquitter, conjointement avec les autres membres du groupe,
des obligations que leur impose I’Accord; et

¢) Prouver par la suite au Conseil:
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(i) that they have been recognized as a group in a previous international
coffee agreement ; or

(it) that they have:
(a) a common or co-ordinated commercial and economic policy in relation
to coffee; and
(b) a co-ordinated monetary and financial policy, as well as the organs
necessary for implementing such a policy, so that the Council is
satisfied that the Member group can comply with the spirit of group
membership and the group obligations involved.

(2) The Member group shall constitute a single Member of the Organization,
except that each party to the group shall be treated as if it were a single Member
as regards all matters arising under the following provisions:

(2) Chapters XII, XIIT and XVI;
(b) Articles 10, 11 and 19 of Chapter IV; and
(c) Article 68 of Chapter XX.

(3) The Contracting Parties and dependent territories joining as a Member
group shall specify the Government or organization which will represent them in
the Council as regards all matters arising under the Agreement other than those
specified in paragraph (2) of this Article.

(4) The Member group’s voting rights shall be as follows:

. (a) the Member group shall have the same number of basic votes as a single
Member country joining the Organization in an individual capacity. These
basic votes shall be attributed to and exercised by the Government or
organization representing the group;

(b) in the event of a vote on any matters arising under provisions specified in
paragraph (2) of this Article, the parties to the Member group may exercise
separately the votes attributed to them by the provisions of paragraph (3) of
Article 12 as if each were an individual Member of the Organization, except
for the basic votes, which shall remain attributable only to the Government or
organization representing the group.

(5) Any Contracting Party or dependent territory which is a party to a
Member group may, by notification to the Council, withdraw from that group and
become a separate Member. Such withdrawal shall take effect upon receipt of
the notification by the Council. In case of such withdrawal from a group, or in
case a party to a group ceases, by withdrawal from the Organization or otherwise,
to be such a party, the remaining parties to the group may apply to the Council
to maintain the group, and the group shall continue to exist unless the Council
disapproves the application. If the Member group is dissolved, each former party
to the group will become a separate Member. A Member which has ceased to
be a party to a group may not, as long as the Agreement remains in force, again
become a party to a group.
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i) Soit qu’un précédent accord international sur le Café les a reconnus comme
un groupe,
i) Soit qu'’ils ont:

a) Une politique commerciale et économique commune ou coordonnée en
matiére de café;

b) Une politique monétaire et financiére coordonnée et les organes néces-
saires a I'application de cette politique, de fagon que le Conseil soit assuré
que le groupe peut se conformer a l'esprit de la participation en groupe
et a toutes les obligations collectives qui en découlent.

2) Le groupe Membre constitue un seul et méme Membre de I'Organisation,
étant toutefois entendu que chaque membre du groupe sera traité en Membre
distinct pour toutes les questions qui relévent des dispositions suivants:

a) Chapitres XII, XIII et XVI;
b) Articles 10, 11 et 19 (Chapitre 1V); et
¢) Article 68 (Chapitre XX).

3) Les Parties Contractantes et les territoires dépendants qui entrent en
tant que groupe indiquent le gouvernement ou !’organisation qui les représentera
au Conseil pour toutes les questions dont traite I’Accord, A I'exception de celles
qui sont énumérées au paragraphe 2 du présent Article.

4) Le droit de vote du groupe s’exerce de la fagon suivante:

a) Le groupe Membre a, pour chiffre de base, le méme nombre de voix qu'un seul
pays Membre entré a titre individuel dans I'Organisation. Le gouvernement ou
I'organisation qui représente le groupe regoit ces voix et en dispose;

. b) Au cas ol la question mise aux voix rentre dans le cadre des dispositions

énoncées au paragraphe 2 du présent Article, les divers membres du groupe

peuvent disposer séparément des voix que leur attribue le paragraphe 3 de

I’Article 12, comme si chacun d’eux était un Membre individuel de I'Organi-

sation, sauf que les voix du chiffre de base restent attribuées au pays ou a

l'organisation qui représente le groupe.

5) Toute Partie Contractante ou tout territoire dépendant qui fait partie d’'un
groupe peut, par notification au Conseil, se retirer de ce groupe et devenir Membre
distinct. Ce retrait prend effet lors de la réception de la notification par le Conseil. ‘
Quand un des membres d'un groupe s’en retire ou cesse d'y appartenir parce qu'il
se retire de I'Organisation ou pour une autre raison, les autres membres du groupe
peuvent demander au Conseil de maintenir ce groupe et le groupe conserve son
existence-4 moins que le Conseil ne rejette cette demande. En cas de dissolution du
groupe, chacun de ses ex-membres devient un Membre distinct. Un Membre qui a
cessé d’appartenir 4 un groupe ne peut pas redevenir membre d’un groupe quel-
conque tant que I’Accord reste en vigueur.
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Article 6
SUBSEQUENT GROUP MEMBERSHIP

Two or more exporting Members may, at any time after the Agreement has
entered into force with respect to them, apply to the Council to form a Member
group. The Council shall approve the application if it finds that the Members have-
made a declaration, and have provided evidence, satisfying the requirements of
paragraph (1) of Article5. Uponsuch approval, the Member group shall be subject
to the provisions of paragraphs (2), (3), (4) and (5) of that Article.

CHAPTER 1V
ORGANIZATION AND ADMINISTRATION
Article 7

SEAT AND STRUCTURE OF THE INTERNATIONAL COFFEE ORGANIZATION

(1) The International Coffee Organization established under the 1962
Agreement shall continue in being to administer the provisions and supervise
the operation of the Agreement. i

(2) The seat of the Organization shall' be in London unless the Council by a
distributed two-thirds majority vote decides otherwise.

(3) The Organization shall function through the International Coffee Council,
its Executive Board, its Executive Director and its staff.

Article 8
COMPOSITION OF THE INTERNATIONAL COFFEE COUNCIL

(1) The highest authority of the Organization shall be the International
Coffee Council, which shall consist of all the Members of the Organization.

(2) Each Member shall be represented on the Council by a representative
and one or more alternates. A Member may also designate one or more advisers
to accompany its representative or alternates.

Article 9

PowERrs AND FUNCTIONS OF THE COUNCIL

(1) All powers speciﬁéally conferred by the Agreement shall be vested in the
Council, which shall have the powers and perform the functions necessary to carry
out the provisions of the Agreement.

(2) The Council shall, by a distributed two-thirds majority vote, establish
such rules and regulations, including its own rules of procedure and the financial
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Article 6
PARTICIPATION ULTERIEURE EN GROUPE

Deux Membres exportateurs ou plus peuvent, une fois que I’Accord est entré
en vigueur a leur égard, demander a tout moment au Conseil 'autorisation de se
constituer en groupe. Le Conseil les y autorise s'il constate qu’ils lui ont adressé la
déclaration et les preuves exigées au paragraphe 1 de I’Article 5. Dés que le Conseil
a donné cette autorisation, les dispositions des paragraphes 2, 3, 4 et 5 de I’ Article §
deviennent applicables au groupe.

CHAPITRE IV
CONSTITUTION ET ADMINISTRATION
Article 7
SIEGE ET STRUCTURE DE L’ORGANISATION INTERNATIONALE DU CAFE

1) L’Organisation internationale du Café créée par I’Accord de 1962 continue
d’exister pour assurer la mise en ceuvre de I’Accord et en surveiller le fonction-
nement.

2) L’Organisation a son siége a Londres, 2 moins que le Conseil n’en décide
autrement a la majorité répartie des deux tiers des voix.

3) L’Organisation exerce ses fonctions par l'intermédiaire du Conseil inter-
national du Café, de son Comité exécutif, de son Directeur exécutif et de son
personnel.

Article 8
CoMPOSITION DU CONSEIL INTERNATIONAL DU CAFE

1) L’Autorité supréme de I’'Organisation est le Conseil international du Café,
qui se compose de tous les Membres de I’Organisation.

2) Chaque Membre est représenté au Conseil par un représentant et un ou
plusieurs suppléants. Chaque Membre peut désigner en outre un ou p1u51eurs _
conseillers pour accompagner son représentant ou ses suppléants.

Avrticle 9

PouUVOIRS ET FONCTIONS DU CONSEIL

1) Le Conseil, investi de tous les pouvoirs que confére expressément I’Accord,
a les pouvoirs et assure les fonctions nécessaires a I’exécution des dispositions de
I’Accord.

2) Le Conseil arréte, 3 la majorité répartie des deux tiers, les réglements
nécessaires & ’exécution de I’Accord et conformes a ses dispositions, notamment
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and staff regulations of the Organization, as are necessary to carry out the
provisions of the Agreement and are consistent therewith. The Council may,
in its rules of procedure, provide a procedure whereby it may, without meeting,
decide specific questions.

(3) The Council shall also keep such records as are required to perform its
functions under the Agreement and such other records as it considers desirable.
The Council shall publish an annual report.

Article 10
ELECTION OF THE CHAIRMAN AND VICE-CHAIRMEN OF THE COUNCIL

(1) The Council shall elect, for each coffee year, a Chairman and a first, a
second and a third Vice-Chairman.

(2) As a general rule, the Chairman and the first Vice-Chairman shall both
be elected either from among the representatives of exporting Members, or from
among the representatives of importing Members, and the second and the third
Vice-Chairmen, shall be elected from representatives of the other category of
Members. These offices shall alternate each coffee year between the two categories
of Members.

(3) Neither the Chairman nor any Vice-Chairman acting as Chairman shall
have the right to vote. His alternate will in such case exercise the Member’s
voting rights.

Article 11
SEsSIONS OF THE COUNCIL

As a general rule, the Council shall hold regular sessions twice a year. It may
hold special sessions if it so decides. Special sessions shall also be held when
either the Executive Board, or any five Members, or a Member or Members having
at least 200 votes so request. Notice of sessions shall be given at least thirty
days in advance, except in cases of emergency. Sessions shall be held at the seat
of the Organization, unless the Council decides otherwise.

Avrticle 12

VOTES

(1) The exporting Members shall together hold 1,000 votes and the importing
Members shall together hold 1,000 votes, distributed within each category of
Members—that is, exporting and importing Members, respectively—as provided
in the following paragraphs of this Article.

(2) Each Member shall have five basic votes, provided that the total number
of basic votes within each category of Members does not exceed 150. Sheuld
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son propre réglement intérieur et les réglements applicables a la gestion financiére
de I’'Organisation et a son personnel. Le Conseil peut prévoir dans son réglement
intérieur une procédure qui lui permette de prendre, sans se réunir, des décisions
sur des points déterminés.

3) En outre, le Conseil tient a jour la documentation nécessaire a 1’accom-
plissement des fonctions que lui confére I’Accord, et toute autre documentation
qu’il juge souhaitable. Il publie un rapport annuel.

Avrticle 10
ELECTION DU PRESIDENT ET DES VICE-PRESIDENTS DU CONSEIL

1) Le Conseil élit pour chaque année caféiére un Président ainsi qu’un premier,
un deuxiéme et un troisiéme Vice-Présidents.

2) En régle générale, le Président et le premier Vice-Président sont tous deux
élus parmi les représentants des Membres exportateurs ou parmi les représentants
des Membres importateurs, et les deuxiéme et troisiéme Vice-Présidents parmi les
représentants de I'autre catégorie. Cette répartition alterne chaque année caféiére.

3) Ni le Président ni le Vice-Président qui fait fonction de Président, n’a le
le droit de vote. Dans ce cas, leur suppléant exerce le droit de vote du Membre.

Article 11
SEssIONS DU CONSEIL

En régle générale, le Conseil se réunit deux fois par an en session ordinaire.
Il peut tenir des sessions extraordinaires s’il en décide ainsi. Des sessions extra-
ordinaires se tiennent aussi a la demande du Comité exécutif, ou de cinq Membres,
ou d’un ou plusieurs Membres réunissant 200 voix au minimum. Les sessions du
Conseil sont annoncées au moins trente jours 4 ’avance, sauf en cas d’urgence. Les
sessions ont lieu au siége de I’Organisation, sauf décision contraire du Conseil.

Avrticle 12

Voix

1) Les Membres exportateurs ont ensemble 1000 voix et les Membres impor-
tateurs également; ces voix sont réparties a I'intérieur de chaque catégorie, celle
des exportateurs et celle des importateurs, comme l'indiquent les paragraphes
suivants.

2) Chaque Membre a, comme chiffre de base, cinq voix, 4 condition que le
total de ces voix ne dépasse pas 150 pour chaque catégorie de Membres. S'il y
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there be more than thirty exporting Members or more than thirty importing
Members, the number of basic votes for each Member within that category of
Members shall be adjusted so as to keep the number of basic votes for each category
of Members within the maximum of 150.

(3) The remaining votes of exporting Members shall be divided among
those Members in proportion to their respective basic export quotas, except that
in the event of a vote on any matter arising under the provisions specified in
paragraph (2) of Article 5, the remaining votes of a Member group shall be divided
among the parties to that group in proportion to their respective participation in
the basic export quota of the Member group. Any exporting Member to which a
basic quota has not been allotted shall receive no share of these remaining votes.

(4) The remaining votes of importing Members shall be divided among those
Members in proportion to the average volume of their respective coffee imports
in the preceding three-year period.

(5) The distribution of votes shall be determined by the Council at the
beginning of each coffee year and shall remain in effect during that year, except
as provided in paragraph (6) of this Article.

(6) The Council shall provide for the redistribution of votes in accordance
with this Article whenever there is a change in the Membership of the Organization,
or if the voting rights of a Member are suspended or regained under the provisions
of Articles 25, 38, 45, 48, 54 or 59. .

(7) No Member shall hold more than 400 votes.

(8) There shall be no fractional votes.
Article 13

VOTING PROCEDURE OF THE COUNCIL

(1) Each representative shall be entitled to cast the number of votes held
by the Member represented by him, and cannot divide its votes. He may,
however, cast differently any votes which he exercises pursuant to paragraph (2)
of this Article.

(2) Any exporting Member may authorize .any other exporting Member,
and any importing Member may authorize any other importing Member, to
represent its interests and to exercise its right to vote at any meeting or meetings
of the Council. The limitation provided for in paragraph (7) of Article 12 shall
not apply in this case.

No. 9262



1968 Nations Unies — Recueil des Traités 21

avait plus de 30 Membres exportateurs ou plus de 30 Membres importateurs, le
chiffre de base attribué a chaque Membre de cette catégorie serait ajusté de
fagon que le total des chiffres de base ne dépasse pas 150 pour chaque catégorie.

3) Lerestant des voix des Membres exportateurs est réparti entre ces Membres
proportionnellement a leur contingent de base, étant toutefois entendu que, si la
question mise aux voix rentre dans le cadre du paragraphe 2 de I'Article 5, le
restant des voix d’un groupe Membre exportateur est réparti entre les Membres de
ce groupe proportionnellement a la part de chacun d’eux dans le contingent de
base du groupe Membre. Un Membre exportateur auquel il n’a pas été attribué de
contingent de base ne recoit aucune de ces voix restantes.

4) Le restant des voix des Membres importateurs est réparti entre eux au
prorata du volume moyen de leurs importations de café des trois années précé-
dentes.

5) Au début de chaque année caféiére, le Conseil répartit les voix pour
I’'année, sous réserve des dispositions du paragraphe 6 du présent Article.

6) Quand un changement survient dans la participation a I’Organisation, ou
si le droit de vote d’un Membre est suspendu ou rétabli en vertu des Articles 25,
38, 45, 48, 54 ou 59, le Conseil procéde 4 une nouvelle répartition des voix, qui
obéit aux dispositions du présent Article.

7) Aucun Membre n’a plus de 400 voix.

8) Le fractionnement des voix n’est pas admis.
Article 13

PrRocCEDURE DE VOTE DU CONSEIL

1) Chaque représentant dispose de toutes les voix du Membre qu’il représente,
et ne peut pas les diviser. Il peut cependant disposer différemment des voix qui
lui sont données par procuration en vertu du paragraphe 2 du présent Article.

2) Tout Membre exportateur peut autoriser tout autre Membre exportateur,
et tout Membre importateur peut autoriser tout autre Membre importateur, a
représenter ses intéréts et a exercer son droit de vote a toute réunion du Conseil.
La limitation prévue au paragraphe 7 de I'Article 12 ne joue pas dans ce cas.
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Article 14
DEcisions oF THE COUNCIL

(1) All decisions of the Council shall be taken, and all recommendations shall
be made, by a distributed simple majority vote unless otherwise provided in the
Agreement.

(2) The following procedure shall apply with respect to any action by the
Council which under the Agreement requires a distributed two-thirds majority
vote:

(a) if a distributed two-thirds majority vote is not obtained because of the negative
vote of three or less exporting or three or less importing Members, the proposal
shall, if the Council so decides by a majority of the Members present and by a
distributed simple majority vote, be put to a vote again within 48 hours;

(b) if a distributed two-thirds majority vote is again not obtained because of the
negative vote of two or less importing or two or less exporting Members, the
proposal shall, if the Council so decides by a majority of the Members present
and by a distributed simple majority vote, be put to a vote again within
24 hours; '

(¢} if a distributed two-thirds majority vote is not obtained in the third vote
because of the negative vote of one exporting Member or one importing
Member, the proposal shall be considered adopted ;

(d) if the Council fails to put a proposal to a further vote, it shall be considered
rejected.

(3) The Members undertake to accept as binding all decisions of the Council
under the provisions of the Agreement.

Avrticle 15
COMPOSITION OF THE BOARD

(1) The Executive Board shall consist of eight exporting Members and
eight importing Members, elected for each coffee year in accordance with Article 16.
Members may be re-elected.

(2) Each member of the Board shall appoint one representative and one or
more alternates.

{3) The Chairman of the Board shall be appointed by the Council for each
coffee year and may be re-appointed. He shall not have the right to vote. Ifa
representative is appointed Chairman, his alternate will have the right to vote
in his place.

(4) The Board shall normally meet at the seat of the Organization, but may
meet elsewhere.
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Article 14
DfcisioNs pu CONSEIL

1) Le Conseil prend toutes ses décisions et fait toutes ses recommandations a
la majorité répartie simple, sauf disposition contraire de I’Accord.

2) La procédure suivante s’applique a toute décision que le Conseil doit, aux
" termes de ’Accord, prendre a la majorité répartie des deux tiers.

a) Sila proposition n’obtient pas la majorité répartie des deux tiers en raison du
vote négatif d'un, deux ou trois Membres exportateurs ou d'un, deux ou trois
Membres importateurs, elle est, si le Conseil en décide ainsi a la majorité des
Membres présents et a la majorité répartie simple des voix, remise aux voix dans
les 48 heures;

b) Si, a ce deuxiéme scrutin, la proposition n’obtient encore pas la majorité répartie
des deux tiers, en raison du vote négatif d’'un ou deux Membres exportateurs ou
d’un ou deux Membres importateurs, elle est, si le Conseil en décide ainsi a la
majorité des Membres présents et a la majorité répartie simple des voix, remise
aux voix dans les 24 heures;

c¢) Si, a ce troisitme scrutin, la proposition n’obtient toujours pas la majorité
répartie des deux tiers en raison du vote négatif d'un Membre exportateur ou
d’un Membre importateur, elle est considérée comme adoptée;

d) Si le Conseil ne remet pas une proposition aux voix, elle est considérée comme
repoussée.

3) Les Membres s’engagent 4 accepter comme obligatoires toutes les décisions
que le Conseil prend en vertu de ’Accord.

Article 15
CoMPOSITION DU COMITE EXECUTIF

1) Le Comité exécutif se compose de huit Membres exportateurs et de huit
Membres importateurs élus pour chaque année caféiére conformément a I’Article
16. Ils sont rééligibles. !

2) Chaque Membre du Comité exécutif désigne un représentant et un ou
plusieurs suppléants.

3) Choisi pour chaque année caféiére par le Conseil, le Président du Comité
exécutif est rééligible. Il n’a pas le droit de vote. Si un représentant est élu Prési-
dent, son suppléant exercera le droit de vote.

4) Le Comité exécutif se réunit normalement au siége de 'Organisation, mais
peut se réunir ailleurs.
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Avrticle 16
ELEcCTION OF THE BOARD

(1) The exporting and the importing Members on the Board shall be elected
in the Council by the exporting and the importing Members of the Organization
respectively. The election within each category shall be held in accordance with
the following paragraphs of this Article.

(2) Each Member shall cast all the votes to which it is entitled under Article 12
for a single candidate. A Member cast for another candidate any votes which it
exercices pursuant to paragraph (2) of Article 13.

(3) Theeight candidates receiving the largest number of votes shall be elected;
however, no candidate shall be elected on the first ballot unless it receives at least
75 votes.

(4) If under the provisions of paragraph (3) of this Article less than eight
candidates are elected on the first ballot, further ballots shall be held in which
only Members which did not vote for any of the candidates elected shall have the
right to vote. In each further ballot, the minimum number of votes required for
election shall be successively diminished by five until eight candidates are elected.

(5) Any Member who did not vote for any of the Members elected shall
assign its votes to one of them, subject to paragraphs (6) and (7) of this Article.

(6) A Member shall be deemed to have received the number of votes
originally cast for it when it was elected and, in addition, the number of votes
assigned to it, provided that the total number of votes shall not exceed 499 for
any Member elected.

(7) If the votes deemed received by an elected Member would otherwise
exceed 499, Members which voted for or assigned their votes to such elected Member
shall arrange among themselves for one or more of them to withdraw their votes
from that Member and assign or reassign them to another elected Member so that
the votes received by each elected Member shall not exceed tne limit of 499.

Article 17
COMPETENCE OF THE BOARD
(1) The Board shall be responsible to and work under the general direction

of the Council.

(2) The Council by a distributed simple majority vote may delegate to the
Board the exercise of any or all of its powers, other than the following:

(a) approval of the administrative budget and assessment of contributions
under Article 24;
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Avrticle 16
ELECTION DU COMITE EXECUTIF

1) Les Membres exportateurs de 1'Organisation élisent les membres expor-
tateurs du Comité exécutif, et les Membres importateurs de 'Organisation les
membres importateurs du Comité exécutif. Les élections de chaque catégorie ont
lieu selon les dispositions suivantes.

2) Chaque Membre vote pour un seul candidat, en lui accordant toutes les
voix dont il dispose en vertu de I’Article 12. 11 peut accorder a un autre candidat
les voix dont il disposerait par procuration en vertu du paragraphe 2 de I'Article 13.

3) Les huit candidats qui recueillent le plus grand nombre de voix sont élus;
toutefois aucun candidat n’est élu au premier tour de scrutin s’il n'a pas obtenu
75 voix au moins.

4) Si moins de huit candidats sont élus au premier tour de scrutin selon les
dispositions du paragraphe 3 du présent Article, de nouveaux tours de scrutin
ont lieu, auxquels seuls participent les Membres qui n’ont voté pour aucun des
candidats élus. A chaque nouveau tour de scrutin, le minimum de voix nécessaire
pour étre élu diminue successivement de cinq unités, jusqu'a ce que les huit
candidats soient élus.

5) Un Membre qui n’a pas voté pour un des Membres élus confére 4 un d’entre
eux les voix dont il dispose, sous réserve des paragraphes 6 et 7 du présent Article.

6) On considére qu'un Membre a obtenu les voix qui lui ont d’abord été
données lors de son élection, plus les voix qui lui ont été conférées plus tard, 4 condi-
tion que le total des voix ne dépasse 499 pour aucun Membre élu.

7) Au cas ou les voix considérées comme obtenues par un Membre élu
dépasseraient 499, les Membres qui ont voté pour ce Membre élu ou qui lui ont
conféré leurs voix s’entendront pour qu'un ou plusieurs d’entre eux retirent les voix
qu'’ils lui ont accordées et les conférent ou les transférent & un autre Membre élu,
de fagcon que les voix obtenues par chaque Membre élu ne dépassent pas le chiffre
limite de 499.

Article 17
COMPETENCE DU COMITE EXECUTIF

1) Le Comité exécutif est responsable devant le Conseil et travaille selon ses
directives générales.

2) Le Conseil peut, a la majorité répartie simple, déléguer au Comité exécutif
tout ou partie de ses pouvoirs a I’exclusion des suivants:

a) Voterle budget administratif et fixer les cotisations, en vertu del’Article 24;
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(b) determination of quotas under the Agreement with the exception of
adjustments made under the provisions of Article 35 paragraph (3) and of
Article 37;

(c) suspension of the voting rights of a Member under Articles 45 or 59;

(d) establishment or revision of individual country and world production
- goals under Article 48;

establishment of a policy relative to stocks under Article 49;

—
x
~——

waiver of the obligations of a Member under Article 57;

[y
= o2

decision of disputes under Article 59;

S

establishment of conditions for accession under Article 63;

NES

—_—

a decision to require the withdrawal of a Member under Article 67;

—_
-

extension or termination of the Agreement under Article 69; and

—
S,

R

)
3) The Council by a distributed simple majority vote may at any time revoke
elegation of powers to the Board.

recommendation of amendments to Members under Article 70.

—

o~

any

Article 18
VOTING PROCEDURE OF THE BOARD

(1) Each member of the Board shall be entitled to cast the number of votes
received by it under the provisions of paragraphs (6) and (7) of Article 16. Voting
by proxy shall not be allowed. A member may not split its votes.

(2) Any action taken by the Board shall require the same majority as such
action would require if taken by the Council.

Avrticle 19
QUORUM FOR THE COUNCIL AND THE BOARD

(1) The quorum for any meeting of the Council shall be the presence of a
majority of the Members representing a distributed two-thirds majority of the
total votes. If there is no quorum on the day appointed for the opening of any
Council session, or if in the course of any Council session there is no quorum at
three successive meetings, the Council shall be convened seven days later; at that
time and throughout the remainder of that session the quorum shall be the presence
of a majority of the Members representing a distributed simple majority of the
votes. Representation in accordance with paragraph (2) of Article 13 shall be
considered as presence. :
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b) Fixer les contingents en exécution de 1'Accord a l'exception des ajus-
tements effectués aux termes de I'Article 35, paragraphe 3, et de I’Ar-
ticle 37;

¢) Suspendre le droit de vote d’'un Membre, en vertu de I’Article 45 ou de
I’Article 59;

Fixer ou reviser des objectifs nationaux et mondiaux de production, en
vertu de I’Article 48;

Arréter une politique des stocks, en vertu de I'Article 49;

&

x

>

Dispenser un Membre de ses obligations, en vertu de I'Article 57;
Trancher les différends, en vertu de I’Article 59;

=n

Fixer des conditions d’adhésion, en vertu de I’Article 63;

-,

Décider de demander le retrait d’'un Membre, en vertu de 1’Article 67;

—_— -

Proroger ou résilier I’Accord en vertu de I’Article 69; et

.

k) Recommander des amendements aux Membres, en vertu de I’ Article 70.

3) Le Conseil peut a tout moment, a la majorité répartie simple, annuler les
pouvoirs qu’il aurait délégués au Comité.

Article 18
PROCEDURE DE VOTE DU COMITE EXECUTIF

1} Chaque Membre du Comité exécutif dispose des voix qu’il a obtenues en
vertu des paragraphes 6 et 7 de I’Article 16. Le vote par procuration n’est pas
admis. Aucun membre ne peut fractionner ses voix.

2) Les décisions du Comité sont prises a la méme majorité que les décisions
analogues du Conseil.

Article 19
QUORUM AUX REUNIONS DU CONSEIL ET DU COMITE

1} Le quorum exigé pour toute réunion du Conseil est constitué par la majo-
rité des Membres, si cette majorité représente la majorité répartie des deux tiers
du total des voix. Si, le jour fixé pour I’ouverture d'une session du Conseil, le quorum
n’est pas atteint ou si, au cours d'une session du Conseil, le quorum n’est pas
atteint a trois séances successives, le Conseil se réunit sept jours plus tard; le
quorum est alors, et jusqu’a la fin de cette session, constitué par la majorité des
Membres, si cette majorité représente la majorité répartie simple du total des
voix. Les Membres représentés par procuration en vertu du paragraphe 2 de
I'Article 13 sont considérés comme présents.
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(2) The quorum for any meeting of the Board shall be the presence of a
majority of the members representing a distributed two-thirds majority of the
total votes.

Article 20

THE EXECUTIVE DIRECTOR AND THE STAFF

(1) The Council shall appoint the Executive Director on the recommendation
of the Board. The terms of appointment of the Executive Director shall be
established by the Council and shall be comparable to those applying to corre-
sponding officials of similar inter-governmental organizations.

(2) The Executive Director shall be the chief administrative officer of the
Organization and shall be responsible for the performance of any duties devolving
upon him in the administration of the Agreement.

(3) The Executive Director shall appoint the staff in accordance with
regulations established by the Council.

(4) Neither the Executive Director nor any member of the staff shall have any
financial interest in the coffee industry, coffee trade, or coffee transportation.

(5) In the performance of their duties, the Executive Director and the
staff shall not seek or receive instructions from any Member or from any other
authority external to the Organization. They shall refrain from any action
which might reflect on their position as international officials responsible only
to the Organization. Each Member undertakes to respect the exclusively inter-
national character of the responsiblities of the Executive Director and the staff and
not to seek to influence them in the discharge of their responsibilities.

Avrticle 21

CO-OPERATION WITH OTHER ORGANIZATIONS

The Council may make whatever arrangements are desirable for consultation
and co-operation with the United Nations and its specialized agencies and with
other appropriate inter-governmental organizations. The Council may invite
these organizations and any organizations concerned with coffee to send observers
to its meetings.

CHAPTER V
PRIVILEGES AND IMMUNITIES
Article 22
PRIVILEGES AND IMMUNITIES

(1) Tbe Organization shall have legal personality. 1t shall in particular have
the capacity to contract, acquire and dispose of movable and immovable property
and to institute legal proceedings.
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2) Le quorum exigé pour toute réunion du Comité exécutif est constitué
par la majorité des membres si cette majorité représente la majorité répartie des
deux tiers du total des voix.

Avrticle 20

DIRECTEUR EXECUTIF ET PERSONNEL

1) Le Conseil nomme le Directeur exécutif sur la recommandation du Comité
exécutif. Il fixe les conditions d’emploi du Directeur exécutif; elles sont compa-
rables a celles des fonctionnaires homologues d’organisations intergouverne-
mentales similaires.

2) Le Directeur exécutif est le chef des services administratifs de 1'Organi-
sation; il est responsable de l'exécution des tiches qui lui incombent dans
I’administration de I’Accord.

3) Le Directeur exécutif nomme le personnel conformément au réglement
arrété par le Conseil.

4) Le Directeur exécutif et les autres fonctionnaires ne doivent avoir aucun
intérét financier ni dans l'industrie caféiere ni dans le commerce ou le transport
du café.

5) Dans l'accomplissement de leurs devoirs, le Directeur exécutif et le
‘personnel ne sollicitent ni n’acceptent d’instructions d’aucun Membre, ni d’aucune
autorité extérieure a 1’Organisation. IIs s'abstiennent de tout acte incompatible
avec leur situation de fonctionnaires internationaux et ne sont responsables
qu’envers 1'Organisation. Chaque Membre s’engage a respecter le caractére
exclusivement international des fonctions du Directeur exécutif et du personnel
et a ne pas chercher a les influencer dans I'exécution de leur tache.

Article 21

COLLABORATION AVEC D'AUTRES ORGANISATIONS

Le Conseil peut prendre toutes les dispositions voulues pour consulter I'Orga-
nisation des Nations Unies et les institutions spécialisées, ainsi que d’autres
organisations intergouvernementales appropriées, et pour collaborer avec elles.
Le Conseil peut inviter ces organisations, ainsi que toute organisation qui
s’occupe de café, a envoyer des observateurs 4 ses réunions.

CHAPITRE V
PRIVILEGES ET IMMUNITES
Avrticle 22
PRIVILEGES ET IMMUNITES

1) L'Organisation posséde la personnalité juridique. Elle a notamment la
capacité de contracter, d’acquérir et d’aliéner des biens immobliers, ainsi que
d’ester en justice.
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(2) The Government of the country in which the headquarters of the
Organization is situated (hereinafter referred to as “the host Government”) shall
conclude with the Organization as soon as possible an agreement to be approved
by the Council relating to the status, privileges and immunities of the Organization,
of its Executive Director and its staff and of representatives of Members while
in the territory of the host Government for the purpose of exercising their
fonctions.

(3) The agreement envisaged in paragraph (2) of this Article shall be independ-
ent of the present Agreement and shall prescribe the conditions for its termination.

{(4) Unless any other taxation arrangements are implemented under the
agreement envisaged in paragraph (2) of this Article the host Government:

{(a) shall grant exemption from taxation on the remuneration paid by the
Organization to its employees, except that such exemption need not apply
to nationals of that country; and

(b) shall grant exemption from taxation on the assets, income and other
property of the Organization.

(5) Following the approval of the agreement envisaged in paragraph (2) of
this Article, the Organization may conclude with one or more other Members
agreements to be approved by the Council relating to such privileges and immu-
nities as may be necessary for the proper functioning of the International Coffee
Agreement.

CHAPTER VI

FINANCE

Article 23
FINANCE

(1) The expenses of delegations to the Council, representatives on the Board,
and representatives on any of the committees of the Council or the Board shall
be met by their respective Governments.

(2) The other expenses necessary for the administration of the Agreement
shall be met by annual contributions from the Members assessed in"accordance
with Article 24. However, the Council may levy fees for specific services.

(3) The financial year of the Organization shall be the same as the coffee year.
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2) Le Gouvernement du pays dans lequel est situé le siége de I'Organisation
(ci-aprés nommé « Gouvernement héte ») conclura dés que possible avec I'Organi-
sation un accord, & approuver par le Conseil, concernant le statut, les privileges et
les immunités de I’Organisation, du Directeur exécutif, des membres du Personnel
et des représentants des pays Membres pendant les séjours que l’exercice de leurs
fonctions les améne a effectuer sur le territoire du Gouvernement héte.

3) L’accord envisagé au paragraphe 2 ci-dessus sera indépendant du présent
Accord. II stipulera Jes conditions dans lesquelles il prend fin.

4) A moins que d’autres mesures fiscales ne soient prises dans le cadre de
I'accord envisagé au paragraphe 2 ci-dessus, le Gouvernement héte:

a) Exonére d’impoéts les rémunérations versées par I'Organisation a ses
employés, A la réserve que ce privilége ne s’applique pas nécessairement
aux ressortissants de ce pays; et

b) Exonére de droits les avoirs, revenus et autres biens de I'Organisation.

5) Aprés approbation de l'accord envisagé au paragraphe 2 du présent
Article, ’Organisation peut conclure avec un ou plusieurs Membres des accords,
a approuver par le Conseil, concernant les priviléges et immunités qui peuvent
étre nécessaires a la mise en ceuvre de I’Accord international sur le Café.

CHAPITRE VI

FINANCES

Avrticle 23
DISPOSITIONS FINANCIERES

1) Les dépenses des délégations au’ Conseil, ainsi que des représentants au
Comité exécutif et A tout autre comité du Conseil ou du Comité exécutif, sont a la
charge de I'Etat qu’ils représentent.

2) Pour couvrir les autres dépenses qu’entraine l’application du présent
Accord les Membres versent une cotisation annuelle. Ces cotisations sont réparties
comme il est dit a I'Article 24. Toutefois, le Conseil peut exiger une rétribution
pour certains services.

3) L’exercice financier coincide avec 'année caféiére.
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Article 24

DETERMINATION OF THE BUDGET AND ASSESSMENT OF CONTRIBUTIONS

(1) During the second half of each financial year the Council shall approve
the administrative budget of the Organization for the following financial year
and shall assess the contribution of each Member to that budget.

(2) The contribution of each Member to the budget for each financial year
shall be in the proportion which the number of its votes at the time the budget for
that financial year is approved bears to the total votes of all the Members.
However, if there is any change in the distribution of votes among Members in
accordance with the provisions of paragraph (5) of Article 12 at the beginning
of the financial year for which contributions are assessed, such contributions shall
be correspondingly adjusted for that year. In determining contributions, the
votes of each Member shall be calculated without regard to the suspension of
any Member’s voting rights or any redistribution of votes resulting therefrom.

(3) The initial contribution of any Member joining the Organization after
the entry into force of the Agreement shall be assessed by the Council on the basis
of the number of votes to be held by it and the period remaining in the current
financial year, but the assessments made upon other Members for the current
financial year shall not be altered.

Article 25
PAYMENT OF CONTRIBUTIONS

(1) Contributions to the administrative budget for each financial year shall
be payable in freely convertible currency, and shall become due on the first day
of that financial year.

(2) If any Member fails to pay its full contribution to the administrative
budget within six months of the date on which the contribution is due, both its
voting rights in the Council and its right to have its votes cast in the Board shall be
suspended until such contribution has been paid. However, unless the Council
by a distributed two-thirds majority vote so decides, such Member shall not be
deprived of any of its other rights nor relieved of any of its obligations under the
Agreement.

(3) Any Member whose voting rights have been suspended, either under
paragraph (2) of this Article or under Articles 38, 45, 48, 54, or 59 shall nevertheless
remain responsible for the payment of its contribution.

Article 26
AUDIT AND PUBLICATION OF ACCOUNTS

As soon as possible after the close of each financial year an independently
audited statement of the Organization’s receipts and expenditures during that
-financial year shall be presented to the Council for approval and publication.
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Article 24

VOTE DU BUDGET ET FIXATION DES COTISATIONS
1) Ausecond semestre de chaque exercice financier, le Conseil vote le budget
administratif de I'Organisation pour I'exercice financier suivant et répartit les
cotisations des Membres a ce budget.

2) Pour chaque exercice financier, la cotisation de chaque Membre est
proportionnelle au rapport qu’il y a, au moment du vote du budget, entre le nombre
des voix dont il dispose et le nombre de voix dont disposent tous les Membres
réunis. Si toutefois, au début de I’exercice financier pour lequel les cotisations sont
fixées, la répartition des voix entre les Membres se trouve changée en vertu du
paragraphe 5 de I’Article 12, le Conseil ajuste les cotisations en conséquence pour
cet exercice. Pour déterminer les cotisations, on dénombre les voix de chaque
Membre sans tenir compte de la suspension éventuelle du droit de vote d'un
Membre et de la redistribution des voix qui aurait pu en résulter.

3) Le Conseil fixe la contribution initiale de tout pays qui devient Membre de
'Organisation aprés l'entrée en vigueur de I’Accord en fonction du nombre des
voix qui lui sont attribuées et de la fraction non écoulée en cours; mais les cotisa-
tions assignées aux autres Membres pour I'exercice en cours restent inchangées.

Article 25
VERSEMENT DES COTISATIONS

1) Les cotisations au budget administratif de chaque exercice financier sont
payables en monnaie librement convertible et sont exigibles au premier jour
de I'exercice.

2) Un Membre qui ne s’est pas acquitté intégralement de sa cotisation au
budget administratif dans les six mois de son exigibilité, perd, jusqu’au moment
ouil s’en acquitte, son droit de voter au Conseil et de voter pour lui ou de faire voter
pour lui au Comité exécutif. Cependant, sauf décision prise par le Conseil a la
majorité répartie des deux tiers, ce Membre n’est privé d’aucun des autres droits
que lui confére le présent Accord, ni relevé d’aucune des obligations que celui-ci
lui impose.

3) Un Membre dont le droit de vote est suspendu, en application soit du
paragraphe 2 du présent Article, soit des Articles 38, 45, 48, 54 ou 59, reste néan-
moins tenu de verser sa cotisation.

Article 26

VERIFICATION ET PUBLICATION DES COMPTES

Le plus t6t possible aprés la cldture de chaque exercice financier, le Conseil
est saisi, pour approbation et publication, d’un état, vérifié par un expert indépen-
dant, des recettes et dépenses de 1'Organisation pour cet exercice financier.
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CHAPTER VII

REGULATION OF EXPORTS
Article 27
GENERAL UNDERTAKINGS BY MEMBERS

(1) The Members undertake to conduct their trade policy so that the objectives
set forth in Article 1, and in particular paragraph (4) of that Article, may be
achieved. They agree on the desirability of operating the Agreement in a manner
such that the real income derived from the export of coffee could be progressively
increased so as to make it consonant with their needs for foreign exchange to
support their programmes for social and economic progress.

(2) To attain these purposes through the fixing of quotas as provided for in
this Chapter and in other ways carrying out the provisions of the Agreement, the
Members agree on the necessity of assuring that the general level of coffee prices
does not decline below the general level of such prices in 1962.

(3) The Members further agree on the desirability of assuring to consumers
prices which are equitable and which will not hamper a desirable increase in
consumption.

Avrticle 28
Basic ExPorT QuoTas

Beginning on 1 October 1968 the exporting countries shall have the basic

export quotas specified in Annex A.?
Avrticle 29
Basic ExporT QuoTA OF A MEMBER GROUP

Where two or more countries listed in Annex A form a Member group in
accordance with Article 5, the basic export quotas specified for those countries in
Annex A shall be added together and the combined total treated as a single basic
quota for the purposes of this Chapter.

Avrticle 30

FixiNGg oF ANNUAL EXPORT QuOTAS

(1) At least 30 days before the beginning of each coffee year the Council
by a two-thirds majority vote shall adopt an estimate of total world imports and
exports for the following coffee year and an estimate of probable exports from
non-member countries.

! See p. 90 of this volume.
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CHAPITRE VII

REGLEMENTATION DES EXPORTATIONS
Article 27
ENGAGEMENTS GENERAUX DES MEMBRES

1) Les Membres s’engagent a4 conduire leur politique commerciale de fagon
a réaliser les objectifs énoncés a 1'Article premier, et particuliérement dans son
paragraphe 4. Ils conviennent qu’il est souhaitable d’appliquer I’Accord de fagon
4 augmenter progressivement le revenu réel tiré de I'exportation du café, pour le
mettre en harmonie avec les besoins de devises que suscitent leurs programmes
de développement social et économique.

2) Pour atteindre ces objectifs en contingentant le café suivant les disposi-
tions du présent Chapitre et en appliquant aussi les autres dispositions de I’Accord,
les Membres conviennent de la nécessité de faire en sorte que le niveau général des
prix du café ne tombe pas au-dessous de leur niveau général de 1962.

3) Les Membres conviennent en outre qu’il est souhaitable d’assurer au
consommateur des prix équitables et qui n’entravent pas I'augmentation recher-
chée de la consommation.

Article 28
CONTINGENTS D’EXPORTATION DE BASE

A partir du 1er octobre 1968, les pays exportateurs auront les contingents

d’exportation de base indiqués a ’Annexe A,
Article 29
CONTINGENTS DE BASE D'UN GROUPE MEMBRE

Quand plusieurs des pays énumérés a I’Annexe A forment un groupe en vertu
de 'Article 5, les contingents de base spécifiés pour ces pays a I’Annexe A sont
additionnés, et leur total est considéré, aux fins du présent chapitre, comme. un
contingent de base unique.

Avrticle 30

CONTINGENTS ANNUELS D’EXPORTATION

1) Trente jours au moins avant le début de chaque année caféiére, le Conseil
adopte, & la majorité des deux tiers, une prévision du total des importations et des
exportations mondiales pour ’année caféiére a venir et une prévision des expor-
tations probables des pays non membres.

! Voir p. 91 du présent volume.
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(2) In the light of these estimates the Council shall forthwith fix annual export
quotas for all exporting Members. Such annual export quotas shall be the same
percentage of the basic export quotas specified in Annex A, save for those exporting
Members whose annual quotas are subject to the provisions of paragraph (2) of
Article 31.

Article 31
ADDITIONAL PROVISIONS CONCERNING BAsiC AND ANNUAL EXPORT QUOTAS

(1) A basic quota shall not be allotted to an exporting Member whose average
annual authorized exports of coffee for the preceding three year period were less
than 100,000 bags and its annual export quota shall be calculated in accordance
with paragraph (2) of this Article. When the annual export quota of any such
Member reaches 100,000 bags the Council shall establish a basic quota for the
exporting Member concerned.

(2) Without prejudice to the provisions of footnote 2 of Annex A to the
Agreement each exporting Member to which a basic quota has not been allotted
shall have in the coffee year 1968-69 the quota indicated in footnote 1 of Annex A
to the Agreement. In each of the subsequent years the quota, subject to the
provisions of paragraph (3) of this Article, shall be increased by 10 percent of that
initial quota until the maximum of 100,000 bags mentioned in paragraph (1) of
this Article is reached.

(3) Not later than 31 July of each year, each Member concerned shall notify
the Executive Director, for the information of the Council, of the amount of
coffee likely to be available for export under quota during the next coffee year.
The quota for the next coffee year shall be the amount thus indicated by the
exporting Member provided that such amount is within the permissible limit
defined in paragraph (2) of this Article.

(4) Exporting Members to which basic quotas have not been allotted shall be
subject to the provisions of Articles 27,29, 32, 34, 35, 38 and 40.

(5) Any Trust Territory, administered under a trusteeship agreement with
the United Nations, whose annual exports to countries other than the Adminis-
tering Authority do not exceed 100,000 bags shall not be subject to the quota
provisions of the Agreement so long as its exports do not exceed that quantity.

Article 32
FixiNG oF QUARTERLY ExPORT QuUOTAS
(1) Immediately following the fixing of the annual export quotas the Council
shall fix quarterly export quotas for each exporting Member for the purpose of
keeping supply in reasonable balance with estimated demand throughout the
coffee year.
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2) Compte tenu de ces prévisions, le Conseil arréte immédiatement des
contingents annuels d’exportation pour tous les Membres exportateurs. Ces
contingents annuels sont exprimés en pourcentage, le méme pour tous les Membres
exportateurs, des contingents de base spécifiés a I'Annexe A, sauf pour les Membres
dont le contingent annuel est soumis aux dispositions du paragraphe 2 de I’ Article
31.

Article 31

Di1sPOSITIONS SUPPLEMENTAIRES RELATIVES AUX CONTINGENTS DE BASE
ET AUX CONTINGENTS ANNUELS D'EXPORTATION

1) Il n’est pas attribué de contingent d’exportation de base 4 un Membre
exportateur dont les exportations annuelles autorisées ont été en moyenne,
pendant les trois années précédentes, inférieures a 100000 sacs, et le contingent
annuel d’exportation de ce Membre est calculé conformément au paragraphe 2
du présent Article. Lorsque ce contingent annuel d’exportation atteint 100000
sacs, le Conseil assigne un contingent de base au Membre exportateur intéressé.

2) Sans préjudice des dispositions de la note de bas de page 2 qui figure a
I’Annexe A de I’Accord, chaque Membre exportateur auquel il n’a pas été attribué
de contingent de base aura, pour I'année caféiére 1968-69, le contingent indiqué
dans la note de bas de page 1 de 'Annexe A de I’Accord. Chacune des années
suivantes, le contingent sera, sous réserve des dispositions du paragraphe 3 du
présent Article, augmenté de 10 pour cent de ce contingent initial jusqu’a ce que le
maximum de 100 000 sacs mentionné au paragraphe 1 du présent Article soit
atteint.

3) Le 31 juillet de chaque année au plus tard, chaque Membre intéressé fait
connaitre au Directeur exécutif, qui en informe le Conseil, les quantités probables
de café dont il disposera pour les exporter sous contingent au cours de 'année
caféiére suivante. Les quantités ainsi indiquées constituent le contingent de ce
Membre exportateur pour I'année caféiére suivante, a condition qu’elles se trouvent
dans les limites définies au paragraphe 2 du présent Article.

4) Les Membres exportateurs auxquels il n’a pas été attribué de contingent
de base sont soumis aux dispositions des Articles 27, 29, 32, 34, 35, 38 et 40.

5) Un territoire sous tutelle (administré au titre d’un accord de tutelle avec
les Nations Unies) dont les exportations annuelles vers d’autres pays que celui
de I'Autorité administrante ne dépassent pas 100 000 sacs, n’est pas astreint au
contingentement tant que ses exportations ne dépassent pas cette quantité.

Article 32
CONTINGENTS TRIMESTRIELS D’EXPORTATION

1) Aussitdt aprés avoir arrété les contingents annuels d’exportation, le Conseil
attribue a chaque Membre exportateur des contingents trimestriels d’expor-
tation en vue de maintenir pendant toute I’année caféiére un équilibre satisfaisant
entre |'offre et la demande prévue.
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(2) These quotas shall be, as nearly as possible, 25 percent of the annual export
. quota of each Member during the coffee year. No Member shall be allowed to
export more than 30 percent in the first quarter, 60 percent in the first two quarters,
and 80 percent in the first three quarters of the coffee year. If exports by any
Member in one quarter are less than its quota for that quarter, the outstanding
balance shall be added to its quota for the following quarter of that coffee year.

Article 33
ADJUSTMENT OF ANNUAL EXPORT QUOTAS

If market conditions so require, the Council may review the quota situation
and may vary the percentage of basic export quotas fixed under paragraph (2) of
Article 30. In so doing, the Council shall have regard to any likely shortfalls
by Members.

Article 34
NOTIFICATION OF SHORTFALLS

(1) Exporting Members undertake to notify the Council as early in the
coffee year as possible but not Yater than the end of the eighth month thereof,
as well as at such later dates as the Council may require, whether they have suffi-
cient coffee available to export the full amount of their quota for that year.

(2) The Council shall take into account these notifications in determining
whether or not to adjust the level of export quotas in accordance with Article 33.

Article 35
ADJUSTMENT OF QUARTERLY EXPORT QUOTAS

(1) The Council shall in the circumstances set out in this Article vary the
quarterly export quotas fixed for each Member under paragraph (1) of Article 32.

(2) If the Council varies the annual export quotas as provided in Article 33,
then that change shall be reflected in the quotas for the current quarter, current
and remaining quarters, or the remaining quarters of the coffee year.

(3) Apart from the adjustment provided for in the preceding paragraph,
the Council may, if it finds the market situation so requires, make adjustments
among the current and remaining quarterly export quotas for the same coffee year,
without, however, altering the annual export quotas.
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2) Ces contingents doivent étre aussi voisins que possible de 25 pour cent du
contingent annuel d’exportation attribué & chaque Membre pour I’année caféiére
considérée. Aucun Membre n’est autorisé a exporter plus de 30 pour cent au cours
du premier trimestre, plus de 60 pour cent au cours des deux premiers trimestres,
et plus de 80 pour cent au cours des trois premiers trimestres de ’année caféiére.
Si, au cours d’'un trimestre, les exportations d'un Membre n’atteignent pas le
contingent qui lui est attribué pour ce trimestre, le solde inemployé est ajouté a son
contingent du trimestre suivant de I’année caféiére considérée.

Avrticle 33
AJUSTEMENT DES CONTINGENTS ANNUELS D'EXPORTATION

Si I'état du marché I'exige, le Conseil peut revoir le total des contingents et
modifier le pourcentage des contingents de base qu'il a arrété en vertu du
paragraphe 2del’Article 30. En procédant 4 cet ajustement, le Conseil tient compte
de tout déficit probable chez les Membres.

Article 34
NOTIFICATION DES DEFICITS

1) Les Membres exportateurs s’engagent a notifier au Conseil, aussitét que
possible au cours de I'année caféiére et au plus tard a la fin du huitiéme mois de
ladite année ainsi qu’aux dates ultérieures que le Conseil pourrait fixer, s’ils:
disposent d’assez de café pour exporter la totalité de leur contingent de cette
année-la.

2) Le Conseil tient compte de ces notifications pour décider s'il y a lieu
d’ajuster, en vertu de I'Article 33, le total des contingents d’exportation.

Avrticle 35
AJUSTEMENT DES CONTINGENTS TRIMESTRIELS D'EXPORTATION

1) Dans les cas indiqués dans le présent Article, le Conseil modifie les con-
tingents trimestriels attribués a chaque Membre en vertu du paragraphe 1 de
I'Article 32.

2) Quand le Conseil modifie, en vertu de I’Article 33, les contingents annuels
d’exportation, cette modification affecte les contingents du trimestre en cours,
ou les contingents du trimestre en cours et des trimestres a courir, ou les contingents
des trimestres a courir de I’année caféiére considérée.

3) En dehors de I'ajustement prévu au paragraphe 2 du présent Article le
Conseil peut, s’il estime que la situation du marché I’exige, modifier Je contingent
d’exportation du trimestre en cours et des trimestres 4 courir de la méme année
caféiere sans toutefois modifier les contingents annuels d’exportation.
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(4) If onaccount of exceptional circumstances an exporting Member considers
that the limitations provided in paragraph (2) of Article 32 would be likely to cause
serious harm to its economy, the Council may, at the request of that Member,
take appropriate action under Article 57. The Member concerned must furnish
evidence of harm and provide adequate guarantees concerning the maintenance of
price stability. The Council shall not, however, in any event, authorize a Member
to export more than 35 percent of its annual export quota in the first quarter,
65 percent in the first two quarters, and 85 percent in the first three quarters of the
coffee year.

(5) All Members recognize that marked price rises or falls occurring within
brief periods may unduly distort underlying trends in price, cause grave concern
to both producers and consumers, and jeopardize the attainment of the objectives
of the Agreement. Accordingly, if such movements in general price levels occur
within brief periods, Members may request a meeting of the Council which, by a
distributed simple majority vote, may revise the total level of the quarterly
export quotas in effect.

(6) If the Council finds that a sharp and unusual increase or decrease in the
general level of prices is due to artificial manipulation of the coffee market through
agreements among importers or exporters or both, it shall then by a simple majority
vote decide on what corrective measures should be applied to readjust the total
level of the quarterly export quotas in effect.

Article 36
PROCEDURE FOR ADJUSTING EXPORT QUOTAS

(1) Except as provided for in Article 31 and 37 annual export quotas shall be
fixed and adjusted by altering the basic export quota of each Member by the
same percentage. :

(2) General changes in all quarterly export quotas, made pursuant to
paragraphs (2), (3), (5) and (6) of Article 35, shall be applied pro rata to individual
quarterly export quotas in accordance with appropriate rules established by the
Council. Such rules shall take account of the different percentages of annual
export quotas which the different Members have exported or are entitled to export
in each quarter of the coffee year.

(3) All decisions by the Council on the fixing and adjustment of annual and
quarterly export quotas under Articles 30, 32, 33 and 35 shall be taken, unless
otherwise provided, by a distributed two-thirds majority vote.
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4) Quand, en raison de circonstances exceptionnelles, un Membre expor-
tateur estime que les limitations prévues au paragraphe 2 de I'Article 32 sont de
nature a porter a son économie un préjudice grave, le Conseil peut, i la demande
de ce Membre, prendre les mesures appropriées aux termes de 1’Article 57. Le
Membre intéressé doit faire la preuve du préjudice et fournir des garanties adé-
quates quant au maintien de la stabilité des prix. Toutefois, en aucun cas, le
Conseil n’autorise un Membré a exporter plus de 35 pour cent de son contingent
annuel d’exportation au cours du premier trimestre, plus de 65 pour cent au cours
des deux premiers trimestres, et plus de 85 pour cent au cours des trois premiers
trimestres de 'année caféiére.

5) Tous les Membres reconnaissent que de fortes hausses ou baisses de prix
se produisant au cours de bréves périodes peuvent fausser indiiment les tendances
profondes des prix, inquiéter gravement producteurs et consommateurs et com-
promettre la réalisation des objectifs de I’Accord. En conséquence, quand de telles
fluctuations dans le niveau général des prix se produisent au cours de bréves
périodes, les Membres peuvent demander que le Conseil se réunisse; le Conseil peut
alors, a la majorité répartie simple, ajouter le volume total des contingents
trimestriels en vigueur.

6) Si le Conseil constate qu’une hausse ou baisse prononcée et anormale du
niveau général des prix est due a une manipulation artificielle du marché du
café, du fait d’ententes entre importateurs, entre exportateurs, ou entre les
deux catégories, il décide a la majorité simple les mesures correctives 4 prendre
pour rajuster le volume total des contingents trimestriels en vigueur.

Avrticle 36
PROCEDURE D’AJUSTEMENT DES CONTINGENTS D'EXPORTATION

1) Sous réserve des dispositions des Articles 31 et 37, le Conseil fixe les con-
tingents annuels et les ajuste en modifiant selon le méme pourcentage le contingent
de base de chaque Membre.

2) Les modifications générales apportées a tous les contingents trimestriels
en vertu des paragraphes 2, 3, 5 et 6 de I’ Article 35 s’appliquent, au prorata, aux
contingents trimestriels de chaque pays, selon les régles arrétées a cet effet par le
Conseil ; ces régles tiennent compte des différents pourcentages de leur contingent
annuel que les différents Membres ont exportés ou sont autorisés a exporter
pendant chaque trimestre de I’année caféiére.

3) Toutes les décisions du Conseil sur la fixation et I'ajustement des contin-
gents annuels et trimestriels en vertu des Articles 30, 32, 33 et 35 sont prises, sauf
disposition contraire, a la majorité répartie des deux tiers.
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Article 37

ADDITIONAL PROVISIONS FOR ADJUSTING EXPORT QUOTAS

(1) In addition to fixing annual export quotas in accordance with estimated
total world imports and exports as required by Article 30, the Council shall seek to
ensure that:

{a) suppliesof the types of coffee that consumers require are available to them;

(b) the prices for the different types of coffee are equitable; and

(¢) sharp price fluctuations within brief periods do not occur.

(2) To achieve these objectives the Council may, notwithstanding the
provisions of Article 36, adopt a system for the adjustment of annual and quarterly
quotas in relation to the movement of the prices of the principal types of coffee.
The Council shall annually set a limit not exceeding five percent by which annual
quotas may be reduced under any system so established. For the purposes of
such a system the Council may establish price differentials and price brackets for
the various types of coffee. Inso doing the Council shall take into consideration,
among other things, price trends.

(3) Decisions of the Council under the provisions of paragraph (2) of this Article
shall be taken by a distributed two-thirds majority vote.

Article 38
COMPLIANCE WITH EXPORT QUOTAS

(1) Exporting Members subject to quotas shall adopt the measures required
to ensure full compliance with all provisions of the Agreement relating to quotas.
In addition to any measures it may itself take, the Council by a distributed
two-thirds majority vote may require such Members to adopt additional measures
for the effective implementation of the quota system provided for in the Agreement.

(2) Exporting Members shall not exceed the annual and quarterly export
quotas allocated to them.

(3) Ifanexporting Member exceeds its quota for any quarter, the Council shall
deduct from one or more of its subsequent quotas a quantity equal to 110 percent
of that excess.

(4) If an exporting Member for the second time while the Agreement remains
in force exceeds its quarterly quota, the Council shall deduct from one or more of
its subsequent quotas a total amount equal to twice that excess.
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Article 37

DISPOSITIONS SUPPLEMENTAIRES CONCERNANT L’AJUSTEMENT
DES CONTINGENTS D’EXPORTATION

1) Outre qu’il fixe, conformément a I'Article 30, les contingents annuels
d’exportation en fonction du total prévu des importations et des exportations
mondiales, le Conseil veille & ce que:

a) L’approvisionnement soit tel que les consommateurs aient a leur dispo-
sition les types de café qu’ils demandent;

b) Les prix des différents types de café soient équitables; et

¢) De brusques variations de prix ne se produisent pas pendant de courtes
périodes de temps.

2) Pour atteindre ces objectifs le Conseil peut, sous réserve des dispositions
de I’Article 36, adopter un systéme permettant d’ajuster les contingents annuels
et trimestriels en fonction du mouvement des prix des principaux types de café.
Le Conseil fixe chaque année une limite a la quantité, qui ne dépassera pas cinq
pour cent, dont les contingents annuels pourront étre réduits quel que soit le
systéme adopté. Aux fins d’un pareil systéme, le Conseil peut fixer des écarts de
prix et des marges de prix pour les différents types de café. A cet effet, le Conseil
tient compte notamment des tendances des prix.

3) Les décisions que prend le Conseil en vertu des dispositions du paragraphe 2
du présent Article sont prises A la majorité répartie des deux tiers des voix.

Avrticle 38
RESPECT DU CONTINGENTEMENT

1) Les Membres exportateurs astreints au contingentement prennent les
mesures voulues pour assurer le respect absolu de toutes les dispositions de ’Accord
qui concernent le contingentement. Outre celles qu’il pourrait étre amené a
prendre lui-méme, le Conseil peut, & la majorité répartie des deux tiers, exiger
de ces Membres qu’ils prennent des mesures complémentaires pour appliquer de
fagon effective le systéme de contingentement prévu par I’Accord.

2) Les Membres exportateurs ne dépassent pas les contingents d’exportation
annuels et trimestriels qui leur sont attribués.

3) Si un Membre exportateur dépasse son contingent pendant un trimestre
donné, le Conseil réduit un ou plusieurs des contingents suivants de ce Membre
d’une quantité égale a 110 pour cent du dépassement.

4) Si un Membre exportateur dépasse une deuxiéme fois son contingent
trimestriel pendant que I’Accord est en vigueur, le Conseil réduit un ou plusieurs
des contingents suivants de ce Membre, du double du dépassement.
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(5) Ifanexporting Member for a third or subsequent time while the Agreement
remains in force exceeds its quarterly quota, the Council shall make the same
deduction as provided in paragraph (4) of this Article and the voting rights of
the Member shall be suspended until such time as the Council decides whether to
take action in accordance with Article 67 to require the withdrawal of such a
Member from the Organization.

(6) In accordance with rules established by the Council the deductions in
quotas provided for in paragraphs (3), (4) and (5) of this Article and the additional
action required by paragraph (5) shall be effected by the Council as soon as the
necessary information is received.

Article 39
SHIPMENTS OF COFFEE FROM DEPENDENT TERRITORIES

(1) Subject to paragraph (2) of this Article, the shipment of coffee from any
of the dependent territorics of a Member to its metropolitan territory or to another
of its dependent territories for domestic consumption therein or in any other of its
" dependent territories shall not be considered as the export of coffee, and shall not
be subject to any export quota limitations, provided that the Member concerned
enters into arrangements satisfactory to the Council with respect to the control
of re-exports and such other matters as the Council may determine to be related
to the operation of the Agreement and which arise out of the special relationship
between the metropolitan territory of the Member and its dependent territories.

(2) The trade in coffee between a Member and any of its dependent territories
which, in accordance with Article 4 or 5, is a separate Member of the Organization
or a party to a Member group, shall however be treated, for the purposes of the
Agrecement, as the export of coffee.

Avrticle 40
ExPORTS NOT CHARGED TO QUOTAS

(1) To facilitate the increase of coffee consumption in certain areas of the
world having a low per capita consumption and considerable potential for
expansion, exports to countries listed in Annex B shall not, subject to the
provisions of sub-paragraph 2 (f) of this Article, be charged to quotas. The
Council shall review Annex B annually to determine whether any country or
countries should be deleted or added, and may, if it so decides, take action accord-
ingly.

(2) The provisions of the following sub-paragraphs shall be applicable to
exports to the countrics listed in Annex B:!

1 See p. 92 of this volume.
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5) Si un Membre exportateur dépasse une troisiéme fois ou plus souvent
encore son contingent trimestriel pendant que I’Accord est en vigueur, le Conseil
applique la réduction prévue au paragraphe 4 du présent Article et suspend les
droits de vote du Membre intéressé jusqu’a ce qu’il ait décidés’il y a lieu d’appliquer
la procédure prévue a 1'Article 67 pour demander a ce Membre de quitter I'Organi-
sation.

6) Conformément aux Réglements établis par le Conseil, les réductions de
contingents prévues aux paragraphes 3, 4 et 5 du présent Article ainsi que les
mesures supplémentaires prévues au paragraphe 5, sont appliquées par le Conseil
dés qu’il est en possession des renseignements nécessaires.

Article 39
EXPEDITIONS EN PROVENANCE DE TERRITOIRES DEPENDANTS

1) Dans le cas des territoires qui dépendent d’'un Membre, et sous réserve
des dispositions du paragraphe 2 du présent Article, le café expédié d’un de ces
territoires vers la métropole ou vers une autre dépendance de cette métropole,
a des fins de consommation intérieure soit dans la métropole soit dans une de ses
autres dépendances, n’est ni considéré comme café d’exportation ni assujetti au
contingentement des exportations, a condition que le Membre intéressé conclue a
la satisfaction du Conseil des arrangements concernant le contrdle des réexpor-
tations et tous les autres problémes qui, de I’avis du Conseil, touchent au fonction-
nement de l'’Accord et découlent des rapports particuliers existant entre le
territoire métropolitain du Membre et ses dépendances.

2) Toutefois, le commerce du café entre un Membre et un de ses territoires
dépendants qui, en vertu des Articles 4 ou 5, est un Membre distinct de I’Organi-
sation ou est membre d'un groupe, est assimilé, aux fins de I’Accord, au commerce
international du café.

Avrticle 40
EXPORTATIONS HORS CONTINGENT

1) Pour favoriser 'accroissement de la consommation de café dans certaines
régions du monde ol la consommation par habitant est faible et pourrait consi-
dérablement augmenter, les exportations destinées aux pays dont la liste figure 4
I’Annexe B ne sont pas, sous réserve des dispositions du paragraphe 2, f, du présent
Article, imputées sur les contingents. Le Conseil examine chaque année I'Annexe B
pour déterminer s’il faut en supprimer, ou au contraire y ajouter, un ou plusieurs
pays, et peut s'il en décide ainsi, prendre des mesures en conséquence.

2) Les dispositions figurant aux alinéas ci-aprés sont applicables aux expor-
tations destinées aux pays dont la liste figure 4 I’Annexe B1!:

! Voir p. 93 du présent volume.
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The Council shall prepare annually an estimate of imports for internal
consumption by the countries listed in Annex B after reviewing the results
obtained in the previous year with regard to the increase of coffee consumption
in those countries and taking into account the probable effect of promotion
campaigns and trade arrangements. The Council may revise this estimate in
the course of the year. Exporting Members shall not in the aggregate export
to the countries listed in Annex B more than the quantity set by the Council
and for that purpose the Organization shall keep Members informed of current
exports to such countries. Exporting Members shall inform the Organization
not later than thirty days after the end of each month of all exports made to
each of the countries listed in Annex B during that month.

Members shall supply such statistics and other information as the Organization
may require to assist it in controlling the flow of coffee to countries listed in
Annex B and to ensure that it is consumed in such countries.

Exporting Members shall endeavour to renegotiate existing trade agreements
as soon as possible in order to include in them provisions designed to prevent
re-exports of coffee from the countries listed in Annex B to traditional markets.
Exporting Members shall also include such provisions in all new trade
agreements and in all new sales contracts not covered by trade agreements,
whether such contracts are negotiated with private traders or with government
organizations.

To maintain control at all times of exports to countries listed in Annex B,
exporting Members shall clearly mark all coffee bags destined to those countries
with the words “New Market” and shall require adequate guarantees to
prevent re-exportation or diversion to countries not listed in Annex B. The
Council may establish appropriate rules for this purpose. All Members other
than those listed in Annex B, shall prohibit, without exception, the entry of all
shipments of coffee consigned directly from, or diverted from, any country
listed in Annex B, or which bear evidence on the bags or the export documents
of having been originally destined to a country listed in Annex B, or which are
accompanied by a Certificate showing a destination in a country listed in
Annex B or marked “New Market”.

The Council shall annually prepare a comprehensive report on the results
obtained in the development of coffee markets in the countries listed in
Annex B.
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a)-

Le Conseil arréte chaque année une prévision des importations destinées a la
consommation intérieure des pays dont la liste figure a I'Annexe B, aprés avoir
passé en revue les résultats obtenus ’année précédente dans ces pays en matiére
d’accroissement de la consommation de café et compte tenu du résultat probable
des campagnes de propagande et des accords de commerce. Le Conseil peut
reviser cette prévision au cours de l'année. Le total des exportations des
Membres exportateurs a destination des pays dont la liste figure 4 I’Annexe B
ne doit pas dépasser les prévisions établies par le Conseil et, a cet effet, I'Organi-
sation tient les Membres au courant des exportations en cours a destination de
ces pays. Trente jours au plus tard aprés la fin de chaque mois, les Membres
exportateurs avisent 1'Organisation de toutes les exportations effectuées au
cours du mois a destination de chacun des pays dont la liste figure a I’Annexe B.

Les Membres donnent tous les renseignements, statistiques ou autres, dont
I'Organisation peut avoir besoin pour contréler 'écoulement du café vers les
pays dont la liste figure 4 I’Annexe B et s'assurer que ce café est consommé
dans ces pays.

Les Membres exportateurs s’efforceront de renégocier le plus tot possible les
accords commerciaux en vigueur, de fagon a y insérer des dispositions visant
a empécher que du café destiné aux pays dont la liste figure 4 I'Annexe B ne
soit réexporté vers des marchés traditionnels. Les Membres exportateurs
inscriront également de telles dispositions dans tous les nouveaux accords
commerciaux et dans tous les nouveaux contrats de vente indépendants des
accords commerciaux, que ces contrats se négocient avec des commercgants
privés ou avec des organismes d'Etat.

Pour contrdler 4 tout moment les exportations destinées aux pays dont la liste
figure a I’Annexe B, les Membres exportateurs marquent nettement sur tous les
sacs destinés a ces pays les mots « Nouveau marché» et exigent les garanties
nécessaires pour que ce café ne soit pas réexporté ou détourné vers des pays
qui ne figurent pas a ladite Annexe. Le Conseil peut instituer a cet effet un
réglement approprié. Tous les Membres, a I’exception de ceux qui figurent sur
la liste de I’Annexe B, interdisent sans exception l'entrée de toute expédition
de café regue directement ou par voie détournée d’un pays figurant 4 1'Annexe B;
ou qui ferait apparaitre soit sur les sacs proprement dits, soit sur les documents
d’'exportation, que ce café était a I’origine destiné a un pays dont la liste se trouve
a I'’Annexe B; ou de toute expédition qui serait accompagnée d'un certificat
indiquant comme destination un pays énuméré a I’Annexe B, ou portant la
mention « Nouveau marché».

Le Conseil rédige chaque année un rapport circonstancié sur les résultats
obtenus quant au développement des marchés du café dans les pays dont la
liste figure a I'Annexe B.
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(f) If coffee exported by a Member to a country listed in Annex B is re-exported,
or diverted to any country not listed in Annex B, the Council shall charge
the corresponding amount to the quota of that exporting Member and in
addition may, in accordance with rules established by the Council, apply
the provisions of paragraph (4) of Article 38. Should there again be a re-
exportation from the same country listed in Annex B, the Council shall inves-
tigate the case and, if it deems necessary, may at any time delete that country
from Annex B.

(3) Exports of coffee beans as raw material for industrial processing for any
purposes other than human consumption as a beverage or foodstuff shall not be
charged to quotas, provided that the Council is satisfied from information supplied
by the exporting Member that the coffee beans are in fact used for such other
purposes.

(4) The Council may, upon application by an exporting Member, decide that
coffee exports made by that Member for humanitarian or other non-commercial
purposes shall not be charged to its quota.

Avrticle 41
REGIONAL AND INTER-REGIONAL PRICE ARRANGEMENTS

(1) Regional and inter-regional price arrangements among exporting Members
shall be consistent with the general objectives of the Agreement and shall be
registered with the Council. Such arrangements shall take into account the
interests of both producers and consumers and the objectives of the Agreement.
Any Member of the Organization which considers that any of these arrangements
are likely to lead to results not in accordance with the objectives of the Agreement
may request that the Council discuss them with the Members concerned at its
next session.

(2) In consultation with Members and with any regional organization to
which they belong, the Council may recommend a scale of price differentials for
various grades and qualities of coffee which Members should strive to achieve
through their pricing policies.

(3) Should sharp price fluctations occur within brief periods in respect of those
grades and qualities of coffee for which a scale of price differentials has been
adopted as the result of recommendations made under paragraph (2) of this Article,
the Council may recommend appropriate measures to correct the situation.

Article 42
SURVEY OF MARKET TRENDS

The Council shall keep under constant survey the trends of the coffee market
with a view to recommending price policies, taking into consideration the results
achieved through the quota mechanism of the Agreement.

No. 9262



1968 Nations Unies — Recueil des Traités 49

f) Sidu café exporté par un Membre a destination d’un pays figurant a I’Annexe B
est réexporté ou détourné vers un pays qui n'y figure pas, le Conseil impute sur
le contingent du Membre exportateur la quantité réexportée et peut en outre,
conformément aux régles qu’il aura établies, appliquer les dispositions du
paragraphe 4 de I'Article 38. Si de telles réexportations se renouvellent & partir
du méme pays inscrit & I’Annexe B, le Conseil examine le cas et, s'il le juge
nécessaire, il peut a tout moment rayer ce pays de I’Annexe.

3) Les exportations de café en grain comme matiére premiére a transformer
industriellement a des fins autres que la consommation humaine comme boisson ou
comme aliment ne sont pas soumises au contingentement, a condition que le
Membre exportateur prouve a la satisfaction du Conseil que ce café en grain aura
effectivement cet usage.

4) Le Conseil peut, a la demande d’'un Membre exportateur, décider que les
exportations de café effectuées par ce Membre a des fins humanitaires ou non
commerciales ne sont pas imputables sur son contingent.

Avrticle 41
CONVENTIONS REGIONALES OU INTERREGIONALES DE PRIX

1) Les conventions régionales ou interrégionales que les Membres expor-
tateurs concluent entre eux sur les prix doivent étre compatibles avec les objectifs
généraux de I'’Accord; elles sont déposées auprés du Conseil. Ces conventions
doivent tenir compte des intéréts des producteurs et des consommateurs ainsi que
des objectifs de I’Accord. Tout Membre de I'Organisation qui estime qu’une de
ces conventions est de nature a produire des résultats contraires aux objectifs de
I’Accord peut demander au Conseil de I’examiner avec les Membres intéressés, a sa
prochaine session.

2) En consultant les Membres et les organisations régionales auxquelles ils
appartiendraient, le Conseil peut recommander, pour les diverses qualités et
grades de café, une échelle d’écarts de prix que les Membres s’efforcent de faire
respecter par leur politique des prix.

3) Si de vives fluctuations de prix se produisent au cours de bréves périodes
pour les qualités et grades de café pour lesquels une échelle d’écarts de prix a été
adoptée a la suite de recommandations faites en vertu du paragraphe 2 du présent
Article, le Conseil peut recommander des mesures correctives appropriées.

Avrticle 42
ETUDE DES TENDANCES DU MARCHE

Le Conseil suit constamment de prés les tendances du marché du café, en vue
de recommander une politique des prix en tenant compte des résultats obtenus
grice au mécanisme de I’Accord régissant le contingentement.
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CHAPTER VIII

CERTIFICATES OF ORIGIN AND RE-EXPORT
Article 43

CERTIFICATES OF ORIGIN AND RE-EXPORT

(1) Every export of coffee from any Member in whose territory that coffee
has been grown shall be accompanied by a valid Certificate of Origin in accordance
with rules established by the Council and issued by a qualified agency chosen by
that Member and approved by the Organization. Each Member shall determine
the number of copies of the Certificate it will require and each original Certificate
and all copies thereof shall bear a serial number. Unless the Council decides other-
wise tlie original of the Certificate shall accompany tlie documents of export and
a copy shall be furnished immediately to the Organization by that Member, except
that original Certificates issued to cover exports of coffee to non-member countries
shall be despatched directly to the Organization by that Member.

(2) Every re-export of coffee from a Member shall be accompanied by a
valid Certificate of Re-export, in accordance with the rules established by the
Council, issued by a qualified agency chosen by that Member and approved by
the Organization, certifying that the coffee in question was imported in accordance
with the provisions of the Agreement. Each Member shall determine the number
of copies of the Certificate it will require and each original Certificate and all copies
thereof shall bear a serial number. Unless the Council decides otherwise, the
original of the Certificate of Re-export shall accompany the documents of re-export
and a copy shall be furnislied immediately to the Organization by the re-exporting
Member, except that original Certificates of Re-export issued to cover re-exports
of coffee to a non-member country shall be Cespatched directly to the Organization.

(3) Each Member shall notify the Organization of the government or non-
government agency which is to administer and perform the functions specified in
paragraphs (1) and (2) of this Article. The Organization shall specifically approve
any such non-government agency upon submission of satisfactory evidence by the
Member country of the agency’s ability and willingness to fulfil the Member'’s
responsibilities in accordance with the rules and regulations established under
the provisions of this Agreement. The Council may at any time, for cause, declare
a particular non-government agency to be no longer acceptable toit. The Council
shall, eitlier directly or through an internationally recognized worldwide organi-
sation, take all necessary steps so that at any time it will be able to satisfy itself
that Certificates of Origin and Certificates of Re-export are being issued and used
correctly and to ascertain the quantities of coffee which have been exported by each
Member.
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CHAPITRE VIII

CERTIFICATS D’'ORIGINE ET DE REEXPORTATION
Article 43

CERTIFICATS D'ORIGINE ET DE REEXPORTATION

1) Tout café exporté par un Membre sur le territoire duquel il a été produit
est accompagné d’un certificat d’origine établi conformément aux reglements
établis par le Conseil et délivré par 'organisme qualifié que ce Membre a choisi
et que 'Organisation a approuvé. Chaque Membre détermine le nombre d’exem-
plaires dont il a besoin et tous les originaux et les copies portent un numéro d’ordre.
A moins que le Conseil n’en décide autrement, 'original du certificat est joint aux
documents d’exportation et ce Membre en envoie immédiatement copie a I’'Organi-
sation, sauf dans le cas des certificats originaux destinés a accompagner des
expéditions de café vers des pays non membres, qui sont envoyés directement a
I’Organisation par le Membre intéressé.

2) Tout café réexporté par un Membre est accompagné d’'un certificat de
réexportation valide, conforme aux réglements établis par le Conseil et délivré par
un organisme qualifié choisi par ce Membre et approuvé par 1'Organisation, attes-
tant que ce café a été importé conformément aux dispositions de I’Accord. Chaque
Membre détermine le nombre d’exemplaires dont il a besoin et chaque original
et toutes les copies portent un numéro d’ordre. A moins que le Conseil n’en décide
autrement, l'original du Certificat de réexportation est joint aux documents de
réexportation et le Membre qui effectue la réexportation envoie immédiatement
une copie a I'Organisation, sauf dans le cas des certificats de réexportation origi-
naux délivrés pour accompagner des exportations de café a destination de pays
non membres, qui sont envoyés directement a I’Organisation.

3) Chaque Membre communique a I'Organisation le nom de l'organisme
gouvernemental ou non gouvernemental qu'il a désigné pour appliquer les dispo-
sitions et exercer les fonctions prévues aux paragraphes 1 et 2 du présent Article.
L’Organisation approuve nommément les organismes non gouvernementaux
désignés, apres avoir eu la preuve, fournie par le Membre intéressé, qu’ils sont en
mesure d’assumer, conformément aux réglements établis en vertu des dispositions
du présent Accord, les responsabilités qui incombent au Membre, et qu’ils sont
disposés a le faire. Le Conseil peut a tout moment déclarer, s’il y a lieu, qu'il ne
peut plus accepter un organisme non gouvernemental particulier. Le Conseil
prend, soit directement, soit par l'intermédiaire d’'un organisme mondial de
réputation internationale, toutes les mesures nécessaires pour étre a méme d’ob-
tenir a4 tout instant la preuve que les certificats d’origine et les certificats de
réexportation sont délivrés et utilisés correctement, et de vérifier les quantités de
café qui ont été exportées par chaque Membre.
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(4) A non-government agency approved as a certifying agency under the
provisions of paragraph (3) of this Article shall keep records of the Certificates
issued and the basis for their issue, for a period of not less than two years. In order
to obtain approval as a certifying agency under the provisions of paragraph (3)
of this Article a non-government agency must previously agree to make the
above records available for examination by the Organization.

(5) Members shall prohibit the entry of any shipment of coffee from any other
Member, whether imported direct or via a non-member, which is not accompanied
by a valid Certificate of Origin or of Re-export issued in accordance with the rules
established by the Council.

(6) Small quantities of coffee in such forms as the Council may determine,
or coffee for direct consumption on ships, aircraft and other international carriers,
shall be exempt from the provisions of paragraphs (1) and (2) of this Article.

CHAPTER IX
PROCESSED COFFEE
Article 44
MEASURES RELATING TO PROCESSED COFFEE

(1) No Member shall apply governmental measures affecting its exports and
re-exports of coffee to another Member which, when taken as a whole in relation
to that other Member, amount to discriminatory treatment in favour of processed
coffee as compared with green coffee. In the application of this provision,
Members may have due regard to:

(@) the special situation of markets listed in Annex B of thc Agreement;

(b) differential treatment in an importing Member as far as imports or
re-exports of the various forms of coffee are concerned;

(2) (a) If a Member considers that the provisions of paragraph (1) of this
Article are not being complied with, it may notify the Executive Director in
writing of its complaint with a detailed report of the reasons for its opinion together
with a description of the mecasures it considers should be taken. The Executive
Director shall forthwith inform the Member against which the complaint has been
. made and seek its views. He shall encourage the Members to reach a mutually
satisfactory solution and as soon as possible make a full report to the Council
including the measures the complaining Member considers should be taken and the
views of the other party. .
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4) Un organisme non gouvernemental approuvé comme service de certifi-
cation selon les dispositions du paragraphe 3 du présent Article conserve les
registres des certificats délivrés, ainsi que les piéces sur lesquelles est fondée leur
délivrance, pendant une période de deux années au moins. Avant d’étre approuvé
comme service de certification selon les dispositions du paragraphe 3 du présent
Article, un organisme non gouvernemental doit accepter de tenir lesdits registres
a la disposition de I'Organisation aux fins d’inspection.

5) Les Membres interdisent I'entrée de toute expédition de café en provenance
d’un autre Membre, que ce café soit importé directement ou par l'intermédiaire
d’'un pays non membre, si elle n’est pas accompagnée d'un certificat d’origine
ou de réexportation valide, délivré conformément aux réglements établis par le
Conseil.

6) De petites quantités de café, sous la forme que le Conseil pourra déter-
miner, ou le café destiné 4 étre consommé a bord des navires, des avions ou de tous
autres moyens de transport internationaux, ne sont pas soumises aux dispositions
indiquées aux paragraphes 1 et 2 du présent Article.

CHAPITRE IX
CAFE TRANSFORME
Avwticle 44
MESURES RELATIVES AU CAFE TRANSFORME

1) Aucun Membre n’applique des mesures gouvernementales ayant des effets
sur ses exportations et réexportations de café vers un autre Membre si ces mesures,
considérées dans leur ensemble 4 I'égard de cet autre Membre, représentent un
traitement discriminatoire en faveur du café transformé par rapport au café vert.
En appliquant cette disposition, il conviendrait que les Membres tiennent diment
compte:

a) de lasituation particuliére des marchés énumérés a I'’Annexe B de I’Accord;

b) du traitement différentiel appliqué dans un pays importateur Membre en
matiére d'importations ou de réexportations de café sous ses diverses
formes;

2) a) Siun Membre considére que les dispositions du paragraphe 1 du présent
Article ne sont pas observées, il peut adresser au Directeur exécutif une plainte
écrite, accompagnée d'un exposé détaillé des faits qui motivent son opinion et des
mesures qu’il estime devoir étre prises. Le Directeur exécutif informe aussitét le
Membre contre lequel la plainte a été déposée et lui demande de faire connaitre
son point de vue. Il exhorte les deux parties a4 trouver une solution satisfaisante
pour I'une comme pour l'autre et fait un rapport détaillé au Conseil aussitét que
possible en indiquant les mesures que le Membre plaignant estime devoir étre prises
ainsi que le point de vue de l'autre partie;
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(b) If a solution has not been found within 30 days after receipt of the
notification by the Executive Director, he shall not later than 40 days after the
receipt of the notification establish an arbitration panel. The panel shall consist
of:

(1) one person designated by the complaining Member;

(i) one person designated by the Member against which the complaint has

been made; and

(iif) a chairman mutually agreed upon by the Members involved or, failing

such agreement, by the two persons designated under (i) and (ii).

(¢) If the panel is not fully constituted within 45 days after the receipt of the
notification by the Executive Director, the remaining arbitrators shall be appointed
within 10 further days by the Chairman of the Council after consultation with the
Members involved.

(d) None of the arbitrators shall be officials of any Government involved in
the case or have any interest in its outcome.

{(¢) The Members concerned shall facilitate the work of the panel and make
available all relevant information.

(f) The arbitration panel shall, on the basis of all the information at its
disposal, determine, within three weeks after its establishment whether, and if so
to what extent, there exists discriminatory treatment.

(g) Decisions of the panel on all questions, whether of substance or procedure,
shall if necessary be by majority vote.

(k) The Executive Director shall forthwith notify the Members concerned
and inform the Council of the panel’s conclusions.

(t) The costs of the arbitration panel shall be charged to the administrative
budget of the Organization.

(3) ({(a) If discriminatory treatment is found to exist the Member concerned
will be given a period of 30 days after it has been notified of the conclusions of the
arbitration panel, to correct the situation in accordance with the panel’s con-
clusions. The Member shall inform the Council of the measures it intends to
take.

(b) If after this period, the complaining Member considers that the situation
has not been corrected it may, after informing the Council, take counter measures
which shall not go beyond what is necessary to counteract the discnminatory
treatment determined by the arbitration panel and shall last no longer than the
discriminatory treatment exists.

() The Members concerned shall keep the Council informed of the measures
being taken by them.
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b) Si une solution n’a pas été trouvée dans les 30 jours qui suivent la récep-
tion de la plainte par le Directeur exécutif, celui-ci établit, 40 jours au plus tard
apres la réception de ladite plainte, une commission d’arbitrage qui se compose de:

i) une personne désignée par le Membre plaignant;
i) une personne désignée par le Membre contre lequel la plainte a été déposée;
et
iii) un président désigné d’un commun accord par les Membres intéressés ou,
a défaut d’un tel accord, par les deux personnes mentionnées aux alinéas
ietii;
¢) Sila commission n’est pas entiérement constituée dans les 45 jours qui
suivent la réception de la plainte par le Directeur exécutif, les membres de la
commission d’arbitrage qui restent 4 désigner sont nommés au cours des 10 jours
suivants par le Président du Conseil, aprés consultation des Membres intéressés;

d) Aucun membre de la commission d’arbitrage n’est fonctionnaire d'un
gouvernement partie au litige ou n’a un intérét quelconque a son réglement;

¢) Les membres intéressés facilitent les travaux de la commission et mettent
a sa disposition tous les renseignements se rapportant au cas;

/) Sur la base des renseignements dont elle dispose et dans les trois semaines
qui suivent sa création, la commission d’arbitrage détermine s’il existe un traite-
ment discriminatoire et, dans l'affirmative, dans quelle mesure;

g) Les décisions de la commission sur toutes les questions, tant de fond que
de procédure, sont prises le cas échéant par un vote a la majorité des voix;

k) Le Directeur exécutif porte immédiatement a la connaissance des Membres
intéressés et du Conseil les conclusions de la commission;

1) Les dépenses occasionnées par la commission d’arbitrage sont imputées sur
le budget administratif de I’Organisation.

3) a) Sion constate qu'il existe un traitement discriminatoire, le Membre
intéressé dispose d'un délai de 30 jours aprés qu’il a eu connaissance des conclu-
sions de la commission d’arbitrage pour redresser la situation conformément
auxdites conclusions. Le Membre fait connaitre au Conseil les mesures qu’il se
propose de prendre;

b) Si, apres cette période, le Membre plaignant considére que la situation n’a
pas été redressée il peut, aprés en avoir informé le Conseil, prendre des contre-
mesures qui n’iront pas au-dela de ce qui est nécessaire pour neutraliser le traite-
ment discriminatoire constaté par la commision d’arbitrage; ces mesures cesseront
d’étre appliquées des que le traitement discriminatoire aura lui-méme cessé;

¢) Les Membres intéressés tiennent le Conseil au courant des mesures qu'’ils
se proposent de prendre.
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(4) In applying the counter measures Members undertake to have due regard
to the need of developing countries to practice policies designed to broaden the base
of their economies through, inter alia, industrialization and the export of manu-
factured products and to do what is necessary to ensure that the provisions of this
Article are applied equitable to all Members in a like situation.

(5) None of the provisions of this Article shall be deemed to prevent a Member
from raising in the Council an issue under this Article or having recourse to Article
58 or 59, provided that any such action shall not interrupt any procedure that has
been started under this Article without the consent of the Members concerned, nor
prevent such procedure from being initiated unless a procedure under Article 59
in regard to the same issue has been completed.

(6) Any time limit in this Article may be varied by agreement of the Members
concerned.

CHAPTER X
REGULATION OF IMPORTS
Article 45
REGULATION OF IMPORTS

(1) To prevent non-member exporting countries from increasing their exports
at the expense of Members, each Member shall limit its annual imports of coffee
produced in non-member exporting countries to a quantity not in excess of its
average annual imports of coffee from those countries during the calendar years
1960, 1961 and 1962.

(2) The Council by a distributed two-thirds majority may suspend or vary
these quantitative limitations if it finds such action necessary to further the
purposes of the Agreement.

(3) The Council shall prepare annual reports of the quantity of permissible
imports of coffee of non-member origin and quarterly reports of imports by each
importing Member under the provisions of paragraph (1) of this Article.

(4) The obligations of the preceding paragraphs of this Article shall not
derogate from any conflicting bilateral or multilateral obligations which importing
Members entered into with non-member countries before 1 August 1962 provided
that any importing Member which has such conflicting obligations shall carry them
out in such a way as to minimize the conflict with the obligations of the preceding
paragraphs, take steps as soon as possible to bring its obligations into harmony

No. 9262



1968 Nations Unies — Recuetl des Traités 57

4) Dans l'application des contre-mesures, les Membres s’engagent & tenir
compte de la nécessité, pour les pays en voie de développement, d’appliquer des
politiques visant a élargir les bases de leurs économies notamment par l'indus-
trialisation et par I'exportation de produits manufacturés, et a prendre les mesures
nécessaires pour s’assurer que les dispositions du présent Article sont équitable-
ment appliquées a tous les Membres se trouvant dans la méme situation.

5) Aucune des dispositions du présent Article ne peut étre considérée comme
empéchant un Membre de poser une question au Conseil en vertu du présent
Article ou d’avoir recours a I'Article 58 ou a I'Article 59, pourvu qu’aucune action
de ce genre ne puisse interrompre sans le consentement des Membres intéressés
une procédure en cours qui aurait été engagée au titre du présent Article, ni em-
pécher une telle procédure d’étre engagée a moins qu’'une procédure entamée en
vertu de I'Article 59 concernant la méme question n’ait été achevée.

6) Tous les délais indiqués dans le présent Article peuvent étre changés par
accord entre les Membres intéressés.

CHAPITRE X
REGLEMENTATION DES IMPORTATIONS
Article 45
REGLEMENTATION DES IMPORTATIONS

1) Pour empécher des pays exportateurs non membres d’augmenter leurs
exportations au détriment des Membres, chaque Membre limite ses importations
annuelles de café produit dans des pays exportateurs non membres a une quantité
ne dépassant pas la moyenne de ses imporations de café en provenance de ces pays
pendant les années civiles 1960, 1961 et 1962.

2) Le Conseil peut, a la majorité répartie des deux tiers, suspendre ou modifier
ces limitations quantitatives s’il estime que de telles mesures sont nécessaires pour
permettre de réaliser les objectifs de 1’Accord.

3) Le Conseil prépare des rapports annuels concernant les quantités de café
produit dans un pays non membre dont l'importation est autorisée, ainsi que
des rapports trimestriels concernant les importations de chaque Membre impor-
tateur effectuées conformément aux dispositions du paragraphe 1 du présent
Article.

4) Les obligations définies aux paragraphes précédents s’entendent sans
préjudice des obligations contraires, bilatérales ou multilatérales, que les Membres
importateurs ont contractées a J’égard de pays non membres avant le 1€7 aotit 1962,
a condition que tout Membre importateur qui a contracté ces obligations contraires
s’en acquitte de maniére a atténuer le plus possible le conflit qui les oppose aux
obligations définies aux paragraphes précédents, qu’il prenne le plus tét possible
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with those paragraphs, and inform the Council of the details of the conflicting
obligations and of the steps taken to minimize or eliminate the conflict.

(5) If animporting Member fails to comply with the provisions of this Article
the Council by a distributed two-thirds majority may suspend both its voting
rights in the Council and its right to have its votes cast in the Board.

CHAPTER XI
INCREASE OF CONSUMPTION
Article 46
ProMoOTION

(1) The Council shall sponsor the promotion of coffee consumption. To
achieve this purpose it may maintain a separate committee with the objective of
promoting consumption in importing countries by all appropriate means without
regard to origin, type or brand of coffee and of striving to achieve and maintain
the highest quality and purity of the beverage.

(2) The following provisions shall apply to such committee:
{(a) The cost of the promotion programme shall be met by contributions from
exporting Members.

- (b) Importing Members may also contribute financially to the promotion
programme.

() Membership in the committee shall be limited to Members contributing to the
promotion programme.

(d) The size and cost of the promotion programme shall be reviewed by the
Council. N

{e) The bye-laws of the committee shall be approved by the Council.
(f) The committee shall obtain the approval of a Member before conducting a

campaign in that Member’s country.
{(g) The committee shall control all resources of promotion and approve all accounts
related thereto.

(3) The ordinary administrative expenses relating to the permanent staff
of the Organization employed directly on promotion activities, other than the
costs of their travel for promotion purposes, shall be charged to the administrative
budget of the Organization.
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des mesures pour concilier ces obligations et les dispositions de ces paragraphes,
et qu'il expose en détail au Conseil la nature de ces obligations et les mesures qu’il a
prises pour atténuer le conflit ou le faire disparaitre.

5) Si un Membre importateur ne se conforme pas aux dispositions du présent
Article, le Conseil peut, 4 la majorité répartie des deux tiers, suspendre et son droit
de voter au Conseil et son droit de voter pour lui ou de faire voter pour lui au
Comité exécutif.

CHAPITRE XI
ACCROISSEMENT DE LA CONSOMMATION
Article 46
PROPAGANDE

1) Le Conseil patronne la propagande en faveur de la consommation du café.
Pour atteindre son objectif, il peut maintenir un comité distinct qui a pour objet de
stimuler la consommation dans les pays importateurs par tous les moyens appro-
priés sans considération de l'origine, du type ou de I'appellation du café, et qui
s’efforce d’améliorer cette boisson ou de lui conserver la plus grande pureté et la plus
haute qualité possibles.

2) Les dispositions suivantes s’appliquent a ce comité:
a) Les frais entrainés par le programme de propagande sont couverts par les
contributions des Membres exportateurs.

b) Les Membres importateurs peuvent aussi contribuer financiérement au pro-
gramme de propagande.

¢) La composition du comité est limitée aux Membres qui contribuent au pro-
gramme de propagande.

d) L'ampleur du programme et les frais qu’il entraine sont passés en revue par le
Conseil.

e¢) Les statuts du Comité sont approuvés par le Conseil.

f) Avant d’entreprendre une campagne de propagande dans un pays, le comité doit
obtenir I'approbation du Membre intéressé.

g) Le Comité contrdle toutes les ressources de la propagande et approuve tous les
comptes s’y rapportant. '

3) Les dépenses administratives courantes afférentes au personnel de I'Orga-
nisation directement employé dans les activites relatives a la propagande, a I'excep-
tion des frais de déplacement aux fins de propagande, sont imputées sur le budget
administratif de I'Organisation.
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Avrticle 47
REMOVAL OF OBSTACLES TO CONSUMPTION

(1) The Members recognize the utmost importance of achieving the greatest
possible increase of coffee consumption as rapidly as possible, in particular through
the progressive removal of any obstacles which may hinder such increase.

(2) The Members recognize that there are presently in effect measures
which may to a greater or lesser extent hinder the increase in consumption of
coffee, in particular:

(@) import arrangements applicable to coffee, including preferential and
other tariffs, quotas, operations of Government import monopolies and
official purchasing agencies, and other administrative rules and commer-
cial practices;

(b) export arrangements as regards direct or indirect subsidies and other
administrative rules and commercial practices; and

(¢) internal trade conditions and domestic legal and administrative provisions
which may affect consumption.

(3) Having regard to the objectives stated above and to the provisions of
paragraph (4) of this Article, the Members shall endeavour to pursue tariff
reductions on coffee or to take other action to remove obstacles to increased
consumption.

(4) Taking into account their mutual interest and in the spirit of Annex A, I1,1
of the Final Act of the First United Nations Conference on Trade and Development,
the Members undertake to seek ways and means by which the obstacles to increased
trade and consumption referred to in paragraph (2) of this Article could be
progressively reduced and eventually wherever possible eliminated, or by which
their effects could be substantially diminished.

(5) Members shall inform the Council of all measures adopted with a view
to implementing the provisions of this Article.

(6) The Council may, in order to further the purposes of this Article, make
any recommendations to Members, and shall examine the results achieved at the
first session of the coffee year 1969-70.
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Article 47
ELIMINATION DES OBSTACLES

1) Les Membres reconnaissent qu'il est de la plus haute importance de
réaliser dans les meilleurs délais le plus grand développement possible de la con-
sommation du café, notamment par 1'élimination progressive de tout obstacle qui
pourrait entraver ce développement.

2) Les Membres reconnaissent que certaines mesures actuellement en vigueur
pourraient, dans des proportions plus ou moins grandes, entraver I’augmentation
de la consommation du café, en particulier:

a) Certains régimes d’importation applicables au café, y compris les tarifs
préférentiels ou autres, les contingents, les opérations des monopoles
gouvernementaux ou des organismes officiels d’achat et autres régles
administratives ou pratiques commerciales;

b) Certains régimes d’exportation en ce qui concerne les subventions directes
ou indirectes et autres régles administratives ou pratiques commerciales; et

¢) Certaines conditions intérieures de commercialisation et dispositions
internes de caractére législatif et administratif qui pourraient affecter
la consommation.

3) Compte tenu des objectifs mentionnés ci-dessus et des dispositions du
paragraphe 4 du présent Article, les Membres s’efforcent de poursuivre la réduc-
tion des tarifs sur le café ou de prendre d’autres mesures pour éliminer les obstacles
a I’augmentation de la consommation.

4) Tenant compte de leur intérét commun et dans I'esprit de ’Annexe A, II, 1,
de I'Acte Final de la premiére Conférence des Nations Unies pour le Commerce et
le Développement, les Membres s’engagent a rechercher les moyens par lesquels
les obstacles au développement du commerce et de la consommation mentionnés
au paragraphe 2 du présent Article pourraient étre progressivement réduits et
éventuellement, dans la mesure du possible, éliminés, ou par lesquels leurs effets
pourraient étre substantiellement diminués.

5) Les Membres informent le Conseil des mesures qu'ils ont prises en vue de
donner suite aux dispositions du présent Article.

6) Pour atteindre les objectifs visés dans le présent Article, le Conseil peut faire
aux Membres toute recommandation utile. Il examinera les résultats obtenus lors
de la Premiére Session qu’il tiendra au cours de I'année caféiére 1969-70.
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CHAPTER XII

PRODUCTION POLICY AND CONTROLS

Article 48
PropucTiON PoLicy AND CONTROLS

(1) Each producing Member undertakes to adjust its production of coffee
to a level not exceeding that needed for domestic consumption, permitted exports
and stocks as referred to in Article 49.

(2) Prior to 31 December 1968 each exporting Member shall submit to the
Executive Board its proposed production goal for coffee year 1972-73, based on
the elements set forth in paragraph (1) of this Article. Unless rejected by the
Executive Board by a distributed simple majority vote prior to the first session
of the Council after 31 December 1968 such goal shall be considered as approved.
The Executive Board shall inform the Council of the production goals which have
been approved in this manner. If the production goal proposed by an exporting
Member is rejected by the Executive Board, the Board shall recommend a produc-
tion goal for that exporting Member. At its first session after 31 December 1968,
which shall be not later than 31 March 1969, the Council by a distributed two-
thirds majority vote and in the light of the Board’s recommendations shall establish
individual production goals for exporting Members whose own proposed goals have
been rejected by the Board or who have not submitted proposed production goals:

(3) Until its production goal has been approved by the Organization or
established by the Council, in accordance with paragraph (2) of this Article, no
exporting Member shall enjoy any increase in its annual export entitlement
above the level of its annual export entitlement in effect on 1 April 1969.

_ (4) The Council shall establish production goals for exporting Members
acceding to the Agreement and may establish production goals for producing
Members which are not exporting Members.

(5) The Council shall keep the production goals, established or approved
under the terms of this Article, under constant review and shall revise them to
the extent necessary to ensure that the aggregate of the individual goals is con-
sistent with estimated world requirements.

(6) Members undertake to conform with the individual production goals
established or approved under the terms of this Article and each producing
Member shall apply whatever policies and procedures it deems necessary for this
purpose. Individual production goals established or approved under the terms of
this Article are not binding minima nor do they confer any entitlement to specific
levels of exports.

No. 9262



1968 Nations Unies — Recuetl des Traités 63

CHAPITRE XII

POLITIQUE ET CONTROLE DE LA PRODUCTION

Avrticle 48
POLITIQUE ET CONTROLE DE LA PRODUCTION

1) Chaque Membre producteur s’engage a ajuster sa production de café de
telle sorte qu’elle n'excéde pas les quantités nécessaires pour la consommation
intérieure, les exportations permises et la constitution des stocks prévue a
I’Article 49.

2) Avant le 31 décembre 1968, chaque Membre exportateur soumettra au
Comité exécutif 'objectif de production qu’il propose pour l’année caféiére
1972-73, en se fondant sur les éléments exposés au paragraphe 1 du présent Article.
A moins qu’il ne soit rejeté par le Comité exécutif & la majorité répartie simple
avant la premiére session que le Conseil tiendra aprés le 31 décembre 1968, cet
objectif de production sera considéré comme approuvé. Le Comité exécutif fera
connaitre au Conseil les objectifs de production qui auront été ainsi approuvés.
Si 'objectif de production proposé par un Membre exportateur est rejeté par le
Comité exécutif, celui-ci recommande un objectif de production pour ce Membre
exportateur. A la premiére session qu'il tiendra apres le 31 décembre 1968 et qui
aura lieu au plus tard le 31 mars 1969, le Conseil fixera, a la majorité répartie des
deux tiers et 4 la lumiére des recommandations du Comité exécutif, des objectifs
de production individuels pour les Membres exportateurs dont les objectifs proposés
ont été rejetés par le Comité ou qui n’ont pas soumis de propositions concernant
leurs objectifs de production.

3) Tant que son objectif de production n’a pas été approuvé par I'Organisation
ou fixé par le Conseil conformément au paragraphe 2 du présent Article, un Membre
exportateur ne bénéficie d’aucune majoration des quantités annuelles qu’il a le
droit d’exporter sous contingent, telles qu’elles sont en vigueur au 1er avril 1969.

4) Le Conseil fixe les objectifs de production pour les Membres exportateurs
adhérant a ’Accord et peut fixer des objectifs de production pour les Membres
producteurs qui ne sont pas Membres exportateurs.

5) Le Conseil passe constamment en revue les objectifs de production fixés
ou approuvés aux termes du présent Article et il les revise dans la mesure nécessaire
pour que l'ensemble des objectifs individuels corresponde a la prévision des
besoins mondiaux.

6) Les Membres s’engagent a se conformer aux objectifs de production
individuels fixés ou approuvés aux termes du présent Article et chaque Membre
producteur appliquera les politiques et procédures qu’il jugera nécessaires a cet
effet. Les objectifs de production individuels fixés ou approuvés aux termes du
présent Article ne représentent pas des chiffres minima que les Membres sont tenus
d’atteindre de méme qu’ils ne conférent aucun droit 4 un volume déterminé
d’exportations.
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(7) Producing Members shall submit to the Organization, in such form and at
such times as the Council shall determine, periodic reports on the measures taken to
control production and to conform with their individual production goals
established or approved under the terms of this Article. In the light of its
appraisal of this and other relevant information the Council shall take such
action, general or particular, as it deems necessary or appropriate.

(8) If the Council determines that any producing Member is not taking
adequate steps to comply with the provisions of this Article such Member shall
not enjoy any subsequent increase in its annual export entitlement and may have
its voting rights suspended under the terms of paragraph (7) of Article 59 until
the Council is satisfied that the Member is fulfilling its obligations in respect of this
Article. If, however, after the elapse of such additional period as the Council
shall determine it is established that the Member concerned has still not taken
the steps necessary to implement a policy to conform with the objectives of this
Article, the Council may require the withdrawal of such Member from the Organi-
zation under the terms of Article 67.

(9) The Organization shall, under such conditions as may be determined by
the Council, extend to those Members so requesting it all possible assistance
within its powers to further the purposes of this Article.

(10) Importing Members undertake to co-operate with exporting Members
in their plans for adjusting the production of coffee in accordance with para-
graph (1) above. In particular, Members shall refrain from offering directly
financial or technical assistance or from supporting proposals for such assistance
by any international body to which they belong, for the pursuit of production
policies which are contrary to the objectives of this Article, whether the recipient
country is a Member of the International Coffee Organization or not. The
Organization shall maintain close contact with the international bodies concerned,
with a view to securing their maximum co-operation in the implementation of
this Article.

(11) Except as specified in paragraph (2) hereof, all decisions provided for in
this Article shall be taken by a distributed two-thirds majority vote.

CHAPTER XIII
REGULATION OF STOCKS
Avrticle 49
PoLicy RELATIVE To COFFEE STOCKS

(1) To complement the provisions of Article 48 the Council by a distributed
two-thirds majority may establish a policy relating to coffee stocks in producing
Member countries.
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7) Les Membres producteurs soumettent a I'Organisation sous la forme et aux
dates fixées par le Conseil, des rapports périodiques sur les mesures qu'ils ont
prises pour controler la production et se conformer aux objectifs de production
individuels qui ont été fixés ou approuvés pour eux aux termes du présent Article.
Le Conseil évalue ces informations et toutes autres informations pertinentes, et il
prend en conséquence les mesures de caractére général ou particuler qu’il juge
nécessaires ou appropriées.

8) Sile Conseil constate qu'un Membre producteur ne prend pas les mesures
appropriées pour observer les dispositions du présent Article, ce Membre ne
bénéficiera d’aucune majoration ultérieure des quantités qu'’il a le droit d’exporter
annuellement sous contingent, et ses droits de vote pourront étre suspendus en
vertu du paragraphe 7 de I’Article 59 jusqu’a ce que le Conseil ait la preuve qu’il
remplit ses obligations a I'égard du présent Article. Toutefois, si aprés une période
supplémentaire déterminée par le Consell, il est établi que le Membre intéressé n'a
toujours pas pris les mesures nécessaires a la mise en ceuvre d’une politique con-
forme aux objectifs du présent Article, le Conseil peut exiger le retrait de ce Membre
de I'Organisation aux termes de I’Article 67.

9) L'Organisation fournit aux Membres qui lui en font la demande et aux
conditions qui peuvent étre déterminées par le Conseil, toute 1’assistance en son
pouvoir, afin de réaliser les objectifs poursuivis dans le présent Article.

10) Les Membres importateurs s’engagent a collaborer avec les Membres
exportateurs a I'exécution des plans que ceux-ci auront dressés pour ajuster leur
production de café conformément au paragraphe 1 du présent Article. En parti-
culier, les Membres importateurs doivent éviter d’apporter directement une aide
financiére ou technique, ou d’appuyer des propositions concernant une aide de
cette nature présentées par un organisme international auquel ils pourraient
appartenir, pour appliquer, en matiére de production, des politiques qui seraient
contraires aux objectifs du présent Article, que le pays bénéficiaire soit ou non
Membre de I'Organisation internationale du Café.” L’Organisation restera en
liaison étroite avec les organismes internationaux intéressés afin de s’assurer de
leur part la plus large coopération possible pour la mise en ceuvre du présent
Article.

11) Toutes les décisions prévues dans le présent Article sont prises a la majorité
répartie des deux tiers des voix, sauf dans les cas spécifiés au paragraphe 2 de ce
méme Article.

CHAPITRE XIII
REGLEMENTATION DES STOCKS
Article 49
POLITIQUE DES STOCKS

1) En vue de compléter les dispositions de I’Article 48, le Conseil peut arréter,
a la majorité répartie des deux tiers des voix, la politique & suivre & ’égard des
stocks de café dans les pays producteurs Membres.
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(2) The Council shall take measures to ascertain annually the volume of
coffee stocks in the hands of individual exporting Members in accordance with
procedures which it shall establish. Members concerned shall facilitate this
annual survey.

(3) Producing Members shall ensure that adequate facilities exist in their
respective countries for the proper storage of coffee stocks.

CHAPTER XIV
MISCELLANEOUS OBLIGATIONS OF MEMBERS
Article 50
CONSULTATION AND CO-OPERATION WITH THE TRADE

(1) The Organization shall maintain close liaison with appropriate non-
governmental organizations concerned with international commerce in coffee and
with experts in coffee matters.

(2) Members shall conduct their activities within the framework of the
Agreement in a manner consonant with established trade channels. 1In carrying
out these activities they shall endeavour to take due account of the legitimate
interests of the coffee trade.

Article 51

BARTER

In order to avoid jeopardizing the general price structure, Members shall
refrain from engaging in direct and individually linked barter transactions
involving the sale of coffee in the traditional markets.

Article 52
MIXTURES AND SUBSTITUTES
(1) Members shall not maintain any regulations requiring the mixing, proces-
sing or using of other products with coffee for commercial resale as coffee.
Members shall endeavour to prohibit the sale and advertisement of products under

the name of coffee if such products contain less than the equivalent of 90 percent
green coffee as the basic raw material.

(2) The Executive Director shall submit to the Council an annual report on
compliance with the provisions of this Article.

(8) The Council may recommend to any Member that it take the necessary
steps to ensure observance of the provisions of this Article.
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2) Le Conseil prend les mesures nécessaires pour vérifier chaque année, selon
les procédures qu’il aura arrétées, le volume des stocks de café que les Membres
exportateurs détiennent individuellement. Les Membres intéressés facilitent cette
enquéte annuelle.

3) Les Membres producteurs s’assurent qu'il existe dans leurs pays respectifs
les entrepdts nécessaires pour emmagasiner convenablement les stocks de café.

CHAPITRE XIV
OBLIGATIONS DIVERSES
Article 50
COLLABORATION AVEC LA PROFESSION

1) L’Organisation reste en liaison étroite avec les organisations non gouverne-
mentales appropriées s’occupant du commerce international du café et avec les
experts en matiére de café.

2) Les Membres réglent l'action qu'’ils assurent dans le cadre de ’Accord de
maniére a respecter les structures de la profession. Dans 'exercice de cette action,
ils s’efforcent de tenir dtment compte des intéréts légitimes de la profession.

Avrticle 51
TrocC

Pour éviter de compromettre la structure générale des prix, les Membres
s’abstiennent de procéder a des opérations de troc ayant un lien direct entre elles
et comportant la vente de café sur les marchés traditionnels.

Avrticle 52

MELANGES ET SUCCEDANES

1) Les Membres ne maintiennent en vigueur aucune réglementation qui
exigerait que d’autres produits soient mélangés, traités ou utilisés avec du café,
en vue de leur vente dans le commerce sous l'appellation de café. Les Membres
s’efforcent d’interdire la publicité et la vente, sous le nom de café, de produits
contenant moins de l'équivalent de 90 pour cent de café vert comme matiére
premiere de base.

2) 'Le Directeur exécutif soumet au Conseil un rapport annuel sur la maniére
dont sont observées les dispositions du présent Article.

3) Le Conseil peut recommander a un Membre de prendre les mesures néces-
saires pour assurer le respect des dispositions du présent Article.
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CHAPTER XV
SEASONAL FINANCING
Article 53
SEASONAL FINANCING

(1) The Council shall, upon the request of any Member who is also a party to
any bilateral, multilateral, regional or inter-regional agreement in the field of
seasonal financing, examine such agreement with a view to verifying its compat-
ibility with the obligations of the Agreement.

(2) The Council may make recommendations to Members with a view to
resolving any conflict of obligations which might arise.

{3) The Council may, on the basis of information obtained from the Members,
concerned, and if it deems appropriate and suitable, make general recommen-
dations with a view to assisting Members which are in need of seasonal financing.

CHAPTER XVI
DIVERSIFICATION FUND
Article 54
DivErsIFicaTION FUND

(1) There is hereby established the Diversification Fund of the International
Coffee Organization to further the objectives of limiting the production of coffee in
order to bring supply into reasonable balance with world demand. The Fund
shall be governed by Statutes to be approved by the Council not later than 31
December 1968.

(2) Participation in the Fund shall be compulsory for each Contracting
Party that is not an importing Member and has an export entitlement of over
100,000 bags. Voluntary participation in the Fund by Contracting Parties to
which this provision does not apply, and contributions from other sources, shall
be under such conditions as may be agreed between the Fund and the Parties
concerned.

(3) An exporting Participant liable to compulsory participation shall con-
tribute to the Fund in quarterly instalments an amount equivalent to US$0.60
times the number of bags it actually exports in excess of 100,000 bags each coffee
year to quota markets. Contributions shall be made for five consecutive years
commencing with coffee year 1968-69. The Fund by a two-thirds majority vote
may increase the rate of contribution to a level not exceeding US$1.00 par bag.
The annual contribution of each exporting Participant shall be assessed initially
on the basis of its export entitlement for the year of assessment as at 1 October.
This initial assessment shall be revised on the basis of the actual quantity of coffee
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CHAPITRE XV
FINANCEMENT SAISONNIER
Article 53
FINANCEMENT SAISONNIER

1) A la demande de tout Membre qui serait également partie 4 un accord
bilatéral, multilatéral, régional ou interrégional de financement saisonnier, le
Conseil examine cet accord pour vérifier s’il est compatible avec les obligations
del’Accord.

2) Le Conseil peut faire des recommandations aux Membres en vue de résoudre
tout conflit d’obligations qui pourrait se produire.

3) D’apres les renseigenments donnés par les Membres intéressés et s'il le
juge opportun et souhaitable, le Conseil peut faire des recommandations générales
pour aider les Membres qui ont besoin d'un financement saisonnier.

CHAPITRE XVI
FONDS DE DIVERSIFICATION
Article 54
FONDS DE DIVERSIFICATION

1) Par le présent Article, il est institué un Fonds de diversification de I'Orga-
nisation internationale du Café afin d’aider a la réalisation de ’objectif de I’Accord
visant a limiter la production de café pour établir entre 'offre et la demande
mondiales un équilibre judicieux. Ce Fonds sera régi par des statuts qui devront
étre approuvés par le Conseil le 31 décembre 1968 au plus tard.

2) La participation au Fonds est obligatoire pour chaque Partie Contractante
qui n’est pas Membre importateur et qui a le droit d’exporter sous contingent plus
de 100000 sacs. Elle est facultative pour les Parties Contractantes auxquelles cette
disposition ne s’applique pas. La participation de ces derniéres sera déterminée, de
méme que les contributions provenant d’autres sources, par des conditions a con-
venir entre le Fonds et les parties intéressées.

3) Un Participant exportateur tenu de cotiser au Fonds y contribue par
versements trimestriels, pour un montant équivalent 4 0,60 $EU par sac des quan-
tités qu’il exporte effectivement, au-dela de 100000 sacs, chaque année caféiére
vers les marchés soumis au contingentement. Les contributions sont versées pendant
cinq années consécutives a partir de I’année caféiére 1968-69. Le Fonds peut, a
la majorité répartie des deux tiers, porter le taux de contribution & un dollar des
Etats-Unis par sac au maximum. La contribution annuelle de chaque Participant
exportateur est calculée initialement en fonction des quantités qu’il a le droit
d’exporter sous contingent au 1¢r octobre de I’année pour laquelle la contribution
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exported to quota markets by the Participant during the year if assessment and
any necessary adjustment in contribution shall be effected during the ensuing
coffee year. The first quarterly instalment of the annual contribution for coffee
year 1968-69 becomes due on 1 January 1969 and shall be paid not later than 28
February 1969.

(4) The contribution of each exporting Participant shall be utilized for
programmes or projects approved by the Fund carried out inside its territory,
but in any case twenty percent of the contribution shall be payable in freely con-
vertible currency for use in any programmes or projects approved by the Fund.
In addition a percentage of the contribution within limits to be established in
the Statutes shall be payable in freely convertible currency for the administrative
expenses of the Fund.

(5) The percentage of the contribution to be made in freely convertible
currency in accordance with paragraph (4) may be increased by mutual agreement
between the Fund and the exporting Participant concerned.

(6) At the commencement of the third year of operation of the Fund the
Council shall review the results obtained in the first two years and may then revise
the provisions of this Article with a view to improving them.

(7) The Statutes of the Fund shall provide for:

(a) the suspension of contributions in relation to stipulated changes in the
level of coffee prices;

(b) the payment to the Fund in freely convertible currency of any part of the
contribution which has not been utilized by the Participant concerned;

(¢) arrangements that would permit the delegation of appropriate functions
and activities of the Fund to one or more international financial insti-
tutions.

(8) Unless the Council decides otherwise, an exporting Participant which
fails to meet its obligations under this Article shall have its voting rights in the
Council suspended and shall not enjoy any increase in its export entitlement.
If the exporting Participant fails to meet the obligations for a continuous period
of one year, it shall cease to be a Party to the Agreement ninety days thereafter,
unless the Council decides otherwise.

(9) Decisions of the Council under the provisions of this Article shall be taken
by a distributed two-thirds majority vote.
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est fixée. Ce chiffre initial est revisé en fonction des quantités de café que le Parti-
cipant a effectivement exportées vers les marchés soumis au contingentement
au cours de ladite année, et les ajustements qu'il est nécessaire d’'apporter a la
contribution sont effectués au cours de I'année caféiére suivante. Le premier verse-
ment trimestriel de la contribution annuelle pour I'année caféiére 1968-69 est
exigible le 1er janvier 1969 et devra étre effectué au plus tard le 28 février 1969.

4) La contribution de chaque Participant exportateur est utilisée pour
exécuter sur son territoire des programmes ou des projets approuvés par le Fonds,
mais de toute maniére 20 pour cent de la contribution sont payables en monnaie
librement convertible pour étre utilisés dans n'importe quel programme ou projet
approuvé par le Fonds. En outre, dans les limites qui seront précisées par les
statuts, un certain pourcentage de la contribution est versé au Fonds, en monnaie
librement convertible, a des fins d’administration.

5) Les pourcentages de la contribution payables en monnaie librement
convertible selon qu’il est dit au paragraphe 4 du présent Article, peuvent étre
augmentés d’'un commun accord entre le Fonds et le Participant exportateur
intéressé.

6) Au début de la troisiéme année de fonctionnement du Fonds, le Conseil
passera en revue les résultats obtenus au cours des deux premiéres années; il pourra
alors reviser, en vue de les améliorer, les dispositions du présent Article.

7) Les statuts du Fonds prévoient:

a) La suspension des contributions par suite de changements déterminés du
niveau des prix du café;

b) Le versement au Fonds, en monnaie librement convertible, de toute partie
de la contribution qui n’a pas été utilisée par le Participant intéressé;

¢) Les dispositions qui peuvent permettre de déléguer certaines fonctions
et activités du Fonds a un ou plusieurs organismes financiers internationaux.

8) A moins que le Conseil n’en décide autrement, un Participant exportateur
qui ne s’acquitte pas des obligations imposées par le présent Article voit son droit
de voter au Conseil suspendu et ne peut bénéficier d’aucune augmentation des
quantités qu’il a le droit d’exporter sous contingent. Le Participant exportateur
qui ne s’est pas acquitté de ses obligations pendant une année ininterrompue
cesse d’étre Partie a I’Accord quatre-vingt-dix jours aprés 1'expiration de cette
année, sauf autre décision du Conseil.

9) Les décisions du Conseil en vertu des dispositions du présent Article sont
prises 4 la majorité répartie des deux tiers des voix.
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CHAPTER XVII
INFORMATION AND STUDIES
Article 55

INFORMATION

(1) The Organization shall act as a centre for the collection, exchange and
publication of:

(a) statistical information on world production, prices, exports and imports,
distribution and consumption of coffee; and

(b) in so far as is considered appropriate, technical information on the
cultivation, processing and utilization of coffee.

(2) The Council may require Members to furnish such information as it
considers necessary for its operations, including regular statistical reports on
coffee production, exports and imports, distribution, consumption, stocks and
taxation, but no information shall be published which might serve to identify
the operations of persons or companies producing, processing or marketing
coffee. The Members shall furnish information requested in as detailed and
accurate a manner as is practicable.

(3) If a Member fails to supply, or finds difficulty in supplying, within a
reasonable time, statistical and other information required by the Council for the
proper functioning of the Organization, the Council may require the Member
concerned to explain the reasons for non-compliance. If it is found that technical
assistance is needed in the matter, the Council may take any necessary measures.

Article 56
STUDIES

(1) The Council may promote studies in the fields of the economics of coffee
production and distribution, the impact of governmental measures in producing
and consuming countries on the production and consumption of coffee, the
opportunities for expansion of coffee consumption for traditional and possible new
uses, and the effects of the operation of the Agreement on producers and consumers
of coffee, including their terms of trade.

(2) The Organization may study the practicability of establishing minimum
standards for exports of coffee from producing Members. Recommendations in
this regard may be discussed by the Council. '

No. 9262



1968 Nations Unies — Recueil des Traités 73

CHAPITRE XVII
INFORMATION ET ETUDES
Article 55

INFORMATION

I) L’Organisation sert de centre pour rassembler, échanger et publier:

a) Des renseignements statistiques sur la production, les prix, les exportations
et importations, la distribution et la consommation du café dans le monde; et

b) Dansla mesure ou elle le juge approprié, des renseignements techniques sur
la culture, le traitement et I'utilisation du café.

2) Le Conseil peut demander aux Membres de lui donner, en matiére de
café, les renseignements qu'il juge nécessaires 4 son activité, notamment des
rapports statistiques périodiques sur la production, I'exportation et I'importation,
la distribution, la consommation, les stocks et I'imposition, mais il ne rend public
aucun renseignement qui permettrait d’identifier les opérations d’individus ou de
firmes qui produisent, traitent ou écoulent du café. Les Membres communiquent
sous une forme aussi détaillée et précise que possible les renseignements demandés.

3) Si un Membre ne donne pas ou a peine a donner dans un délai normal les
renseignements, statistiques ou autres, dont le Conseil a besoin pour la bonne
marche de 1'Organisation, le Conseil peut exiger du Membre en question qu’il
explique les raisons de ce manquement. S’il constate qu’il faut 4 cet égard une
aide technique, le Conseil peut prendre les mesures nécessaires.

Article 56

ETUuDES

1) Le Conseil peut favoriser des études sur: les conditions économiques de
la production et de la distribution du café; l'incidence des mesures prises par le
gouvernement, dans les pays producteurs et dans les pays consommateurs, sur la
production et la consommation du café; la possibilité d’accroitre la consommation
du café, dans ses usages traditionnels et éventuellement par de nouveaux usages;
les effets de 'application de I’Accord sur les pays producteurs et consommateurs
de café, en ce qui concerne notamment leurs termes de 1'échange.

2) L’Organisation peut étudier la possiblité d’établir des normes minimales
pour les exportations de café des Membres producteurs. Le Conseil peut examiner
des recommandations a cet effet.
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CHAPTER XVIII
WAIVER

Article 57
WAIVER

(1) The Council by a distributed two-thirds majority vote may relieve a
Member of an obligation, on account of exceptional or emergency circumstances,
force majeure, constitutional obligations, or international obligations under the
United Nations Charter for territories administered under the trusteeship system.

{(2) The Council, in granting a waiver to a Member, shall state explicitly the
terms and conditions on which and the period for which the Member is relieved of
such obligation.

(3) The Council shall not consider a request for a waiver of quota obligations
on the basis of the existence in a Member country, in one or more years, of an
exportable production in excess of its permitted exports, or which is the con-
sequence of the Member having failed to comply with the provisions of Articles
48 and 49.

CHAPTER XIX
CONSULTATIONS, DISPUTES AND COMPLAINTS

Article 58
CONSULTATIONS

Each Member shall accord sympathetic consideration to, and shall afford
adequate opportunity for, consultation regarding such representations as may be
made by another Member with respect to any matter relating to the Agreement.
In the course of such consultation, on request by either party and with the consent
of the other, the Executive Director shall establish an independent panel which
shall use its good offices with a view to conciliating the parties. The costs of the
panel shall not be chargeable to the Organization. If a party does not agree to the
establishment of a panel by the Executive Director, or if the consultation does
not lead to a solution, the matter may be referred to the Council in accordance
with Article 5§9. If the consultation does Jead to a solution, it shall be reported to
the Executive Director who shall distribute the report to all Members.

Article 59
DisPUTES AND COMPLAINTS

(1) Any dispute concerning the interpretation or application of the Agreement
which is not settled by negotiation shall, at the request of any Member party to
the dispute, be referred to the Council for decision.
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CHAPITRE XVIII
: DISPENSES

Avriicle 57
DisPENSES

1) Le Conseil peut, a la majorité répartie des deux tiers, dispenser un Membre
d’une obligation en raison de circonstances exceptionnelles ou critiques, d’un cas
de force majeure, de dispositions constitutionnelles, ou d’obligations internatio-
nales résultant de la Charte des Nations Unies touchant des territoires administrés
sous le régime de tutelle.

2) Lorsqu’il accorde une dispense 4 un Membre, le Conseil indique explici-
tement sous quelles modalités, 4 quelles conditions et pour combien de temps le
Membre est dispensé de cette obligation.

3) Le Conseil ne prend pas en considération une demande de dispense des
obligations relatives aux contingents fondée sur l'existence dans un pays Membre,
au cours d'une ou plusieurs années, d’'une production exportable dépassant les
exportations permises de ce Membre, ou provenant de ce que le Membre en question
n’a pas observé les dispositions des Articles 48 et 49.

CHAPITRE XIX
CONSULTATIONS, DIFFERENDS ET RECLAMATIONS
Article 58

CONSULTATIONS

Chaque Membre accueille favorablement les observations qui peuvent étre
présentées par un autre Membre sur toute question relative a '’Accord et accepte
toute consultation y ayant trait. Au cours de consultations de ce genre, a la
demande de I'une des parties et avec I'assentiment de I'autre, le Directeur exécutif
institue une commission indépendante qui offre ses bons offices en vue de parvenir
a une conciliation. Les dépenses de la Commission ne sont pas a la charge de
I'Organisation. Si 'une des parties n’accepte pas que le Directeur exécutif institue
une commission ou si la consultation ne conduit pas a une solution, la question
peut étre soumise au Conseil conformément a I’ Article 59. Si la consultation aboutit
a une solution, un rapport est présenté au Directeur exécutif qui le distribue a tous
les Membres.

Avrticle 59
DIFFERENDS ET RECLAMATIONS

1) Tout différend relatifa I'interprétation ou a I'application du présent Accord
qui n’est pas réglé par voie de négociation est, a la demande de tout Membre partie
au différend, déféré au Conseil pour décision.
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(2) In any case where a dispute has been referred to the Council under para-
graph (1) of this Article, a majority of Members, or Members holding not less
than one-third of the total votes, may require the Council, after discussion,
to seek the opinion of the advisory panel referred to in paragraph (3) of this Article
on the issues in dispute before giving its decision.

(3) (a) Unless the Council unanimously agrees otherwise, the panel shall
consist of::

(i) two persons, one having wide experience in matters of the kind in dispute
and the other having legal standing and experience, nominated by the
exporting Members; &

(ii) two such persons nominated by the importing Members; and

(iii) a chairman selected unanimously by the four persons nominated under (i)
and (ii) or, if they fail to agree, by the Chairman of the Council.

(b) Persons from countries whose Governments are Contracting Parties to
this Agreement shall be eligible to serve on the advisory panel.

{c) Persons appointed to the advisory panel shall act in their personal
capacities and without instructions from any Government.

(d) The expenses of the advisory panel shall be paid by the Organization.

(4) The opinion of the advisory panel and the reasons therefor shall be
submitted to the Council which, after considering all the relevant information,
shall decide the dispute.

(5) Any complaint that any Member has failed to fulfil its obligations under
the Agreement shall, at the request of the Member making the complaint, be
referred to the Council, which shall make a decision on the matter.

(6) No Member shall be found to have committed a breach of its obligations
under the Agreement except by a distributed simple majority vote. Any finding
that a Member is in breach of the Agreement shall specify the nature of the breach.

(7) If the Council finds that a Member has committed a breach of the
Agreement, it may, without prejudice to other enforcement measures provided
for in other Articles of the Agreement, by a distributed two-thirds majority vote,
suspend that Member’s voting rights in the Council and its right to have its votes
cast in the Board until it fulfils its obligations, or the Council may take action
requiring compulsory withdrawal under Article 67.

(8) A Member may seek the prior opinion of the Executive Board in a matter
of dispute or complaint before the matter is discussed by the Council.
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2) Quand un différend est déféré au Conseil en vertu du paragraphe 1 du
présent Article, la majorité des Membres, ou plusieurs Membres qui détiennent
ensemble au moins le tiers du total des voix, peuvent demander au Conseil de
solliciter, aprés discussion de l'affaire et avant de faire connaitre sa décision,
I’opinion de la commission consultative, mentionnée au paragraphe 3 du présent
Article, sur les questions en litige.

3) a) Saufdécision contraire prise a I'unanimité par le Conseil, cette commis-
sion est composée de:

i) Deux personnes désignées par les Membres exportateurs, dont I'une a
une grande expérience des questions du genre de celle qui est en litige
et 'autre a de I'autorité et de I’expérience en matiére juridique;

ii) Deux personnes désignées par les Membres importateurs selon les mémes
critéres;

iii) Un président choisi a I'unanimité par les quatre personnes nommées en
vertu des alinéas i et ii ou, en cas de désaccord, par le Président du Conseil.

b) Les ressortissants des pays qui sont Parties au présent Accord peuvent
siéger a la commission consultative.

¢) Les membres de la commission consultative agissent a titre personnel et
sans recevoir d’instructions d’aucun gouvernement.

d) Les dépenses de la commission consultative sont a la charge de 1'Organi-
sation.

4) L’opinion motivée de la commission consultative est soumise au Conseil,
qui tranche le différend apres avoir pris en considération toutes les données perti-
nentes.

5) Quand un Membre se plaint qu'un autre Membre n’ait pas rempli les
obligations que lui impose 1’Accord, cette plainte est, & la requéte du plaignant,
déférée au Conseil, qui décide.

6) Un Membre ne peut étre reconnu coupable d’une infraction au présent
Accord que par un vote a la majorité répartie simple. Toute constatation d’une
infraction a I’Accord de la part d’'un Membre doit spécifier la nature de I'infraction.

7) Si le Conseil constate qu'un Membre a commis une infraction au présent
Accord, il peut, sans préjudice des autres mesures coercitives prévues a d’autres
Articles de I'’Accord et par un vote a la majorité répartie des deux tiers, suspendre
le droit que ce Membre a de voter au Conseil et le droit qu'il a de voter pour lui ou de
faire voter pour lui au Comité exécutif, jusqu’au moment ou il se sera acquitté de
ses obligations, ou exiger son départ au titre de I’Article 67.

8) Un Membre peut demander un avis préalable au Comité exécutif en cas de
différend ou de réclamation avant que la question ne soit discutée par le Conseil.
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CHAPTER XX
FINAL PROVISIONS
Article 60
SIGNATURE

The Agreement shall be open for signature at the United Nations Head-
quarters until and including 31 March 1968 by any Government which is a Contrac-
ting Party to the International Coffee Agreement, 1962.

Article 61
RATIFICATION

The Agreement shall be subject to approval, ratification or acceptance by the
signatory Governments or by any other Contracting Party to the International
Coffee Agreement, 1962, in accordance with their respective constitutional
procedures. Except as provided in paragraph (2) of Article 62 instruments of
approval, ratification or acceptance shall be deposited with the Secretary-General
of the United Nations not later than 30 September 1968.

Avrticle 62
ENTRY INTO FORCE

(1) The Agreement shall enter into force definitively on 1 October 1968
among those Governments that have deposited instruments of approval, ratific-
ation or acceptance if, on that date, such Governments represent at least twenty
exporting Members holding at least 80 percent of the votes of the exporting
Members and at least ten importing Members holding at least 80 percent of the
votes of the importing Members. The votes for this purpose shall be as distri-
buted in Annex C.! Alternatively, it shall enter into force definitively at any time
after it is provisionally in force and the aforesaid requirements of this paragraph
aresatisfied. The Agreement shall enter into force definitively for any Government
that deposits an instrument of approval, ratification, acceptance or accession
subsequent to the definitive entry into force of the Agreement for other Govern-
ments on the date of such deposit.

(2) The Agreement may enter into force provisionally on 1 October 1968.
For this purpose a notification by a signatory Government or by any other
Contracting Party to the International Coffee Agreement, 1962, containing an
undertaking to apply the Agreement provisionally and to seek approval,
ratification or acceptance in accordance with its constitutional procedures, as
rapidly as possible, that is received by the Secretary-General of the United Nations

1 See p. 94 of this volume.
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CHAPITRE XX
DISPOSITIONS FINALES
Avrticle 60
SIGNATURE

L’Accord sera, jusqu’au 31 mars 1968 inclusivement, ouvert, au siége des
Nations Unies, a la signature de tout gouvernement qui est Partie Contractante a
I’Accord international de 1962 sur le café.

Article 61
RATIFICATION

L’Accord est soumis a4 'approbation, la ratification ou l'acceptation des
gouvernements signataires ou de toute autre Partie Contractante a 1’Accord
international de 1962 sur le Café, conformément a leur procédure constitutionnelle.
Sauf dans le cas prévu au paragraphe 2 de I’Article 62, les instruments d’appro-
bation, de ratification ou d’acceptation seront déposés auprés du Secrétaire
Général des Nations Unies au plus tard le 30 septembre 1968.

Article 62
ENTREE EN VIGUEUR

1) L’Accord entrera définitivement en vigueur le 1€r octobre 1968 entre les
gouvernements qui auront déposé leurs instruments d’approbation, de ratification
ou d’acceptation si, a cette date, ces gouvernements représentent au moins vingt
Membres exportateurs ayant au minimum 80 pour cent des voix des Membres
exportateurs, et au moins 10 Membres importateurs ayant au minimum 80 pour
cent des voix des Membres importateurs. Les voix a cette fin seront réparties
de la maniére indiquée a I’Annexe CL. D’autre part, I’Accord entrera aussi défini-
tivement en vigueur a n'importe quel moment ou, tandis qu’il est provisoirement
en vigueur, les conditions énoncées plus haut dans le présent paragraphe auront
été remplies. L’Accord entrera définitivement en vigueur pour tout gouvernement
qui déposera un instrument d’approbation, de ratification, d’acceptation ou
d’adhésion aprés 'entrée en vigueur définitive de I’Accord pour d’autres gouver-
nements, a la date du dép6t de cet instrument.

2) L’Accord pourra entrer provisoirement en vigueur le 1er octobre 1968.
A cette fin, si un gouvernement signataire ou toute autre Partie Contractante
a I’Accord international de 1962 sur le Café notifie au Secrétaire général des
Nations Unies, au plus tard le 30 septembre 1968, qu’il s’engage & appliquer
provisoirement les dispositions de I’Accord et a chercher a obtenir, aussi rapide-
ment que le permet sa procédure constitutionnelle, 'approbation, la ratification

! Voir p. 95 du présent volume.
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not later than 30 September 1968, shall be regarded as equal in effect to an
instrument of approval, ratification or acceptance. A Government that under-
takes to apply the Agreement provisionally will be permitted to deposit an
instrument of approval, ratification or acceptance and shall be provisionally
regarded as a party thereto until either it deposits its instrument of approval,
ratification or acceptance or up to and including 31 December 1968, whichever is
the earlier.

(3) If the Agreement has not entered into force definitively or provisionally
by 1 October 1968, those Governments that have deposited instruments of
approval, ratification or acceptance or notifications containing an undertaking
to apply the Agreement provisionally and to seek approval, ratification or accep-
tance may immediately after that date consult together to consider what action
the situation requires and may, by mutual consent, decide that it shall enter into
force among themselves. Likewise, if the Agreement has entered into force
provisionally but has not entered into force definitively by 31 December 1968,
those Governments that have deposited instruments of approval, ratification,
acceptance or accession may consult together to consider what action the situation
requires and may, by mutual consent, decide that it shall continue in force
provisionally or enter into force definitively among themselves.

Article 63
ACCESSION

(1) The Government of any State Member of the United Nations or of any
of its specialized agencies may accede to this Agreement upon conditions that shall
be established by the Council. In establishing such conditions the Council shall,
if such country is an exporting country and is not named in Annex A, establish
quota provisions for it. If such exporting country is named in Annex A, the
respective quota provisions specified therein shall be applied to that country
unless the Council by a distributed two-thirds majority vote decides otherwise.
Not later than 31 March 1969 or such other date as may be determined by the
Council, any importing Member of the International Coffee Agreement, 1962, may
accede to the Agreement on the same conditions under which it could have
approved, ratified or accepted the Agreement and, if it applies the Agreement
provisionally, it shall provisionally be regarded as a party thereto until either it
deposits its instruments of accession or up to and including the above date,
whichever is the earlier.

(2) Each Government depositing an instrument of accession shall, at the
time of such deposit, indicate whether it is joining the Organization as an
exporting Member or an importing Member, as defined in paragraphs (7) and (8)
of Article 2.
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ou l'acceptation de l'Accord, cette notification est considérée comme de méme
effet qu'un instrument d’approbation, de ratification ou d’acceptation. Un gouver-
nement qui s’engage a appliquer provisoirement les dispositions de 1’Accord sera
autorisé a déposer un instrument d’approbation, de ratification ou d’acceptation
et sera provisoirement considéré comme Partie a I'’Accord, jusqu’a celle des deux
dates qui sera la plus proche: celle du dépdt de son instrument d’approbation, de
ratification ou d’acceptation ou le 31 décembre 1968 inclusivement.

3) ‘Si I'Accord n’est pas entré en vigueur définitivement ou provisoirement le
1er octobre 1968, les gouvernements qui ont déposé des instruments d’approbation,
de ratification ou d’acceptation ou qui ont notifié qu'ils s’engagent a appliquer
provisoirement les dispositions de I’Accord et a chercher a obtenir I'approbation,
la ratification ou 'acceptation peuvent, immédiatement apres cette date, se consul-
ter pour envisager les mesures a prendre et décider d'un commun accord qu'’il
entrera en vigueur entre eux. De méme, si I’Accord est entré en vigueur provisoire-
ment mais non définitivement, le 31 décembre 1968, les gouvernements qui ont
déposé des instruments d’approbation, de ratification, d’acceptation ou d’adhésion
pourront se consulter pour envisager les mesures a prendre et décider, d'un commun
accord, qu'il continuera a rester provisoirement en vigueur ou qu'il entrera
définitivement en vigueur entre eux.

Article 63
ADHESION

1) Le gouvernement de tout Etat Membre des Nations Unies ou membre
d’une des institutions spécialisées peut adhérer au présent Accord aux conditions
que fixe le Conseil. S'il s’agit d’un pays exportateur et si ce pays ne figure pas a
I’Annexe A, le Conseil, en fixant ces conditions, indique les dispositions relatives
aux contingents qui lui seront appliquées. Si ce pays figure a I’Annexe A, les
dispositions relatives aux contingents stipulées pour lui dans ladite Annexe lui
sont appliquées, 4 moins que le Conseil n’en décide autrement a la majorité répartie
des deux tiers des voix. Au plus tard le 31 mars 1969 ou toute autre date que le
Conseil pourra déterminer, un Membre importateur Partie 4 I’Accord international
de 1962 sur le Café pourra adhérer a I'’Accord aux mémes conditions que celles
auxquelles il aurait approuvé, ratifié ou acceptél’Accord et, s’il applique provisoire-
ment les dispositions de I’Accord, il sera provisoirement considéré comme Partie a
celui-ci jusqu’a celle des deux dates qui sera la plus proche: celle du depét de son
instrument d’adhésion ou la date susmentionnée inclusivement.

2) Chaque gouvernement qui dépose un instrument d’adhésion indique, au
moment du dépdt, s'il entre dans I'Organisation comme Membre exportateur ou
comme Membre importateur, selon les définitions données aux paragraphes 7 et 8
de I’Article 2.
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Article 64
RESERVATIONS

Reservations may not be made with respect to any of the provisions of the
Agreement.

Article 65
NOTIFICATIONS IN RESPECT OF DEPENDENT TERRITORIES

(1) Any Government may, at the time of signature or deposit of an instrument
of approval, ratification, acceptance or accession, or at any time thereafter, by
notification to the Secretary-General of the United Nations, declare that the
Agreement shall extend to any of the territories for whose international relations
it is responsible and the Agreement shall extend to the territories named therein
from the date of such notification.

(2) Any Contracting Party which desires to exercise its rights under Article 4
in respect of any of its dependent territories, or which desires to authorise one of
its dependent territories to become part of a Member group formed under Article 5
or 6, may do so by making a notification to that effect to the Secretary-General
of the United Nations, either at the time of the deposit of its instrument of
approval, ratification, acceptance or accession, or at any later time.

(3) Any Contracting Party which has made a declaration under paragraph (1)
of this Article may at any time thereafter, by notification to the Secretary-General
of the United Nations, declare that the Agreement shall cease to extend to the
territory named in the notification and the Agreement shall cease to extend to
such territory from the date of such notification.

(4) The Government of a territory to which the Agreement has been extended
under paragraph (1) of this Article and which has subsequently become independ-
ent may, within 90 days after the atteinment of independence, declare by
notification to the Secretary-General of the United Nations that it has assumed
the rights and obligations of a Contracting Party to the Agreement. It shall, as
from the date of such notification, become a party to the Agreement.

Article 66
VOLUNTARY WITHDRAWAL

Any Contracting Party may withdraw from the Agreement at any time by
giving a written notice of withdrawal to the Secretary-General of the United
Nations. Withdrawal shall become effective 90 days after the notice is received.
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Article 64
RESERVES

Aucune des dispositions de I’Accord ne peut étre 'objet de réserves.

Avrticle 65
NOTIFICATIONS RELATIVES AUX TERRITOIRES DEPENDANTS

1) Tout gouvernement peut, au moment de sa signature ou du dép6t de son
instrument d’approbation, de ratification, d’acceptation ou d’adhésion, ou a tout
moment par la suite, notifier au Secrétaire général des Nations Unies que I’Accord
s’applique a tel ou tel des territoires dont il assure la représentation internationale;
dés réception de cette notification, I’Accord s’applique aux territoires qui y sont
mentionnés.

2) Toute Partie Contractante qui désire exercer a 1’égard de tel ou tel de ses
territoires dépendants le droit que lui donne I’Article 4, ou qui désire autoriser un
de ses territoires dépendants a faire partie d’un groupe Membre constitué en vertu
de I'Article 5 ou de I’Article 6, peut le faire en adressant au Secrétaire général des
Nations Unies, soit au moment du dép6t de son instrument d’approbation, de
ratification, d’acceptation ou d’adhésion, soit a tout moment par la suite, une
notification en ce sens.

3) Toute Partie Contractante qui a fait la déclaration prévue au paragraphe 1
du présent Article peut par la suite notifier 4 tout moment au Secrétaire général des
Nations Unies que I’Accord cesse de s’appliquer a tel ou tel territoire qu’il indique;
dés réception de cette notification, ’Accord cesse de s’appliquer a ce territoire.

4) Le gouvernement d'un territoire auquel I’Accord s’appliquait en vertu du
paragraphe 1 du présent Article, et qui est par la suite devenu indépendant peut,
dans les quatre-vingt-dix jours de son accession a l'indépendance, notifier au
Secrétaire général des Nations Unies qu’il a assumé les droits et les obligations
d’une Partie Contractante 4 I’Accord. Dés réception de cette notification, il devient
Partie a I’Accord.

Article 66
RETRAIT VOLONTAIRE

Toute Partie Contractante peut 4 tout moment se retirer de I’Accord en
notifiant par écrit son retrait au Secrétaire général des Nations Unies. Le retrait
prend effet quatre-vingt-dix jours aprés réception de Ja notification.
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Article 67
CoMPULSORY WITHDRAWAL

If the Council determines that any Member has failed to carry out its
obligations under the Agreement and that such failure significantly impairs the
operations of the Agreement, it may by a distributed two-thirds majority vote
require the withdrawal of such Member from the Organization. The Council shall
immediately notify the Secretary-General of the United Nations of any such
decision. Ninety days after the date of the Council’s decision that Member shall
cease to be a Member of the Organization and, if such Member is a Contracting
Party, a party to the Agreement.

Avrticle 68
SETTLEMENT OF ACCOUNTS WITH WITHDRAWING MEMBERS

(1} The Council shall determine any settlement of accounts with a with-
drawing Member. The Organization shall retain any amounts already paid by a
withdrawing Member and such Member shall remain bound to pay any amounts
due from it to the Organization at the time the withdrawal becomes effective;
provided, however, that in the case of a Contracting Party which is unable to accept
an amendment and consequently either withdraws or ceases to participate in the
Agreement under the provisions of paragraph (2} of Article 70, the Council may
determine any settlement of accounts which it finds equitable.

(2) A Member which has withdrawn or which has ceased to participate in
the Agreement shall not be entitled to any share of the proceeds of liquidation
or the other assets of the Organization upon termination of the Agreement under
Article 69.

Avrticle 69
DURATION AND TERMINATION

(1) The Agreement shall remain in force until 30 September 1973 unless
extended under paragraph (2) of this Article, or terminated earlier under para-
graph (3).

(2) The Council after 30 September 1972 may, by a vote of a majority of the
Members having not less than a distributed two-thirds majority of the total votes,
either renegotiate the Agreement or extend it, with or without modification, for
such period as the Council shall determine. Any Contracting Party, or any
dependent territory which is either a Member or a party to a Member group, on
behalf of which notification of acceptance of such a renegotiated or extended
Agreement has not been made by the date on which such renegotiated or
extended Agreement becomes effective, shall as of that date cease to participate
in the Agreement.
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Article 67
RETRAIT FORCE

Si le Conseil constate qu'un Membre ne s’est pas acquitté des obligations que
lui impose I'Accord, et que ce manquement entrave sérieusement le fonctionnement
de I'Accord, il peut, a la majorité répartie des deux tiers, exiger que ce Membre
se retire de I'Organisation. Le Conseil notifie immédiatement cette décision au
Secrétaire général des Nations Unies. Quatre-vingt-dix jours aprés la décision du
Conseil, ce Membre cesse d’appartenir a I'Organisation et, si ce Membre est Partie
Contractante, d’étre Partie a4 I’Accord.

Article 68
LIQUIDATION DES COMPTES EN CAS DE RETRAIT

1) En cas de retrait d'un Membre, le Conseil liquide ses comptes s’il y a lieu.
L’Organisation conserve les sommes déja versées par ce Membre, qui est d’autre
part tenu de régler toute somme qu’il lui doit a la date effective de son retrait;
toutefois, s'il s’agit d’'une Partie Contractante qui ne peut pas accepter un amen-
dement et qui de ce fait, en vertu du paragraphe 2 de I'Article 70, quitte I'Organisa-
tion ou cesse de participer a 1I'Accord, le Conseil peut liquider les comptes de la
maniére qui lui semble équitable.

2) Un Membre qui a quitté I'Organisation ou a cessé de participer a I'Accord
n’a droit a aucune part du produit de la liquidation ou des autres avoirs de 1'Orga-
nisation au moment de I'expiration ou de la résiliation de I’Accord en vertu de
I’ Article 69.

Article 69
DUREE ET EXPIRATION OU RESILIATION

1) L’Accord reste en vigueur jusqu’'au 30 septembre 1973, & moins qu’il ne
soit prorogé aux termes du paragraphe 2 du présent Article ou résilié aux termes
du paragraphe 3.

2) Apres le 30 septembre 1972, le Conseil peut, s’il en décide ainsi & la majorité
des Membres mais au moins a la majorité répartie des deux tiers des voix, soit
négocier un nouvel Accord soit proroger I'Accord, avec ou sans modification, pour
le temps qu’il détermine. Si une Partie Contractante, ou un territoire dépendant qui
est Membre ou fait partie d’un groupe Membre, n’a pas notifié ou fait notifier son
acceptation du nouvel Accord ou de I’Accord prorogé a la date ou celui-ci entre en
vigueur, cette Partie Contractante ou ce territoire dépendant cesse a cette date
d’étre Partie a I’Accord.
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(8) The Council may at any time, by vote of a majority of the Members
having not less than a distributed two-thirds majority of the total votes, decide
to terminate the Agreement. Such termination shall take effect on such date
as the Council shall decide.

(4) Notwithstanding termination of the Agreement, the Council shall remain
in being for as long as necessary to carry out the liquidation of the Organization,
settlement of its accounts and disposal of its assets, and shall have during that
period such powers and functions as may be necessary for those purposes.

Article 70
AMENDMENT

(1) The Council by a distributed two-thirds majority vote may recommend
an amendment of the Agreement to the Contracting Parties. The amendment
shall become effective 100 days after the Secretary-General of the United Nations
has received notifications of acceptance from Contracting Parties representing
at least 75 percent of the exporting countries holding at least 85 percent of the votes
of the exporting Members, and from Contracting Parties representing at least
75 percent of the importing countries holding at least 80 percent of the votes of
the importing Members. The Council may fix a time within which each Contrac-
ting Party shall notify the Secretary-General of the United Nations of its
acceptance of the amendment and if the amendment has not become effective
by such time, it shall be considered withdrawn. The Council shall provide the
Secretary-General with the information necessary to determine whether the
amendment has become effective.

(2) Any Contracting Party, or any dependent territory which is either a
Member or a party to a Member group, on behalf of which notification of accep-
tance of an amendment has not been made by the date on which such amendment
becomes effective, shall as of that date cease to participate in the Agreement.

Article 71
NOTIFICATIONS BY THE SECRETARY-GENERAL

The Secretary-General of the United Nations shall notify all Contracting
Parties to the International Coffee Agreement, 1962, and all other Governments
of States Members of the United Nations or of any of its specialized agencies,
of each deposit of an instrument of approval, ratification, acceptance or accession
and of the dates on which the Agreement comes provisionally and definitively
into force. The Secretary-General of the United Nations shall also notify all
Contracting Parties of each notification under Articles 5, 62 paragraph (2), 65, 66
or 67; of the date to which the Agreement is extended or on which it is terminated
under Article 69; and of the date on which an amendment becomes effective under
Article 70.
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3) Le Conseil peut 4 tout moment, s’il en décide ainsi a la majorité des
Membres, mais au moins a la majorité répartie des deux tiers des voix, décider de
résilier 1’Accord. Cette résiliation prend effet 3 dater du moment que le Conseil
décide.

4) Nonobstant la résiliation de I’Accord, le Conseil continue a exister aussi
longtemps qu’il le faut pour liquider I'Organisation, apurer ses comptes et disposer
de ses avoirs; il a, pendant cette période, les pouvoirs et fonctions qui peuvent lui
étre nécessaires a cet effet.

Avrticle 70
AMENDEMENTS

1) Le Conseil peut, par décision prise a la majorité répartie des deux tiers,
recommander aux Membres un amendement a I’Accord. Cet amendement prend
effet cent jours aprés que des Parties Contractantes qui représentent au moins
75 pour cent des Membres exportateurs détenant au moins 85 pour cent des voix
des Membres exportateurs, et des Parties Contractantes qui représentent au moins
75 pour cent des Membres importateurs détenant au moins 80 pour cent des voix
des Membres importateurs, ont fait parvenir leur acceptation au Secrétaire général
des Nations Unies. Le Conseil peut impartir aux Parties Contractantes un délai
pour adresser cette notification au Secrétaire général des Nations Unies; si 'amen-
dement n’a pas pris effet a I'expiration de ce délai, il est considéré comme retiré.
Le Conseil fournit au Secrétaire général les renseignements dont il a besoin pour
déterminer si 'amendement a pris effet.

2) Si une Partie Contractante, ou un térritoire dépendant qui est Membre ou
fait partie d’un groupe Membre, n’a pas notifié ou fait notifier son acceptation d’un
amendement 4 la date ou celui-ci prend effet, cette Partie Contractante ou ce
territoire dépendant cesse 4 cette date d’étre Partie a I’Accord.

Avrticle 71
NOTIFICATION PAR LES SOINS DU SECRETAIRE GENERAL DES NATIONS UNIES

Le Secrétaire général des Nations Unies notifie 4 toutes les Parties Contrac-
tantes a I'’Accord international de 1962 sur le Café et a tous les autres Etats Membres
des Nations Unies ou d’une des institutions spécialisées chaque dépot d’un instru-
ment d’approbation, de ratification, d’acceptation ou d’'adhésion, ainsi que les
dates ou I’Accord entre en vigueur provisoirement ou définitivement. Le Secrétaire
général des Nations Unies informe également toutes les Parties Contractantes de
chaque notification faite en vertu des Articles 5, 62 paragraphe 2, 65, 66 cu 67,
de la date a laquelle ’Accord est prorogé ou prend fin en vertu de I'Article 69, et
de la date o un amendement prend effet en vertu de I’Article 70.
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Avrticle 72
SUPPLEMENTARY AND TRANSITIONAL PROVISIONS

(1) The present Agreement shall be considered as a continuation of the
International Coffee Agreement, 1962.

(2) In order to facilitate the uninterrupted continuation of the 1962

Agreement:

(a) All acts by or on behalf of the Organization or any of its organs under the
1962 Agreement, in effect on 30 September 1968 and whose terms do not
provide for expiry on that date, shall remain in effect unless changed under
the provisions of the present Agreement.

(b) All decisions required to be taken by the Council during coffee year 1967-68
for application in coffee year 1968-69 shall be taken during the last regular
session of the Council in coffee year 1967-68 and applied on a provisional basis
as if the present Agreement had already entered into force.

IN WITNESS WHEREOF the undersigned, having been duly authorized to this
effect by their respective Governments, have signed this Agreement on the dates
appearing opposite their signatures.

The texts of this Agreement in the English, French, Portuguese, Russian
and Spanish languages shall all be equally authentic. The originals shall be
deposited in the archives of the United Nations and the Secretary-General of the
United Nations shall transmit certified copies thereof to each signatory and
acceding Government.

No. 9262



1968 Nations Unies — Recueil des Traités 89

Avrticle 72
Di1sPOSITIONS SUPPLEMENTAIRES ET TRANSITOIRES

1) Le présent Accord est considéré comme une continuation de 1’Accord
international de 1962 sur le Café.

2) Afin de faciliter l'application ininterrompue de 1'Accord de 1962:

a) Toutes les mesures prises en vertu de ’Accord de 1962, soit directement par
I’Organisation ou 1'un de ses organes, soit en leur nom, qui sont en vigueur au
30 septembre 1968 et dont il n’est pas spécifié que leur effet expire a cette date
restent en vigueur, 3 moins qu’elles ne soient modifiées par les dispositions du
présent Accord;’

b) Toutes les décisions que le Conseil devra prendre au cours de 'année caféiére
1967-68 en vue de leur application au cours de I'année caféiére 1968-69 seront
prises pendant la derniére session ordinaire du Conseil qui se tiendra au cours de
l'année caféiére 1967-68; elles seront appliquées a titre provisoire comme si le
présent Accord était déja entré en vigueur.

EN Fol DE QUOI les soussignés, dliment autorisés a cet effet par leur gouver-
nement, ont signé le présent Accord aux dates qui figurent en regard de leur
signature.

Les textes du présent Accord en anglais, espagnol, francais, portugais et
russe, font tous également foi. Les originaux sont déposés aux archives des Nations
Unies, et le Secrétaire général des Nations Unies en adresse copie certifiée conforme
a chaque gouvernement signataire ou adhérent.
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ANNEX A
Basic ExPorT Quoras!?
(thousands of 60-kilo bags)

Brazil . 20,926 | India 423
Burundi?. 233 | Indonesia 1,357
Cameroon N 1,000 | Ivory Coast 3,073
Central African Republic . 200 | Kenya. . . . . . 860
Colombia. e 7,000 | Malagasy Republic 910
Congo (Democratic Republic)? 1,000 | Mexico. 1,760
Costa Rica . . 1,100 | Nicaragua 550
Dominican Republic . 520 | Peru. 740
Ecuador . 750 | Portugal . 2,776
El Salvador 1,900 | RwandaZ?. 150
Ethiopia . 1,494 | Tanzania. 700
Guatemala . .« .« + . ... 1800 | Togo 200
Guinea (basic export quota to be Uganda 2,379

established by the Council) . Venezuela? . 325
Haiti 490
Honduras 425 GraNnD Totarl 55,041

1 According to the provisions of Article 31 (1), the following exporting countries do not have a
basic export quota and shall receive in coffee year 1968-69 export quotas of: Bolivia 50,000 bags;
Congo (Brazzaville) 25,000 bags; Cuba 50,000 bags; Dahomey 33,000 bags; Gabon 25,000 bags;
Ghana 51,000 bags; Jamaica 25,000 bags; Liberia 60,000 bags; Nigeria 52,000 bags; Panama 25,000
bags; Paraguay 70,000 bags; Sierra Leone 82,000 bags; Trinidad and Tobago 69,000 bags.

¢ Burundi, Congo (Democratic Republic), Cuba, Rwanda and Venezuela, after presentation to
the Executive Board of acceptable evidence of an exportable production larger than 233,000; 1,000,000;
50,000; 150,000 and 325,000 bags respectively shall each be granted an annual export entitlement
not exceeding the annual export entitlement it would receive with a basic quota of 350,000; 1,300,000;
200,000; 260,000 and 475,000 bags respectively.
these countries be taken into account for the purpose of calculating the distribution of votes.

No. 9262
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ANNEXE A

CONTINGENTS D'EXPORTATION DE BASE!
(en milliers de sacs de 60 kg )

Brésil . . . . .. ... . ... 20926 | Indonésie . . . . . . .. ... 1357
Burundi?. . . . . . . ... .. 233 | Kenya. . . . . . . . .. ... 860
Cameroun . . . . . . . . . .. 1000 | Madagascar . . . . . . . . .. 910
Colombie. . . . . . . . .. .. 7000 | Mexique . . . . . .. ... .. 1760
Congo (République démocratique)® 1000 | Nicaragua . . . . . . . . . . . 550
CostaRica . . ... ... ... 1100 |Ouganda. . .. . ... . ... 2379
Coted’Ivoire . . . . . . . ... 3073 | Pérou . . . . . . . ... ... 740
ElSalvador . . . . . .. ... 190 | Portugal. . .. .. ... ... 2776
Equateur . . . . . . . . . .. 750 | République centrafricaine . . . . 200
Ethiopie . . . . . . . . . . . . 1494 | République Dominicaine . . . . . 520
Guatemala . . . . . . .. ... 1800 | Rwanda?. . . . . . . .. ... 150
Guinée (contingent d’exportation de Tanzanie. . . . . . . . . . .. 700
base 4 établir par le Conseil) . . . Togo . . . . . . . . .. ... 200
Haiti . . . .. . ... . ... 490 | Venezuela® . . . . . . . . . .. 325
Honduras . . . . . . . . . .. 425
Inde. . . . . . . . ... ... 423 TotaL 55041

! Conformément aux dispositions de I'Article 31, 1, les pays exportateurs énumérés ci-aprés n’ont
pas de contingent de base. lls recevront pour ’année caféiére 1968-69, les contingents d’exportation
suivants: Bolivie, 50 000 sacs; Congo (Brazzaville), 25000 sacs; Cuba, 50 000 sacs; Dahomey,
33 000 sacs; Gabon, 25 000 sacs; Ghana, 51 000 sacs;* Jamaique, 25 000 sacs; Libéria, 60 000 sacs;
Nigéria, 52 000 sacs; Panama, 25 000 sacs; Paraguay, 70 000 sacs; Sierra Leone, 82 000 sacs; Trinidad
et Tobago, 69 000 sacs.

* Aprés que le Burundi, le Congo {(République démocratique), Cuba, le Rwanda et le Venezuela,
auront fourni au Comité exécutif une preuve valable de ce que leur production exportable dépasse
respectivement 233 000; 1 000 000; 50 000; 150 000 et 325 000 sacs, chacun d'eux aura le droit
d’exporter annuellement sous contingent des quantités ne dépassant pas celles qu’il serait autorisé &
exporter si son contingent de base était de 350 000; 1 300 000; 200 000; 260 000 et 475 000 sacs respec-
tivement. Toutefois, aux fins de la répartition des voix, il ne sera en aucun cas tenu compte des augmen-
tations octroyées a ces pays.
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ANNEX B

NON-QUOTA COUNTRIES OF DESTINATION REFERRED
TO IN ARTICLE 40, CHAPTER VII

The geographical areas which are non-quota countries for the purposes of this Agreement

are:

Bahrain Poland
Botswana Qatar
Ceylon Romania
China (Taiwan) Saudi Arabia
China (mainland) Somalia

Hungary

Iran

Iraq

Japan

Korea, Republic of
Kuwait

Lesotho

Malawi

Muscat and Oman
North Korea

NoTE:

The abbreviated names above are intended
convey no political implications whatsoever.

No. 9262

South-Africa, Republic of

Southern Rhodesia

South-West Africa

Sudan

Swaziland

Thailand

Trucial Oman

Union of Soviet Socialist Republics
Zambia

to be of purely geographical significance and to
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ANNEXE B

DESTINATAIRES EVENTUELS DES EXPORTATIONS HORS CONTINGENT
VISEES A L’ARTICLE 40, CHAPITRE VII

Aux fins du présent Accord, les pays dont la liste suit sont ceux qui peuvent recevoir

des exportations hors contingent.

Arabie Saoudite
Bahrein
Botswana
Ceylan

Chine (Taiwan)
Chine continentale
Coréee du Nord
Hongrie

Irak

Iran

Japon

Koweit

Lesotho

Malawi

Mascate et Oman

NoTE:

Les noms abrégés donnés ci-dessus n’ont qu’'une valeur purement géographique et n'impliquent

aucune prise de position politique.

Oman sous régime de traité

Pologne

Qatar

République de Corée

République sud-africaine

Rhodésie du Sud

Roumanie

Somalie

Souaziland

Soudan

Sud-Ouest africain

Thailande

Union des Républiques
socialistes soviétiques

Zambie
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! Basic votes not attributable to individual contracting parties under Article 5 (4) (3).
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ANNEX C
DISTRIBUTION OF VOTES
Country Exporting  Importing Country Exporting  Importing
Argentina . - 16 Liberia 4 -
Australia - 9 Mexico P 32 -
Austria . - 11 Netherlands . . - 35
Belgium* - 28 New Zealand . - 6
Bolivia 4 - Nicaragua . 13 -
Brazil . . 332 - Nigeria 4 -
.Burundi . 8 - Norway . - 16
Canada . - 32 OAMCAF . (88) -
Colombia . 114 - OAMCAF . . ( 4) -
Congo (Democratic Cameroon . 15 -
Republic of) . 20 - Central African
Costa Rica . 21 - Republic 3 -
Cuba . 4 - Congo

Cyprus . - 5 (Brazzaville) . . 1 -
Czechoslovakia . - 9 - Dahomey 1 -
Denmark . - 23 Gabon. 1 -
Dominican Republic 12 - Ivory Coast 47 -
Ecuador . 16 - Malagasy Republic 13 -
El Salvador 34 - Togo . 3 -
Ethiopia. . . . . . 27 - Panama . 4 -
Federal Republic o Peru . . 16 -
Germany - 101 Portugal . 48 -
Finland . - 21 Rwanda . . 6 -
France - 84 Sierra Leone . 4 -
Ghana. . . 4 - Spain . - 21
Guatemala. . . 32 ~ Sweden . . - 38
Guinea 4 - Switzerland - 19
Haiti . 12 - Tanzania R 15 -
Honduras . 11 - Trinidad & Tobago . 4 -
India . 11 - Tunisia . . . - -
Indonesia . . 25 - Uganda . 41 -
Israel . . 7 USS.R.. . - 16
Italy - 47 United Kingdom . . - 32

Jamaica . 4 - United States of
Japan . - 18 America . - 400
Kenya 17 - Venezuela . 9 -
TotaL 996 1,000
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Pays Exportateurs Importateurs Pays Exportateurs Imporiateurs
Argentine . - 16 Mexique . . 32 -
Australie - 9 Nicaragua . 13 -
Autriche. . - 11 Nigéria 4 -
Belgique* . - 28 Norvege . . - 16
Bolivie 4 - Nouvelle-Zélande . - 6
Brésil . 332 - OAMCAF . (88) -
Burundi . . 8 - OAMCAF . ( 4) -
Canada . - 32 Cameroun . 15 -
Chypre - S Congo
Colombie 114 - (Brazzaville) . 1 -
Congo (République Cote d’'Ivoire . 47 -

démocratique) 20 - Dahomey 1 -
Costa Rica . 21 - Gabon. . 1 -
Cuba . 4 - Madagascar 13 -
Danemark . - 23 République
El Salvador 34 - Centrafricaine 3 -
Equateur 16 - Togo 3 -
Espagne . - 21 Ouganda 41 -
Etats-Unis Panama . . . -
d’Amérique . - 400 Pays-Bas - 35
Ethiopie. . . . . . 27 - Pérou . . . . . .. 16 -
Finlande. - 21 Portugal. . . . . . 48 -
France - 84 République fédérale .
Ghana. 4 - d’Allemagne . . . - 101
Guatemala . 32 - République Domini-
Guinée 4 - caine . . . . . . 12 -
Haiti . 12 - Royaume-Uni - 32
Honduras . 11 - Rwanda . . 6 -
Inde 11 - Sierra Leone . . 4 -
Indonésie 25 - Suéde . . . . - 38
Israél . - 7 Suisse . - 19
Italie . . - - 47 Tanzanie 15 -
Jamaique . 4 - Tchécoslovaquie . . - 9
Japon . - 18 Trinidad & Tobago 4 -
Kenya 17 - Tunisie . - 6
Libéria 4 - U.RSS.. - 16
Venezuela . 9 -
TortaL 996 1000

ANNEXE C

REPARTITION DES VOIX

* Y compris le Luxembourg.

! Voix du chiffre de base ne pouvant étre attribuées aux Parties Contractantes individuelles
conformément aux dispositions de I’Article 5, 4 b.

Ne 9262



96 United Nations — Treaty Series 1968

[PORTUGUESE TEXT — TEXTE PORTUGAIS]

No. 9262. CONVENIO INTERNACIONAL DO CAFE DE 1968

PrREAMBULO
Os Governos signatarios déste Convénio,

Reconhecendo a excepcional importéincia do café para as economias de muitos
paises que dependem consideravelmente déste produto para as suas receitas de
exportacdo e, conseqiientemente, para a continuagdo dos seus programas de
desenvolvimento econémico e social;

Considerando que uma estreita cooperagdo internacional na comerciali-
zagdo do café estimulard a diversificagdo econdémica e o desenvolvimento dos
paises produtores de café, contribuindo assim para o fortalecimento dos vinculos
politicos e econdmicos entre produtores e consumidores;

Tendo motivos para temer tendéncia a constante desequilibrio entre a
producdo e o consumo, a acumulagdo de onerosos estoques e a acentuadas flutu-
acdes de precos, o que pode ser prejudicial tanto a produtores como a consumi-
dores;

Convencidos de que, na falta de medidas internacionais, esta situa¢do nio
pode ser corrigida pelas forgas normais do mercado; e

Tendo em conta a renegociagdo do Convénio Internacional do Café de 1962,
efetuada pelo Conselho Internacional do Café,

Acordam no seguinte;

CAPITULO I

OBJETIVOS

Artigo 1
OBJETIVOS
Os objetivos do Convénio sdo:

(1) alcangar um equilibrio razoavel entre a oferta e a procura de café, em bases
que assegurem fornecimentos adequados aos consumidores e mercados para o
café, a pregos eqiiitativos, aos produtores, e que resultem, a longo prazo, no equi-
librio entre a produgao e o consumo;
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[RussiaN TEXT — TEXTE RUSSE]

Ne 9262. MEXIYHAPOIHOE COI'JTAUIEHME 1968 TOIA ITO
KO®DE

ITPEAMBYVYIJIA
YuactBylowue B HacToAwlem CorjiaiieHHH MIPaBUTENIbLCTBA,

MpHU3HAaBasA HCKJIIOUHTENILHOE 3HaueHue Kode [ X03sCTBAa MHOTUX CTPaH,
AOXOAbI KOTOPBIX OT 3KCIOPTa H, CJENOBATEJILHO, IMPOJO/DKEHHE BBINOJHEHUA
MpOrpamMm pa3BHTHSI KOTOPBIX B COLIHAJIBHON M 3KOMOMHUUECKON OONACTAX 3aBHUCAT
B 3HAUMTENILHON Mepe OT 3TOro ToBapa,

rojlarasi, Yr0 TECHOE MEXIYHAPOJHOE COTPYIHHUECTBO no cOBITY kode Gyner
CTHMYJIMDOBaTh PA3HOCTOPOHHee Pa3BHTHE SKOHOMHUKH CTPaH, IPOU3BOAALINX KOde,
H, TaKUM 00pa3oM, criocoBCTBOBATH YKPEIUIEHUIO TMOJUTHUYECKHX H 9KOHOMHUECKHX
CBA3CH MeXy NIPOU3BOUTEIISAMH U NMOTPEOUTEISAMHU,

yCMaTpHBasi, YTO €CTh OCHOBaHHE 0XKHUAATh TEHACIIMH K YCTOWUMBOMY HECOOT-
BETCTBHIO ME&XAY IIPOKH3BOACTBOM M NOTpebIIeHHeM , HAKOTUIEHUIO 00peMEHUTETIbHBIX
3aI1ACOB M PE3KHM KoJieGaHWsM LeH, KOTOPblE MOTYT NPUUMIATE YIUEpO KaK Mpo-
HU3BOJKTENAM, TaK H NOTPEOHTENAM,

curTas, 4To, MpH OTCYTCTBUH MEIKIAYHAPOIAHBIX MCpOﬂpHﬂTHﬁ, 3TO IOJIOXKCHHEC
HE MOXKeT OBbITh HCNpaBJICHO CUJIAMH, HOPMAJIbHO ﬂCﬁCTBleLuHMH Ha pDbIHKE,

OTMEUas MPOBEAEHHbIE MEXAYHAPOXHBLIM COBETOM 10 Kode meperoBopbl 00
obHOBJIeHUH MexayHapoaHoro corjauienusa 1962 roma mo kode,

COr'JIAaCHJIMCh O HMXKECIICAYIOLICM {

CJIABA 1
IIEJI

Cmameon 1
LIEJIHU
Hacrosauee Cornaitienue nmeeT CACOYIOUINE LiEIH :

1) yCTaHOBHTH HaIJIEKAlllee COOTHOILECHHE MEXKIY CIIPOCOM M INpe/IOrKEHHEM
Ha TaKOii OCHOBE, KOTOpas obecrieunBasa Ob1 MOTPeGUTENSAM JOCTATOUHOE IIPEIIIO-
YKeHHe Kode, a TPOU3BOAHTENAM — DBIHKH I cObITa Kode MO MOAXOHMAIIUM
LIeHaM, ¥ co3MaBajia Obl IMPOROHKHMTEILHOE PABHOBECHE MEXK/Y IPOM3BOACTEOM H
norpebnexnem;
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(2) minorar as sérias dificuldades causadas por onerosos excedentes e exces-
sivas flutuagdes dos pregos de café, prejudiciais tanto a produtores como a con-
sumidores;

(3) contribuir para o desenvolvimento dos recursos produtivos e para elevar
e manter os niveis de emprégo e de renda nos paises Membros, estimulando, désse
modo, a obtenc¢do de salarios justos, padrdes de vida mais elevados e melhores
condig¢des de trabalho;

(4) ajudar a elevar o poder aquisitivo dos paises produtores de café pela
manuten¢do dos pregos em niveis eqiiitativos e pelo incremento do consumo;

.
(5) estimular o consumo do café por todos os meios possiveis; e

(6) em geral, reconhecendo a relagdo entre o comércio do café e a estabilidade
econémica dos mercados de produtos industriais, incentivar a cooperagdo inter-
nacional com respeito aos problemas mundiais do café.

CAPiTULO 11
DEFINICOES
Artigo 2
DEFINIGOES
Para os fins do Convénio:

(1) «Café» significa o grdo e a cereja do cafeeiro, seja em pergaminho, verde
ou torrado, e inclui o café moido, o descafeinado, o liquido e o solivel. Estes térmos
tém o seguinte significado:

(a) «café verde» significa todo café na forma de grao descascado antes de ser
torrado;

(b) «café em cereja» significa o fruto completo do cafeeiro; obtém-se o equivalente
do café em cereja em café verde multiplicando o péso liquido da cereja séca do
café por 0,50;

(c) «café em pergaminho» significa o grio do café verde envolvido pelo pergamin-
ho; obtém-se o equivalente do café em pergaminho em café verde multipli-
cando o péso liquido do café em pergaminho por 0,80;

(d) «café torrado» significa o café verde torrado em qualquer grau e inclui o café
moido; obtém-se o equivalente do café torrado em café verde multiplicando o
péso liquido do café torrado por 1,19;

(e) «café descafeinado» significa o café verde, torrado ou solivel do qual se tenha
extraido a cafeina; obtém-se o equivalente do café descafeinado em café
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2) yCTpaHWTh cephe3Hbie 3aTPyJHEHHs, NpHUYHHsAeMbie 0OpeMEeHUTE/IbBHBIMU
H3JIHIIKAMH B CIIMINKOM PE3KHUMM KosieGaHusimu 1eH Ha kode B ymepl mHTepecam
KaK HpOM3BOJUTE/ICiH, TaK M NOTpebHTesIe ;

3) cnoco6CTBOBATE PA3BHTHIO MPOM3BOAMTENBHBIX PECYPCOB, a TAKXKE CO37a-
HHIO B COXpaHEHHUIO 3aHSITOCTH M J0X04a B CTPaHaX-y4acTIIHIAX, ITOMOras, TaKuM
o6pa3oM, YCTAaHOBJIEHHIO CIIpaBe/IMBOil 3apaboTHOH maTel, Gojiee BBICOKOLO
YKA3HEHHOrO YPOBHSI M JIYULUHX YCJIOBHH TPyJa;

4) COmeHCTBOBATh YBEJIMUCHHIO IOKYTATE/ILHOM CIIOCOOHOCTH JKCIOPTHPYIO-
mux Kode CTpPaH IMOAJep KaHUeM LieH Ha CIPaBelJIMBBIX YPOBHAX M yBEJIMUCHHEM
norpebieHust ;

5) MOOIIPATh BCEMH BO3MOKHBIMH CpeICTBaMH noTpebienne kode u

6) BOOOINE, BBH/Y CYIIECTBOBAHHSI CBSI3H MEXKAY TOProsJiei Kode 1 3KOHOMH-
YECKOM YCTORUMBOCTBIO PHIHKOB Ha MPOAYKTHI MPOMBIIEHHOCTH, CIIOCOOCTBOBATh
MEXKIOYHApOJAHOMY COTPYQHHUYECTBY B CBSI3H C MHPOBBIMH npoGiiemamu Kode.

TJABA II
OIIPEOEJIEHUA

Cmampa 2
OIIPEOEJIEHWA

B srom Cornawenun :

1) mox xode noHumarotcst 60061 M KOCTSIHKK KodeHnoro gepena, B 060JI04Ke,
3esleHble MIH 0OOYKapeHHbIe, BKIIOUAs Pa3MOJIOTHIN, JeKo(EeMHN3HPOBAHHBIM,
YKUOKUH U pacTBOPUMBIH KOdeE; 9T TEPMHUHBI HMEIOT CJIEQYIOIME 3HAUEHHUS |

@) moj « 3eneHbiM Kode » nonumaerca BCAKMM kode B dopme ouHieHHoro 6o6a
[0 obyKapKku;

b) moa « koctsaHkamu Kode » NOHHMMAIOTCA UesibHblE IUIOABI Ko(eHHOro aepena;
JUIsT YCTAaHOBJICHUS SKBHBAJIEHTA 3€JIEHOro Koge B KOCTSIHKax Kode ciiegyeT
MOMHOYKATh YHCTBIA BeC BBICYLLIEHHBIX KOCTSHOK Kode Ha 0,50;

c) mop « xode B 060I0OUKE » IMOHMMAETCA 3eNeHbii KodelHpit 606 B TBepHOH
BHYTpeHHelH 060JI0uKe; JIs1 YCTaHOBJIEHHsT SKBHBaJIEHTa 3eJIeHoro kode B Koge
B 000JI0UKE CJIeAyeT MOMHO>KaTh YHUCTBIN Bec 3ejeHoro xodge Ha 0,80;

d) moja « o0yKapeHHBbIM KOde » ITOHUMAETCA 3efieHblil kode, 00yKapeHHbI B KaKoiH~
ubo CTeneHH, BKIIOUYasi KOge pasMoOJIOTBHIN; JIA YCTAaHOBJICHHSI SKBHBAJICHTA

senteHoro kode B ofykapeHHOM Kode cilelyeT MOMHOMKATh YHCTBIH Bec oOxka-
penHoro kode Ha 1,19;

e) Tox « gexodenHH3NPOBaHHBIM Kode » MOHUMAETCA 3eJIeHbli, 00>KapeHHbIR HITH
pacTBopuMBIil KO(de, M3 KoTOporo ObLT yaaeH KO(QEHH; IJIs1 YCTAaHOBJICIIHS
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verde multiplicando o péso liquido do café verde, torrado, ou soltvel desca-
feinado, respectivamente, por 1,00, 1,19 ou 3,00;

(f) «café liquido» significa as particulas solveis em agua, obtidas do café torrado
e apresentadas sob forma liquida; obtém-se o equivalente do café liquido em
café verde multiplicando o péso liquido das particulas desidratadas, contidas
no café liquido, por 3,00;

(g) «cafésolavel» significa as particulas desidratadas, solaveis em dgua, obtidas do
café torrado; obtém-se o equivalente do café solivel em café verde multipli-
cando o péso liquido do café solavel por 3,00.

(2) «Saca» significa 60 quilos, ou 132,276 libras, de café verde; «tonelada»
significa uma tonelada métrica de 1.000 quilogramas, ou 2.204,6 libras; e «libra»
significa 453,597 gramas.

(3) «Ano cafeeiro» significa o periodo de um ano, de 1° de outubro a 30 de
setembro.

(4) «Exportagdo de café» significa, excetuado o disposto no Artigo 39,
qualquer partida de café que deixe o territério do pais em que ésse café foi
produzido.

(5) «Organizagdo», «Conselho» e « Junta» significam, respectivamente, a
Organizagdo Internacional do Café, o Conselho Internacional do Café e a Junta
Executiva, mencionados no Artigo 7 do Convénio.

(6) «Membro» significa uma Parte Contratante, um territério dependente ou
territérios com respeito aos quais se tenha feito declaragio de participagdo sepa-
rada, de ac6érdo com o Artigo 4; ou duas ou mais Partes Contratantes ou terri-
térios dependentes, ou ambos, que participem da Organizagio como Grupo-
Membro, de acérdo com os Artigos 5 ou 6.

(7) «Membro exportador» ou «pais exportador» significa, respectivamente,
um Membro ou pais que seja exportador liquido de café, isto é, cujas expor-
tagdes excedam as importagdes.

(8) «Membro importador» ou « pais importador » significa, respectivamente,
um Membro ou pais que seja importador liquido de café, isto ¢, cujas importagdes
excedam as exportagdes.

(9) «Membro produtor» ou «pais produtor» significa, respectivamente, un
Membro ou pais que produza café em quantidades comercialmente significativas.
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3KBHBaJIEHTA 3eJIeHoro Kode B fexodenHranpoBaHHOM Kode CIIEAYET OMHOMKATh
uncThlit Bec AexodenHnsnpopanHoro kode B 3eneHoit dopme Ha 1,00, nexoden-
HU3NpoOBaHHOro kode B ofrapeHHoi ¢opme — Ha 1,19, a nexkodennnzupoBan-
Horo kode B pacrBopumoit ¢popme — Ha 3,00;

f) monm « Kunkum xode » INOHUMAIOTCA PACTBOPHMMBIE B BOJE TBEPAbLIE YACTHMLBI,
H3BJIeUeHHbIe U3 o0>kapeHHOro Kode u obpalneHHBIe B >KHAKYIO GOpPMY; IS
YCTaHOBJICHHSI 3KBHBAJIEHTA 3eJIeHOro Kode B >KHAKOM CJIEAYET IIOMHOMKATh
YHCTBIH BeC BBICYLIEHHBIX TBEPJABIX YACTULl Kode, COAepHaluxCcs B HHIKOM
kode, Ha 3,00;

£) TIof « PacTBOPHMMBIM KO(be » IMOHHMAIOTCS BBICYIIIEHHbIE PACTBOPHUMBIE B BOJE
TBep/ble YacTHIbI, H3BJIeUeHHble U3 OOKapeHHoro kode; s YCTaHOBJIEHHA
3KBHBAJIEHTa PaCTBOPHMOro kKode B 3e/leHOM Kode CIeyeT IMTOMHOMKATh YUCTBIMH
Bec pactBopumoro kode Ha 3,00;

2) nop « melmikom » roHumaercs 60 kunorpammon uin 132,276 dbyura 3eneHoro
Kode; o « TOHHOI » NMoHMMaeTcst meTpudeckas ToHHa B | 000 kunorpammoB nUnu
2 204,6 dynTa; nox « ¢pyHTOM » noHHMaercst 453,597 rpamma;

3) moa « xKodelHBIM rOIOM » TIOHMMAETCA TONUHBINA Nepuon ¢ | oxrabps mo
30 ceHTAGPST BKIIOYMTENBHO, a MOA « NMepBbiM KodeHHBIM rofom » — KodelHbIi
rojt, HaunHarowukca 1 okTsabpsa 1962 rona;

4) mox « akcropTom Kode » TOHMMAETCHA, 3a MCKIIIOUEHHEM CIIy4yaes, IIpeil-
yCMaTpHBaeMbIX B cTaThe 38, BCAKast OTIpaBKa Kode ¢ TeppHTOPHH TOU CTpPaHbI,
rae 310 kode GbII0 BHIPALIIEHO ;

5) mox « OpraHH3aLMeR » TIOHAMaercsi MekayHapoJiHass OPraHM3alMA 10
kode, mox « CoBerom » — MexlyHapOAHBIA coBeT 110 Kode u nox « Komurerom »
— HcnonHuTepHBIA KOMHTET, CO3AaHHBIE COMJIACHO CTaThe 7 3Toro CorsallneHMs;

6) mox « yuacTHHKOM » mioHumaerca unu oroeapusaromasica CropoHa, unu
3aBHCHMasl TEPPHTOPHSI WK 3aBHCHMbIE Teppuropur, 00 OTAEIBHOM YUYaCTHM
KOTOPBIX ObLIIO 3asiBJIEHO COTJIACHO CTaThe 4, MIIN IBe UM HECKoJIbKO JloroBapuBaro-
muxcsi CTOPOH MJIM 3aBHCHMBIX TEPPHTOPHI MIIM U TEX M APYIUX, YUYACTBYIOIUMX B
OpraHnsauyu Kak rpynrnoBoifi yYacTHHUK COIrJIACHO CTaThe 5 WM 6;

7) TOA « YYACTIIMKAMH, SKCIIOPTHPYIOLIMMH Kode », WIHM « CTPAHAMH, IKCHOD-
THpYIOIIMMK Kode », TIOHMMAIOTCSI, COOTBETCTBEHHO, YYA4CTHUKHA MJM CTpaHbl,
SABJIAIOLIMECS UHUCTHIMH 3KCToprepamu kKode, T.e. TakMe, IKCIOPT KOTOPBIX Tipe-
BBILIAET UMIIOPT;

8) HOM « yyacTHMKaMM, HMIIOPTHUDPYIOLMMHM Kode », MM « CTPAHAMU, HM-
TIOPTUPYIOILMMH Kode », TIOHMMAIOTCsI, COOTBETCTBEHHO, YUAaCTHHKH MIIU CTPAaHBI,
ABJISIOLIMECA YHCTBIMH HMIIOpTepPaMH Kode, T.e. TakHe, MMIOPT KOTOPBIX Ipe-
BBILIAET IKCHOPT;

9) nox « yYaCTHMKAaMH, NPOMSBOAAIIMMH Kode », WIH « CTPaHAMH, TPOM3-
BOAALIMMH Koce », TIOHHMAIOTCS, COOTBETCTBEHHO, YYACTHMKHM WJIM CTPaHbl,
BhIpallIMBaIolne kode B 3HAUHTEIBHBIX, C KOMMEPUECKOH TOUKM 3PEHHA, KOJIH-
YyecTBax;
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(10) «Maioria distribuida simples» significa a maioria dos votos expressos
pelos Membros exportadores presentes e votantes, e a maioria dos votos expressos
pelos Membros importadores presentes e votantes, contados separadamente.

(11) « Maioria distribuida de dois tergos » significa a maioria de dois tercos dos
votos espressos pelos Membros exportadores presentes e votantes, e a maioria de
dois tercos dos votos expressos pelos Membros importadores presentes e votantes,
contados separadamente. '

(12) «Entrada em vigor» significa, salvo disposi¢do em contrario, a data em
que o Convénio entrar em vigor, seja proviséria ou definitivamente.

(13) «Produgdo exportavel» significa a produgdo total de café de um pais
exportador, num determinado ano cafeeiro, menos o volume destinado ao con-
sumo interno nesse mesmo ano.

(14) «Disponibilidade para a exportagdo» significa a produgdo exportavel
de um pais exportador, num determinado ano cafeeiro, acrescida dos estoques
acumulados em anos anteriores.

(15) «Direito de exportagdon» significa o volume total de café que um Membro
esta autorizado a exportar, nos térmos das varias disposi¢ées do Convénio, ex-
cluidas as exportagdes que, de acordo com as disposi¢des do Artigo 40, ndo sdo
debitadas a quotas.

(16) « Exportagdes autorizadas» significa as exportagdes efetivas, cobertas
pelo direito de exportagdo.

(17) «Exportagdes permitidas» significa a soma das exportacdes autori-
zadas e das exportagdes que, de acdrdo com as disposi¢des do Artigo 40, ndo sdo
debitadas a quotas.

CAPITULO III
MEMBROS
Artigo 3

PARTICIPAGAO NA ORGANIZAGAO

(1) Toda a Parte Contratante, juntamente com aquéles de seus territérios
dependentes aos quais se aplica o Convénio, segundo o paragrafo (1) do Artigo 65,
constitui um tinico Membro da Organizagdo, exceto quando estipulado em contra-
rio, de acérdo com os Artigos 4, 5 e 6.

(2) A categoria que um Membro tiver inicialmente declarado ao aprovar,
ratificar, aceitar ou aderir ao Convénio pode ser por éle modificada, de acérdo com
as condigdes que o Conselho venha a estipular.
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10) moA « INPOCTHIM KOMILIEKCHBIM GOJIBIUMHCTBOM TIOJIOCOB » TIOHUMAETCs
GOJILILIMHCTBO TI'0JIOCOB, MNOHAHHBIX ITIPHCYTCTBOBABIIMMHM M Y4YacTBOBaBIUHMH B
rOJIOCOBAHHHN YYaCTHHKaMH, SKCIIOPTHPYIOWMMH Kode, U GONBLIMHCTBO rOJIOCOB,
MOJAHHBIX TIPHCYTCTROBABILUMMH M YYaCTBOBAaBUIHMH B roJIOCOBaHHM y4YacTHMKAMU,
HMIIOPTHPYIOUHMH Kode, MOACUNTAaHHBIX Pa3JieNIbHO ;

11) nox « KOMIUTEKCHBIM GOJIBLLIMHCTBOM B JIBE TPETH TOJIOCOB » IOHHMAETCs
60JIBLLIHCTBO B JIBE TPETH rOJIOCOB, NOAAHHBIX NPHUCYTCTBOBABLUNMH H YYacTBOBAB-
LIHMHM B FOJIOCOBAHHH YYaCTHUKaMH, 3KCIIOPTHPYIOIMMH kode, B GONBLINHCTBO B
JIBe TPETH IoJI0COB, TIOAAHHBIX MPHCYTCTBOBABIUMMY M yYaCcTBOBAaBIUMMH B rOJIOCO-
BaHUM yYaCTHUKAaMH, UMIIOPTUPYIOLIMMH Kode, MOACUNTAHHBIX Pa3AesbHO ;

12) nop « BCTyIUJIeHHEM B CHJIy » HMMEETCA B BHIY, 33 HCKJIIOUYEHHMEM Tex
CJly4aeB, KOIJla U3 KOHTEKCTAa BBITEKaeT HHOE, TOT HeHb, koraa 31o CornaieHue
BIIEPBbhIC BCTYNAeT B CUJIY, BPEMEHHO HJIM OKOHYATEJIBHO ;

13) mox « BKCHOPTHOH TPOAYKUMEH » TOHMMAETCA BCA TPOAYKuust Kode
3KCHOPTUPYIOLIEH CTpaHbl B JlaHHbINE KodeHHBIA ro 3a BHIYETOM KOJIMYECTBA,
TIpeAHA3MaYeHHOr0 i1 BHYTPEHHEr0 MOTPEGICHUA B TOM >Ke rofy ;

14) Mo « HaJMuyMem [UISL SKCIOPTA » MNOHHUMAETCS SKCHOPTHAA MPOAYKLHUA
3KCHOPTUPYIOLLEli CTpaHb] B IaHHBIH KodeHHbII roJ] BmecTe ¢ 3aracamu, 06pa3oBaB-
IHMHCA 32 NIpeaBbIAYyI{He FOABI ;

15) nmoA& « 3KCHOPTHON HOPMOM » NMOHHUMAETCA BCE KOJMUECTBO Kode, KoTOpOe
YUACTHHKY DaspelieHo 3KCHOPTHPOBaTh HAa OCHOBAHMM Da3JIMYHBIX IOJIOXKEHHMH
Hacrosiero CorlallieHHsi, 3a HCKJIIOYEHHEM 3KCIIOPTHBIX II0CTABOK, KOTOPbLIE B
COOTBETCTBIM C I10JI0KeHUsIMH cTaTeH 40 He nefeTyIoTCa KBOTaM;

16) moA « pa3pelnieHHBIM IKCIIOPTOM » NMOHMMAIOTCS GHaKTHYECKHUE IKCHOPTHLIE
MOCTaBKHU B Npefielax 9KCNOPTHON HOPMBI;

17) oA « AONYCTHMBIM 3KCIIOPTOM » HMOHMMAETC CyMMa pa3peleHHOro
3KCIIOPTa M 3KCIOPTAa, KOTOPBIA COrnacHoO MojiokeHWsim cratbu 40 He neberyercs
KBOTam.

TJIABA III
YUYACTHUE

Cmamba 3
YYACTHE B OPTAHU3ALINU

1) Kaxknas Horosapusaroujascst CropoHa, BMeCTe C TEMH 3aBHCUMbIMH TEPPH-
TOPHAMH, Ha KOTOpble 310 CorjlalleHHe paclpOCTPAHSIercsl COrjaacHo MyHKTy |1
craTeM 65, ABJISIETCS OTAEJIBHBIM ydacTHMKoM OpraHusaluM, [IOCKOJIBKY HHOE HE
[peyCMaTpUBAaeTCA B CTaThe 4, 5 unu 6.

2) YuacTHHK MOYKET M3MEHHMTH CBOIO KATErOpHIO UJIEHCTBA, panee o0bsBieH-
HYIO TIpH YTBep)KAEHMH, paTudHKaumy, axuenroBaHny CorjiameHus WA HpH-
COEIMHEHNH K Hemy, Ha 0f00peHHbIX COBETOM YCIIOBHMAX.
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(3) Se dois ou mais Membros importadores solicitarem que seja modificada a
forma de sua participacdo no Convénio efou de sua representacdo na Organi-
zagdo, o Conselho, depois de consultar os Membros interessados e ndo obstante
quaisquer outras disposi¢des do Convénio, pode determinar as condigdes que rege-
rdo essa modificagdo de participacdo efou de representagio.

Artigo 4
PARTICIPAGCAO SEPARADA COM RELAGAO A TERRITORIOS DEPENDENTES

Téda a Parte Contratante que seja Membro importador liquido de café pode a
qualquer tempo, mediante notificagdo apropriada de acérdo com o paragrafo (2)
do Artigo 65, declarar que participa na Organizagdo separadamente com relagdo
a quaisquer de seus territérios dependentes, por ela designados, que sejam expor-
tadores liquidos de café. Em tal caso, o territério metropolitano e os territérios
dependentes nao-especificados constituem um tdnico Membro, e os territérios
dependentes especificados tém participagdo separada como Membros, seja indi-
vidual ou coletivamente, conforme indicado na notificagio.

Artigo 5
PARTICIPAGAO INICIAL EM GRUPO

(1) Duas ou mais Partes Contratantes que sejam Membros exportadores
liquidos de café podem, mediante notificagdo apropriada ao Secretario-Geral das
Nagdes Unidas, ao depositar os respectivos instrumentos de aprovacdo, ratifi-
cacdo, aceitagdo ou adesdo, e notificagdo ao Conselho, declarar que entram para a
Organizacdo como Grupo-Membro. Um territério dependgnte, ao qual se aplique o
Convénio segundo o paragrafo (1) do Artigo 65, pode fazer parte de tal grupo se o
govérno do Estado responsivel por suas relagbes internacionais houver feito
notificacdo nesse sentido, de acérdo com o paragrafo (2) do Artigo 65. Tais Partes
Contratantes e territérios dependentes devem satisfazer as seguintes condigdes:

{(a) declarar que estdo dispostos a se responsabilizar, individual e coletivamente,
pelas obrigacdes do grupo;

(b) apresentar subseqiientemente ao Consetho prova suficiente de que o grupo tem
a organizagdo necessaria para levar a cabo uma politica cafeeira comum, e de
que dispdem, juntamente com os outros integrantes, dos meios para cumprir as
obrigacdes que lhes impde o Convénio; e

(c) apresentar subseqiientemente prova ao Conselho de que:
(i) foram reconhecidos como Grupo-Membro num acérdo internacional de
café precedente; ou
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3) Tlpu ofpawennn ABYX UM GoJiee MMIIOPTUPYIOIIMX YJIEHOB € 1IPOcsGoi 06
uameHeHnn (opmbl UX yuactust B COrJIalleHMM H/MIH MX MPEICTaBUTE/ILCTBA B
Opranuzanuu, CoBer, HECMOTPA Ha Apyrie MoJioyKeHHss COrIallIeHHsT, MOYKET MocIe
KOHCYJIbTAallMM C 3aMHTEPECOBAHITBIMU UJICHAMH ONpENE/IUTh YCIOBHA, MOJIeHKallHe
IIPUMEIIEHUIO K TAKOMY M3MEHHMBILIEMYCST YUACTHIO H/WJIM MpeCTABUTENLCTBY.

Cmamen 4
OTHOEJBHOE YUACTUE B OTHOIIEHUU 3ABHCUMBIX TEPPUTOPUH

Jrobast JloroBapuBatomiasica CTopoHa, ABJISIOMIASACA UUCTHIM HMIIOPTEPOM
kode, moxer B moGoe BpemMst, HOCPEACTBOM MAaJIEXAIEro YBEAOMIIEHHsT COIJIACHO
IIYHKTY 2 CTaThH 65, 3asiBUTH, UTO OHA yuyacTByeT B OpPrasusanuy OTAEJILHO B OTHO-
IIEHNH KaKHUX-JIM00 M3 ee 3aBUCUMBIX TEPPUTOPMIl, SIBJSAIOLMXCA YHUCTBIMHU
3KCropTepamu Kode U €10 MOMMEHOBAHHBIX. B TakoM cilyuae MeTpornosbHasi TeppH-
TOPHSI U €€ HE MOUMEHOBAIIHbIe TAKUM 00pa3oM 3aBUCHMBIE TEPPUTOPHH OYIYT UMETH
olllee yuacTve, a €€ IOMMEHOBAHHbBIE TAKUM O0pa3oM 3aBUCHUMbIE TEPPHUTOPHM,
UHIUBHAYAJIBHO MJIM KOJJIEKTMBHO — KaK YKa3aHo B YBeAOMIIENNH, OyIyT HUMeTb
OTEJIbHOE YUACTHE.

Cmamea 5
I'PYIITIOBOE YYACTHME I10 BCTYIIJIEHMH B OPTAHU3ALIUIO

1) JBe um Heckonsko JoroBapuBaroiuxcs CTOPOH, SIBJISIOIAXCS YUCTHIMH
JKcriopTepamu kode, MOTrYT, NOCPENCTBOM HaJIeXKalllero yBeJoMIeHus [eHepasib-
Horo cexperapsi Oprannsannn O6beauteHHsIx Hanuil npu AenoHupoBannn CBOUX
COOTBETCTBYIOIMX PaTH(OUKALMOHHBIX CPamMOT WIM TPamOT O HMPUCOEAWHEHHH U
CoBeTa ma ero HepBOH CECCHUM, 3asABHTh, YTO OHM BCTyNaloT B Opranusaiuio B
KayecTBe CPYNIOBOro yYacTHUKA. 3aBUCUMAsi TEpPUTOPHS, Ha KoTopyo ato Cora-
1enre ObIJI0 pacIpoOCTPAHEHO COrJIACHO MYHKTY | CTaThu 65, MOYKET BOMTH B COCTaB
TAKOI'0 CPYIIOBOIO YHYAaCTHUKA, €CJIM IPaBUTENILCTBO FOCYAapCTBA, OTBETCTBEIIHOTO
3a €€ MEOKAYHAPOAHBIE OTIMOIUCHUA, CHejlaeT 00 3TOM HajJIeXKalllee yBeIOMIIEHHE
coryiacuo myHKTy 2 crateu 65. Takue JloroBapusarouecs: Cropousl U 3aBUCUMbIE
TEPPUTOPHH AOJDKIIB! OTBEUATh CJIEAYIOUUM YCIIOBHUSM : )

@) OMH JOJDKHBI 3aABHUTH O CBOEM >KEIAHHM IIPUHATH OTBETCTBEHHOCTh, KAK MHIM-
BUIyaJIbHO, TaK U KaK Ipyrina, 1o 00s13aTeIscTBam CPYIbl ;

b) OHH HOMKHBI BrIOCTIEACTBUM NpeAcTaBUTh COBETY JOCTATOYHBIE NOKA3aTE/ILCTRA
TOrO, YTO 3Ta CPYINa HMEET OpPraHU3alMIo, HeoGXOAUMYIO [UIsI NPOBEAEHUS
ofb1elt noMUTUKN HO Kode, U YTO Y HUX MMEIOTCA CPEJACTBA IS BBIMOJIMEHMS,
BMECTE C [PYrMMH 4YJIEHaMH 3TOH CpYNIibl, CBOHUX OGA34TENILCTB 110 3TOMY
Cornautenuo; u

€) OHM HOJI>KHBI BIOCJIEACTBUH HpeacTaBuTh COBETY NOKA3aTeNbCTBA TOTO, YTO HIIH

i) OHM GBUIM IIPHU3HAHBI KAK FPYNHA B KAKOM-JIHGO HPEIIUECTBYIOIEM MEMNIY-

HapOIHOM COrJIALLIEHHH 110 Kode, niu .
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(ii) tém:
(a) uma politica comercial e econdémica comum ou coordenada com
respeito ao café; e

(b) uma politica monetéria e financeira coordenada, bem como os 6rgédos
necessarios para executar tal politica, de modo que o Conselho se
certifique de que o grupo estd em condigdes de respeitar o espirito de
participag¢io coletiva e de cumprir as obrigagdes coletivas pertinentes.

(2) O Grupo-Membro constitui um sé e unico Membro da Organizagio,
porém cada integrante do grupo serd tratado como Membro individual com res-
peito a todos os assuntos decorrentes das seguintes disposigdes:

(a) Capitulos XII, XIIT e XVI;
(b) Artigos 10, 11 e 19 do Capitulo IV; e
{c) Artigo 68 do Capitulo XX.

(3) As Partes Contratantes e territérios dependentes que ingressem como
Grupo-Membro devem especificar o govérno ou a organizagdo que os representari
no Conselho com respeito a todos os assuntos concernentes ao Convénio, exceto os
especificados no paragrafo (2) déste Artigo.

{(4) Os direitos de voto do Grupo-Membro s3o os seguintes:

(a) o Grupo-Membro tem o mesmo niimero de votos basicos que um pais Membro
que ingresse na Organizacdo a titulo individual. Estes votos basicos sdo
atribuidos ao govérno ou a organizagdo que represente o grupo, os quais déles
podem dispor;

(b) no caso de uma votagdo sébre qualquer assunto relativo as disposi¢des especi-
ficadas no pardgrafo (2) déste Artigo, os integrantes do grupo podem dispor
separadamente dos votos a éles atribuidos pelas disposig¢des do paridgrafo (3)
do Artigo 12, como se cada um déles fésse Membro individual da Organi-
zagdo, exceto no que se refere aos votos basicos, que continuam atribuidos
unicamente ao govérno ou a organiza¢do que represente o grupo.

(5) Qualquer Parte Contratante ou territério dependente que faca parte de
um Grupo-Membro pode, mediante notificagdo ao Conselho, retirar-se désse
grupo e tornar-se Membro a titulo individual. Essa retirada tera efeito a partir
do momento em que o Conselho houver recebido a notificagdo. Em caso de tal
retirada, ou caso um integrante do grupo deixe de sé-lo por se ter retirado da
Organizacdo, ou por qualquer outro motivo, os demais integrantes do grupo podem
requerer ao Conselho que mantenha o grupo, o qual continuara a exister, a menos
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ii) OHM HUMeloT:

a) oOLYI0 MM KOOPAMHHPOBAHHYIO KOMMEDHECKYIO M 3KOHOMHUECKYIO
MOJIMTHKY B OTHOLUEHHH Kode; U

b) KOOPAMHMPOBAHHYIO AEHEXKHYIO W (PUHAHCOBYIO MOJIMTHKY, PABHO KaK W
opraHel, HeoOXOAUMBIE [JIsi HpOBedeHWA Taxkoi HoauTHMKH, U CoBer
y6exxaaercss TakuM o6pa3om B TOM, UTO COOTBETCTBYIOLLMIA I'DYTIIOBOM
YUaCTHHK MOYKET NOAAEP>KUBATh AyX CPYHIOBOr0 y4acTHs WU BBIIOJIHSTD
COOTBETCTBYIOLIHE 00A3aTENBCTBA IPYIIIIBI.

2) T'pynnoBoif y4YaCTHUK ABJIAETCA OTII,CJIbeIM yuacruukom OpraHusaumm, c
TEM HMCKJIIOUEHHEM, YTO KAXKABIA UJEH IPYNHbl PAaCCMATPUBAETCH KaK OT/eJIbHbIH
YHaCTHHK, IOCKOJIBKY 3TO KacaeTcsi BCeX BONPOCOB, BO3HHKAIOLIHUX HA OCHOBaHHH
CIIEAYIOIAX TTOCTAHOBJICHHIA :

a) rmaeel XII, XIII u XIV;
b) craten 10, 11 u 19 rnaBe! IV; 1
¢) crateH 68 rnaeel XX.

3) oroBapusarouiuecsi CTOPOHBI H 3aBUCHUMbIE TEPPUTOPHUH, BCTYNAIOLIUE B
KauyecTBe I'PYNIOBOI0 YYaCTHUKA, JOJDKHb] YKa3aTh NPAaBUTEALCTBO WM OPraHM3a-
LHIO, KOTOPOE UM KOTOPast OyaeT npeacTaBianTh ux B CoBeTe, NOCKOJILKY peub uieT
0 KaKHX-JTM00 BOHPOCAX, BO3HUKAIOLMX corvacrio 3aromy CornalieHdIo, Kpome
BOIIPOCOB, YKa3aHHbBIX B HYHKTE 2 HacCTOALIEH CTAaThH.

4) I'pynroBoMy YYacTHHKY INPHHALJIEXKAT CJIEAYIOLIHe IIpaBa, KacaloLLUEecs
rOJIOCOBaHHUA

a) TpYNNoBOH YYAaCTHHUK HMMEET CTOJIBKO K€ OCHOBHBIX [O0JIOCOB, CKOJIBKO HMEeT
OTJEJIFHAA CTPaHa-y4acTHULA, BeTynamowasg B OpraHu3aUio MHAUBUAYAILHO.
OTH rojioca TPHUCBAUBAIOTCS TPEACTABIISIIOIEMY COOTBETCTBYIOIIYIO CpynIy
TIPAaBUTEJILCTBY MM OPraHM3alUM U OCYLIECTBJIAIOTCA TAKHM IPAaBUTEILCTBOM
WJIH OpraHU3anueii ;

b) B cnyuae rosiocoBaHHA NO JO0OMY BOIIPOCY, BO3HHMKAIOLIEMY COIJIACHO MO-
CTAMOBJICHUAM, YKa3aHHBIM B IIYTIKTE 2 HACTOSLIEH CTATHH, WIEHbI rPYNIIOBOI0O
YYaCTHHKA MOT'YT pas3Ae/IbHO NOJIb30BATLCA IOJIOCAMH, PACTIPENEICHHBIMH MEYXKIY
HHUMH COI'JIACHO MOCTAHOBJIEHUAM IyHKTa 3 cTarey 12, Takum oOpasoM, KakK ecim
ObI KayKAbli ABAAIICA UHOAWBUAYAIEMBIM yyacTHUKOM OpraHusanuu, 3a UCKIIIO-
UYeHHEM OCHOBHBIX I'0OJIOCOB, KOTOPblE OCTaKOTCH npﬁcsoeuublmn TOJILKO Npef-
CTaBJIAIOLIEMY COOTBETCTBYIOIIYIO IPYINIY NPAaBUTEJIBCTBY WJIM OPraHH3auMH.

5) JIo6as Hdoroapusaioinascs CTopoHa WM 3aBUCHMAas TEPPUTOPHS, ABJIAIO-
LIAsICA YWIEHOM CPYINOBOr0 YHaCTHHKA, MOYKET, ITOCPEACTBOM yBefnomenust CoBera,
BbIATH M3 COOTBETCTBYIONEH I'PYNNbl U CTaTh OTACABHBLIM YYaCTHHKOM. T akoi
BBIXO/l BCTYNaeT B CWJIy MO noJjydenuu aroro yBemomienuss Coserom. B cnyuae
TAKOro BbIXOAA M3 I'PYHIIBI H B TOM CJIyyae, eCJIM KaKOH-JIMG0 YIEH COOTBETCTBYIO-
HIell rpynrmbl NEpecTacT, BCIAEACTBUE BhIXxoAa u3 OpraHu3auuMy WIK 10 MHOHK Npu-
4yuHe, ObITh TAKHM UJICHOM, OCTAIOLLMECH 4YJleHb! 3TOM PYIIbI MOLYT XOJaTaicTBO-
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que o Conselho ndo aprove o pedido. Na hipétese de dissolugdo do grupo, cada um
de seus integrantes tornar-se-a Membro a titulo individual. O Membro que tiver
deixado de pertencer a um grupo ndo pode vir a integrar-se em qualquer outro
grupo durante a vigéncia do Convénio.

Artigo 6

PARTICIPAGAO SUBSEQUENTE EM GRUPO

Dois ou mais Membros exportadores pedem, a qualquer tempo apds o Con-
vénio ter entrado em vigor no que a éles se refere, requerer ao Conselho autorizagdo
para se constituirem em Grupo-Membro. O Conselho aprova o pedido se considera
que tanto a declaragdo feita pelos Membros como as provas por éles apresen-
tadas satisfazem os requisitos do paragrafo (1) do Artigo 5. Imediatamente apos
a aprovagio, passam a ser aplicaveis ao grupo as disposi¢des dos paragrafos (2), (3),
(4) e (5) daquele Artigo.

CAPITULO IV

ORGANIZACAO E ADMINISTRACAO

Artigo 7

SEDE E ESTRUTURA DA ORGANIZAGAO INTERNACIONAL DO CAFE

(1) A Organizacdo Internacional do Café, estabelecida pelo Convénio de
1962, continua em existéncia a fim de executar as disposi¢bes do Convénio e
superintender o seu funcionamento.

(2) A Organizagdo tem a sua sede em Londres, a menos que o Conselho por
maioria distribuida de dois tergos, decida de outro modo.

(3) A Organizagdo exerce as suas atribui¢des por intermédio do Conselho
Internacional do Café, de sua Junta Executiva, de seu Director-Executivo e de
seu pessoal.

Artigo 8
ComP0OsIGAO DO CONSELHO INTERNACIONAL DO CAFE

(1) A autoridade suprema da Organizagao € o Conselho Internacional do Café,
que se compde de todos os Membros da Organizagdo.

(2) Todo o Membro é representado no Conselho por um representante e um ou
mais suplentes. Todo o Membro pode igualmente designar um ou mais assessores
para acompanhar o seu representante ou os seus suplentes.
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BaTh neped CoOBETOM 0 COXpaHEHMM 3TOi Ipymnbl, X 3Ta Ipynma MNpPOJOJHKAET
CyLLIECTBOBATE, ecin COBeT He OTKJIOHHT 3TO XOaTalcTBO. B cilyuae JMKBMOALMU
KaKoro-nu6o rpyNmoBOro YYaCTHHKA KKABIA UJIEH COOTBETCTBYIOLIEH TIpYIIbI
CTallOBHUTCA OTHEIBHBIM YUAaCTHHMKOM. YUY4aCTHHUK, [EpPeCTaBIUMi ObITh UJIEHOM
Ipylmnbl, e MOXKeT, noka 310 CoriallleHHe OCTaeTcsi B CHJle, CHOBA €TaTh WIEHOM
KaKoif-mbo rpyrmei.

Cmampba 6
IMOCJIEAYIOUIEE I'PYIIITIOBOE YVUACTHE

JIBoe MM HECKOJIBKO YUYaCTIIHKOB, 3KCIOPTHPYIOWHUX Kode, moryr B Jnoboe
BpeMs1 1ocile BCTyIUIeHHs1 3toro CorJallieHus [JIsl HUX B CHILY, XOJATaiCTBOBAaTh
nepen Coetom 06 06pa3oBaHUU rpyNMoBoro yuactnuka. CoBeT yA0BJETBOPAET 3TO
X0JaTaliCTBO, €CJIH YCTaHOBHT, UTO OTH YYACTHHKH CHEJajId 3asABJIEHHE M Mpea-
CTAaBHJIM JJOKa3aTeJIbCTBA, OTBevaroumme TpeGoBaHuam myHkta | craten 5. Ilocre
YAOBJIETBOPEHHSI 3TOr0 XOJATaiicTBA Ha [JAHHOI'O TPYNIOBOrO Y4YacTHHKA pac-
MPOCTPAHAIOTCS MTOCTAHOBJIEHHA TYHKTOB 2, 3, 4 1 5 yKa3aHHOIt CTaThHU.

FJIABA 1V
OPTAHM3ALIMA U YIIPABJIEHHE

Cmampa 7

MECTOITPEBLIBAHUE U CTPYKTYPA MEXIYHAPOOHOM
OPTAHU3ALIMU 10 KODE

1) MexxayHaponuas oprauusauusa mo kode, yuperk/ieHHasgs Ha OCHOBAaHHH
Cormnamenns 1962 rona, npoAosDKAET CBOE CYLECTBOBAHHE B LEJISIX NPOBENENUS B
SKHM3Hb MOJIo>KeHuil HacTosiiero CornaiieHuss u HaGJtO[eHUs 32 ero JeicTBHeM.

2) MecronpebpiBannem Opranusauuu sipisaercsa JlowmoH, ecin CoBeT Kom-
IJIEKCHBIM OOJIBLIMHCTBOM B [IBE TPETH TOJIOCOB HE MPUMET HMHOTO pElLIeHHs.

3) Opranusayusi GyHKUHOHHPYET yepe3 MOoCPeAcTBO MeXAyHapOHOro COBeTa
no xode, ero VCroJHUTENSHOrO KoMuTera, ero McnosHUTEIEHOrO AUpEKTOpa U ero
aepcoHana.

Cmampba 8
COCTAB MEXIYHAPOIHOIO COBETA I10 KO®DE
1) Beiciium opraHom OpraHusauuu siBjiseTcst MeKAyHAapoIHBI COBET IO
Kode, COCTOAINM M3 BCeX YYACTHHKOB OpraHusaluu.

2) Kakaplit yuacTHHK rpescraBiieH B aTom COBeETE Mpe/CTABUTENIEM U OJHVM
MJIM HECKOJIBKMMH 3aMECTHUTESISIMU MpejicTaBuTeNsa. Kpome Toro, 6ol yuyacTHUK
MO>KET HA3HAUYaThb OJHOTO MJIM HECKOJIBKHX COBETHMKOB, KOTOPBIE COIPOBOMAAJIH
6561 ero npeacTaBUTENIA WM 3aMECTUTENIEH NPEICTaBUTENA.
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Artigo 9
PODERES E FUNGOES DO CONSELHO

(1) O Conselho fica investido de todos os podéres especificamente conferidos
pelo Convénio, e tem os podéres e desempenha as fung¢des necessarias a execugdo
das disposi¢des do Convénio.

(2) O Conselho, por maioria distribuida de dois tergos, determina as normas
e os regulamentos necessarios a execugdo do Convénio e com o mesmo compativeis,
inclusive o seu préprio regimento interno e os regulamentos financeiros e do pessoal
da Organizacdo. Em seu regimento, o Conselho pode estabelecer um processo que
lhe permita, sem se reunir, decidir s6bre questdes especificas.

(3) O Conselho deve, ainda, manter os arquivos e a documentagdo necessarios
ao desempenho das fungdes que lhe atribui o Convénio e todos os outros arquivos e
documentagdo que considerar convenientes. O Conselho publica um relatério
anual.

Artigo 10
ELEICA0 DO PRESIDENTE E DOS VICE-PRESIDENTES DO CONSELHO

(1) O Conselho elege, para cada ano cafeeiro, um Presidente e um primeiro,
um segundo e um terceiro Vice-Presidentes.

(2) Como regra geral, tanto o Presidente como o primeiro Vice-Presidente
devem ser eleitos seja dentre os representantes dos Membros exportadores, seja
dentre os representantes dos Membros importadores; o segundo e o terceiro
Vice-Presidentes devem ser eleitos dentre os representantes da outra categoria de
Membros. As duas categorias devem-se alternar nestes cargos em cada ano cafeeiro.

(3) Nem o Presidente, nem qualquer Vice-Presidente no exercicio da presi-
déncia, tem direito a voto. Nesse caso, o respectivo suplente exerce os direitos de
voto do Membro.

Artigo 11
SESSOES Do CONSELHO

Como regra geral, o Conselho se reune duas vezes por ano em sessdo ordinéria.
Pode realizar sessdes extraordindrias se assim o decidir, ou quando assim lhe for
solicitado seja pela Junta Executiva, seja por cinco Membros quaisquer, seja por um
ou mais Membros que disponham de pelo menos 200 votos. As sessdes do Conselho
sdo convocadas com uma antecedéncia de pelo menos 30 dias, exceto em casos de
emergéncia. Salvo decisdo em contrario do Conselho, as sessdes se realizam na sede
da Organizagdo.
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Cmamss 9
ITPABA 11 ®YHKIIUHA COBETA

1) Hocurenem Bcex mpar, NpsMo IpedycMaTpuBaembix B aTom CoriaileHuH,
apasercst CoBeT, KOTOPBIA MMeeT Ipapa H BblnojHseT GYHKUHH, HeoOXogumble
LIS IPOBEIEHUA B YKU3Hb NOCTaHOBJeHHMI 9Toro CorlaleHus.

2) Coger, KOMHJIEKCHBIM GOJIBLLIHHCTBOM B BE TPETH [OJIOCOB, YCTAHABIHBAET
HeoOXOoAuMblE AJA MPOBENEHHMS B JKH3Hb NOCTaHOBNeHu# sroro CoriameHuss M
orBevarolHe sTomy CoOrallleHHIO TIPaBHIA U TOJIOYKEHHsA, BKIIIOUAd CBOM COGCT-
BeHHbIE MPABWJIA MPOLEAYPb! H (DHHAMCOBBIE MOJIOXKeHHst OPraHM3aLHH, a TaKKe
ee TIOJIOXKEHHA © Iepcomnaiie. B cBoux npaeunax npoueaypbl COBET MOMKET mIpej-
YCMOTpETD IOPSIAOK Pa3pelleHns ONpeesIeHHbIX BONPOocoR 0e3 co3bIBa 3ace/laHMi.

3) Coser, panee, BeleT HEOOXO[JHMBbIE sl BBINOJHEHHA ero (GyHKuMit 1o
stomy CorJyialLleHUi0 3alUCH M TaKHe JPYrHe 3arlicH, KaKHe MPH3HAET jKeJlaresib-
HBIMH, a TaK)Ke OMyOIMKOBBbIBAaeT OHOBOM OTYeET.

Cmamsa 10
BBIBOPHI ITPENCEIOATEJS M1 3AMECTUTEJIEN INPEICEINATENS COBETA

1) CoBer u3bupaer, ma Kakablif kodeHHBLIA rof, npeacefaressi H MEPBOro,
BTOPOr0 M TPEThEro 3aMecTHUTENIeH mpefceiaTess.

2) Kak oOuiee npaBuIIO, TIpejcefaTesb W IEPBbI 3aMECTUTENb Npe/ce/iaTelis
M30KPAIOTCA MM M3 YKCJA NpeJCTABUTENEH YUaCTHHKOB, 3KCIIOPTHPYIOIHX Kode,
WIH K3 YHUCJIa MpefCTaBUTelICii YUacTIIMKOB, HUMIOPTHPYIOIMX Kode, a BTOpoit u
TPEeTHI1 3aMECTHTEJIH MpeCceaTe/Ia H30UPAIOTCA U3 UHCHA NpefcTaBuTesIeii qpyroi
KaTeropul yuacTHMKOB. Kakpplft KodelHblil ros 3TH AOMHKHOCTH NMEPEXOHAT OT
OAHOH M3 3THX ABYX KaTEropHi y4yacTIIMKOB K APYIOH.

3) Ilpencenartesis WIIH KCIOJIHAOMMN 00A3aHHOCTH TIPEfCEAaTes IS 3aMECTHTE b
npeacefaTesid He HMeeT IpaBa y4acTBOBaTh B roaocoBaHuu. Ero samecturens
OCYILIECTBJIAET, B TAKOM CJIy4ae, IIPABO roJioca, MPHHAJIeKallee COOTBETCTBYIOIIEMY
YYACTHHKY .

Cmamea 11
CECCHU COBETA

Kak o6mee npaBuso, Coser ABa pasa B roj coOMpaeTcst Ha ouepeIHble CECCHU.
OH MOYKET coOMPAThCA Ha CTIELHAJIBHBIE CECCHU, €CJIH BHIHOCHT 00 3TOM IIOCTaHORJIE-
Hue. Kpome TorgQ, cneuMasisHbIE CECCHH CO3bIBAIOTCHA B TeX CJIyUasX, KOrAA 3TOro
TpeOyeT MCHONHHTEIBHBIA KOMHTET, MJIM KaKHe-IuOO MATh YUACTHMKOB, WIH
YYAaCTHHK WJIH YYacCTHHKH, KOTOPBIM IpHHaAIeKuT He meHee 200 rosnocor. Kpome
cilydaeR KpaiiHeif CDOUHOCTH, yBe[OMJIEHME O MpeACTOosAIeH CecCMM CoBepIlaeTcA
e MeHee, YeM 3a TpUauath AHei. CeCCHM MPOUCXOAAT B MecTonpedbiBanuu OpraHu-
3aupuH, ecu CoBeT He MOCTaHOBMT HHAYE.
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Artigo 12
VoTtos

(1) Os Membros exportadores dispéem conjuntamente de 1.000 votos e os
Membros importadores dispdem conjuntamente de 1.000 votos, distribuidos entre
0s Membros de cada uma das categorias — isto é, Membros exportadores e impor-
tadores, respectivamente — como estipulam os paragrafos seguintes déste Artigo.

(2) Cada Membro dispde de 5 votos basicos, desde que o nimero total de
votos basicos em cada uma das categorias nio exceda 150. Caso haja mais de
30 Membros exportadores ou mais de 30 Membros importadores, o nimero de
votos basicos dos Membros de cada categoria é ajustado, de modo que o total de
votos basicos em cada categoria ndo ultrapasse 150.

(3) Os votos restantes dos Membros exportadores sdo divididos entre éstes
Membros proporcionalmente as suas respectivas quotas bésicas de exportagio;
todavia, em caso de votagdo sobre qualquer matéria abrangida pelas disposi¢des do
paragrafo (2) do Artigo 5, os votos restantes de um Grupo-Membro sdo divididos
entre os integrantes désse grupo proporcionalmente i sua respectiva participagdo
na quota basica de exportag¢do do Grupo-Membro. O Membro exportador ao qual
ndo tenha sido atribuida quota bdasica ndo recebe nenhum désses votos restantes.

(4) Os votos restantes dos Membros importadores sdo divididos entre éstes
Membros proporcionalmente ao volume médio de suas respectivas importac¢des
de café no triénio precedente.

(5) A distribuigdo dos votos é determinada pelo Conselho no inicio de cada
ano cafeeiro, permanecendo em vigor durante ésse ano, exceto nos casos previstos
no paragrafo (6) déste Artigo.

(6) Sempre que ocorrer qualquer modificagdo no nimero de Membros da
Organizagdo, ou se os direitos de voto de um Membro forem suspensos ou restabe-
lecidos em virtude do disposto nos Artigos 25, 38, 45, 48, 54 ou 59, o Conselho efetua
a redistribui¢do dos votos, de acérdo com éste Artigo.

(7) Nenhum Membro pode dispor de mais de 400 votos.

(8) Nao se admite fra¢do de voto.

Artigo 13

SISTEMA DE VOTAGAO NO CONSELHO
(1) Cada representante dispde de todos os votos do Membro por éle represen-
tado, e ndo os pode dividir. Pode, todavia, dispor de forma diferente dos votos que
Jhe sdo atribuidos nos térmos do parégrafo (2) déste Artigo.
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Cmamea 12
rOJIOCA

1) YuacTHMKM, 3KcnopTHpymolue xode, umeror Bmecre 1 000 rosmocoB, u
YYacTHHKH, MMIopTHpyolme xode, umeror Bmecre 1 000 rosiocos, u 3TH rosioca
PacIpeReIIAIOTCA CPEeIN YUaCTHUKOB Ka)KIOH KaTEropu, T.e. 0 NPHHAJIEKHOCTH,
CPENM YUYACTHUKORB, SKCIIOPTHPYIOLMX KOde, M yUaCTHMKOB, MMIIOPTHPYIOLIMX Kode,
COIJIACHO TOCTaHOBJIEHUAM CJIEAYIOLLMX ITYHKTOB HACTOsLLEll CTaThU.

2) Kakomy y4acTHUKY IPHHAJIEKHUT AT OCHOBHBIX I'OJIOCOB, [TPH YCIOBUH,
uro oOlIEE UMCIIO OCHOBHBIX TOJIOCOB YYaCTHHKOB K)KAONH KaTeropuu He NpPEBbI-
maet 150. Ecnu OKajKeTcsA, 4TO UMCIO YyYAaCTHHUKOB, SKCHOPTUPYIOIIHX Kode, MM
YMCII0 YYACTHHMKOB, HMIIOPTUPYIOLMX Kode, Oyxer Gonblue TPHUALATH, TO YHCIIO
OCHOBHBIX FOJIOCOB Ka)IOr0 YUAaCTHUKA COOTBETCTBYIOIIEH KaTeropuu MaMeHseTcs
TaKuM 06pazoM, YToObI YUKHCIIO OCHOBHBIX IOJIOCOB YUYACTHUKOB Ka)KIOH KaTEropuu
HE MpeBbIllajio makcumyma B 150.

3) Ocramoumecs ronoca y4yacTHUKOB, 3KCHOPTHPYIOIUMX Kode, pachpene-
JIAIOTCA MEXKAY OTUMH YUACTHMKAMU IIDOIIOPIMOHAJIEHO HX COOTBETCTBYIOLLMM
OCHOBHbIM 3KCHOPTHBLIM KBOTaMm, C TeM, ONHAKO, MCKJIIOUEHMEM, UYTO B Cilydae
roJIocOBaHUsA IO KAKOMy-JHGO BOIPOCY, BO3HUKAIOIIEMY COIJIACHO IOCTaHOBIIE-
HUSIM, YKa3aHHBIM B MMyHKTe 2 CTAThU 5, OCTAIOLIMECH F0JI0Ca IPYIIIOBOrO yUaCTHUKA
PACIIPEACIIAIOTCA MEXKAY UJIEHAMH COOTBETCTBYIOLIEH CPYINbI NMPOHOPLMOHAIBHO
ROJIe KAKAO0I0 U3 HUX B OCHOBHOI 3KCIIOPTHOM KBOTE 3TOrO IPYITOBOro YYaCTHHKA.
OKCHOPTUPYIOLHMI UIeH, KOTOpoMy He ObLIa ycTaHOBJIEHa OCHOBHas KBOTa, He
HMEEeT JOJIM B 3THX OCTAIBHBIX I'0JI0CaX.

4) OcraroLHecs roJioca y4acTHUKOB, HMIIOPTUPYIOIIUX Ko(de, pacnpenelaioTcs
MEOXJY 9TUMH YYacTHUKaMHM TMpPONOPLHOHAIILHO CpPeAHEMY KOJIHYeCcTBY Kode,
HMIIOPTHPOBAaHHOTO KAKABIM M3 HUX 33 NPEJIIEeCTBYIOWMNA TPEXIOQUYHbIH MEPHO.

5) PacrnipenesieHue rosocoB npouspogutcs CoBeToM B Haualle Ka)KHoro Kodeti-
HOrO rojila H OCTaeTcsd B CUJIC B TEUCHUE 3TOr0 rojda, 3a MCKIIIOUEHHEM CJIY4Yaes,
HPeQyCMaTpUBAaEeMBIX B IYHKTe 6 HacTosled CTaThM.

6) Bo Bcex cnyuasx, Korja IPOUCXONAT H3MEHeHUA B cocraBe OpraHu3anun
WIH HPHOCTAHABJIMBAETCS HJIM BOCCTAaHABJIMBAETCA HPABO roJioca KaKoro-into
Y4aCTHHKA COrJIACHO ITOCTAHOBJICHUAM CTaThH 25, 38, 45, 48, 54 uriun 59, Corer npous-
BOJUT Hepepacnpeae/ieHHe IojIoCOB B COOTBETCTBUHU € HACTOsILIEH cTaTheil.

7) Hukro U3 y4aCTHHUKOB He MoXKer umeTs Gonbine 400 ronocos.

8) pobieHue rolocoB HE OOMYCKAETCH . (

Cmamea 13

HOPSIHOK T'OJIOCOBAHUNS B COBETE
1) Kakpplii npefcraBUTENb BHpaBe MOXATh CTOJIBKO [OJIOCOB, CKOJIBKO HpH-
HaJIJISYKUT NPECTaBIIAEMOMY MM YUACTHUKY , ¥ HE MOYKET JEJIUTH FOJI0Ca MOCIIEHErO.
OH MO)KeT, 0OJHAKO, FOJI0COBATH UHAYE, KOTa OCYIIECTBIIAET HPaBo roJ10ca COrJIacHo
TIYHKTY 2 HacTOMIIEH CTaThH.
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(2) Todo o Membro exportador pode autorizar outro Membro exportador,
e todo o Membro importador pode autorizar outro Membro importador, a represen-
tar os seus interésses e exercer o seu direito de voto em téda e qualquer reunido
do Conselho. A limitagdo prevista no paragrafo (7) do Artigo 12 ndo se aplica nesse
caso.

Artigo 14
DEecis6kEs po CONSELHO

(1) Salvo quando o Convénio dispuser em contririo, tédas as decisdes e
tédas as recomendacgdes do Conselho sdo adotadas por maioria distribuida simples.

(2) Aplica-se o seguinte processo com respeito a qualquer deliberagdo do
Conselho que, segundo o Convénio, exija a maioria distribuida de dois tergos:

(@) se a mo¢do ndo obtém a maioria distribuida de dois tergos, em virtude do voto
negativo de no méaximo trés Membros exportadores, ou de no maximo trés
Membros importadores, ela é novamente posta em votagdo dentro de 48 horas,
se o Conselho assim o decidir por maioria dos Membros presentes e por maioria
distribuida simples;

(b) se, novamente, a mo¢do ndo obtém a maioria distribuida de dois tergos dos
votos, em virtude do voto negativo de um ou dois Membros exportadores,
ou de um ou dois Membros importadores, ela é novamente posta em votagdo
dentro de 24 horas, desde que o Conselho assim o decida por maioria dos
Membros presentes e por maioria distribuida simples;

(¢) se a mo¢do ndo obtém ainda a maioria distribuida de dois ter¢os na terceira
votag¢do, em virtude do voto negativo de apenas um Membro exportador, ou de
apenas um Membro importador, ela é considerada adotada;

(d) seoConselhondosubmeter a mogdoa nova votagao, ela é considerada rejeitada.

(3) Os Membros comprometem-se a aceitar como obrigatérias toédas as deci-
soes que o Conselho tome em virtude das disposi¢cdes do Convénio.

Artrgo 15
CoMPOSIGAO DA JUNTA

(1) A Junta Executiva é constituida por oito Membros exportadores e por
oito Membros importadores, eleitds para cada ano cafeeiro de acérdo com o
Artigo 16. Os Membros podem ser reeleitos.
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2) Kark/blitf y4aCTHHK, 3KCHOPTUDPYIOLIHIA Kobe, MOYKET YHOJTHOMOUYHTS JIFOGOro
JApYroro y4yaCTHHKA, 3KCIIOPTHPYIOLIero Kode, H Kakablil YUaCTHHK, HMIIOPTHPYIO-
WK Kode, MOXKET YIIOIHOMOUKTS JI060r0 JAPYroro yyacTHHKAa, HMIIOPTHPYIOLIETO
Kode, HPeACTABJIATH €r0 MHTEpeChl M OCYLIECTBIIAATh €r0 MPApBo rojioca Ha JioGom
3acelaHuH M 3acefiaHnax CoBera. Orpanuuense, npejlycMaTpHBaeMoe B MyHKTe 7
CTaThH 12, K 3TOMYy CJIy4ai0 He OTHOCHTCSH.

Cmamosa 14

TTOCTAHOBJIEHUSI COBETA

1) Bce nocranoBiienusi CoBeTa MPUHUMAIOTCH U BCE PEKOMEHJALMH JIeJIAK0TCH
MPOCTbIM KOMIUIEKCHBIM GOJIBILIMHCTBOM FOJIOCOB, €CJIM HHOE HE Mpe/lyCMaTpHBAETCS
B 3ToM CoramieHuu.

2) B otHourenuu noboro Aeiicteusa CoBera, Ajig KoToporo Tpedyercsa B cooT-
BercTBUH ¢ CorjauleHHeM KOMIUIEKCHOE OGOJIBLIMHCTBO B JIBE TPETH [OJIOCOB,
MPUMEHsIETCA CIIeIyIOLast TpoLlelypa:

@) €CJIH KOMIUIEKCHOro GOJIbIIMHCTBA B [IBE TPETH roJIOCOR He 110JIy4aeTcs BCIEACT-
BHE MOJAaYM roOJIOCOB « HPOTHE » TPeMs HJIM MEHbLUMM YHMCJIOM YUYACTHHKOR,
3KCHOPTUPYIOLIMX KOE, WM TPEMA WJIM MEHBLIMM YMCJIOM YYaCTHHKOB, HM-
HOPTHPYIOUMX Kode, TO Mpenaorkenne craButcsi, ecnid Coser mpumer 6osib-
LIMHCTBOM FOJIOCOB TIPUCYTCTBYIOU[HX YUYACTHHKOB U IPOCTbIM KOMILIEKCHBIM
GOJIBIIMHCTBOM rOJIOCOB TIOCTAHOBJIEHHE 00 3TOM, CHOBAa Ha [OJIOCOBAHHE B
TeyeHue 48 wacoB;

b) ecnu komruvlekcHoro GOJIBLIMHCTEA B JBE TPETH rOJIOCOB CHOBa He I10JIy4Yaercs
BCJIEJICTBHE TIO[A4YM TOJIOCOB « MPOTUB » JABYMS WIH OJIHUM YYacCTHHKOM,
HMIOPTHPYIOLIMM KOde, HIH JBYyMsT WM OJHHUM YYACTHHKOM, 3KCIIOPTHPYIOIIMM
kode, TO NpeasIoYKeHue CTABUTCs, eciiu CoBer npumer GOJIBIIMHCTBOM FOJIOCOB
MPUCYTCTBYIOL[UX YYACTHHKOB H TIPOCTBIM KOMIUIEKCHBbIM O0JIBLIHHCTBOM
FOJIOCOB MOCTAaHORJIEHHE 00 3TOM, CHOBa Ha roJIOCOBaHHE B Teuenue 24 4acoB;

€) €ClIM KOMIUIEKCHOro GOJIBIIMHCTEZ B JIBE TPETH TOJIOCOB HE IOJIy4yaeTcs MpH
TPETBEM TOJIOCOBAHMH BCJIEACTBHE I[MOJAYM FOJIOCA « IMPOTHB » OOHHUM Y4acT-
HHUKOM, 3KCIOPTHPYIOIMM Kode, WM OJHUM YUACTHHUKOM, HMIIOPTHPYIOLIMM
Kode, TO IpeIIoIKeHHE CUMTAETCS TPHUHATHIM ;

d) ecnu CoBeT He CTAaBHT MNpEUIOKEHHE Ha HOBOE 0JIOCOBAHME, OHO CUMUTAETCH
OTKJIOHEHHBIM .

3) YuacTHHkM 06GA3YIOTCHA TIpHU3HABaTh 0053aTeIbHbIMH BCE IMTOCTAHOBJIEHHS,
BbIHeceHHble CoBeToM Ha oCHOBaHMH 3T0oro CoryaneHus.

Cmamea 15
COCTAB KOMUTETA

1) B coerap HcrojHUTESISHOrO KOMHUTETa BXOIAT BOCEMb YUYaCTHHMKOB, 3K-
CIOPTHPYIOLIMX Kode, MU CeMb YUYACTHHKOB, HMIOPTHPYIOLIMX Kode; KOTopble
U30HUPAIOTCA HA KKAbIN KOo(eHHBbIM ro/l B COOTBETCTBUM CO cTatheit 16. UieHnl
Komurera moryr Gb1Th Nepen3OpaHbl.
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(2) Cada Membro da Junta designa um representante e um ou mais suplentes.

(8) Designado pelo Conselho para cada ano cafeeiro, o Presidente da Junta
pode ser reconduzido. O Presidente ndo tem direito a voto. Se um representante é
designado Presidente, o seu suplente exerce o direito de votar em seu lugar.

{4) A Junta se reune normalmente na sede da Organizagio, embora possa
reunir-se alhures.

Artigo 16
ELEICAO DA JUNTA

(1) Os Membros exportadores e importadores da Junta sio eleitos em sessdo
do Consetho pelds Mgmbros exportadores e importadores da Organizagéo, respec-
tivamente. A eleicdo dentro de cada categoria obedece as seguintes disposigdes
déste Artigo.

(2) Cada Membro vota por um sé candidato, conferindo-lhe todos os votos
de que dispde em virtude do Artigo 12. Qualquer Membro pode conferir a outro
candidato os votos de que disponha em virtude do paragrafo (2) do Artigo 13.

{3) Os oito candidatos que receberem o maior niimero de votos sdo eleitos;
contudo, nenhum candidato ¢ eleito no primeiro escrutinio, a menos que receba
um minimo de 75 votos.

(4) Se, de acérdo com o disposto no parigrafo (3) déste Artigo, menos de oito
candidatos forem eleitos no primeiro escrutinio, sdo realizados novos escrutinios,
dos quais s6 participam os Membros que ndo houverem votado por nenhum dos
candidatos eleitos. Em cada escrutinio ulterior, o minimo de votos necessarios para
eleicdo diminui sucessivamente de cinco unidades, até que os oito candidatos
tenham sido eleitos.

(5) O Membro que nio houver votado por nenhum dos Membros eleitos deve
atribuir seus votos a um déles, respeitado o disposto nos paragrafos (6) e (7) déste
Artigo.

(6) Considera-se que um Membro dispde dos votos que recebeu ao ser eleito
e dos votos que lhe venham a ser atribuidos, ndo podendo, contudo, o Membro
eleito dispor de mais de 499 votos.

(7) Se os votos obtidos por um Membro eleito ultrapassam 499, os Membros
que néle votaram ou que a éle atribuiram os seus votos, entender-se-do para que

No. 9262



1968 Nations Unies — Recuetl des Trattés 117

2) Kaxaplit unen Komurera HasHauaeT OfHOro MpPEACTABUTENA M OJHOTO MM
HECKOJIbKHX 3amMECTHTENel HpeACTaBHUTeIs.

3) Coser HasHauaeT Ma KKABIA KodeHHblii roa npejcenarens Komurera,
KOTOPBIH MOYKET OBITh HazHaueH cHoBa. OH He UMeeT NpaBa yYacTBOBATh B rojloco-
BaHuH. Eciin kakoii-nuGo mpefcraBuTess HasHAaUYeH B MpENCENaTeH, NPaBo yyacT-
BOBATh B rOJIOCOBAHHH BMECTO HETO MPHHAJIE)KHUT €rO 3aMECTHTENIO.

4) Hopmaneno Komurer sacemaer B mecTonpeOGbiBanuu Oprauusaliu, HoO
MOXKET 3aCe/laTh U B APYTHX MECTax.

Cmamea 16
BbLIBOPBI KOMUTETA

1) Bp1Gopbl yUaCTHHKOB, 3KCHOPTHUPYIOIMX KO(E, M YUACTHHMKOB, MMIIOPTH-
pyomnx kode, B Komurer npoussopsitca B Cosere yuacTuukami OpraHusaium,
SKCIOPTHPYIOIMMH Kode, H ee YJaCTHHKaMH, HMIIOPTHPYIOIUMMH Kode, mo mpu-
HAIJIEXXHUOCTH. B mpesienax KaxAoH KaTeropuu BbIGOPBI NMPOM3BOMISITCA COTJIACHO
CJIEAYIOLLIMM ITYIIKTaM HacTOsLeHd CTaThH.

2) Kaxaplit yuaCTHHK mofigeT BCe roJIoca, Ha KOTOPblE OH MMEET INpaBo
corylacHo craree 12, 3a Kaxoro-nubo oxHoro KaHgupaara. JI0GoiH y4acTHHK MOMKeT
TIOAaTh 33 APYroro KaHauAara jobble rojioca, KOTOPLIMH OH MOJB3YETCA COrJaCHO
MyHKTY 2 crateu 13.

3) Bocemp KaHAMIATOB, NOJIyYUBUINX HAHGONBILIEE YHCIIO FOJOCOB, CUMTAOTCS
H30paHHbIMH, HO HUKAKOH KaHIUIAT He CUMTAeTCst U36paHHbIM NIPH MIEPBOM roJI0Co-
BaHUH, €CJIM He MOJIyUHT IO KpaiHeil mepe 75 rojiocos.

4) Ecnu coryiacHO MOCTaHOBJIEHHSIM NYHKTAa 3 HACTOSLIEH CTaTBU NMpPH 1EpBOM
[OJIOCOBEHHHM H30HMPAETCA MEHBILE BOCBMH KaHJUOATOB, TO HPOHU3BOMSTCSA MOBLIE
roJIOCOBaHHSA, MPH KOTOPhIX MPaBO YyYaCTBOBATh B I'OJIOCOBAHHH HMEIOT TOJILKO TE
YUYBCTHHKH, KOTOPBIE HE I0JI0COBAJIM HH 32 OJJHOTO U3 U30PaHHBIX YrKe KaHUAATOB.
IIpy xa)k10M HOBOM IOJIOCOBaHHH MHHHUMYM rOJIOCOB, HEOOXOAMMBIX /1A H30paHus,
IOCJIE/IOBATE/IBHO COKPAILIAETCsI Ha TIsITh, TIOKa He Sy et H36paHo BOCEMb KaHIUATOB.

5) JIxo6oit yuacTHMK, KOTODPBIf He [OJIOCOBAl HM 33 OAHOTO M3 M3GPaHHBIX
KaHJH/IATOB, OTXAeT CBOH I'0J10Ca B I0J1b3Y OAHOTO U3 HUX C COB/II0ieHHEM ITyHKTOB 6
M 7 HacTosIieil CTaThH.

6) YuaCTHMK CYMTaeTCs1 HONYUHBIUMM TO YHCIO [OJIOCOB, KOTOpPOE OBbLIO
MEPBOHAYATIBHO II0JJaHO 32 HEro, KOrja oH ObL1 H30paH, H, KPOME TOro, TO YHCIIO
rOJIOCOB, KOTOpoe GBLIO OTAAMO B €ro mojs3y, MpPH YCAOBMM, 4TO OBlLee YMCIIO
COJIOCOB 33 KaKOro-iaHGo M30paHHOro ydacTHHKa He Oynmer Gomsiue 499,

7) Ecnu ronoca, KOTopble CUHTAIOTCH MOJTyYEMHBIMH KAKMM-JIHGO H3OpaHHBIM
YUBCTUHMKOM, NPEBLIIAH Obl HHaUe YHCII0 499, TO YUACTHHKH, KOTOPBIE FOJ0COBAIH
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um ou mais déles retirem os votos dados a ésse Membro e os transfiram a outro
Membro eleito, de modo que nenhum Membro eleito disponha de mais de 499 votos.

Artigo 17

COMPETENCIA DA JUNTA
(1) A Junta é responsivel perante o Conselho e funciona sob sua diregdo
geral.

(2) O Conselho pode, por maioria distribuida simples, delegar a2 Junta o
exercicio de qualquer ou de todos os seus podéres, com exegdo dos seguintes:

(a) aprovagao do orcamento administrativo e fixagdo das contribuigdes, nos
térmos do Artigo 24;

(b) determinacdo das quotas, de acérdo com as disposi¢des do Convénio,
com exce¢do dos ajustamentos efetuados nos térmos do paragrafo (3) do
Artigo 35, e do Artigo 37;

(¢) suspensio dos direitos de voto de um Membro, nos térmos dos Artigos 45 ou
59;

(d) fixagdo e revisdo das metas nacionais e mundiais de produ¢do, nos térmos
do Artigo 48;

(¢) estabelecimento das diretrizes relativas aos estoques, nos térmos do
Artigo 49;

(f) dispensa das obrigagées de um Membro, nos térmos do Artigo 57;

(g) decisdo dos litigios, nos térmos do Artigo 59;

(h) estabelecimento das condi¢bes para a adesdo, nos térmos do Artigo 63;

(7) decisdo para solicitar a retirada de um Membro, nos térmos do Artigo 67;

(/) prorrogacdo ou terminagdo do Convénio, nos térmos do>Arti'go 69;- e
(k) recomendac¢do de emendas, aos Membros, nos térmos do Artigo 70.

(3) O Conselho pode a qualquer tempo, por maioria distribuida simples,
revogar qualquer delega¢do de podéres que houver feito a Junta.

Artigo 18
SISTEMA DE VOTAGAO NA JUNTA

(1) Todo o membro da Junta dispde dos votos por éle recebidos em virtude dos
paragrafos (6) e (7) do Artigo 16. Nao é permitido o voto por procuragdo. Nenhum
membro pode divider os seus votos.
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3a 9TOro M3GpPaHHOro YYaCTHHKA MJIM OTAAIM B €ro I0JIb3y CBOM roJjioca, A0roBapH-
BaiOTCs MEX/Y coB0ii O TOM, YTO OWH MJIM HECKOJIBKO M3 HMX BO3bMYT CBOM r0JI0Ca
OT 3TOr0 y4aCTHHKA M OTAANYT HUX B M0JIb3Y APYroro U3GpaHHOro y4aCTHHKa C TEM,
YTOGBI r0J10Ca, MOJYYEHHBIE KXKIABIM H30paHHBIM YYaCTHHKOM, HE MpPEBbILIAIH
npenena B 499.

Cmamoa 17
KOMIIETEHUVSI KOMUTETA

1) Komurer orsercreeH nepen CoBeTom U paboTaer nop oGiIMM pyKOBOACTBOM
MIOCJIERHErO.

2) CoBer MOMKeT, MMOCTAHOBJIEHHEM IIPOCTOr0 KOMILJIEKCHOro OOJIBLIMHCTBA
roJiocoB, nepeaats Komurery ocyllecTBieHHE KaKUX-JIM00 HJIM BCEX CBOMX MPaB,
KpOMe IIpaB Ha HIDKECJIEAyIoLlee :

a) yTBED)KAEHHE AJMHHUACTPATMBHOrO OIO/HKETa M OIpEe/esieHHe B3HOCOB
COIJIACHO CTaThe 24;

b) onpepeseHue KBOT B COOTBETCTBHH C HAacTOAIIMM COrJIalEHHEM, 332 HCKJIIO-
YeHHeM MOMPABOK, BHOCUMBIX Ha OCHOBAHMH I10JIOYKEHHI ITyHKTa 3 CTaTeH 35
M craten 37;

¢) TIpMOCTAaHOBJIEHHE NPaBa roJI0Ca YYaCTHHKA COCJIACHO CTaThbaM 45 u 59;

d) yCTaHOBJIEHME HIIM TIEPECMOTD IIPOM3BO/CTBEHHBIX 3aJauUi 1A OTAEJIBHEIX
CTpaH M BCEro MHpa B COOTBETCTBMM CO cTaTheit 48;

€) YCTaHOBJICMME TIOJWTHKH B OTHOLUEHMH 3aNacoB B COOTBETCTBHH CO
craTheit 49;

f) oTmeHa 06s3aTeNILCTB YYACTHHKOB B COOTBETCTBHMH CO CTaTheH 57;
£) paspelleHMe CIIOpOB Ha OCHOBaHMHM CTaThH 59;
h) omnpepesieHHe YCIOBHi IPHCOEAMHEHHA COIJIACHO CTaThe 63;

1) TIpUHsATHE peuleHusA, pebylolllero BbIX0JA YYacTHHKA B COOTBETCTBHH CO
crateeit 67;

7) mpomnenve wiH npexpaiteHrde CorylauleHust B COOTBETCTBHHU CO CTaThel 69;
k) NpeNCTABJIEHHE YUACTHMKaM PEKOMEHALMIA B COOTBETCTBUM CO CTaThe 70.

3) CoBer MpOCTBIM KOMIUIEKCHBIM GOJIBUIMHCTBOM [OJIOCOB MOXKET B Jitoboe
BpemMsa OTMEHMTH JI0Goe AesiermpoBanye nosiHomounii Komurery.

Cmames 18
ITOPAIOOK I'OJIOCOBAHHA B KOMHUTETE
1) Kaxapiit unen Komurera Bnpase HOAaTh CTOJIBKO TOJIOCOB, CKOJIBKO MM
6BLI0 TOJIYYEHO COrJIaCHO TIOCTAHOB/IEHUsIM yHKTOB 6 ¥ 7 crated 16. IonocoBanue

Ha OCHOBAHHH TIOJIHOMOUMA He Homyckaercsa. Unen KomuTera He moKeT JpobHTH
CBOH roJjioca.
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(2) Qualquer deliberagdo tomada pela Junta exige a mesma maioria que seria
exigida se fésse tomada pelo Conselho.

Artigo 19
QUORUM PARA O CONSELHO E PARA A JUNTA

(1) O quorum para qualquer reunido do Conselho consiste na presen¢a da
maioria dos Membros que representem a maioria distribuida de dois tergos do total
dos votos. Se ndo houver quorum no dia marcado para o inicio de qualquer sessdo
do Conselho, ou se durante uma sessdo do Conselho nio houver quorum em trés
reunides sucessivas, convoca-se o Conselho para sete dias mais tarde; a partir de
entdo, e por todo o restante dessa sessdo, 0 quorum consiste na presengdo da
maioria dos Membros que representem a maioria distribuida simples dos votos.
A representagdo por procuracdo, segundo o pardgrafo (2) do Artigo 13, é conside-
rada como presenca.

(2) O quorum para qualquer reunido da Junta consiste na presen¢a da maioria
dos membros que representem a maioria distribuida de dois tercos do total dos
votos.

Artigo 20
DIRETOR-EXECUTIVO E PESSOAL

(1) Com base em recomendagdo da Junta, o Consetho designa o Diretor-
Executivo e lhe fixa as condi¢des de emprégo, que devem ser comparaveis as dos
funcionarios de igual categoria em organizagdes intergovernamentais similares.

(2) O Diretor-Executivo é o principal funcionario administrativo da Organi-
zagdo, ficando responsdvel pelo cumprimento das fungdes que lhe competem na
administra¢do do Convénio. )

(3) O Diretor-Executivo nomeia o pessoal de acérdo com o regulamento
estabelecido pelo Conselho.

(4) Nem o Diretor-Executivo nem qualquer funciondrio deve ter qualquer
interésse financeiro na indudstria, no comércio ou no transporte do café.

(5) No exercicio das suas fungdes, o Diretor-Executivo e o pessoal ndo
solicitam nem recebem instru¢des de nenhum Membro, nem de nehuma autoridade
estranha a Organizagio. Eles se devem abster de todo ato incompativel com a sua
condi¢do de funciondrios internacionais, responsiveis unicamente perante a
Organizagdo. Todo o Membro se compromete respeitar o carater exclusivamente
internacional das responsabilidades do Diretor-Executivo e do pessoal, e a ndo
procurar influencia-los no desempenho das suas fungdes.
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2) Ina npunatna KomureTom Kaxoro-nu6o pelIeHNsT HeoOX0oauMo TaKoe
GOJILIUMHCTEO IOJIOCOB, KaKoe GbLI0 Gbl HEOGXOAMMO, ec/iM Gbl 9T0 pelueHHe TIPUHU-
xmasnoce CoBeTtom,

Cmampva 19
KBOPYM B COBETE U KOMUTETE

1) B Cosere xBOpym €CTh NpHCYTCTBME HAa 3ace[JaHUH GONBIIMHCTBA Y4YacT-
HHKOB, NPEeACTABISIOIMX KOMIUIEKCHOE OONMBIIHUCTBO B JiBE TPETH BCEX IOJIOCOB.
Ecnu ne Gymer xBopyma B IeHb, Ha3HAaUEHHBIN ISl OTKPBITHA KaKOM-IMG0 ceccuy
Cogera, nnu ecnu B Teyenue Kaxoi-m6o ceccun CoBera He GyeT KBOpyMa Ha TpeX
TI0CNIEI0BATE/IBHBIX 3aCelaHusix, To COBeT XoJDKeH coBpaThCs yepes cemb AHEH, Mo
HCTEYEHHMH KOTOPBIX U B TeUEHHE OCTAIOIET0Cs JIJIS1 3TON CECCHM BPEMEHU KBOPYMOM
Oyner npucyrcTeue GOJILINMHCTBA YYaCTHUKOB, MPEICTABJIAIOILIMX MPOCIOE KOM-
TUIEKCHOE GOJIBLIMHCTRO ros1ocoB. IIpecTaBUTENBCTBO COTIaCHO MyHKTY 2 CTaThu 13
CUHTAETCH TIPUCYTCTBHEM.

2) B Komutere KBOPYM €CTb IIPHUCYTCTBHE HA 3aCeJAHMH GOJIBILIMHCTBA YIEHOB,
NPeACTaBJIAIOLINX KOMILUIEKCHOE OOJIBIUMHCTBO B JBE TPETH BCEX I'OJIOCOB.

Cmamea 20
WCNOJIHUTEJIbHBINA OUPEKTOP M NNEPCOHAJI

1) Coser no pexomennaumy Komutera HasHauaeT MCNOHUTEIEHOTO JHPEKTOPA.
CpoK noJHOMOUMIT HCIIOJIHUTENBHOrO JUpeKTopa onpeneisiercsi COBETOM, HO
AoDKEH OBbITh CXOMEH C TeMH, KOTOpble CYIIECTBYIOT AJIA COOTBETCTBYIOLLMX
AOJDKHOCTHBIX JMI B aHAJIOTMYHBIX MEKIIPABUTEJILCTBEHHLIX OPraHMU3AIMAX.

2) Hcnonnurensublit JMPEKTOP €CTh I'MAaBHOC AAMUHUCTPATHBHOE [IOJDKHOCTHOE
JINII0 Opraxmsauun M HECET OTBETCTBEHHOCTD 32 UCNOJHEHUE JTI00bIX OGHBaHHOCTCﬁ,
Nnagamlx Ha HEro0 NMPH MPUMEHEHHM ITOIO Corlawenus .

3) HCnonHMTENbHbIA QMPEKTOP HA3HAYAeT MEepCOHAJ] COrJIACHO MOJIOMKEHHUIO,
nsgaHHomy CoBeToM.

4) HH MCTIOJHUTENBHBIN AUPEKTOP, HU KaKOH-IHG0 PaGOTHMK MEPCOHANA He
AOJDKHBI MMETh HHKAKOM MaTepHaslbHOM 3aMHTEPECOBAHHOCTH B KodeliHoit npo-
MBILLIEHHOCTH, TOProBJie Kode i nepesoske kode.

5) llpn wMcnonHeHMM CBOMX OGA3AHHOCTEH MCIMOIHUTENBHBIH [UPEKTOp H
NnepcoHasl He NO/DKHBI HHU MCNPAIlMBaTh, HH NMPUMHUMATH YKAa3aHUHA HH OT KaKoro
Y4YacTHHKa M HH M3 KAaKOr0 MHOro McroyHumka BHe Opranuszaipn. OuM QOJHKHBI
BO3ACP)KUBATBCA OT KAKUX-JIN60 NeHCTBHIA, KOTOPBIE MOI'YT OTPA3UThCA Ha UX [10J10-
KEHHH MEKIYyHapOAWBIX CIIY)KalllMX, OTBETCTBeHHbIX mnepeq OpraHusanuei.
Kaxapiit yuactHuk 06s3yercs yBaskaTh MCKJIIOUNTESIEHO MEXKIYHAPOIHBIA XapakTep
00A3aHHOCTel HCTIOTHHUTENIBHOI0 JUPEKTOPA M NEPCOHANIA U He MLITATBCA OKA3bIBATh
Ha HMX BJIHsAHHE NPH UCIIOJHEHMH MMH 3TUX 00A3aHHOCTeER.
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Artigo 21
COOPERAGAO COM OUTRAS ORGANIZACOES

O Conselho pode tomar quaisquer providéncias que julgue aconselhaveis para
a realizacdo de consultas e para cooperagdo com as Nagdes Unidas e as suas agéncias
especializadas, bem como outras organizagdes intergovernamentais competentes.
O Conselho pode convidar essas organizagdes e quaisquer outras relacionadas com
o café a enviarem observadores as suas reunioes.

CAPITULO V
PRIVILEGIOS E IMUNIDADES
Artigo 22
PRIVILEGIOS E IMUNIDADES

(1) A Organizagdo possui personalidade juridica. Ela é dotada, em especial,
da capacidade de firmar contratos, de adquirir e de dispor de bens méveis e de
demandar em juizo.

(2) O Govérno do pais em que estiver situada a sede da Organizagio (a seguir
denominado «pais-sede») concluira com a Organiza¢do, o mais cedo possivel,
um acérdo, sujeito 4 aprovacido do Conselho, s6bre o status, os privilégios e as
imunidades da Organizagdo, do seu Diretor-Executivo e do seu pessoal, bem como
dos representantes de Membros que se encontrem no territério do pais-sede com
a finalidade de exercer suas fungdes.

(3) O acérdo previsto no paragrafo (2) déste Artigo serd independente do
presente Convénio e estabelecera as condigbes para o seu térmo.

(4) A menos que sejam postas em execuc¢do outras medidas fiscais, de acérdo
com o previsto no paragrafo (2) déste Artigo, o govérno do pais-sede:

(@) concede isengdo de taxas s6bre a remuneracdo paga pela Organizagio aos
seus empregados, com a ressalva de que essa isencdo ndo se aplica neces-
sariamente a nacionais désse pais; e

(b) concede isen¢do de taxas sébre os haveres, a receita e os demais bens
da Organizagio.

(5) Depois da aprovagdo do acérdo previsto no paragrafo (2) déste Artigo, a
Organizacdo poderd concluir com um ou mais Membros, acérdos, sujeitos a
aprovagdo do Conselho, relativos a privilégios e imunidades considerados neces-
sarios para o bom funcionamento do Convénio Internacional do Café.
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Cmamea 21
COTPYIHUUECTBO O JPYI'MMH OPTAHU3ALIUSAIMHU

CoBeT MOMKET OCYLUECTBJIATH JIOObIE MEPOTIPHATHSA, >KeJlaTesbHbIe IS KOH-
CYyAbTaUMH H COTpyHHuYecrBa ¢ Oprauusanmeii O0bequuenbix Hauuii u ee cme-
LHMAJM3UPOBAHHBIMHM YUPEKIAEIIHAMH, PABHO KaK U C COOTBETCTBYIOILHMH JDYTHMH
MEXKIIPaBUTE/ILCTBEHHBIMH OPraHu3auusamH . CoBeT MOXKET MpeJiaraTs 3THM OPraHu-
3alMAM U BooOlLle JI00bIM OpraHU3alMAM, HHTEPECYIOLUMCA Kode, KOMaHIHPOBAaTh
CBOMX HabsofaTesieil Ha ero 3acellauHsi.

T'JIABA V
IMIPUBHUJIETMM 1 UTMMVYHUTETELI

Cmambs 22
MNMPUBUJIETrM U UMMYHUTETHI

1) Opranusauust siBJISIETCA IOPHAHUECKUM JiHLomM. B uactHocTu, oHa mpaBoCIio-
co0Ha 3aKJII0UaTh IOrOBOPLI, MPHOGPETATH H OTCY)KJATh ABHXKHMOE H HEJBHYKHMOE
HMYLECTBO U BO30Y>KIaTh cyieCHbIe J1ea.

2) IIpaBHTEILCTBO CTPaHbI, B KOTOPOil HAXOMUTCSA WTabKkBapTHpa OpraHu3auHu
(B nanbHeiillleM TMEHYEMOE « IIPHHMMAIOLIEE NPABHTEJIBCTBO »), 3aKJIIOYAeT C
Oprauusanueii KAK MOXKHO CKOpee CorJalleHHe, mojiexkariee ogoopenuio Cosera,
0 craTryce, NPUBWIIErHsXx M ummyHuTerax OpraHusanud, o ee McriosHUTE/IEHOM
IIHPEKTOPE, O €€ TIepCoMale B O MPEACTABUTEIAX YUACTHHKOB B MEPHOJ HX NpebbI-
BaHUs Ha TEPPUTOPHH NMPUHHUMAIOLIEr0 MPABUTENILCTBA C LIEJIBIO MCTIOJIHEHHS CBOMX
00s13aHHOCTEHH .

3) CornalueHue, npeycMaTpHBaeMoe B MyHKTe 2 HAaCTOALLEH CTaTbH, ABJIAETCA
HE3aBHCHMBIM OT HacTosulero CoryialieHHs H NPeAUchbIBacT YCIOBHA €r0 MpeKpa-
LIEHHUA.

4) Eciu HUKaKHE OpYTrue Mepbl MO HAJIOroo6JI0XKEHHIO HE OCYIIECTBIIAIOTCA B
COOTBETCTBHM C COrNAlLIEHHEM, MPENyCMOTPEHHBIM B IMYHKTE 2 HACTOALIEH CTaThi,
MPUHUMAIOIIEE MIPABUTEJIBCTBO ;

a) ocBoOOYKIaeT OT HAIOrooOJIOYKEHNA BO3HArPDAXKICHHA, BbIIJIAUHBAaEMbIE

OpraHuzauueil CBOHM CITy>KallliM, 33 HCKJIIOUEHHEM TOI'0, UTO TAKOE OCBO-
60rKJIeHHE HE PaCMpOCTPAHAETCA I1a FPakJiaH 3TOH CTPaHBI; U

b) ocBoGOYKIaeT OT HaJIOrOOGJIOKEUNsT AKTHBbI, TOXOAbI H JAPYIYVI0O COOCTBEH-
nocts OpraHH3anus.

5) Tocne oxoGpenus cornalieHus, NMPeAyCMOTPEHHOr0 B IIYHKTE 2 HacToslle
crated, OpraHusals MOMET 3aKJIIOYaTh C OJHUM HJIH HECKOJIBKHMH APYTHMH
YJICHAMH COrJIallIEHH A , TIOJIJIeMKALLHE YTBEP>KIeHHI0 COBETOM, O TAKHUX NPHBUIICTHAX
H MMMYHHTETaX, KAKHE MOTYT OKa3aThCs HEOOXOMUMbIMH AJIS MaJJIEIKAIIEr0 BbINOJI-
HeHUss MeXxayHapoJHOro COrJIallleHHst 1o kKode.
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CAPITULO VI

FINANCAS

Artigo 23
FinaNgaAs

(1) As despesas das delegagdes ao Conselho, assim como dos representantes
na Junta e dos representantes em qualquer das comissdes do Conselho ou da Junta
sdo financiadas pelos seus respectivos governos.

(2) As demais despesas necessirias a administragdo do Convénio sdo finan-
ciadas por contribui¢des anuais dos Membros, fixadas de acérdo com o Artigo 24.
O Conselho pode, todavia, exigir o pagamento de emolumentos por determinados
SEervigos.

(3) O exercicio financeiro da Organizagdo coincide com o ano cafeeiro.

Artigo 24
APROVAGAO DO ORGCAMENTO E FIXAGAO DE CONTRIBUIGOES

(1) Durante o segundo semestre de cada exercicio financeiro, o Conselho
aprova o or¢amento administrativo da Organizagdo para o exercicio financeiro
seguinte e fixa a contribui¢do de cada Membro a ésse orgamento.

(2) A contribuigdo de cada Membro para o or¢amento de cada exercicio
financeiro € proporcional a relagdo que existe entre os votos de que dispde ésse
Membro e o total dos votos de que dispdem todos os Membros reunidos, quando
fér aprovado o orgamento para aquéle exercicio financeiro. Todavia, se no inicio do
exercicio financeiro para o qual foram fixadas as contribuigbes houver alguma
modifica¢do na distribuicdo de votos entre os Membros, em virtude do disposto no
paragrafo (5) do Artigo 12, as contribui¢des correspondentes a ésse exercicio sdo
devidamente ajustadas. Ao serem fixadas as contribuigdes, calculam-se os votos
de cada Membro sem tomar em consideragdo a eventual suspensdo dos direitos de
voto de um Membro ou qualquer redistribuig¢do de votos que dela possa resultar.

(3) A contribuigdo inicial de qualquer Membro que entre para a Organizagdo
depois de se achar em vigéncia o Convénio é fixada pelo Consetho com base no
numero de votos que lhe sdo atribuidos e em fungdo do periodo restante do exer-
cicio financeiro em curso, permanecendo inalteradas as contribui¢des fixadas aos
outros Membros, para o exercicio financeiro em curso.

Artigo 25
PAGAMENTO DAS CONTRIBUIGOES

{1} As contribui¢des para o orcamento administrativo de cada exercicio
financeiro sdo pagas em moeda livremente conversivel e exigiveis no primeiro dia
do exercicio.
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I'JIABA VI
PHHAHCBHI

Cmamea 23
PUHAHCBHI!

1) Pacxopw! neneranmit B CoBere, npeacrasuteneii 8 Komurere U npeacraBu-
Tesieit B yo0bIX komuccuax Copera i Komutera HecyT cOOTBETCTBYIOUIHE NTPaBH-
TeJILCTBA.

2) Ipoune HeoGXoaumble A TPHMEHEHMs 3Toro COrJIAlleMMs] PacXOabl
MOKPBIBAIOTCA M3 ONpeesiAeMbIX COIVIACHO CTaThe 24 e)KeroHbIX B3HOCOB YuacT-
uuxoB. OngHako CoBer MOXKeT yCTaMaB/IMBAaTh COOPBI 33 CHEUAILHBIE YCJIYTH.

3) dunaHcoBbIi rong OpraHH3auMK COBMagaeT ¢ KOQeiHbIM TOIOM.

Cmamea 24
YTBEPKXIEHHWE BIOIDKETA U OIIPENEJIEHUE B3HOCOB

1) Bo BTOpoit mosoBuHe Kaxkaoro ¢uHaHcosoro roga CoBeT yTBepKOaeT
aJMHHHUCTPaTHUBHBIH Gromxer OpraHusalum Ha ciegyowmmit GUHAHCOBBINA rog M
onpenessier B3HOC KDKAOTO YUAaCTHHKA B 3TOT GIOJKCT.

2) B3HOC Ka)KJIOTO YYaCTHHMKA B GIOKET Ha KaXKABIH (PUHAHCOBLIN roj onpe-
REJISIETCA MO NPOnopHMOHATIBHOMY OTHOLUIEHHIO YHCJIA TOJIOCOB, NMPUHAIIEKALIHX
9TOMY YUaCTHHKY B MOMEHT yTBep >KIeHHMs OIOIDKeTa HMa 3TOT (PMHaHCOBBIA roj, K
ofiemMy yHCITy FONI0COB BeeX yuacTHUKOB. OAHAKO, eCJIM B Hauajle Toro (GHHAaHCOBOro
roga, Ha KOTOPBIH ONpeRe/ICHbI B3HOChI, NMPOHCXOOUT Kakoe-bGo u3MeHeHHe B
pacnpefesIeHHH TOJIOCOB MEXIY YYACTHHKAMM COIJIJCHO ITYHKTYy 5 CraThH 12,
YKa3aHHble B3HOCBI Ha 3TOT roJi COOTBETCTBEHHO H3MeHsIOTCA. Ilpu onpenesieHun
B3HOCOB roJ1oca Ka)k/JI0ro y4acTHHKa NOACUYUTBIBAIOTCS 6e3 yueTa NPHOCTaHOBJICHHS
OCYILIECTBJIEHMST KAKUMH-JIMG0 yJaCTHHKaMH IIPaBa rosioca M 6e3 yuera HpOMCIIE-
IIEro B pe3yJIbTaTe IepepacrnpeesieHHsa roJIocoB.

3) IlepBonauansHbIA B3HOC JIIOGOr0 YUaCTHHKA, BCTyNaroliero B Oprauusanuio
Mocsieé BCTYIUIEHHs B cuily storo CornameHus, onpenesusiercss CoBeTom MO YHCITY
roJIOCOB, KOTOPBble OJDKHBI NMPHHAAJIEHATh 3TOMY YUaCTHHKY, U BPEMEHH, OCTAIO-
LIEMYCSI 0 KOHMLAa TeKyLiero (pMHaHCOBOrO ro/ia, HO B3HOCKI, ONpejAeSieHHble Ha
TEeKYLIM (PUHAHCOBBIH IO JUIA APYTMX YY4CTHHUKOB, H3MEHEHHIO He MOJJIeXKarT.

Cmampa 25
VYIIJIATA B3HOCOB

1) B3HoCchl B aAMMHHCTPAaTHBHBIH OIO/DKET Ha KaKABIA (HHANCOBBIM rox
YILUIAUNMBAIOTCA B CBOOOJHO 00paTHMOii BajiioTe, M CPOK YIUIATBI HX HACTYIaeT B
NepBEIii IeHp 3TOoro (PMHAHCOBOro roja.
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(2) Se um Membro ndo tiver saldado integralmente a contribui¢do que lhe
compete fazer para o orgamento administrativo dentro de seis meses a contar da
data em que tal contribuigdo € exigivel, ficam suspensos tanto os seus direitos de
voto no Conselho como o direito de dispor dos seus votos na Junta, até que tal
contribuicdo seja paga. Todavia, a menos que o Conselho assim o decida por maioria
distribuida de dois tercos, tal Membro nio fica privado de nenhum outro direito,
nem relevado de nenhuma das obrigagdes que lhe impde o Convénio.

(3) Todo o Membro cujos direitos de voto tenham sido suspensos de acérdo
com o paragrafo (2) déste Artigo ou com os Artigos 38, 45, 48, 54 ou 59 permanece,
entretanto, responsavel pelo pagamento de sua contribuicio.

Artigo 26
VERIFICAGAO E PUBLICAGAO DAS CONTAS

O mais cedo possivel apés o encerramento de cada exercicio financeiro, é
apresentada ao Conselho, para aprovagdo e publicagdo, uma prestacdo de contas
das receitas e despesas da Organizacio durante ésse exercicio financeiro, pré-
viamente verificada por perito em contabilidade estranho aos quadros da
Organizagdo.

CAPITULO VII

REGULAMENTAGCAO DAS EXPORTAGOES

Artigo 27
COMPROMISSOS GERAIS DOS MEMBROS

(1) Os Membros se comprometem a conduzir suas politicas comerciais de
forma que possam ser alcangados os objetivos indicados no Artigo 1 e, em particular,
no seu paragrafo (4). Concordam na conveniéncia de que o Convénio seja aplicado
de modo a aumentar paulatinamente a receita efetiva obtida com a exportagio de
café, de modo a harmoniza-la com as necessidades de divisas estrangeiras exigidas
por seus programas de desenvolvimento econémico e social.

(2) Para atingir tais objetivos através da fixacdo de quotas, tal como previsto
neste capitulo, e da execugdo das demais disposi¢ées do Convénio, os Membros
concordam com a necessidade de assegurar que o nivel geral de pregos do café nio
caia abaixo do nivel geral désses precos em 1962. :

(8) Os Membros concordam ademais que é conveniente assegurar aos consumi-
dores pregos que sejam eqiiitativos e que ndo dificultem o desejavel aumento do
consumo.
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2) Eenin Kakoii-nn6o y4YacTHMK He YIUIATHT [OJHOCTBIO CBOEro B3HOCA B
aJIMHHUCTPATHBHBIA GIO/DKET B TeUeHHe LWECTIT MECALIEB CO AHA CPOKa YIUIaTbl 3TOr0
B3HOCAZ, TO OH BPEMEHHO, 10 YIJIaThl UM 3TOrO B3HOCA, JIMIIAETCA KaK MMpaBa rojioca
B CoBere, Tak ¥ npasa rojiocoBath B Komurere. Onnako, ecn CoBeT He BBbIHECEeT
KOMILJIEKCHBIM GOJIBLUIMHCTBOM B IBE TPETH IOJIOCOB MOCTAHOBJICHHA O IIPOTHBHOM,
TaKO# YYaCTHHK Ile JIMLIAETCS HHKAaKHX M3 CBOMX APYTHMX NpaB H He 0CBOGOMAAETCA
HU OT KaKHX CBOMX o0si3anmnocreil no stomy CornaiieHHIo.

3) JIio6oit yUacTHMK, BPEMEHHO JIMLIEHHBIH MpaBa rojloca B COOTBETCTBHHU C
MYHKTOM 2 MAacToALIeH CTaTbH IUIM B COOTBETCTBITH CO CTaTbsAMH 38, 45, 48, 54 unu
59, 06s3aH, OJHAKO, YIIJIATHTh CBOH B3HOC.

Cmamsa 26
TIPOBEPKA U OITYBJIMKOBAHHWUE OTUETHOCTH

B KpaTuaiftiit Mo BO3MO>KHOCTH CPOK M0 OKOHYAaHHH KayKI0ro (hHMHaHCOBOTO
roga CoBeTy NpPEICTaBIISIETCS Ha YTBEP)KAEHHE M IUIA OMyGJIMKOBANHA BEIOMOCTh
npuxofa M pacxoga OpraHM3alMH 3a 3TOT (PHMAHCOBBLIA roOfl, NMPOBEPEHNas KOH-
TPOJIEpaMH CO CTODOHBI.

I'JTABA VII
PETYJIMPOBAHHUE OKCIIOPTA

Cmamea 27
OBIUIUE OBA3ATEJBCTBA YUACTHHKOB

1) YuactHUKHM 06S3yIOTCSL TPOBOXUTH CBOKO TOPrOBYIO IOJHMTHKY TaKHM
06pa3om, uToGbI MOMJIH OCYLLECTBIISITECS 3aayl, YKa3aHHbIE B CTaThe | M, B UaCT-
HOCTH, B ee nyHKre 4. OHH COTJIaLIAIOTCS, UTO JKEJIaTeNIbHO NMpUMeHsTs 310 Corua-
UIeHHe TaK, YyTOGbI pealpHbIH JOXOI OT 9KCHopTa Kode mor ObiTh NPOrPECCHBHO
yBEJIMUMBAEM M, TAKUM 0OpasoM, MPUBOAMJICS Gbl B COOTBETCTBME C MX NOTPes-
HOCTAIMH B MHOCTPanHoi BaJIIOTE IS MOJJEP>KAHHA HX NPOrpamMMm COLHAJIBHOIO U
9KOHOMHUYECKOro Hporpecca.

2) YUacTHHKM COIJIALIAIOTCA, YTO JUIST JOCTHIYKEHHSA I3THX LEJIeH, IyTem
NpeayCMarpuBaeMoro B HacTosiulell rjlaBe yYCTaHOBJICHIISI KBOT H MHBLIMH HYTSMH
BBIMOJIHENHUSA TI0CTAHOBJIeHHIT sToro CorJialieHus:, HeoOXoaumMo 0becreuuTh, YTo0b!
oOLHMii YpOBeHb lleH Ha Kode He OIMyCKAJICA HIbKe OOLIero YpPOBHsI 3THX LEH 32
1962 rogx.

3) YyacTHHKHM COrNAIAOTCA, Jajlee, UYTO YKeJIaTelbHO obecrneunBarh noTpebu-
TeJIsM LieHbl, KOTOPbIe ObLIM GBI CIIpaBeUINBBI U He TIPENATCTBOBAIM Obl yKe1aeMomy
pocTy notpebsieHus .
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Artigo 28
QUOTAS BASICAS DE EXPORTAGAO

A partir de 1° de outubro de 1968, os paises exportadores terdo as quotas
bésicas de exportagio especificadas no Anexo A.

Artigo 29
QUOTAS BASICAS DE EXPORTAGAO DE UM GRUPO-MEMBRO

Quando dois ou mais paises relacionados no Anexo A formarem um Grupo-
Membro, de acérdo com o Artigo 5, as quotas bisicas de exportagdo désses paises
fixadas no Anexo A, sdo adicionadas e o total resultante é considerado como
quota basica de exportagdo tinica para os fins déste capitulo.

Artigo 30
FIXAGAO DAS QUOTAS ANUAIS DE EXPORTAGAO

(1) Pelo menos 30 dias antes do inicio de cada ano cafeeiro, o Conselho adota,
por maioria de dois tercos, uma estimativa do total das importa¢des e das expor-
tagdes mundiais para o ano cafeeiro seguinte e uma estimativa des exportagdes
provaveis dos paises ndo-membros.

(2) A luz dessas estimativas, o Conselho fixa imediatamente para todos os
Membros exportadores quotas anuais de exportagdo, que devem representar uma
percentagem uniforme das quotas basicas de exportagido estipuladas no Anexo A,
exceto no caso dos Membros exportadores cujas quotas anuais estdo sujeitas as
disposi¢des do paragrafo (2) do Artigo 31.

Artigo 31

D1sPosSiGOES COMPLEMENTARES RELATIVAS A QUOTAS BASICAS E
ANUAIS DE EXPORTAGAO

(1) Ndo € atribuida quota basica a nenhum Membro exportador cujas expor-
tagbes médias anuais autorizadas no triénio precedente tenham sido inferiores a
100.000 sacas, devendo a sua quota anual de exportacio ser calculada de acérdo
com o paragrafo (2) déste Artigo. Quando a quota anual de exportagio de qualquer
Membro assim qualificado alcangar 100.000 sacas, o Conselho estabelecerd uma
quota bésica para o Membro em questio.

(2) Sem prejuizo das disposi¢des da nota 2 do Anexo A do Convénio, todo o
Membro exportador ao qual nio tenha sido atribuida quota basica tera, no ano
cafeeiro 1968-69, a quota indicada na nota 1 do Anexo A ao Convénio. Em cada
um dos anos seguintes, e respeitadas as disposi¢des do paragrafo (3) déste Artigo, a
quota sera aumentada de 10 por cento daquela quota inicial, até ser atingido o
maximo de 100.000 sacas mencionado no paragrafo (1) déste Artigo.
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Cmamss 28
OCHOBHBIE 3KCIIOPTHGLIE KBOThI

Hauunas ¢ 1 okTtsa6ps 1968 roma skcnopTHpyiouMe cTpaHbl OyOyT HMeTh
OCHOBHEBI€ 3KCHOPTHBIE KBOTBHI, nepeuncieHHble B IIpunoykeHun A.

Cmamss 29
OCHOBHASA 3KCIIOPTHASA KBOTA T'PYIIIIOBOIO YYACTHHKA

Ecym nBe mym neckosibKo U3 nepeuncIeHHbIX B IPUIIOYKEHHH A cTpaH o0pasyioT
IPYTIIOBOr0 y4YaCTHHKA COIJIAacllo CTaThe 5, TO OCHOBIIbIE 3KCIOPTHBIE KBOTHI,
yKa3aHHbIE JUIsI 3THX CTPaH B NPHUJIOXKENHH A, NOJDKHBI OBITH CIJIOYKEHbI BMECTE U
ofrmast cymma MX JOJDKHA PaCCMAaTPHUBATLCA KaK eUHas KBOTa M0 CMBIC/IY HAaCTOALLEH
rJ1aBbI.

Cmambs 30
VYCTAHOBJIEHUE I'OOOBbBIX OKCITOPTHBIX KBOT

1) He menee uem 3a 30 pgHeit no Havana kaknoro kodeiiHoro roma CoBer
COJIBILIHHCTBOM B [IBE TPETH FOJIOCOB YTBEPIK/IAET OLIEHKY 00111ero MHPOBOIO HMIOPTA
H 3KCIOpPTa Ha clleRyromuii kogeHHbI# rox M OLEHKY BEPOATHOrO 3KCHOPTa M3
CTpaH, He COCTOSIIUX UYJIEHAMMH.

2) B cBere 3THX oueHOk COBET Me3aMeIJINTENIBIO YCTaHaBJIMBAET €YXKErOHbIE
rojJ0Bble KBOTHI [JIA BCEX 3KCHOPTHPYIOUMX WienoB. TakHe ronoBbi€ 3KCMOPTHLIE
KBOTBI MMEIOT TaKOH >Ke MNPONLEHT OCHOBHBIX IKCHOPTHHIX KBOT, YK43aHHBIX B
IlpunokeHnn A, 3a HCKJIIOUEHHEM TE€X 3KCHOPTHPYIOLHX YWIEHOB, rOJ0BBIE KBOTHI
KOTOPBIX PEeryJIMpyIOTCs NMOJIOXKEHHAMH IMyHKTa 2 cTaTeh 31.

Cmamss 31

JOITIOJIHUTEJIbHBIE TTOJIOXKEHUW S, KACAIOIMMECS OCHOBHBIX U
rogOBbLIX 3KCITOPTHBIX KBOT

1) OcHOBHasA KBOTa YCTAHABJIHBACTCS JIs1 SKCIIOPTUPYIOIIETO UJieHa, CpeaHui
FOAOBOM pa3pellenHblil 3KCHOpPT Kode KOTOpPOro 3a HpeABbIOYIIHH TPEXJICTHHH
nepuon cocraBisiyl menee 100 000 memkoB, M €ro roioBasi 3KCIOPTHAasi KBOTA
HCUHCJIAETCH B COOTBETCTBHHM C ITYHKTOM 2 Hacrosiueli cratbu. Korja ropoBas
3KCHOPTHAsA KBoOTa J1oboro Ttaxoro usnena pocruraer 100 000 mewmxoB, Comer
YCTaHaBAMBAaeT OCHOBIIYIO KBOTY JIJIS COOTBETCTBYIOIETO SKCIOPTHPYIOINErO ujleHa.

2) Bes ywep6a misa nonoskenuii cHockH 2 IlpusioskeHuss A K HacTOALLEMY
CornaleHuIo KaXx bl SKCIMOPTUPYIOLHNE YiIeH, AJ1s1 KOTOPOro He ObLj1a yCTAaHOBJIEHA
OCHOBHasA KBOTa, HMeeT B 1968-1969 kodeitHom rogy KBOTY, YKasaHIyIO B CHOcke |
INpunoxeunss A k Hacrosmuemy Cornawesmio. B Kakablii NOCAEAYIONM rof
KBOTa, PEryJHMPYIOLUAsICA TOJ0XKEHUSMHM MYHKTa 3 HACTOALUEH CTaTbH, YBEJIHUH-
Baetcs Ha 10 NpOLCHTOB OT NMEpPBOHAYANBHON KBOTBI, NOKa He OyaeT AOCTUrHYT
makcumym B 100 000 memukoB, OFOBOPSHHBIA B MyHKTe | HACTOSLEH CTAaTHH.
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(3) Atéomais tardar o dia 31 de julho de cada ano, todo o Membro interessado
notificard ao Diretor-Executivo, para informagdo do Conselho, o volume de café
de que provavelmente poderd dispor para exportagdo em regime de quota no
decorrer do ano cafeeiro seguinte. O volume assim indicado constituira a quota do
Membro exportador para o ano cafeeiro seguinte, desde que ésse volume nio
ultrapasse o limite fixado no paragrafo (2) déste Artigo.

(4) Os Membros exportadores aos quais ndo se tenha atribuido quota bésica
ficam sujeitos as disposi¢des dos Artigos 27, 29, 32, 34, 35, 38 e 40.

(5) Nenhum territério sob tutela, administrado sob o Regime de Tutela das
Nagdes Unidas, cujas exportagdes anuais para outros paises que ndo a Autoridade
Administradora nido ultrapassem 100.000 sacas, fica sujeito 4s disposi¢des do
Convénio referentes a quotas, enquanto suas exportagdes ndo ultrapassarem essa
quantidade.

Artigo 32
FIXAGCAO DAS QUOTAS TRIMESTRAIS DE EXPORTAGAO

(1) Imediatamente apds a fixagdo das quotas anuais de exportagdo, o Conselho
fixa quotas trimestrais de exporta¢do para cada Membro exportador, com o
propdsito de manter, ao longo de todo o ano cafeeiro, a oferta em razoavel equilibrio
com a procura estimada.

(2) Essas quotas devem, na medida do possivel, representar 25 por cento da
quota anual de exportagdo de cada Membro durante o ano cafeeiro. Ndo é permi-
tido a nenhum Membro exportar mais de 30 por cento no primeiro trimestre, 60
por cento nos dois primeiros trimestres e 80 por cento nos trés primeiros trimestres
do ano cafeeiro. Se as exportagdes de qualquer Membro ndo atingirem em um
trimestre a quota que lhe é atribuida para ésse trimestre, o saldo é adicionado 2
sua quota para o trimestre seguinte désse ano cafeeiro.

Artrgo 33
AJUSTAMENTO DAS QUOTAS ANUAIS DE EXPORTAGAO

Se as condigdes do mercado assim o exigirem, o Conselho podera rever a
situagao das quotas e poderd modificar a percentagem das quotas bésicas de expor-
tagdo fixadas de acérdo com o paragrafo (2) do Artigo 30. Ao fazé-lo, o Conselho
deve tomar em consideragdo toda a possivel insuficiéncia de café que os Membros
possam ter.

Artrgo 34

NOTIFICAGAO DE INSUFICIENCIAS

(1) Os Membros exportadores comprometem-se a notificar ao Conselho,
o mais cedo possivel no ano cafeeiro e o mais tardar até o fim do seu oitavo més,
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3) He nosnnee 31 Hionst Ka)kAOro IoAa KaXKALIA 3aMHTEPECOBAHHBIH WJIeH
yBenomnsaer HenonnurensHoro aupekropa (anist ceegeHuss CoBera) 0 KoIMuecTBe
KO(he, KOTOpPOe MOIJIO ObI OKa3aThCsi B HAJIMUMHK JJIST SKCIOPTA 10 KBOTE B TEUEHME
creaymowmero kogetinoro roga. Keoroit 171 cienyrolero koeHoro roga ABIsIETCA
KOJIMYECTBO, YKa3aHHOE TaKUM IyTeM IKCIOPTUPYIOUUM UJIEHOM IIPH YCJIOBHH, UTO
TaKO€ KOJINUECTBO He Oy[eT npeBbILATh JONMYCTHMBIA Npeaes, YKa3aHHBIA B
NMyHKTE 2 HACTOALUEH CTaThH.

4) DKCIOPTHPYIOIIME UEeHbI, KOTOPbIM He ObLIM YCTAHOBJIEHBI OCHOBHBIE
KBOTBI, PYKOBOJCTBYIOTCH INOJIOXKEHUAMH crareit 27, 29, 32, 34, 35, 38 u 40.

5) OrHocsAmuecs: K KBOTaM MOCTaHOBJIEHHs 3Toro CoOrJIallleHUs: He paclpo-
CTPaHAIOTCA HH HA KAaKYIO TOJOIIEUHYIO TEPPUTOPHIO, VIIPABJIAEMYIO Ha OCHOBaHHH
cornamenna ¢ Opraunsanmeit O6beauueHHsix Haupii 06 oneke, rogoBoil 3KCHOPT
KOTOPOH B Ipyrue Kpome yIpaBisIollell Jep KaBbl cTpanbl He npesbliaer 100 000
MEIIKOB, [TOKA €€ SKCIOPT HE MNPEBLICHT 3TOr0 KOJIMYECTBA.

Cmamon 32
YCTAHOBJIEHHUE KBAPTAJIBHBIX DKCITIOPTHBIX KBOT

1) HememyienHo rmocjie YCTaHOBJIENHA TOAOBBIX SKCMOPTHEIX KBOT CoBer
YCTaHaBJIMBAET [UIsT KAKIOr0 YYaCTHHKA, SKCHOPTHPYHomero koge, KBapraibHble
SKCMOPTHBIE KBOTHI C LEJIbI0 MOJJEPyKaHHsA PasyMHOr0 paBHOBECHS MEXAY Ipen-
JIOXKEHHEM M IIPEAIOJIaraeMbIM CIIpOCOM B TeUYeHHE BCEro KoceiHoro roaa.

2) DTH KBOTBI IOJDKHBI, MO BO3MOXKHOCTH, NPUOIMMKATECA K 25 IPOLIEHTaM
roAOBOH IKCIOPTHOH KBOTBI K@XKIOI0 YYaCTHMKAa B Tedenue KOGeHHOro roja.
Huxaxomy y4yacTHHKY He JOJDKHO pa3pellaThCsl 9KCHOPTHPOBaTh GoJisuie 30 mpo-
LIEHTOB B NepBbI KBapTal, 60 npoueHToB — B NepBble ABa KBapTtaia u 80 npo-
LIEHTOB — B IepBble TPH KBapTasia KogeitHoro rona. Ecnu akcHopr xakoro-in6o
Y4aCTHUKa 3a OJMH KBapTaJl OKA)KETCS MEHbIe ero KBOThbl HAa 3TOT KBapTal, TO
pasHHUa J00aBJIAETCA K ero KBOTE Ha CIIEAYIOLIi KkBapraa kodeitnoro roaa.

Cmamea 33
ITIOIIPABKU K I'OOOBBIM 3KCIIOPTHBIM KBOTAM

Ecmu ycnoBust peiHKa aToro 1pebyior, CoBeT MOYKET NepecMaTPUEBaTh KBOTHYO
CHUTYaHHIO M MOYKET M3MEHATh MPOLIEHT OCHOBHBIX 3KCIIOPTHBIX KBOT, OIpe/Ae/IsieMbli
corjiacHo myHKTy 2 cratbi 30. IIpu srom Comer HO/DKEH NPHHHUMATh BO BHUMaHHE
n100ble BEPOATHRIE HEJOCTaYH KOo(e Yy YUACTHUKOB.

Cmambsn 34
YBEOIOMIJIEHHE O HEOJOCTAYE KO®dE

1) Dkcnoprupyrolme YieHbl OGA3YIOTCHA yBEAOMISITh COBET KaK MOMKHO
padblle B KogeiiHOM I'OTy, HO He I03/HEee KOHI@ BOCBMOIO MECAL 3TOro rojaa,
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bem como posteriormente, nas datas que o Conselho determine, se tém disponi-
bilidades suficientes de café para preencher o total de suas quotas de exportagdo
para ésse ano.

(2) O Conselho toma em consideragdo tais notificagdes ao determinar se deve
ou ndo ajustar o nivel das quotas de exportagio, de acérdo com o Artigo 33.

Artigo 35
AJUSTAMENTO DAS QUOTAS TRIMESTRAIS DE EXPORTAGAO

(1) Nos casos previstos neste Artigo, o Conselho modifica as quotas trimestrais
de exportagdo estabelecidas para cada Membro, nos térmos do pardgrafo (1) do
Artigo 32.

(2) Se o Conselho modifica as quotas anuais de exportagdo, como previsto no
Artigo 33, as alteragdes devem refletir-se nas quotas do trimestre em curso, nas do
trimestre em curso e dos trimestres restantes, ou nas dos trimestres restantes do ano
cafeeiro.

(3) Além do ajustamento previsto no paragrafo anterior, o Conselho pode, se
julgar que a situagdo do mercado assim o exige, efetuar ajustamentos nas quotas
do trimestre em curso e dos trimestres restantes do mesmo ano cafeeiro, sem,
entretanto, alterar as quotas anuais de exportacdo.

(4) Se, em virtude de circunstincias excepcionais, um Membro exportador
julgar que as limitagdes previstas no paragrafo (2) do Artigo 32 causardo prova-
velmente sérios prejuizos a sua economia, o Conselho pode, a pedido désse Membro,
adotar as medidas pertinentes, de acérdo com o Artigo 57. O Membro interessado
deve apresentar provas dos prejuizos e fornecer garantias adequadas quanto a
manutengido da estabilidade dos pregos. O Conselho, entretanto, ndo pode em caso
algum autorizar um Membro a exportar mais de 35 por cento de sua quota anual
de exportagido no primeiro trimestre, mais de 65 por cento nos dois primeiros
trimestres e mais de 85 por cento nos trés primeiros trimestres do ano cafeeiro.

(5) Todos os Membros reconhecem que elevagdes ou quedas acentuadas de
precos ocorridas dentro de periodos reduzidos podem afetar indevidamente as
tendéncias fundamentais dos pregos, causar sérias apreensdes, tanto a produtores
como a consumidores, e comprometer a consecugdo dos objetivos do Convénio. Por
conseguinte, se tais movimentos do nivel geral dos pregos ocorrerem dentro de
periodos reduzidos, os Membros podem solicitar que se convoque o Conselho, que,
por maioria distribuida simples, pode modificar o volume total da quota trimestral
em vigor.

(6) Se o Conselho conclui que um brusco e anormal aumento ou declinio do
nivel geral dos pregos decorre de manipulagdes artificiais do mercado do café,
resultantes de acérdo entre importadores, entre exportadores, ou entre uns e
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PaBHO Kak H B TakHe OoJlee MO3[HMe CPOKHM, Kakue OyayT onpeneneHnl CoBeTom,
O TOM, MMEIOT JIH OHH B H&JIMYHH JOCTAaTOYHOE KOJIMUECTBO kode RJIS TOro, uroObl
MOJIHOCTBIO BBIMTOJIHUTE CBOIO SKCIIOPTHYIO KBOTY Ha 3TOT FOX.

2) CoseT NpUHMMAET 3TH YBEJOMJIEHHsI BO BHHMaHHe NPH PELUEHHH BOIpOCa
0 TOM, U3MEHATDH JI1 YPOBEHb 3KCIOPTHBIX KBOT COFJIaCHO crathe 33.

Cmamos 35
HN3MEHEHHE KBAPTAJIBHBIX 3KCITIOPTHBIX KBOT

1) TIpy ykasaHHBI¥ B HAcCToOsilUeH crathe OOCTOsTeNbCTBaX COBET HM3MEHACT
KBapTajibHble 3KCIIOPTHBIE KBOTBI, YCTAaHOBJICHHbIE JISI KAXKAOrO YYacTHHKa CO-
rJ1acHO MyHKTY 1 crathu 32.

2) Ecysm CoBer H3MEHSIET €)KEeroJiHbIE 3KCIIOPTHBIE KBOTHI COrJIaCHO CTaThe 33,
TO 3TO M3MEHEHHE NOJDKHO ObITh OTPaXKEHO B KBOTAX Ha TEKYLLMiA KBapTaj, TEKYLIHH
H OCTajIbHbIE KBapTajlbl WIH OCTAJIBHBIE KBapTajibl KoeitHoro roaa.

3) Kpome nonpaBok, IpegyCMaTpuBaeMbIX B MPERLIECTBYIOLIEM ITyHKTe, CoBer
MOKET, eCJIM HaxoJHT, YUTO IOJIOXKEHHE Ha PBIHKE 3TOr0 TpebyeT, iesarh MONpaBKH
CpeJiH TEKYIIHMX H OCTaIOLIHXCSl KBApPTAJbHBIX 3KCIIOPTHBIX KBOT Ha TOT >Ke Koceit-
'HbI rox, 0e3 H3MEHEHHs, OJIHAKO, FOJOBBIX IKCIIOPTHBIX KBOT.

4) Ecyu BBHAY HCKJUOYHTENIBHBIX OGCTOATENBLCTB KaKOH-JIM60 YUACTHHK,
SKCNIOPTHPYIOIMHA Kode, CUHTaeT, UYTO OrPaHMYEHHs1, INpedycCMaTpHBaeMble B
MyHKTe 2 crathi 31, MOTYT NMPHYHHHTE CEphE3HLINH Bpel ero 3KoHoMHKe, TO CoBer
MOXKET, 10 XOJAaTafiCTBY 3TOr0 YYaCTHHKA, IPHHATH HAJIEXKAIHE Mephl HA OCHOBa-
HuH cTaTbi 60. CoOTBETCTBYIOLIMI YYaCTHHK JOJDKEH NMPEACTAaBUTh JOKA3aTeNILCTBA
Bpella M OaTh AOCTATOYHBIE rapaHTHH OTHOCHTENILHO IMOMIEPYKaHHST CTaOMIBHOCTH
neH. Hu B xakom ciyuae, ognako, Coser He QOJUKEH pa3pelatsh HUKAKOMY ydacT-
HHMKY 3KCITIOPTHPOBaTh OoJbiie 35 mpoueHTOB cBoelt roioBoii 3KCIIOPTHOH KBOTHI B
IepBYKO YeTBEpPTh, 65 NMpOLEHTOB — B NepBble ABa KBapTaia H 85 IIPOLIECHTOB — B
nepBble TPH KBaprajsia KoeHHOro roja.

5) Bce y4acTHHKM MPH3HAIOT, YTO MOBBILUEHHSA HIIH IOHI>KEHHsS DBIHOYHBIX
LICH, MPOHCXOQAINNE B TEUECHHE KPATKHUX IIEPHOAOB, MOTYT C/IMIIKOM HCKaXKaTh
OCHOBHBIE TEHJEHIMH IIeH, upe3BbIYaiiHO 03a00unBaTh Kak MpoH3BOAMTENeH, Tak
u norpefureneif, H NPENATCTBOBaTL MOCTHXKEHHIO ueneit sroro CorJalleHHs.
IToatomy, ecymt nogobHbie N3MeHEHNsI B 00llleM YPOBHE LieH IIPOHCXOIAT B TEUEHHE
KpaTKHX IePHOJOB, YYacCTHHKH Moryt TpeboBath co3biBa 3acemaHus Coserta,
KOTOPbIf MOYKET, IPOCTbIM KOMIUIEKCHBIM OOJIBILIMHCTBOM TOJIOCOB, H3MEHHTh
obumMii ypoBeHb NefCTBYIOIINUX KBapTAIGHBIX IKCIIOPTHBIX KBOT.

6) Ecom CoBer HaxXxoQuT, UTO Pe3KHe M HEOGBIUMBIC IMOBBINICHHS WM TIOHM-
YKEHHA 001uero YpoBHA 1ieH IIPOHCXOAAT BCAEACTBHE UCKYCCTBEMHBIX MaHHUITY JISIMHA
Ha PbIHKe Kothe IoCPEACTBOM COIVIAILIEHHI MEXKY HMITOPTEpaMH HJTH 3KCIIOPTEPamMM
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outros, cabe-lhe decidir, por maioria simples, as medidas corretivas que devem ser
adotadas para reajustar o nivel total das quotas trimestrais de exportagdo em
vigor.

Artigo 36
PROCESSO PARA O AJUSTAMENTO DAS QUOTAS DE EXPORTAGAO

(1) Ressalvado o disposto nos Artigos 31 e 37, as quotas anuais de exportagdo
sdo fixadas e ajustadas mediante alteragdo, na mesma percentagem, da quota
basica de exportagdo de cada Membro.

(2) As alteragbes gerais em tddas as quotas trimestrais de exportagéo,
introduzidas em virtude dos paragrafos (2), (3), (5) e (6) do Artigo 35, aplicam-se
pro rata as quotas trimestrais de exportagdo de cada Membro, segundo normas
adequadas estabelecidas pelo Conselho. Tais normas devem tomar em consideragio
as diferentes percentagens das quotas anuais de exportagdo que os varios Membros
tiverem exportado ou tenham direito a exportar em cada trimestre do ano cafeeiro.

(3) Todas as decises do Conselho relativas a fixa¢do e ao ajustamento das
quotas anuais e trimestrais de exportacgdo, segundo o disposto nos Artigos 30, 32,
33 e 35, sio adotadas, salvo disposi¢do em contrario, por maioria distribuida de dois
tergos.

Artigo 37

Di1sPOSICOES SUPLEMENTARES PARA O AJUSTAMENTO DAS
QUOTAS DE EXPORTACAO

(1) Além de fixar, de acérdo com o Artigo 30, as quotas anuais de exportagio
em fungdo do total das importacdes e das exportagdes mundiais previstas, o
Conselho deve assegurar que: '

(a) os consumidores tenham ao seu dispor suprimentos de café dos tipos
que requerem;

(b) sejam eqiiitativos os precos dos diferentes tipos de café; e
(¢) ndo se registrem flutuagdes abruptas de pregos em curtos perfodos.

(2) A fim de alcangar éstes objetivos, e ressalvadas as disposi¢des do Artigo 36,
o Conselho pode adotar um sistema de ajustamento das quotas anuais e trimestrais
em fun¢io do movimento dos pregos dos principais tipos de café. O Conselho fixa
anualmente um limite, ndo superior a 5 por cento, as redu¢des que poderdo ser
feitas as quotas anuais em virtude de qualquer sistema assim estabelecido. Para os
fins désse sistema, pode o Conselho fixar diferenciais de pregos e faixas de pregos
apliciveis aos varios tipos de café. Ao assim proceder, deve o Conselho levar em
considera¢do, entre outros fatores, as tendéncias dos pregos.
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WJIM TEMH M JIDYTHMH, TO OH MPOCTHIM GOJIBIIMHCTBOM T0JIOCOB PELIAET BOMPOC O
TOM, KaKHe CJIEAYET NPHHSTH KOPPEKTHBHUBIE MEDBI JUIA BBIMPABJIEHHA obuiero
YPOBHsI RelCTBYIOIHX KBapTaJIbHBIX 9KCIIOPTHBIX KBOT.

Cmamea 36
MOPAOOK UBMEHEHHSA 3KCIIOPTHBIX KBOT

1) 3a HckiIOUenuUeM CIIyuyaes, MpPEIyCMOTPEHHBIX B cTaThax 31 H 37, rogosbie
IKCMOPTHLIE KBOTHI YCTAHABIUBAIOTCS U U3MEHAIOTCA Ha OCHOBE U3MEHEHHSA OCHOB-
HOM 3IKCHOPTHOI KBOTBI Ka)KOOTO WieHa B TOM >K€ MPOLEHTHOM OTHOLUEHHH.

2) O6ume HU3MeHeNnusi BO BCEX KBapPTAIbHBIX 3KCHOPTHBIX KBOTAaX, COBEP-
1aemMbl€ COIJIaCHO MyHKTaMm 2, 3, 5 u 6 crathu 34, J0/DKHBI IPHMEHATHCA MPOIIOP-
OUOHAJIBHO K HUAVMBHAYAJIBHBIM KBAapTAJbHBIM 3KCIIOPTHBIM KBOTaM COrJIACHO
COOTBETCTBYIOIIMM TIpaBHUJIaM, ycTaHaBmuBaembim CoBetoM. B a3Tx mpaBunax
IOJDKEH YUMTBIBATHCS PA3JIHUIIBIA IIPOLIEHT rOAOBBIX 3KCIMOPTHBIX KBOT, KOTOPBIH
IKCIOPTHPOBAH Pa3jIMYHBIMH YYaCTHUKAMH WJIH KOTOPBIH pPasjIHYHbIE YYAaCTHUKH
BIIpaBe 3KCIIOPTHPOBAThL B KOKJOM KBapTale kodeifHoro roja.

3) Bce nocranopiieHusa Cosera 06 yCTaHOBJIGHMH M BBIIPAaBJIEHUH TOAOBBIX U
KBapTaIbHBIX 3KCIIOPTHBIX KBOT corjlacHo crathsm 30, 31, 32 u 34 BeIHOCATCA, €C/IM
HMHOE HE IMPEAYCMOTPEHO, KOMIUIEKCHBIM GOJIBUIMHCTBOM B [BE€ TPETH COJIOCOB.

Cmamea 37

IOTIOJIHUTEJILUBIE TTOJIOXXEHHA OF U3MEHEHHU 3KCITOPTHBIX KBOT

1) Kpome ycraHOBJIeMMSI TOJOBBIX 9KCHOPTHBIX KBOT B COOTBETCTBHH C
OLIENKaMK OGLI{ero MHpOBOro HMITOPTA M 9KCMOpTa Ha ocHosamuM crare 30 CoBer
CTPEMHUTCsT K 00ECIIeUeHHIO TOro, Yyrobbl:

a) BUABI Kode, KOTOpPBIX TPeGyIOT NOoTpeGUTESH, MTOCTABIIAIMCH UM ;

b) ueHw!r Ha pasnMuHble BUALI Kode ObUIM CIIpaBEAJIMBBIMHU; U

¢) pe3kue KojedaHnA IleH B TeUEHHE HENPOMOJDKHUTENBHBIX IEPHOJOB HE
IPOHCXOAUJIIN.

2) st poctidieHust 3THX neneil CoBer MOMKET, HECMOTpsi HMa IIOJIOXKEHHs
CTaTbM 36, MPUIIATH CUCTEMY HM3MENCHHsI TOHOBBIX H KBapTalbHBIX KBOT B COOT-
BETCTBUHU C U3MEHEHHMEM LieH Ha OCHOBINBIE BUABI Kode. CoBeT exKeroJno yCraHaBJIu-
BaeT JIMMHT, HE HPEBLILAIOIIMI ISATH MPOLEHTOB, MMOCPEACTBOM KOTOPOrO MOIYT
6bITh YMEHBLUEHB] TOJOBBIE KBOTHI B COOTBETCTBHM C JF060# yCTaHOBJIEHHOH TaKHM
oBpazom cucremoit. JIns Taxod cucrembl CoBeT MO)KeT ycTaHaB/mBath Audde-
peMLMaIbHbIE LeHbl M CPYNIbl LeH Ha pasnuyHble BHAbI Kode. IIpu stom Coser
YUHTBIBAET; B YACTHOCTH, TEHACHIMH PasBUTHs LEH.
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(3) As decisoes do Conselho, nos térmos do pardgrafo (2) déste Artigo, devem
ser aprovadas por maioria distribuida de dois tergos.

Artigo 38
OBSERVANCIA DAS QUOTAS DE EXPORTACAO

(1) Os Membros exportadores sujeitos a quotas devem adotar medidas
necessarias a assegurar a inteira observancia de tédas as disposi¢des do Convénio
relativas a quotas. Além de quaisquer medidas que ‘éle préprio possa adotar, o
Conselho, por maioria distribuida de dois tercos, pode exigir que ésses Membros
adotem medidas complementares para o efetivo cumprimento do sistema de quotas
previsto no Convénio.

(2) Os Membros exportadores nido podem ultrapassar as quotas anuais e
trimestrais que lhes sdo atribuidas.

- (3) Se um Membro exportador ultrapassar sua quota em qualquer trimestre
. 0 Conselho deduzird de uma ou varias de suas quotas seguintes uma quantidade
igual a 110 por cento désse excesso.

(4) Se um Membro exportador ultrapassar sua quota trimestral pela segunda
vez durante a vigéncia do Convénio, o Conselho deduzird de uma ou mais das
quotas seguintes désse Membro uma quantidade ivual ao débro désse excesso.

(5) Se um Membro exportador ultrapassar por trés ou mais vézes sua quota
trimestral durante a vigéncia do Convénio, o Conselho aplicara a dedugio prevista
no paragrafo (4) déste Artigo, ficando os direitos de voto do Membro suspensos até
o momento em que o Conselho decidir se deve ser exigida a retirada désse Membro da
Organizagdo, nos térmos do Artigo 67.

(6) De conformidade com as normas estabelecidas pelo Conselho, as dedugdes
nas quotas previstas nos paragrafos (3), (4) e (5) déste Artigo, bem como as medidas
adicionais contempladas no paragrafo (5), devem ser aplicadas pelo Conselho tdo
pronto receba as informagdes pertinentes.

Artigo 39
EMBARQUES DE CAFE DE TERRITORIOS DEPENDENTES

{1) No caso de territérios dependentes de um Membro, e ressalvadas as
disposigbes do paragrafo (2) déste Artigo, o café expedido de qualquer um désses
territérios com destino 4 metropole ou a outro territério dela dependente, para
consumo interno na metrépole ou em qualquer outro de seus territérios depen-
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3) ITocranosnenusa Cosera, NpeayCMaTPHBAEMBblEe IIOJIOKCHHAMH ITyHKTa 2
HacTosiulefl CTaTbH, MPHHUMAIOTCA KOMIUIEKCHBIM GOJIBIUMIICTBOM B [BE TpPETH
roJIOCOB.

Cmames 38
COBJIIOOEHUE OKCITOPTHLIX KBOT

1) OKCnopTHPYIOLIHE WIEHBI, IJIA KOTOPHIX YCTAHOBJIEHBI KBOThI, IPHHUMAIOT
Mepbl, HeoOXoauMBIE I O0eCIeYeHHsT MOJIHOrO COOJIIONEHHST BCEX IMOJIOYMKEHH
Hactosero Cornairenusi, kacaroumxcsi KBOT. COBET B HOMOJHEHME K Mepam,
KOTOPBIE OH MOXKET IIPMHSATH CaM, MOXKET KOMIUICKCHLIM GOJIBIIMUCTBOM B ABE TPETH
rojiocop TpeGoBaTh, YTOOBI TaKME WIEHBI MPHHAIM NOMOJHHUTEIBHLIE MEPBI HJIs
3¢ (GeKTHBHOrO BHINMOJHEHHA CHETEMBbl KBOT, NPEAYCMOTPEHHON B HACTOALIEM
CormnaieHuu.

2) IKCnopTMpYIOLIHE WIEHb! He MOJDKHB! IIPEBBILIATh YCTAHOBJIEMHBIX IS
HHX TOHOBBIX HJIH KBapTAILIbBIX 3KCIIOPTHBIX KBOT.

3) Ecnu SKCHOpTHPYIOLIME uiel MpeBBIAET CBOK KBOTY Ha Kakoii-1H6o
kBapTag, CoBeT BBIYMTAET M3 OJHOI HJIM HECKOJIBKHX €r0 MOCJIEAYIOUX KBOT
KOJINYeCTBO, paBHoe 110 npolieHTam 3TOro mpeBBILIEnA.

4) EcnM 3KCNOPTHPYIOLIMI Yiell B NIepHOA AeHCTBHA COrJallleHuss BTOPOi pa3s
[IPEBBILLIAET CBOXO KBAPTAILHYIO KBOTY, COBET BbIYMTAET K3 OJHOM M/IH HECKOJILKHX
€ro MoCJEAYIOUMX KBOT KOJHYECTBO, PAaBHOE ABOHHOMY OGBEMY TAKOIO IPEBhI-
HIEHHsT. ’

5) Ecnm aKcnmopTUPYIOLIMIA UJIeH B MEPHO ASHCTBHS COrJIALLIEHHS B TPETHI HITH
6oJIblllee YHCIIO pa3: MPEBBLICHT CBOI0 KBAapTAJBHYI0 KBOTY, COBET [eslaeT TaKue
BBIYETBI, KaKHe MpeJyCMOTpeHbl B ITyHKTe 4 HACTOALUEH CTaThH, a IPaBO roJioca
TaKoro Wiena NPHOCTAHABIMBACTCSA O TeX MOop, moka CoBeT peluMT, MPHHHMATh JIH
B COOTBETCTBHH CO CTaThel 67 Mepbl, TpeOyrolue BBIX0AA TAKOro wieHa u3 OpraHu-
3alMH.

6) B cooTBercTBHM C ycTaHaBJIHBaembIMM COBETOM NpPAaBUNAMH BLIYETHI H3
KBOT, ITPEAYCMOTPEHHBIE B ITyHKTaX 3, 4 U 5 HacTosl1ei CTaThH, H JONOJIMHTEIBHbIC
Mepbl COrJIaCHO MYHKTY 5 oCylecTBIIAXTCA COBETOM HEMEIJICHHO IO IOJIyYeHHH
HM HeoOxoaumoii uHgopmanmu.

Cmamen 39
OTIIPABKA KO®E M3 3ABHCHUMGLIX TEPPHTOPUN

1) 3a uckmoueHuem ciyyas, NpeIyCMAaTPUBAEMOr0 B HYHKTE 2 HACTOALLEH
CTaTbH, OTMpPaBKa Kode M3 KAKOH-THOO0 3aBMCHMOI TEPPHUTODMHM YY4CTHHMKA B €ro
METPOMOJILHYIO TEPPUTOPHIO WJIM B KAaKYIO-TTMO0 ADYryI0 M3 ero 3aBUCHMBIX Teppu-
TOPHM# [UIA BHYTPEHHErO MOTpeOJIeMHA Tam HIHM B Kakoi-nHG0 Apyroil M3 ero
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dentes, ndo € considerado como exportagdo de café nem fica sujeito as limitagdes de
quotas de exportagdo, desde que o Membro interessado tome providéncias que
satisfagam o Conselho com respeito a fiscalizagdo das reexportagdes e a todos os
demais problemas que o Conselho possa considerar relacionados ao funcionamento
do Convénio e que decorram das relagdes especiais entre o territério metropolitano
do Membro e os seus territérios dependentes.

(2) Todavia, o comércio do café entre um Membro e qualquer de seus terri-
térios dependentes que, de acérdo com o disposto nos Artigos 4 ou 5, participe da
Organizagdo a titulo individual ou como integrante de um grupo, deve ser tratado,
para os fins do Convénio, como exportag¢do de café.

Artigo 40
EXPORTAGOES NAO DEBITADAS A QUOTAS

(1) Com o propésito de facilitar o incremento do consumo do café em certas
regides do mundo de baixo consumo per capita, mas de consideravel potencial de
expansdo, as exportagdes destinadas aos paises relacionados no Anexo B, ressalvado
o disposto na alinea (f) do paragrafo (2) do presente Artigo, ndo sdo debitadas as
quotas. O Conselho deve rever anualmente o Anexo B, a fim de determinar se déle
deve ser retirado ou néle incluido um ou mais paises, podendo, caso assim o resolva,
tomar medidas nesse sentido. '

(2) As disposigbes das alineas seguintes devem ser aplicadas as exportagdes

com destino aos paises relacionados no Anexo B:

(a) o Conselho elabora anualmente uma estimativa das importag¢des para consumo
interno dos paises relacionados no Anexo B, depois de examinar os resultados
obtidos nésses paises no ano anterior, no que tange ao aumento do consumo de
café e levando em conta o efeito provavel das campanhas de promogdo e dos
acérdos de comércio. O Conselho pode rever essa estimativa no decurso do ano.
Os Membros exportadores ndo devem, em conjunto, exportar com destino aos
paises relacionados no Anexo B mais do que a quantidade estipulada pelo
Conselho e, para ésse fim, a Organiza¢io deve manter os Membros informados
das exportac¢des em curso com destino a tais paises. O mais tardar trinta dias
ap6s o fim de cada més, os Membros exportadores devem informar o Organiza-
¢do de todas as exportagdes feitas com destino a cada um dos paises relacionados
no Anexo B, durante o més;

(b) os Membros fornecem as estatisticas e demais informagdes de que a Organizagio
necessite para regular o movimento de café com destino aos paises contantes do
Anexo B, bem como para que ela se possa assegurar de que o café é consumido
nesses paises;

(¢) os Membros exportadores procurardo renegociar, tdo cedo quanto possivel, os
acordos comerciais vigentes, a fim de néles incluir disposi¢des tendentes a
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3aBHCHMBIX TEPPUTOPHI HE CUMTAETCA IKCIOPTOM Kode M He HOMJIOHKUT HHUKAKHUM
BBITEKAIOII[UM M3 3KCNOPTHON KBOTHI OrPAHMYEHHAM, IIPH YCJIOBHH, UTO COOTBETCT-
BYIOILMI y4aCTHUK 3aKJIIOUNT YAOBJeTBOpsiomme CoBeT CorjlalleHHA OTHOCHTEIIBHO
KOHTPOJIA Ha PE3KCIIOPTOM H IPYIrUX BOIIPOCOB, NPU3HaHHbIX COBETOM, HMEIOIIIUMH
OTHOILIEHHE K NMPHMMEHEHHIO HacTosmero CoralieHuss 1 BO3HHKAIOUIUMH H3 0CO0OBIX
B33HMOOTHOILIEHHI MEXAY METPOIIOJIBHOM TEepPUTODHENl 3TOro Y4YacTHHMKA H €ro
3aBHCHMBIMHM TEPPUTODHAMM.

2) Toproeia Kode MEXKOY YUACTHUKOM M KaKOH-JM60 H3 €ro 3aBHCHMBIX
TEPPHUTOPHI, ABJIAIOMICHCA, COIVIaCHO CTaThAM 4 U 5, OTAE/ILHBIM YYaCTHHKOM
OpraHmsaumMy WIM WIEHOM IPYIIIOBOIO Y4YacTHHKA, OyJeT CUMTAarhCsA, OJHAKO,
akcroprom kode s 1eneif aroro CoryalieHus.

Cmamsr 40
3KCIIOPT, HE IEBETYEMBINI KBOTAM

1) B nensx moowpeHMs yBeHMYEHHs MOTPeOSieHHsT Kode B ONpEIcNEeHHBIX
paiioHax MMpa, UMEIOIIMX HH3KO0e NMoTpebiIeHue Ha AyIIy HaCeJIeHUsT ¥ 3HAUNTENbUbIA
MOTEHIMA [JiA PacClUMPEHHsA, 3KCTIOPT B CTPaHbl, IepedynciieHHble B IIpHIo-
*eHUH B, npu ycnoBun cobnrogesns nosoxxeHnit moanyuxra 2f Hacrosieit crarsu,
He gebetyerca kBoram. CoBeT exxerogno nepecmarpusaer IIpuwioxenue B ¢ nemnsio
ONPEIETICHUA, CHIEOyeT JIM KaKyro-iu00 CTpaHy WIM CTPaHbl HCKJIOUHTH WU
BKJIIOYHTb, K MOXKET, €CJIK OH 00 3TOM IIPHMET pelleHHe, IIPMHHUMATh COOTBETCT-
BYIOLIHE MEDBI.

2) ITomoxkeHHUs CNEAYIOIINX MOANYHKTOB MNPHMEHHMbI K 3KCIIOPTY B CTPaHbI,
nepeunciennnle B Ipumoykenun B:

a) CoBer e)xeroHO roTOBHUT OLEHKY MMIIOPTAa IJIA BHYTPEHHEro mnorpelieHus B
CTpaHax, NepeuncieHHbix B IIpuwioikennn B, mocie 03HaKOMIJIEHMSI C Pe3yJib-
TaTamH MNpedbIAYLIEro rojia B OTHOIUNEHHU YBeJIHMYeHUs MnorpelrieHuss kode B
TaKHMX CTPaHAX C YYETOM BEPOSTHBIX PE3yJIbTATOB MOOLPHTEIBHBIX KaMIIaHH H
TOProBbIX coryauieHuii. COBeT MOXKET IepecMaTpHBaTh 3Ty OLEHKY B TEUEHHE
roja. DKCHOPTHPYIOLINE WIEHbI B I[EJIOM He JOJDKHBI 3KCIIOPTHPOBATh B CTPAHEI,
nepeuncienHele B Ilpunoxkenun B, Gomeiue, uem ycraHoBieHo CoBerom, M C
3TO# 1e1br0 OpraHu3alHa AepI>KUT WIEHOB B KYPCE TEKYILEro 9KCNopTa B TaKHe
CTpaHbl. DKCHOPTHPYIOIIME WieHbl HHGpopMUpPYIOoT OpraHuzaiuio e Mo3gHee
YyeM Yepe3 TPHALATH JHEH M0CjIe HCTEYEHHA KOKA0I0 MECALIA O BCEX 3KCIOPTIIBIX
HOCTaBKAX B KDK/IYI0 M3 CTpaH, NepeunciieHHbix B Ilpunosxenun B, 3a sroT
mecsl.

b) UneHs! NpeACTABIAIOT TAKHE CTATUCTHYECKHE AAHHBIE K APYry0 HHGoOpMauuio,
KakHe moryt norpeGoBatsca OpraHusaliii AJIA COREHCTBYUA eif B peryJHpOBaHHH
NpUTOKa kKo(e B CTpaHbI, nnepeuncieHHble B IIpunoxkennu B, u gis o6ecneuenus
ero rorpebjieHUsI B TaKMX CTpaHax.

¢) ODKCIMOPTHPYIOIUIME UJIEHbl CTPEMSATCA NPOBECTH IEPeroBopbl 06 OOHOBIIEHMH
CYINECTBYIOIIHMX TOProBbIX COTJIALUEHMI M0 BO3MOXKHOCTH CKOpEe, C TeM YTOOEI
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impedir reexportagdes de café procedentes de paises relacionados no Anexo B
com destino a mercados tradicionais. Os Membros exportadores devem igual-
mente incluir tais disposi¢des em todos os novos acérdos comerciais € em todos
0s novos contratos de venda ndo-abrangidos por acoérdos comerciais, quer tais
contratos sejam negociados com comerciantes particulares, quer com organiza-
¢Oes governamentais ;

com o objetivo de assegurar a fiscalizagdo permanente das exportagdes desti-
nadas a paises relacionados no Anexo B, os Membros exportadores devem
marcar claramente toédas as sacas de café destinadas aqueles paises com as
palavras « Mercado ndvo» e exigir garantias satisfatérias destinadas a impedir a
reexportagdo ou o desvio de café para paises ndo relacionados no Anexo B. O
Conselho pode estabelecer para tal fim o necessario regulamento. Todos os
Membros, outros que ndo os relacionados no Anexo B, devem proibir, sem exce-
¢do, a entrada de tddas as partidas de café provenientes diretamente de
qualquer pais do Anexo B ou déle desviadas; ou que revelem, nas sacas ou nos
documentos de exportagdo, terem sido originalmente destinadas a um pais
do Anexo B; ou que se fagam acompanhar de um certificado que indique como
ponto de destino um local situado em pais do Anexo B, ou que seja marcado
com as palavras « Mercado névo»;

o Conselho prepara anualmente um relatério completo sobre os resultados
obtidos no desenvolvimento de mercados de café nos paises relacionados no
Anexo B;

se o café exportado por um Membro com destino a um pais relacionado no Anexo
B é reexportado ou desviado para um pais nao relacionado no Anexo B, o
Conselho debita a quota do Membro exportador uma quantidade corres-
pondente a essa reexportagdo ou desvio, podendo, além disso, de ac6érdo com
o Regulamento estabelecido pelo Conselho, aplicar as disposi¢des do paragrafo
(4) do Artigo 38. Caso se verifique nova reexportagio procedente do mesmo
pais relacionado no Anexo B, o Conselho investiga o caso e, se considerar
necessario, pode a qualquer momento retirar ésse pais do Anexo B.

(38) As exportagdes de café em grdo, como matéria-prima para tratamento

industrial, para quaisquer fins que nio o consumo humano como bebida ou alimen-

to,

nido sdo debitadas as quotas, desde que o Conselho considere, & luz das infor-

magoes prestadas pelo Membro exportador, que o café em grao serd de fato usado
para aquéles fins.

(4) O Conselho pode, a pedido de um Membro exportador, decidir que nio

sdo debitdveis 4 quota désse Membro as exporta¢des feitas para fins humani-
tarios ou quaisquer outros propdsitos nao-comerciais.
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d)

)

BKJIIOUHTH B HUX TIOJIOXKEHHA, HMEIOLIHE LEJIpI0 BOCIIPENIATCTBOBATh PEIKCIIOPTY
kode u3 cTpaH, nepeuncaeHHbIX B Ilpuinoxkennu B, Ha TpagUIIMOHHBIE PHIHKH.
OKCHOPTHPYIOIIME UJIEHB! BKJIIOUAIOT TAKXKE TAKHE IMOJIOXKEHHUA BO BCE HOBBIE
TOpProBbI€ COrJIALLIEHHA M BO BCE HOBBIE JOrOBOPHI MPOLAXKH, KOTOPBIE HE
OXBaTbIBAIOTCA TOPLOBBIMH COIJIALLUEHHUAMH, HE3aBMCHMO OT TOrO, BEAYTCA JIM
MEePEroBOphbl 0 3aKJIIOUEHHMH TAKUX AOTOBOPOB C YaCTHBIMH TOProBLEAMH HJIM C
MPaBUTEILCTBEHHBIMH OPraHHU3aI[HAMH . ’

1A coxpaHEeHHA HOCTOSIHHOI'O KOITPOJIA 32 SKCIOPTOM B CTPaHbI, [TEPEUNCIICH-
Hble B [Ipunoykennn B, sKcIOpPTHPyIOLHME UJIEHBI YETKO MAPKHUPYIOT BCE MELUKH
¢ kode, mpeaHa3sHauyeHHbIE IJIA TAKHX CTpaH, cjioBamd « HoBbIi PBIHOK » H
TpeGYIOT [OMNOJTHHUTENBHBIX TApaHTHH A NPEeRYIPEKACHUS PEIKCIopTa HIIH
OTKJIOHEHHA B CTPaHbl, He nepeuncieHHble B [Ipunoxkennn B. Comer moker
yCTaHaBIMBaTh HaJAJIeXKalue TNpaBWia ;A 5Toil nenu. Bce uneHbl, kpome
nepeurcneHHbix B [IpunoykeHun B, 3anpeinaror BBo3 Beex 6€3 HCKIIIOUEHHA
MOCTAaBOK Ko(e, HMCXOMSIHX HEIOCPEACTBEHHO OT CTPaH, MEPEUYHCIIEHHBIX B
ITpuno>xennn B MM OTBIIEUEHNBIX OT HMX, MJIM MOCTABOK, KOTOPbIE COrJIACHO
3HAKaM Ha MENIKAaX HJIM 3KCIIOPTHBIM JOKYMEHTaM I€PBOHAYa/IEHO ObUIH Mpea-
Ha3Ha4YeHB! JUIA KaKoi-mub0 U3 CcTpaH, NepeuncieHHbIX B IIpunoyxkennn B, win
KOTODBIE COHPOBOYKIAIOTCA YAOCTOBEPEHNEM , YKA3bIBAIOIIUM ITyHKT Ha3HAUEHH A1
B O/JHOI1 U3 CTpaH, IepeuncyeHHbIX B IIpunoyxkennu B, win ¢ nomcrkoit « HoBbIH
PBIHOK ».

CoBeT e)KeroflHo roTOBUT MOAPOOHBIH JOKJIAL O Pe3yJIbTATaX PA3BHUTHSI PHIHKOB
kode B crpaHax, nepeuyrcieHHbIX B [Ipanokenun B,

Ecim kode, sxcriopTupyembiit KakuM-Mu00 WeHOM B OQHY H3 CTPaH, Iepeumc-
JIeHHBIX B Ilpunoskernn B, peakcriopTHPYeTCs WM OTBIIEKAETCS B KaKyIO-JIHOO
CTpaHy, He yka3aHHyio B Ilpunoxenun B, CoBer neberyer cooTBeTcTByIOLIEE
KOJIMYEETBO KBOTE TAKOr0 3JKCIOPTHPYIOIIETO WIEHA M KPOME TOr0 MOXKET B
COOTBETCTBHU C YCTAaHABIIMBAEMbIMM MM MNPaBHJIAMH TNPUMEHHTH IOJIOYKEHHA
nyHkTa 4 crateH 38. B ciiyyae roBTOpPEHHMs PE3KCIIOPTa M3 TO JKe CTpPaHbl,
ykasaHHoit B Ilpuno>xennu B, CoBer paccneayer Takoit ciyuail u, eciu Haitier
HeoOXOUMBIM, MOXKeT B j060e BpeMs HCKIIIOUHTH TaKyIO CTpaHy 3 Ilpuio-
>KeHusa B.

3) Oxcnopr 606oB kode B KauecTBE ChIPLA AA 06pabaThiBarouieii MIPOMBILI-

JICHHOCTH JJIs1 LeJieif, He CBA3AaHHBIX C NOTpeGieHHeM ero JI0AbMH B BHIE HAIIUTKOB
HJIM BPOAYKTOB IHTaHUsA, He AebeTyercss KBoTam, ecsit COBET yCTaHOBHMT Ha OCHOBE
HHGOpMAlMK, NPEAOCTABIIEHHON IJKCIIOPTHPYIOUMM wieHam, uTto 606bI Kode
JeHCTBUTEIIFBHO MCHOJB3YIOTCS AJIA TAKUX APYTHX LEJIEH.

4) CoBer MOMKET MO 3asBJICHHIO SKCHOPTUPYIOUIEr0 YJIEHA PELIHTh, UTOObI

3KCIOPT Kocde ITUM UJIEHOM AJIA NOTPe6IEHHA B MUY WM APYTHX HEKOMMEPUECKHX
1eJeif, He nebeToBAJICA ero KBOTE.
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Artigo 41
ACORDOS REGIONAIS E INTER-REGIONAIS DE PRECOS

(1) Os acérdos regionais e inter-regionais de pregos concertados entre os
Membros exportadores devem ser compativeis com os objetivos gerais do Convénio,
e devem ser registrados junto ao Conselho. Tais acordos devem levar em conta
tanto os interésses de produtores e consumidores como os objetivos do Convénio.
Todo o0 Membro da Organizagio, que considere que qualquer désses acordos pode
acarretar resultados contrarios aos objetivos do Convénio, pode solicitar ao
Conselho que, em sua sessdo seguinte, discuta ésses acordos com os Membros interes-
sados.

(2) Em consulta com os Membros e com as organizagbes regionais a que
possam pertencer, o Conselho pode recomendar uma escala de diferenciais de
precos para os Varios tipos e as diversas qualidades de café, que os Membros devem
procurar alcancar por meio de suas politicas de pregos.

(3) Caso ocorram, em curtos periodos, flutuagdes bruscas nos pregos dos
tipos e qualidades de café para os quais uma escala de diferenciais de pregos tenha
sido adotada como resultado das recomendagdes constantes do paragrafo (2) déste
Artigo, o Conselho pode recomendar as medidas apropriadas para corrigir a
situagao.

Artigo 42

EsTUDO DAS TENDENCIAS DO MERCADO

O Conselho deve proceder ao estudo constante das tendéncias do mercado do
café, com o objetivo de recomendar politicas de pregos, levando em conta os
resultados obtidos através do mecanismo de quotas estabelecido no Convénio.

CAPITULO VII

CERTIFICADOS DE ORIGEM E DE REEXPORTACAO

Artigo 43
CERTIFICADOS DE ORIGEM E DE REEXPORTAGAO

(1) Téda a exportagdo de café feita por qualquer Membro em cujo territério
ésse café tenha sido produzido tem de ser acompanhada de um certificado de origem
vélido, de acoérdo com o regulamento fixado pelo Conselho e emitido por uma
agéncia qualificada excothida por ésse Membro e aprovada pela Organizagio.
Cada Membro determina o namero de via do certificado que lhe sejam necessarias e
todos os originais e cépias levam um ntimero de ordem. A menos que o Conselho
decida de outro modo, o original do certificado acompanha os documentos de
exporta¢io, devendo uma cépia ser imediatamente enviada pelo Membro a
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Cmambsa 41
PETHMOHAJIBHBIE U MEXPET'MOHAJIBHLBIE COTJTAIEHUA O LIEHAX

1) PervoHanbuble H MEXpPErMOHAJILHBIE COIJIALIEHHA MEXKAY YJYACTHHKAMH,
IKCIIOPTHPYIOILLMMH Kode, 0 LieHax AOJDKHBI OTBevyars Lenam Hacrosiero Corna-
LLIEHUA M Tojuiexkat perscrpanud B Cosere. B mogo0HBIX COrIalEHHAX HOJDKHBI
YUMTBIBAaTECA MHTEPeChl KaK HPOM3BOAMTENICH, TaK U MOTpeOHTENEM, a TAKIKe LeJIH
Hacrosiero Cornaienus. JIro6Goit yuactunk OpraHu3alyy, KoTOpbIit HAXOAUT, UTO
KaKHe-JIn00 U3 YKa3aHHbBIX COrJIALLEHMIT MOTYT MUMETh Pe3yJIbTaThl, HE OTBEYAIOIIHE
nesAmM Hacrosuero CorjalleHusi, MOXKeT noTpeboBars, urobbl Coser o0Cyann ux
C COOTBETCTBYIOLMMH YYACTHHKAMHM Ha CBOEHM CJIEAYIOLIEH CECCHH.

2) B KoMCyJbTaUMM C YYaCTHHKAMH H JIIOOBIMH PErMOHAJILHBIMM OpraHH3a-
IMAMHM, K KOTOPBIM OHM mpHHamIeKar, COBET MOMKET pEKOMEHAOBATh LUKAIy
auddepeHnMaNLHBIX IIeH Ha pasjIMyHble COPTa M KayecTsa Kode, KOTOPYI yuacT-
HHUKHU JOJDKHBI CTapaThCs MPOBOAMTE B YKU3HL B CBOEH IOJIMTHKE LIEH.

3) Ecmu GyayT NpoHCXOOHTH, B TEUEHHE KPATKUX MEPHOAOB, PE3KUE KOJIeOaHNA
IIEH Ta Te COpTa M KauecTsBa kode, U1 KOTOPBIX Oblila MpHHATA, B PE3YyJILTATE
PEKOMEHAAUMH, COEJAaHHOH HAa OCHOBaHMM HYHKTA 2 HACTOAILEH CTaThM, LUKajia
A} depeHIMaNbEUBIX HeH, To COBET MOKET PEKOMEHIOBATh HAUIHKAIME MEPBI IJIA
WCTIDABJIEHUSA TIOJIOMKEHMA.

Cmamva 42
OBCJIEIOBAHUE TEHIEHLIMI PBIHKA

CoBeT HOCTOSIHHO CHEAWT 3a TEHAEHLMAMU pbhIHKAa Kode, Ui Toro urobbl
PEKOMEHIOBATH MOJIMTUKY LIEH, YUMTBHIBAsA PE3YJIbTaThl, JOCTMIaeMble MOCPEACTBOM
TIpeaycMaTpuBaemoro B 91om CorJidllieHMM MeEXaHU3Ma KBOT.

TJIABA VIII
YIOCTOBEPEHHA O IMTPOHUCXOXIEHHUH TOBAPA U O PESKCIIOPTE

Cmamsa 43
YOOCTOBEPEHHUSA O INPOUCXOXXIEHUHN TOBAPA U O PESKCIIOPTE

1) Kaxaelit akcnopr Kode JOObIM UJIEHOM, Ha TEPPUTOPMHM KOTOPOILO 3TOT
Kode BbIpallleH, CONPOBOXKIAETCA, B COOTBETCTBHHM C ycTanaBuBaembimu CoBeTom
NpaBWIaMM, OEHCTBUTEJNBIBLIM YAOCTOBEPENMEM O HPOMCXOXKIEHHMH, BBIJAIHBIM
KOMIETEHTHBIM OPrarnom, M30paHHbIM 3TIIM WIEHOM, U ofo6peHHbIM OpraHu3arueii.
Ka)knplit uneH ompenensaer Heo6X0OUMOe MY KOJIMUECTBO SK3EMIUIAPOB YAOCTOBE-
peHMs, a KayKAoe HOIJIIHHOE YIAOCTOBEPEHHME M BCE €ro KOMMM AO/DKHBI HMETH
cepwiinblit Homep. Eciu CoBer He IIpUMeT MHOrO pelIeHHs, HOMTHHHHK YAOCTOBE-
PEHHUA CONPOBOMKACT IKCHOPTHBIE JOKYMEHTBI, a KOMHUA He3aMEUIMTEIIBIO MPEX-
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Organizagdo, com excegdo dos originais de certificados emitidos para cobrir
exportagdes de café com destino a paises nio-membros, que devem ser enviados
diretamente 4 Organiza¢ido pelo Membro em aprégo.

(2) Téda a reexportacdo de café efetuada por qualquer Membro tem de ser
acompanhada de um certificado de reexportagdo valido, de acérdo com o regula-
mento fixado pelo Conselho e emitido por uma agéncia qualificada escolhida por
ésse Membro e aprovada pela Organizagdo, comprovando que o café em aprégo
foi importado de acérdo com as disposi¢oes do Convénio. Cada Membro determina
o nimero de vias do certificado que lhe sejam necessarias e todos os originais e
cépias de certificados levam um nimero de ordem. A menos que o Conselho decida
de outro modo, o original do certificado de reexporta¢io acompanha os documentos
de reexportagdo, devendo uma via ser imediatamente enviada a Organizagdo
pelo Membro que faz a reexportagdo, com exce¢do dos originais de certificados de
reexportacdo emitidos para cobrir reexportacées de café com destino a paises
nio-membros, que devem ser enviados diretamente a Organizagdo.

(3) Todo o Membro comunica a Organizagdo a agéncia governamental ou
ndo-governamental incumbida de aplicar e desempenhar as fungdes especificadas
nos paragrafos (1) e (2) déste Artigo. A Organizacdo aprova especificamente essas
agéncias ndo-governamentais, mediante a apresentacdo, por parte do Membro em
apréco, de provas satisfatérias de que essas agéncias estdo em condigles de se
desempenharem das obriga¢des que competem ao Membro, de acérdo com as
normas e regulamentos estabelecidos ao abrigo das disposi¢des do Convénio.
Havendo motivo para tal, o Conselho pode, a qualquer momento, declarar que
deixa de considerar aceitivel determinada agéncia ndo-governamental. Quer
diretamente, quer por intermédio de uma organizagdo mundial internacional-
mente reconhecida, o Conselho adota as providéncias necessarias para que, a
qualquer momento, se possa assegurar de que os certificados de origem e os certi-
ficados de reexportagdo estdo sendo corretamente emitidos e utilizados, bem como
para verificar as quantidades de café exportadas por cada Membro.

(4) A agéncia nado-governamental aprovada como agéncia certificadora de
acérdo com as disposicdes do paragrafo (3) déste Artigo, deve, por um periodo ndo
inferior a dois anos, conservar registros dos certificados emitidos e dos documentos
que justificam sua emissdo. A fim de obter aprovac¢ao como agéncia certificadora, de
acOrdo com as disposi¢des do pardgrafo (3) déste Artigo, qualquer agéncia ndo-
governamental deve concordar préviamente em colocar ésses registros a disposi¢do
da Organizagdo para inspecio.

(5) Os Membros proibirdo a entrada de qualquer partida de café proveniente
de outro Membro, quer o café seja importado diretamente, quer por intermédio de
um ndo-membro, sempre que nido esteja acompanhada de um certificado de origem
ou de reexportagdo valido, emitido de conformidade com o regulamento fixado pelo
Conselho.
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crapisiercs OpraHu3aguy 3TUM YICHOM, 33 HCKJIIOUEMMEM TOTO, YTO TOMJIMHHBIE
YIOCTOBEPEHHsI, KacaIoUMecs 9KCIOopTa Kode B CTpaHbl, He COCTOAINME YJICHAMM,
HarpaBJIAIOTCA STHM WIEHOM HerocpelcTBeHHo OpraHH3aiii.

2) Kakaplit peakcnopT kode Tem MM UHBIM YWIEHOM COMIPOBOXKIAETCs, B COOT-
BETCTBHH C yCTaHaBJIMBaeMbiMu COBETOM IIpaBHIaMH, IeUCTBUTEJIBHBIM YIOCTOBE-
PEHHEM O pEIKCIIOPTE, BLIAAHHBIM KOMIIETEHTHBIM OpPraHOM, HM30paHHBIM 3THM
ysieHoM, U omobpenHbIM OpraHu3aiHeil, TOATBEPXKIAIOLIMM, UTO yKa3aHHoe Kogde
HMHOPTHUPYETCH B COOTBETCTBMM C TIOJOXKeHMsIMM Hacrtoswero CorjaueHHs .
Karxaprit uieH onpenessieT HeoOX0AUMOE eMY KOJIMUYECTBO IK3EMIUIAPOB YAOCTOBE-
PEHHsI, H KaKI0€ HOMJIMHHOE YIOCTOBEPEHHME M BCE €ro KOIHMH HOJDKHbI HMETh
cepuitnbiil Homep. Ecyim CoBer He IpUMET MHOrO PELIEHHUST, TONJIMHHOE YIOCTOBEPE-
HHE O PEIKCIIOPTE COMPOBOXKIAAET HJOKYMEHTBHI O DEIKCIIOPTE, a KOTIHUSA He3ameqIn-
TEJILHO HampaBiisieTcst OpraHu3anud  COOTBETCTBYIOLIHM  PEIKCNOPTUPYHOLIHM
YIIETIOM, 33 MCKJIIOUEHHEM TOrO, YTO IMOJJIHUHbIE YIOCTOBEPEHHA O PEIKCIIOPTE,
KaCAIOILIHECS PEIKCIIOpTa Kode B CTpaHy, HE COCTOSILYIO UJIEHOM, HaHPAaBJIAIOTCSA
HerocpeAACTBeHHO OpraHu3anyu.

3) Kaxaplit ured ysegomisier Opranus3anuio 0 IPaBUTEILCTBEHHOM HJIH
HEHPaBHUTEJILCTBEHHOM OpraHe, KOTOpbIi OyJeT ocyiiecTBiaATh (hyHKUHH, YKa3aH-
HbIe B yHKTax | ¥ 2 HacToselt cratbu. Oprauu3aygusi CHEHMATIBHO 0J00pseT Takoi
HETIPDaBUTEJILCTBEHHBIA OPraH M0 IMPEJCTaBJICHHIO UJIEHOM YHOBJIETBODHTEJILHOIO
JIOKa3aTe/IbCTBA O CIIOCOGHOCTH M FOTOBHOCTH 3TOrO OPrarna BbIIOIATE 00513aHHOCTH
yjiena B COOTBETCTBUHM € IPAaBWIAMH U TIOCTAaHOBJIEHHSIMH, YCTaHaBJIMBAaEMBIMH
Hactosumm Cornamenuem. CoBeT MOXKeT B J1H000€ BpeMmsi, eCJIM Ha TO €CTh OCHOBa-
HUsI, OOBABUTH TOT MM MHOH KOHKPETHBIA HENpPaBHTEILCTBEHHBIN opraH 0oJblle
HeTlpueMIeMbIM [UIst Hero. CoBeT HEHOCPEACTBEHHO MJIM uepe3 TPUSHAHHYIO
MEXIYHAPO/IHYIO OpraHU3alMI0 [IPUHUMAET BCe HeOGXOAUMblE MEPEI K TOMY, UTOGBI
oH B J11000€ BpemMs MOT YOeIUThCSA, UTO YIOCTOBEPEHHU I O TIPOMCXOMIAEHHN U YIOCTO-
BEPEHHsSI O PEIKCIIOPTE BBIJAIOTCA M HCITIOIL3YIOTCA TPAaBUIBHO, W ONPENESHTDH
KOJIMUECTBO Kodhe, SKCTIOPTHPOBAHHOIO KAXKIBIM UJICHOM.

4) HenpaBHTeJLCTBEHHBL 0pran, oqoOpeHHbI B KauyecTBe yIOCTOBEPAIOLIETrO
OpraHa B COOTBETCTBHH C MOJIOXKEHUSIMH TIYHKTa 3 HACTOSILLEN CTaThH, XPAaHUT 3aITMCH
0 BBIJaHHBIX YJOCTOBEPEHHAX M 06 OCHOBaHMAX MX BBIJAUH 33 NIEPHOI HE MEHEE
AByx jer. Urobbl nosyuuth ogoOpeHHe B Ka4YeCTBE Y/JOCTOBEDPSIOLUIEro OpraHa B
COOTBETCTBHH C TIOJIOKEHHSIMH ITyHKTa 3 HaCTOAUIEH CTaTbi, HEHPaBUTEIILCTBEHIIbIH
oprad JOJDKEH CHauyajla COIVIACHUTHCA TPENOCTaBUTh BbIIEYKA3aHHbIE 3AlIMCH IS
o3HaxkomiieHnsa OpraHu3anuu.

5) UseHbl 3ampenialoT BBO3 HOCTABOK Kode KaKHUM-THOO OpPYTHM WJIEHaM,
HE3aBUCHUMO OT TOTO, MMIIOPTHPYETCS JIM OH HEHOCPEACTBEHHO WJIM Yepe3 CTpaHy,
He COCTOSIIYIO UJIEHOM, KOTOPbIE HE COMPOBOXKAAIOTCA JEACTBUTELHBIM YIOCTOBE-
pEHHEM O IIPOHCXOXKIEHHH HIIH PEIKCIIOPTE, BBINAHHBEIM B COOTBETCTBHH C YCTaHOB-
JeHHbIMH COBETOM TpaBUJIaMH.
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(6) Pequenas quantidades de café, na forma que o Conselho determinar,
ou o café para consumo direto a bordo de navios, avides e outros meios de trans-
porte internacional, ficam isentos das disposigdes dos pardgrafos (1) e (2) déste
Artigo.

CAPiTULO IX
CAFE INDUSTRIALIZADO

Artigo 44
MEDIDAS RELATIVAS AO CAFE INDUSTRIALIZADO

(1) Nenhum Membro aplicard medidas governamentais que afetem as suas
exportagdes e reexportagoes de café destinadas a outro Membro, se essas medidas,
quando tomadas em seu conjunto em relagdo a ésse outro Membro, representarem
tratamento discriminatério em favor do café industrializado em comparagdo com
o café verde. Na aplicagdo desta disposi¢do, os Membros podem tomar na devida
consideracdo:

(a) asituacdo especial dos mercados relacionados no Anexo B do Convénio; e

() ‘o tratamento diferencial por um Membro importador, no que diz respeito a
importagdes ou reexportagdes das diversas formas de café.

(2) (a) Seum Membro considerar que nio estdo sendo obedecidas as disposi-
¢oes do paragrafo (1) déste Artigo, poderd apresentar reclamag¢do, por escrito,
ao Diretor-Executivo, fazendo-a acompanhar de uma explicagdo minuciosa das
razdes em que se fundamenta, juntamente com uma descrigdo das medidas que
considera devam ser adotadas. O Diretor-Executivo informard imediatamente
0 Membro contra o qual a reclamagéo tenha sido apresentada e solicitar4 a opinido
désse Membro. O Diretor-Executivo procurarid levar os Membros a obter uma
solugdo mutuamente satisfatéria e, o mais cedo possivel, apresentara ao Conselho
um relatério completo, que deverd incluir tanto as medidas que o Membro recla-
mante considera devam ser adotadas como a opinido da outra parte.

(b) Casondo seja encontrada uma solugdo dentro de 30 dias ap6s o recebimento
da reclamacdo pelo Diretor-Executivo, éste altimo dever4, o mais tardar dentro de
40 dias apods o recebimento da reclamacdo, constituir uma junta arbitral. A junta
arbitral serd integrada por:

(i) uma pessoa designada pelo Membro reclamante;
(ii) uma pessoa designada pelo Membro contra o qual tenha sido feita a
reclamagdo; e
(iii) um presidente escolhido de comum acérdo pelos Membros envolvidos ou,
na hipétese de ndo haver acérdo, pelas duas pessoas indicadas nas
alineas (i) e (ii).

(c) Se, 45 dias apés o recebimento da reclamagdo pelo Diretor-Executivo, a

junta arbitral ndo estiver totalmente constituida, os arbitros restantes serdo
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6) Ha HeGonbluine koanyecTBa kKode B Takux Qopmax, Kaxue MOryT ObITb
onpenenenbl CoBeTOM, WIH Ha Kode, npeanazHaueHHbIH AJIs HENoCpeaCTBEHHOIO
norpebiieHHss Ha KopabliAax, camosieraXx H [JPYTCHX MEXIYHapOAMbIX CpEICTBax
MEPEABIDKEHNSA, TOJIOKEHNA NYHKTOB | H 2 HacTosAueH CTaTh¥ He pacrpocTpa-
HSIOTCSA .

T'JIABA IX

OBPABOTAHHBIN KODE

Cmamvn 44
MEPbBI, KACAIOUIMECSA OBPABOTAHHOI'O- KODE

1) Hu onuMH 4YjeH He UMeET NpaBa NPUMEUATh NPABUTEJILCTBEHHBIE MEDPLI B
OTHOILICHUM CBOEr0 3KCIOPTa WM Pe3KCnopTa kKode K Apyromy 4jeHy, YTO BMECTE
B3ATOE B OTHOLIEHHM 3TOr0 APYroro ujena paBHOCHIIBHO AUCKPUMHHAIMOHHOMY
pexumy B noyidy obpaboTanHoro kode B cpaBHeHHH ¢ 3eieHbIM kKode. [lpum
NPHMEHEHHH 3TOr0 NOJIOXKEHHU YIeHb] JOJDKHBI HaIeyKalum o6pa3om yUHTHIBATH

a) ocofoe MNOJMKEHNEe Ha PLIHKAX, NepeudelieHHbIX B IlpwioskeHun B k
Hacrosemy CoryalleHHIO ;

b) nubdepeHUMPOBAHHBIH DPEXHM Yy HUMIOPTUPYIOLLEFO WJIEHAa B 4YacTH,
Kacarleficss HMNOpTa WM PE3KCIOPTA PAa3JIMUHBIX BUIOB Kode;

2) a) ecsM 4WIEH CUMTAET, YTO TOJIOKEHHUS NYHKTa | uacrosiimeil craTby He
BBINOJHAIOTCS, OH MOYKET B NUCBMEHHOM BHJE JOBECTH CBOIO >Kayiofy 1O CBeJIeHHsA
VICOOTHHUTEIIBEHOTO UPEKTOPa C HOAPOGHBIM ONMMCAHMEM TIPHUMH CBOEr0 MHEHHS, a
TaKXKe C ONHCAHHEM Mep, KOTOpbIe OH CUUTaeT HeoOXomumbIM npuHATH. McnomHu-
TEJIBHBI OUPEKTOP He3aMeAJIMTENIFHO NH(GOPMUpYET TOr0 ujieHa, B OTHOLLIEHHHU
KOTOpOro IOCTYNHJIA ykanoba, U 3anpaimBaer ero MHeHHe. OH oKa3bIBaeT coeidTBHE
4YJieHaM B JOCTIDKEHHMH B3aHMHO YHOBJIETBOPDHTEJBHOIO PELICHHMS H KAaK MOYKHO
ckopee npeacTaBisier COBETY MOJIHEBIM OTHET, BKJIIOYass Mephl, KOTOPbIE, 10 MHEHHIO
YKAJIYIOLIEI0Csd YJieHa, HeoOXOQMMO NPHHATH, a TAK)Ke MHEHHE ApYrofl CTOPOHBI.

b) Ecin pelieHye He HaiiieHo B Tedyenye 30 [Hell noclie MOJydeHUs YBELOMIIE-
Husa MICnoSTHHTEIBHBIM UPEKTOPOM, ON He Ho3aHee 40 aHell mOCHe TOJIydYeHHs
TAKOI'0 YBEJAOMJIEHHA CO3aeT apOUTparKHYI0 KOMHCCHIO. KOMHCCHS COCTOUT H3:

1) OJTHOrO JIMIA, HA3HAUEHHOr'0 >KAIYIOIMMCS UJIEHOM ;
ii) ogHOro JHIA, HA3HAYEHHOrO UYJIEHOM, B OTHOIIEHHH KOTOPOro MOCTYIMJIA
»xanoba;
ili) mpencenaresiss, KAHAUMAATYPAa KOTOPOro B3aUMHO COIJIACOBBLIBAETCA 3aUUTE-
PECOBaHHBIMH YWICHAMH, WU, IIPH OTCYTCTBHH TAKOIrO COrJIACHSA, — ABYMA
JIMIJaMH, HA3HAYEHHBIMH B COOTBETCTBUM C TIONNYHKTAMH I U 11.

¢) Ecnm komMccust HOJHOCTBRIO He OyZer co3jaHa B TeueHue 45 aHel nocie
TIOJIy4YeHHUA yBeOOMIIeHUA VICHOJHUTENBHBIM OUPEKTOPOM, OCTaJbHble apOUTpHI
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designados, dentro de um periodo subseqiiente de 10 dias, pelo Presidente do
Conselho, apds consultar os Membros envolvidos.

{(d) Nenhum dos arbitros sera funcionario de qualquer dos governos envolvi-
dos na questdo, nem podera ter qualquer interésse em sua solugio.

(¢) Os Membros envolvidos facilitardo o trabalho da junta arbitral e colo-
cardo a sua disposi¢do tddas as informagdes pertinentes.

(f) Com base em tdédas as informagdes a seu dispor, a junta arbitral deter-
minara, trés semanas apds a sua constituigdo, se, e em caso afirmativo em que
medida, existe tratamento discriminatério.

(g) Asdecisdes da junta arbitral sébre todas as questdes, sejam de fundo ou de
procedimento, serdo tomadas, se necessario, por maioria de votos.

(k) O Diretor-Executivo notificard imediatamente aos Membros interessados
as conclusdes da junta arbitral e informard imediatamente o Conselho dessas
conclusoes.

(¢) As despesas da junta arbitral correrdo por conta do orgamento adminis-
trativo da Organizagdo.

(3) (a) Na hipétese de se verificar a existéncia de tratamento discrimina-
tério, serd dado ao Membro em questdo o prazo de 30 dias, a contar da data em que
lhe forem comunicadas as conclusdes da junta arbitral, para corrigir a situagdo de
acdrdo com as conclusdes da junta arbitral. O Membro informara o Conselho das
medidas que tenciona adotar.

(b) Se, decorrido ésse prazo, o Membro reclamante considerar que a situagdo
ndo foi corrigida, podera, depois de informar o Conselho, adotar contramedidas, que
nido deverdo ir além do necessdrio para neutralizar o tratamento discriminatério
indicado pela junta arbitral e que s6 perdurardo enquanto subsistir o tratamento
discriminatério.

{(c) Os Membros envolvidos manterdo o Conselho informado das medidas que
estiverem sendo por éles adotadas.

(4) Na aplicagdo das contramedidas, os Membros tomarido na devida consi-
deragdo a necessidade dos paises em desenvolvimento de executar politicas desti-
nadas a ampliar a base de suas economias por intermédio, ¢nter alia, da industriali-
zagdo e da exportacgdo de produtos manufaturados, bem como a fazer o necessario
para assegurar que as disposi¢des déste Artigo sejam aplicadas eqiiitativamente a
todos os Membros em situagdo analoga.

{5) Nenhuma das disposi¢des déste Artigo sera interpretada como capaz de
impedir que um Membro suscite no Conselho uma questio relacionada com éste
Artigo, ou que recorra aos Artigos 58 ou 59, desde que taliniciativa ndo interrompa,
sem o consentimento dos Membros envolvidos, qualquer procedimento iniciado de

No. 9262



1968 Nations Unies — Recueil des Traités 149

Ha3HAvaloTCs1 B TeUEeHHE OECSATH MOCJICAYIOIUX JHEH HpencenaTeneM COBCTa nocJie
KOHchIbTaLIHH C 3aMHTECPECOBAHHBIMH YJICHAMH.

d) Huxto u3 apGUTpoB He MOMKeT GbITh MOKHOCTHBIM JIMLIOM KAaKOTO-JIM60
NPaBUTEJILCTBA, ITPUYACTHOTO K STOMY AeJly MJIM 3aMHTEPECOBAHHOIO B €ro HCXOJe.

e) 3auHTepecoBaHHbIE YJIEHbI CONEACTBYIOT PaGOTe KOMHCCHH M IPEACTABIIAIOT
BCIO OTHOCSUIYIOCH K ey HHPOPMaUHIO.

f) ApGuTparkHas KOMHCCHsI Ha OCHOBE BCell MMEIOLLIEICS B ee pacropsKeHHH
uH(opmMalMHK oNpedesiAeT B TEUEHHE TPEX HEHeh II0CJIE ee CO3/JAHIIA, IPHUMEHSETCS
JIK H, €CJIM 14, B KaKOil Mepe JUCKPHMHHALMOHHBIN PEXKUM.

g) Peulenne xomHccuu 1o BceM BONPOCAM CYUIECTBA MJIM [pOLEAypbl NPHHU-
MaeTcs B cilyvae HeoGX0aUMOCTH GOJIBLIMHCTBOM COJIOCOB.

h) VIcnojHUTEsIbHBIA MPEKTOP He3aMeIIMTENbHO MH(OPMUPYET 3aMHTEpECcO-
BaHHBIX WjieHOB N CoOBeT 0 3aKJIIOUEHHAX KOMHCCHM.

7) Pacxoapl, cBsi3aHHblE ¢ apBUTPAYKHONH KOMMCCHEf, NMOKPBIBAIOTCH 334 CUET
aIMHHHUCTPAaTHBHOro 610/pkera OpraHusauuu.

3) a) Eciu ycTaHOBJIEHO HAIMuMe JMCKPUMHUHALMOHHOIO PEXKHUMA, TO COOT-
BETCTBYIOLLEMY 4YjieHy gaercs rnepuof B 30 JHeil mocse yBeJOMIIEHHA €ro 0 3aKJIo-
YEHHAX apOUTPa>KHOH KOMHUCCHH HA HCIpPaBJieHHE TIOJIOMKEHHUST B COOTBETCTBHMH C
3AKJIIOYEHUAMH komuccud. DTot wien HHopmupyer CoBeT 0 mepax, KOTOpbIE OH
HaMeyaeT NpPHHSTH.

b) Ecin no HCTeUeHMH STOTO NepHOda, MO0 MHEHMIO >KANYIOLIErocs uJeHa,
I0J1I0’KeHHe He OymeT HCIpaBJIeHO, OH MO>KET Mnocje yBegomiaeHus o6 strom Cosera
INPUHATL KOHTPMEPBI, KOTOPbIe HE [OJDKHBI BBIXOAMTHL 34 MpEAebl TOLO, UTO
HEeOGXOJMMO JUIST TIPOTHBOIEHCTBHMSL MUCKPDUMHHALMOHHOMY PEXHMY, HaJIUHe
KOTOPOrO yCTaHOBJIEHO apOUTPaKHOM KOMHMCCHEH, I He JO/DKHBI NPOJOIDKATHCSA
IOJIpLIE, YEM CYLIECTBYET QUCKPUMHHAIMOHHBIA PEXCHM.

¢) CoorsercTByiomne wieHbl HH$popmupyor COBET 0 HPHHHMAEMbIX HMH
mepax.

4) Ilpu npUMeHEHHH KOHTPMED YJIEHb! 063YIOTCA HO/DKHBIM 06pa3oM yUHTbI-
BaTh HY>K[1bl Pa3BHBAIOLUMXCS CTPAH [UIsI MMPOBEAEHUA MOJIMTHKH, UMEIOLLEH Lebio
paciliMpuTh 6asy HX IKOHOMHKHM, B YACTIIOCTH, TTyTEM HIIIYCTPUATIM3ALUH U IKCIIOPTA
TOTOBOI MPOAYKIMH, a TaK>ke Aejarh BCE HEOOX0aUMOe IS JOCTIXKEHHA TOrO,
UYTOObI TNIOJIOXKEHHST HACTOALIEH CTaThbU CHPAaBEJINBO MPUMEISJINCH KO BCEM UJIEHAM
B aHAJIOTHYHOI CUTyaluu.

5) Hu onHo U3 MONIO>KeHNit HACTOALIEH CTAThH Ie MOXKET PACCMATPHBAThCA KaK
IPEIMATCTRYIOLIEE TOMY HJIH MHOMY wieHy noaHmmats B CoBere BOIPOC B COOT-
BETCTBHHU C ITOH cTaThel MM o6paIlaThest K CTaThsM 58 mnM 59 HpM ycioBuH, UTO
Bce Takue mepbl He OYOyT NpepbiBaTh NPOUEAYpBI, HAYaToOil B COOTBETCTBHHM C
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acérdo com éste Artigo, nem impeca o seu inicio, a menos que um procedimento a
respeito da mesma questdo haja sido completado, nos térmos do Artigo 59.

- (6) Qualquer dos prazos estabelecidos neste Artigo pode sofrer alteragdo
mediante acoérdo entre os Membros envolvidos.

CAPIiTULO X

REGULAMENTACAO DAS IMPORTACOES

Artigo 45
REGULAMENTAGAO DAS IMPORTAGOES

(1) A fim de evitar que paises exportadores ndo-membros aumentem suas
exportagbes a expensas de Membros, cada Membro limita as suas importagdes
anuais de café produzido em paises exportadores ndo-membros a uma quantidade
que ndo exceda a média anual de suas importagdes de café procedentes de tais
paises durante os anos civis de 1960, 1961 ¢ 1962.

(2) Por maioria distribuida de dois tergos, o Conselho pode suspender ou
modificar essas limitagdes quantitativas, caso o considere necessario para alcangar
os objetivos do Convénio.

(3) O Conselho prepara relatérios anuais sébre o volume de café originario de
paises ndo-membros cuja importa¢do é permitida, bem como relatérios trimestrais
sObre as importagdes efetuadas por cada Membro importador, nos térmos do para-
grafo (1) déste Artigo.

(4) As obrigagdes dos paragrafos anteriores déste Artigo ndo derrogam
quaisquer outras obrigagdes bilaterais ou multilaterais com elas em conflito,
assumidas pelos Membros importadores com paises ndo-membros antes de 1° de
agosto de 1962, desde que um Membro importador que tenha assumido tais obriga-
¢des conflitantes as cumpra de tal modo que se torne minimo o conflito com as
obrigag¢des estipuladas nos paragrafos anteriores; tome, logo que possivel, medidas
que harmonizem suas obrigag¢des com as disposi¢des déstes paragrafos; e informe o
Conselho dos pormenores dessas obrigagdes e das medidas por éle tomadas para
atenuar ou eliminar o conflito.

(5) Se um Membro importador ndo cumprir as disposi¢des déste Artigo, o
Conselho podera, par maioria distribuida de dois tergos, suspender os seus direitos
.de voto no Conselho e o direito de dispor de seus votos na Junta.
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HacToAILel craTheit 6€3 COrnacusA 3aHHTEPECOBAHHBIX UJIEHOB, WIH MPENATCTBOBAThH
pa3BepTHIBAHHIO TaKOH MpPOLEAYPE!, €CJIH NPeAyCMOTpeHHanA cTaTheil 59 npouenypa
B OTHOILLIEHHH TAKOIO K€ BOIPOCA He BBIMOJIHEHA.

6) Bcsikue orpaHHueHHsA BO BpeMEHH B HACTOALLEH CTaThe MOIYT ONPENEeIATECA
110 JOrOBOPEHHOCTH MEXKAY 3aMHTEPECOBAHHBIMH UJIEHAMH.

I''TABA X

PET'YJIMPOBAHHE HMMIIOPTA

Cmamos 45
PET'YJIUPOBAHUE HMMIIOPTA

1) Ytobbl ynmep>KaTh SKCIIOPTHPYIOLUNE CTPaHbl, HE COCTOAILLME HYJIEHaMM
OpraHnzanHy, OT YBEJIMUEHHSI MX SKCIIOPTAa 32 CUET CTPaH-WIEHOB, KXKAbI usIeH
OrpaHUYHBAEeT CBOi rofoBOH MMMOPT Ko(e, NMPOH3BEAEHHOI0 B 3KCHOPTHPYIOIINX
CTpaHax, He COCTOAINMX YJIEHaMH, KOJIMUECTBOM, HE MPEBBILIAIOUIHM €ro CpeXHEro
roZOBOT'0 MMIIOPTA U3 3TUX CTpaH B TeueHHe 1960, 1961 H 1962 kanenaapHbIX ro0B.

2) CoBer KOMIUTEKCHBIM GOJIBIIMHCTBOM B IB€ TPETH I'OJIOCOB MOMKET MPHOCTa-
HOBMTb HJIM H3MEHHTH 3TH KOJIMUECTBEHHbIE OrpaHHYEHUS, €CJIM OH HaHAeT TaKue
Mepbl HEOOXOAMMBIMM IJIA COAEHCTBHUA ueiamM Hacrosuiero CorsameHns.

3) CoBeT roTOBHT rofloBble JOKJIAAbI O KOJIMUYECTBE HOMYCTHMOro HMMIIOPTa
kocde (KOTOpbIH NPOMCXOAMT M3 CTPaHbi, He COCToALlell umeHom OpraHusaiHy) u
KBapTaJlbHble AOKIagbl 00 HMIOPTE KaXKAOr0 MMIOPTHPYIOLLETO YJIEHA COIJIACHO
IOJIO>KEHNAM IyHKTa | HacTosIlel CTaThH.

4) Ob6s3aTenbCTBa, COAEPIKAINECA B NPeObIAYIMX IYHKTax HacTOAHIEH
CTaThH, HE YIIEMIAIOT KaKHX-JIMGO CIOPHBIX JBYCTOPOHHHX MJIH MHOTIOCTOPOHHHMX
0053aTeNILCTB, NMPHHATHIX MMIOPTHPYIOLHUMH YJIEHaMH 110 OTHOWIEHHMIO K CTpaHaM,
HE COCTOABLIMM uwieHamu A0 | aBrycra 1962 roga npH yCJIOBHHM, UTO KaKObIA
MMOOPTHPYIOIIHI YJIeH, KOTOPbIIi HMEEeT TaKHe CHOpHbie 00s3aTesnbcTBa, Oyder
BBINOJIUSATh MX TakUM o00Opa3om, 4YTOObI CBECTH A0 MHHHMyMa PacXO)KIEHHA C
00A3aTeNIbCTBAMH TIPENbIIYIIINX MMYHKTOB, ¥ BO3MOYKHO CKOpe€e NpHMET Mepbl AJ1A
COCJIACOBaHMA 3THX 00S3aTENILCTB C 0053aTEJIBCTBaMH, COJEPIKAIIMMHCH B YKa3aH-
HBIX MYHKTax, 1 uH¢opmupyer CoBeT 0 AETaJIsIX CHOPHBIX 00A3aTeNbCTB M O Mepax,
NPHHHUMAEMbIX [JISl CBEJIEHUSI K MUHHMYMY HJIH YCTPaHEHHS TaKOrO PacXoXKIEeHHA.

5) EcmH uMOopTHPYMOLHH uYieH HE BBINOAUAET MOJOXKEHHH HacTOseH
cratel, COBET KOMIUIEKCHBIM GOJIBIUMHCTBOM B ABE TPETH IOJIOCOB MOXKET MpPH-
OCTaHOBHTH €r0 MpaBo rojioca U ero npaeo nogayx rosoca B Komurere.
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CAPITULO XI

INCREMENTO DO CONSUMO

Artigo 46
PromocAo

(1) O Conselho patrocina a promogdo do consumo de café. Com ésse propésito,
pode manter um comité distinto incumbido de promover, por todos os meios
apropriados, o consumo nos paises importadores, sem distingdo de origem, tipo ou
marca do café, e de empenhar-se por atingir e manter o mais alto grau de qualidade
e pureza da bebida.

(2) Aplicain-se ao referido comité as seguintes disposigdes:

(a) as despesas com o programa de promocdo sdo custeadas por contribuigdes
dos Membros exportadores;

(b) os Membros importadores também podem contribuir financeiramente para
o programa de promocao;

(c) a participa¢do no comité fica limitada aos Membros que contribuam para o
programa de promogio;

(d) o montante e o custo do programa de promog¢do devem ser examinados pelo
Conselho;

(e) os estatutos do comité sdo aprovados pelo Conselho;

(f) antes de iniciar uma campanha num pais Membro, o comité deve obter a
aprovacao désse Membro; e

(g) o comité adminstra todos os recursos destinados a promog¢do e aprova as
respectivas contas.

(3) As despesas administrativas ordinarias relativas ao pessoal permanente
da Organizagdo que trabalha diretamente em atividades de promogio, excetuados
os gastos de viagem para fins de promogao, sdo debitadas ao or¢amento adminis-
trativo da Organizagdo.

Artigo 47

REMOGAO DE OBSTACULOS AO CONSUMO

(1) Os Membros reconhecem a importancia vital de conseguir-se, o quanto
antes, o maior aumento possivel no consumo do café, principalmente por meio da
elimina¢do gradual dos obstiaculos que se podem opor a ésse aumento.

{(2) Os Membros reconhecem que certas medidas atualmente em vigor podem,
em maior ou menor grau, entravar o aumento do consumo do café, em particular:
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I''TABA XI
YBEJIMYEHHUE ITOTPEBJIEHHUA

Cmamea 46
ITOOIIPEHHE

1) CoBer BBICTYyNaeT HHMLMATOPOM COHENMCTBUS mnotpebnenust kode. as
OOCTIDKEHHUSI 3TOTO OH MOXKET MMETh OTHeJIbHBIM KomHTET ¢ neypio coleicTBus
NnoTpeb/IeHUI0 B HMIIODTUPYIOIUMX CTPAaHAX BCEMM MaJIEXKAIUMHU CpPEICTBAMHU
6€30THOCHTEIFHO K HPOUCXOMKIEHUIO, BUAY WIH COPTY KOthe I C LeJIBE0 CTPEMIIEHHSA
K JOCTHXKEHMIO M COXPaHEIHIo HAMBBICIIETO KayecTBa H GeCrpMMeCHOCTH HaHUTKA.

2) Crnexayromye MOJIO>KEHHsT OTHOCSTCH K TAKOMY KOMHTETY

a) pacxolibl Ha MOOLIPHTEBHBIE IPOrPaMMbl TMOKPBIBAIOTCS 32 CYET B3HOCOB
3KCIOPTHPYIOIIUX UJIEHOB;

b) uMIIOpTUpYIOLINE WIEHb! TAKIXKE MOTYT JeaTh AeHE)KHbIe B3HOCHI Ha ITOOLLPU-
TEJIBHYIO NPOrpamMmy ;

¢) cocraB wieHoB KoMuTeTa OrpaHMUMBAaETCS WIEHAMH, NEJIAIOMIMMHM B3HOCHI Ha
HOOLIPHTEIBHYIO [IPOrpamMmy ;

d) macwraGbl M CTOMMOCTH IOOLIPHTEABHOH IPOrpaMMbl MEpPECMAaTPUBAaIOTCS
CoBeTom;

€) TIOCTAaHOBJICNIMS KOMUTETa MOMJICIKAT ogo0peHuo CoBeToOM;

f) xomurer mosiyyaer corjlace uwieHa 0 MPOBeAeHHsI KaMIalMu B CTPaHe 3TOro
4YJIeHa.

g) KOMUTET KOHTPOJIMPYET BCC CPEACTBA IIOOLUPCHUSI U YTBEP)KAACT BCE OTHOCH-
IUECSA K 9TOMY BOIIPOCY Q)HHaHCOBbIC OTYEThI.

3) O6bruHble aIMHHHCTPATHBUbIC PacXobl Ha MOCTOSIHHLII nepcoHan OpraHu-
3alMM, 3alATHII HENOCPEACTBEHHO B cepe IMOOIPEHUs, KPOME PacXOAOB Ha €ro
Npoe3J B LEJIsIX IOOIIPEHHsT, NPOU3BOMSITCA H3 aJMHIIMCTPAaTHBHOrO Oromkera
Opranusayuu.

Cmamea 47
YCTPAHEHME TIPEIISTCTBUIN K ITOTPEBJIEHUIO

1) UneHpl NpU3HAIOT NEPBOCTENENHOE 3HAYEHHE JOCTIDKENHUS HAUGOJIBLIErO
BO3MO>KHOI'0 YBEJIMYEHHA TOTPEOJIeHHsT KOde B MaKCHMAILHO KODOTKUE CPOKH,
0COGEHHO IIOCPEACTBOM IIOCTEMEHHOrO YCTPanmeHMsi BCEX MpEIATCTBMIA, KOTOPbIE
MOTYT CTOSITh Ha IYTH K TAKOMY YBEJIUYEHUIO.

2) UneHsB! NPU3HAIOT, YTO B HACTOsIIIlee BPEMST OCYILIECTBILIIOTCS MEPBI, KOTO-
pble B GoJbLIeH MM MeHbIIIeit CTENIEHH MOFYT [IOMELIATh PacIIHPEHHIO NoTpebeHus
rxoce, B YaCTIIOCTH
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(a) certos regimes de importagdo aplicaveis ao café, inclusive tarifas prefe-
renciais ou de outra natureza, quotas, operagdes de monopélios governa-
mentais de importacio e de agéncias oficiais de compra, e outros regula-
mentos administrativos e praticas comerciais;

(b) certos regimes de exportagdo, no que diz respeito aos subsidios diretos ou
indiretos, e outros regulamentos administrativos e praticas comerciais; e

(¢) certas condigdes internas de comercializagdo e certas disposi¢des legais
e administrativas internas que podem prejudicar o consumo.

(38) Tendo presente os objetivos acima mencionados e as disposigdes do
paragrafo (4) déste Artigo, os Membros esforgar-se-do por dar prosseguimento
a redugdo das tarifas aplicaveis ao café, ou por adotar outras medidas destinadas a
eliminar os obsticulos que se opdem ao aumento do consumo.

(4) Levando em consideragdo seus interésses comuns e no espirito do Anexo
A.I1.1 da Ata final da primeira Conferéncia das Nagdes Unidas s6bre Comércio e
Desenvolvimento, os Membros se comprometem a buscar os meios necessarios
para que os obstdculos ao desenvolvimento do comércio e do consumo, menciona-
dos no parigrafo (2) do presente Artigo, possam ser progressivamente reduzidos e
finalmente, sempre que possivel, eliminados, ou para que seus efeitos sejam consi-
deravelmente atenuados.

(5) Os Membros informam o Conselho de tédas as medidas adotadas para a
execucdo das disposigdes déste Artigo.

(6) Para atingir os objetivos déste Artigo, o Conselho pode formular recomen-
dagdes aos Membros e deve examinar os resultados obtidos na primeira sessdo
do ano cafeeiro 1969-70.

éAPiTULo X11
POLITICA E DISCIPLINA DE PRODUGAO
Artigo 48
PoLiTICA E DISCIPLINA DE PRODUGAO

{1) Todo o Membro produtor se compromete a ajustar a sua produgido de café
anivel que ndo exceda o necessario para atender ao consumo interno, as exportacgées
permitidas e aos estoques a que se refere o Artigo 49.

(2) Antes de 31 de dezembro de 1968, todo 0 Membro exportador submetera a
Junta Executiva a meta de produgido que se propde adotar para o ano cafeeiro de
1972-73, tomando como base os elementos definidos no pardgrafo (1) déste Artigo.
Tal meta sera considerada como aprovada, a menos que, antes da primeira sessio
que o Conselho realizar depois de 31 de dezembro de 1968, venha a ser rejeitada pela
Junta Executiva por maioria distribuida simples. A Junta Executiva informari o
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a) mpuMeHHMble K Kode HMIIOPTHble MEpPONpHATHs, BKJouas mnpedepen-
LHaJIbHbIE M HHbIE Tapudbl, KBOTHI, AeHCTBHE IPaBUTE/ILCTBEHHBIX HMIIOPT-
HBIX MOHOTIONMI H o(HUMAILHBIX 3aKYIIOUHBIX OPraHOB, a TaK)Ke Jpyrue
aJIMUHHCTPATUBHbIE IOCTAHOBJIEHHS H KOMMepUYecKas MPaKTHKA;

b) sKCTIIOpPTHBIE MEpPONPHATHA B OTHOLUEHHH INPSMBIX HIM KOCBEHHBIX Cy0-
CHIAMIt M Opyrue aJMHHUCTPATHBHBIE IIOCTAHOBJIEHMSI M KOMMEPYECKas
IIPAKTHKA ; 1

C) BHYTPEHHHME TOPrOBBI€ yCJIIOBUSA H BHYTPEHHHE IIPABOBLIE M aJIMHHHCTpA-
THBRHBIC IMOCTAHOBJICHHA ; OTHOCAILIMECA K ﬂOTpC6J’ICHI/I}0.

3) VuuThIBaA BBILIEH3JIOXKEHHbIE LM U IOJIOXKEHHA IYHKTa 4 HaCTOsILIei
CTaThbH, UJIEHB! JTOJDKHBI CTPEMHUTHCS K OCYILIECTBIIEHHIO TapH(HBIX COKpalleHHi Ha
Kode MIM NPHHATHIO JIPYrHX Mep Ul YCTPaHEHMS MPENATCTBHH K IIMPOKOMY
noTpebiIeHHIO

4) C yuerom X B3aUMHOMN 3aHHTepECOBAHHOCTH M B.ayxe IIpumorxenus A 11.1
3akmountensHoro axra nepsoit Kondepenunn Opranmsamyuu OGBbeIHHEHHBIX
Hanuiit mo Toprosile ¥ pa3sHUTHIO, WieHb! 00A3YIOTCA MCKATh IYTH W CPENCTBA, C
MOMOILBIO KOTOPBIX MOXKHO ObUI0 Gb! IIOCTENEHHO yMEHBIIaTh H B KOHEYHOM CUeTe,
KOTJJa 3TO OKaKETCS BO3MO)KHBIM, YCTPAaHUTH MPENATCTBUS K DPACIIMPEHHIO TOP-
FOBJIM U NMOTPe6JIEHHIO, O KOTOPBIX FOBOPUTCS B ITYHKTE 2 HACTOSIILEH CTaThU, UM C
MOMOLLBIO KOTOPBIX MOYKHO Ob1IO GbI 3HAYMTENIFHO YMEHBIUHTh MX BIIMSIHHE.

5) Uneun! undopmupytor CoseT 0 Bcex Mepax, HPHHIMAEMbIX AJIA OCYILECT-
BJICHHS TIOJIOXKEHUH HACTOSIIIIECH CTaThH.

6) Ina comeiicrBUA LeamM HacTosiei craTed CoBeT MOXKeT JeNaTh Jo0ble
pEKOMEHJAlMH WIeHaM M PacCMOTPHT NOCTITHYThIE pe3yJIbTaThbl Ha NMEpPBOM 3ace-
Ianuy 1969-1970 kodeitnoro roaa.

I'JTIABA XII
ITOJIMTHUKA TIPOM3BOIOCTBA B KOHTPOJIb
Cmampa 48
TIOJIMTHUKA UPOM3BOIOCTBA I KOHTPOJIb

1) Kaxnpiit npomsBogsaumid koge usieH 00A3yeTcss N3MEHATh CBOe NPOU3-
BOACTBO KOde 10 ypOBHA, He NPEBLIUAIOIIEr0 TOT, KOTOPBIA HEoOXOomMM [JIA
BHYTpDEHHEr0 NOTpeOJIeHHs1, OOMyCTHMMOIO IKCTIOPTAa M 3alacoB, YKa3aHHBIX B
cratbe 49.

2) Ho 31 mexabpsa 1968 rona Ka>KIbIit 9KCIIOPTUPYIOLIHI uJleH NpeICTaBIsAeT
M crnoHUTeNIEHOMY KOMHTETY CBOM IIOJIOYKUTEIIBHbIE IPOU3BO/ICTBEHHBIE 33/JaHUsA Ha
1972-1973 xodeltHpiil TOZl, OCHOBaHHbIE Ha ITIEMEHTAX, H3JIOKEHHBIX B MyHKTe |
Hacrositefl cratbM. EciM OHM He OTKIIOHSIIOTCH MICMOSHHUTENBHBIM KOMHMTETOM
MPOCTHIM KOMILTEKCHBIM OOJIBLUMHCTBOM IOJIOCOB R0 nepBoro sacenanuss Cosera
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Conselho das metas de produg¢do que tiverem sido assim adotadas. Se a meta de
produgdo sugerida por um Membro exportador f6r rejeitada pela Junta Executiva,
esta recomendard uma meta de producdo para ésse Membro exportador, Em sua
primeira sessao posterior a 31 de dezembro de 1968, a ser realizada o mais tardar
até 31 de margo de 1969, devera o Conselho, por maioria distribuida de dois tergos
e a luz das recomendagdes feitas pela Junta, fixar metas de producdo individuais
aos Membros exportadores, cujas propostas ndo tenham sido aprovadas pela Junta
ou que nao tenham apresentado propostas de metas de produgdo.

(3) Até que sua meta de produgio seja aprovada pela Organizagdo ou fixada
pelo Conselho, nos térmos do paragrafo (2) déste Artigo, nenhum Membro expor-
tador poderd beneficiar de qualquer aumento de seu direito anual de exportagido
acima do nivel de seu direito anual de exportagdo que vigore em 1° de abril de 1969.

(4) O Conselho fixa metas de produgdo aos Membros exportadores que
venham a aderir ao Convénio, e pode fixar metas de produgdo aos Membros produ-
tores que ndo sejam Membros exportadores.

(5) O Conselho mantém sob exame constante as metas de produgdo fixadas ou
aprovadas nos térmos déste Artigo, modificando-as, na medida das necessidades,
a fim de assegurar que a soma das metas individuais seja compativel com a estima-
tiva das necessidades mundiais.

(6) Os Membros se comprometem a respeitar as metas individuais de producdo
fixadas ou aprovadas nos térmos déste Artigo, e todo 0 Membro produtor adotara,
para ésse fim, as politicas e as medidas que considere necessarias. As metas indivi-
duais de producéo fixadas ou aprovadas nos térmos déste Artigo nio representam
um minimo obrigatério, nem conferem qualquer direito a niveis especificos de
exportagdo.

{(7) Os Membros produtores prestam i Organizagdo, na forma e nos prazos
que o Conselho determinar, informagdes periddicas sobre as medidas tomadas para
disciplinar a producdo e respeitar as metas individuais de produgdo fixadas ou
aprovadas nos térmos déste Artigo. O Conselho procede i avaliagdo destas e de
outras informacgdes pertinentes e, em conseqiiéncia dessa avaliacdo, adota as
medidas de cardter geral ou especifico que considere necessarias ou convenientes.

{8) Se o Conselho se certificar de que um Membro produtor ndo esta adotando
as medidas necessarias ao cumprimento das disposi¢des déste Artigo, ésse Membro
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riocie 31 gexabpsa 1968 roga, Takue 3agaHUsI CUMTAIOTCS YTBEp > AeHHbMu. Mcron-
HUTeJIbHBI KomuTer uHGpopmupyer CoBerT 06 YTBED)KAECHHBIX Takum o0pa3om
IUTAaHOBBIX NMPOM3BO/ICTBEHHbIX 3aflaHUAX. Eciu npousBoAcTBeHHOE 3afjaHue, Npes-
Jlaraemoe SKCIOPTHPYIOLLMM UJIEHOM, OTKJIOHAETCA VICHOJIHMTENIBHBIM KOMUTETOM,
To Komurer pekomeHAyeT NMpOM3IBOACTBEHHOE 3aJaHUE AJI TAKOTO 3SKCIIOPTHUPYIO-
mero wieHa. Ha cBoem nepBom 3acenannu nocie 31 gexabps 1968 roma, koropoe
JOJDKHO COCTOAThCA He mno3gHee 31 mapra 1969 roga, Coser KOMIUIEKCHBIM 00JIb-
LLIMHCTBOM B [IB€ TPETH roJIOCOB U B CBeTe pekomengauuii Komurera ycraHaBnuBaeT
HHIUBUyaJIbHbIE IPOM3BOACTBEHHBIE 3a8/IaHUSA IS TEX SKCHOPTUPYIOIUX UJIEHOB,
cOOGCTBEeHHBIE 33JaHMA KOTOPBIX OBbLIM OTKJIOHeHbI KoMHTETOM WM KOTOpbIEe He
[IpeCTABUIIM TaKHUX 3aMaHHEH.

3) do yTBep)xJaeHHsA NMPOU3BOACTBEHHOro 3amaHus OpraHuzaluei WM ycTa-
HoByeHus ero COBETOM B COOTBETCTBHHU C ITYHKTOM 2 HACTOSIUEH CTaThH HU OIUH
SKCHOPTUPYIOLIHIT YJIEH He MOYKET YBEJIMYNBATH CBOIO FOJOBYIO SKCHOPTHYIO KBOTY
BBIIIE YPOBHsI €ro COJOBOH 3KCIIOPTHOM KBOTHI, HeHCTByIOLEeH a0 1 anpess
1969 ropna.

4) CoBeT ycTaHABJIMBAET MPOH3BOIACTBEHHLIE 3a[aHUA [JIA SKCIOPTUPYIOLIUX
YJIEHOB, NMPHCOETUUHBIINXCSI K COrJlalieHHIO, H MOYKET YCTAHABJIUBATH ITPOU3BO/ICT-
BEHHbIE 3alaHUsA IJIA HPOM3BOAAIMX Ko(e UIeHOB, KOTOpblEe HE SIBJISIOTCS
SKCIOPTUPYIOLMMH YJICHAMH .

5) CoBeT nepHogHUYecKH IEepecMaTpUBAeT MPOM3BONACTBEHHbIE 3aJaHHUsI, YCTa-
HOBJICHHbIE HUJIH O00pEeHHbIE B COOTBETCTBUH C TpeGOBAaHUAMM HACTOSLEH CTAaThH,
M MO>RET IepecMaTpUBaTh MX [0 NpeesioB, HEOGXOMMMBIX Uit 0GecreueHns Toro,
ytoOb! 061t 06beM OTIEIBHBIX 3aJaHuil COOTBETCTBOBAJI HPEAMOJIOYKUTENIEHBIM
MHPOBBIM NMOTPEOHOCTSIM.

6) Unennr 06A3y10TCA COGIIOJATh NMPOU3BOICTBEHHBIE 3afaHHs OTAEILHBIX
CTPaH, YCTaHOBJICHHbIE MJIM 000pEHHbIE B COOTBETCTBHH C YCJIOBHAMU HACTOALIEH
CTaThU, U KaXKIBIA TPOM3BOISLIMIA YjieH BIpaBe MPUMEHATH JIO6YI0 MMOJMIUTHKY U
MPpOLEAYPBI, KOTOpbIe OH COUTET HEOOXOMMMBIMH 7151 9TOi nenn. MuaneuayaisHbie
IIPOM3BOACTBEHHbIE 3aJIaHHs, YCTAHOBJIEHHbIE WUJIM OJ00peHHbIE B COOTBETCTBUU C
YCJIOBHSIMH HACTOsILEH CTaTbH, He SIBISIFOTCS 00A3aTebHLIM MHHHMYMOM M He
yCTaHABJIMBAIOT KaKoH-71100 KBOTh! B OTHOLIEHHHM KOHKDETHBIX YPOBHEll 3KCIOpTa.

7) IpousBomsiue uileHbi npeacrapisoT OpraHusaudd B Gopme ¥ B CPOKH,
ycranaBnuBaemble COBETOM, NEpHOOHMUECKHE MOKJAAbI O Mepax I0 KOHTPOJIIO 3a
HPOH3BOJACTBOM U COO/IIOIeHHEM HHIMBUAYAJIBHBIX TPOHU3BOJCTBEHHBIX 3aJ[aHUM,
YCTAHOBJIEHHBLIX MM OJ0GPEHHBIX B COOTBETCTBMH C TIOJIOXKEHHSMM HACTOsLIedt
craTh. B cBeTe OLIEHKH 3TOi1 U APYroi OTHOCAWIEHCA K JaHHOMY Borpocy uHdop-
marmy COBET NPUHUMACT TaKUEe MePhI O6LIEro MM YacTHOrO XapaKrepa, KaKue OH
CUHMTAET HEOOXOOHMBIMH WIIH LI€JIeCOO0Pa3HBIMU,

8) Ecnu Coger onpepnensier, uto Kakof#-1u60 MPOU3BOASLUINN UIEH HE MPUHU-
MaeT HaJIe)KalliuX Mep JIA cOOJIIOIeHUs MOTOMEHMI1 HACTOSALIEN CTaThH, TO TAKOM
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ndo beneficia de qualquer aumento subseqiiente de seu direito anual de exportagdo,
e seu direito de voto podera ser suspenso nos térmos do paragrafo (7) do Artigo 59,
até que o Conselho se satisfaga de que o Membro esta cumprindo suas obrigagdes
relativas a éste Artigo. Se, porém, decorrido névo prazo que venha a ser fixado pelo
Conselho, se verificar que o Membro em apréc¢o ainda ndo adotou as providéncias
necessarias para executar uma politica que atenda aos objetivos déste Artigo, o
Conselho podera exigir a retirada désse Membro da Organizagdo, nos térmos do
Artigo 67.

(9) A Organizagdo prestard aos Membros que assim o requeiram, e nas condi-
¢bes que o Conselho determine, téda a assisténcia que estiver ao seu alcance, para
que sejam alcangados os objetivos déste Artigo.

(10) Os Membros importadores se comprometem a cooperar com os Membros
exportadores em seus planos para ajustar a producgdo de café, conforme disposto
no paragrafo (1) déste Artigo. Em particular, os Membros ndo deverdo conceder
assisténcia financeira ou técnica direta, nem apoiar propostas no sentido de que
tal assisténcia seja prestada por qualquer organismo internacional a que pertengam,
quando tal assisténcia f6r destinada a politicas de produ¢do contrarias aos objetivos
déste Artigo, quer seja ou ndo Membro da Organiza¢do Internacional do Café o
pais beneficiario. A Organizagdo manterd estreito contacto com os organismos
internacionais interessados, a fim de assegurar a maior cooperagdo possivel désses
organismos para a execucdo déste Artigo.

(11) Tddas as decisées previstas neste Artigo, com exce¢do do especificado
em seu paragrafo (2), sio tomadas por maioria distribuida de dois tercos.

CAPITULO XIII

REGULAMENTACAO DE ESTOQUES |

Artigo 49
POLITICA DE ESTOQUES

(1) Para complementar as disposigdes do Artigo 48, o Conselho pode estabe-
Jecer, por maioria distribuida de dois tergos, diretrizes a seguir com relagio aos
estoques de café dos paises Membros produtores.

(2) O Conselho adota as medidas necessarias a verificar anualmente o volume
dos estoques de café em poder de cada Membro exportador, de acérdo com os
métodos que estabelece. Os Membros interessados devem facilitar a realizacdo
dessa verifica¢do anual.

(3) Os Membros produtores devem assegurar que existem, em seus respectivos
paises, instalagoes apropriadas ao armazenamento adequado dos estoques de café.
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YJIEH HE NOJIB3YETCs NTPaBoOM Ha KaKoe-JIHG0 rnocheyollee yBeJIHUEHHE €ro FON0BOH
SKCIOPTHOH KBOTBI, 2 €r0 IPaBO rojIoca MOXKET OBITh NMPHOCTAHOBJIEHO COIJIACHO
MOJIOKEHHUAM MyHKTa 7 crathH 59 10 Tex nop, rnoka Copet yOeAUTCsA, UTO YKa3aHHbIH
yJieH BBIHORHSAET CBOH 06s13areNnncTBa nno 3toit crathe. OQHAKO €CAM 110 HCTEYEHHH
TAKOrO JIOMOJIHMTENBHOIO Iepuoja, Kawoit Gymer onpepenen Coserom, OGyaer
YCTaHOBJIEHO, UTO Ha3BaHHLIH UJEH BCE ellle He MPHHSUT Mep, HeOOXOMUMBIX A
BBINOJIHEHHA TIOJMMTMKM, COOTBETCTBYIOIIEH ueAmM Hacrosuuel crated, CoBer
MOMKeT TpeBoBaTh BLIXO[A TAKOro usleHa u3 OpraHH3auy Ha OCHOBAHHH IOJIOYKEHHH
crathu 67.

9) Oprauusanus Ha YCJIOBHAX, ycraHaBiHBaeMblix CoOBETOM, MOMKeT pac-
NPOCTPAaHATh HAa TAKHUX UWIEHOB, B ClIiydae HX MPOChOBI 00 3TOM, BCEBO3MOXKHYIO
MOMOIIb, KAKOW OHA pacriofiaraer AJs BBINOJIHEHHA LesieH HacTOALLEH CTaThH.

10) UmnopTupymomue uieHbl 00A3YIOTCA COTPYAHHYATh C SKCIOPTHPYIOLMMHU
YIeHaMM B BBIMOJHEHHM HX IJIAHOB PEry/IMPOBaHHUs NPOM3BOJACTBA Kode B COOT-
BETCTBMH C IyHKTOM 1 Hacrositueii cratbi. B yacTHOCTH, WIE€HBI BO3AEPIKUBAIOTCA
OT MPAMOro MpeIIOXKeHHA (HUHAHCOBOH MJIM TEXHMUYECKOH IMOMOIIH WX OT IOA-
JEPYKKH TPEJIOMEHUN O TAKOU IIOMOLUM CO CTOPOHBI KaKOH-TH60 MEXKIyHapOXHOH
OpraHu3alyy, YWIEHOM KOTOPOH OHM COCTOAT, AJIA NPOBEAEHHUS IOJMTHKH TIDON3-
BOACTBA, NpPOTHBOpeUalled IejaAam HaCcToAlled CraTbH, HE3aBHUCHMO OT TOrO,
ABJISIETCA JIM CTPaHA-TIONIyyaTe/lb UIeHOM Me/IyHapoqHON OpraHusammy 1o xode
wm Her. OpraHusaiusa IOANEPI>KMBAET TECHBIH KOHTAKT C COOTBETCTBYIOIIHUMH
MEKIYMAPOAHLIMH OPraHN3alMAMH B LENAX OOECHEUEHHS HX MaKCHMAIbHOIrO
COTPYAHHYECTBA B OCYLLECTBJIEHHM TPeOOBaHMIT HACTOALLEH CTAaThH.

11) 3a UCKIIFOUEHNEM CIlyuyaeB, OTOBOPEHHBIX B ITyHKTE 2 HACTOSIIEH CTaThH,
BCE IIOCTAHOBJIEHMS, IIpeJlyCMATPHBAaEMEIE HACTOALUEH CTarbeH, IPHHUMAOTCH
KOMIUIEKCHBIM OOJIBLIHUCTBOM B JBE TPETH rOJIOCOB.

TJIABA XIII

PETYJIUPOBAHHE 3AITIACOB

Cmamoa 49
IMOJIMTUKA B OTHOHIEHUU 3AITACOB KO®PE

1) B ponosHeHue K MonoXKeHHAM cTarbd 48 COBET MOXKET KOMIUIEKCHBIM
GOJIBLIMHCTBOM B [BE TPETH TOJIOCOB YCTAHABJMBATh IOJHTUKY B OTHOLUEHHH
3anacoB Kode B NPOM3BOAALIMX CTpaHax-4jeHax.

2) CoBer e)KerofHO NPUHHUMAET MepHI IO ONMpEAEJIEHHIO 3aracoB Kode, Ha-
XOOSALIMXCA B PACHOPSYKEHUM OTAEJIbHBIX 3KCIOPTHPYIOUIMX YJIEHOB, B COOTBETCT-
BHY C YCTaHaBJMBAeMOH UM npoueaypoit. CoOTBETCTBYIOUIME UJIEMbI COMEHCTBYIOT
3TOMY €>KErOAHOMY OIpeeSIEHUIO.

3) INpoussomsaiiue uneHbl 06ecneUMBAIOT, YTOGbI B HX COOTBETCTBYIOLLMX
cTpaHax GbUIM HEOGXOMMMBIE YCIOBMI IUIsI HAAMEIKAILETO XPAHEHUA 3amacoB Kode.
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CAPITULO XIV
OBRIGACOES DIVERSAS DOS MEMBROS
Artigo 50
CoNSULTAS E COOPERAGAO COM O COMERCIO

(1) A Organizagdo mantém estreita ligagdo com as organizagdes ndo-governa-
mentais pertinentes que se ocupam do comércio internacional do café e com os
peritos em assuntos cafeeiros.

(2) Os Membros devem exercer as suas atividades abrangidas pelas disposi-
¢oes do Convénio em harmonia com as prticas comerciais correntes. No exercicio
dessas atividades, devem esforgar-se por levar em consideragdo os interésses
‘legitimos do comércio cafeeiro.

Artigo 51
OPERAGOES DE TROCA

De modo a impedir que seja ameagada a estrutura geral de pregos, os Membros
devem abster-se de efetuar operagdes de troca direta e individualmente vincu-
ladas, e que envolvam a venda de café a mercados tradicionais.

Artigo 52
MISTURAS E SUBSTITUTOS

(1) Os Membros nio devem manter em vigor quaisquer regulamentos que
exijam a mistura, o tratamento ou a utilizagdo de outros produtos com o café,
para revenda comercial como café. Os Membros devem esforgar-se por proibir a
venda e a propaganda, sob o nome de café, de produtos que contenham menos
do equivalente a 90 por cento de café verde como matéria-prima basica.

(2) O Diretor-Executivo submete ao Conselho um relatério anual sébre a
observancia das disposi¢des déste Artigo. :

(3) O Conselho pode recomendar a qualquer Membro a adogdo das medidas
necessarias para assegurar a observancia das disposi¢des déste Artigo.

CAPITULO XV

FINANCIAMENTO ESTACIONAL

Artigo 53
FINANCIAMENTO ESTACIONAL

(1) O Conselho, a pedido de um Membro que participe de acérdo bilateral,
multilateral, regional ou inter-regional de financiamento estacional, examina
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TJIABA XIV
1~
IMPOYHE OBS3ATEJIbCTBA YJIEHOB

Cmampa 50
KOHCVYJIBTALIMU U COTPYIHUUYECTBO C TOPIOBLIMHM OPTAHU3AIIUAMU
1) Opranusarpsi NOAAEP>KUBAET TECHYIO CBSI3b C COOTBETCTBYIOIMMH HEIIPAaBH-

TEJILCTBEHHBIMH OPraHU3alMsIMH, 3aHMMAIOLUMICS MEXIYHAPOMHON TOprosiieit
Kode, ¥ CO CIIeLMaTMCTaMH T10 BOMpocam Kode.

2) UneHb! OCYLIECTBJIAIOT CBOIO JEATENBHOCTh B paMKkax Hacrosiutero Coria-
LIEHUS B MOPSIAKE, COOTBETCTBYIOLEM YCTAHOBMBIIIMMCS TOProBbIM Kananam. Ilpu
OCYILIECTBJIENINH ITOH AESITEILHOCTH OHM CTPEMATCH JOJDKHBIM 06pa3oM YYUTBIBATDH
3aKOHHBIE MHTEPECH] B [eJIe TOProBiM kKode.

Cmampa 51
BAPTEPHBIE CIOEJIKHU
Bo uabGesxkanue HapyuieHust oOlieil CTPYKTYPbl L€H YUYaCTHHUKH BO3[epIKH-

BalOTCSI OT BCTYIUIEHUsI B IIpsiMble M WMHOUBHUAYQJIbHO CBs3auHble OapTepHbIE
CIEJIKH, MMEIOLIME OTHOLIIEHHE K MpoJaXke Kode Ha 0OBIUHBIX PBIHKAX.

Cmampa 52
CMECH U 3AMEHUTEJIIU

1) YVyacTHMKH He MO/DKHBI NIPUMEHAT: HUKAKUX MIPaBHJI, TPeOyIomMx cmelle-
HHs1, 06paGOTKH MITH MCII0JIB30BaHMs JPYTHX IPOAYKTOB ¢ Ko(de 111 KOMMEpPUECKOH
nepenpofarkyu B KauecTBe Kode. YUacTHMKM OOJPKHBI HDHHHMMATh Mepbl K 3ampe-
LEMNHIO MTPOJAYKHM H PEKJIAMHPOBaHHA II0f] HaMMEHOBaHHEM Ko(e TaKuX NPOAYKTOB,
KOTOpPBIE COIEPIKAT, B Ka4eCTBE OCHOBHOrO ChIPOro MaTepHuajla, MeHblIIE SKBHBa-
jgenta 90 IpoLEHTOB 3eJIeHHOro Kode.

2) HUcnosHuTeNbHBIN OUpeKTOp npencraBisier CoBeTy rofoBOil AOKJAA O
BBINOJIHEHHH HOJIOYKEHUI HACTOSILIEH CTaThH.

3) Coser mMOXKeT PeKOMEHIOBAaTh JIIOGOMY uJieHy, YTOOBI OM IIPHHAI HeoOX0-
JMMBbIE Mepbl ISt o0ecrieyeHMs! COGIIIOJIEHUs! TOJIO>KEHHH HacTosime crarsu.

I'JIABA XV

CE30HHOE ®HMHAHCHPOBAHHME

Cmamea 53
CE30HHOE ®MHAHCHPOBAHUE

1) ITo xoparalicTBY Yy4YacTHHKA, SABJAIOLIECOCS TAKXKE YYaCTHMKOM KaKOIo-
b0 ABYCTOPOHIIETO, MHOI'OCTOPOHHEIO, PErMOHAJIBHOrO WIIA MEXKPErHMOHAJILHOIO
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tal acérdo com o propésito de verificar sua compatibilidade com as obrigagdes
do Convénio.

{(2) O Conselho pode fazer recomendagdes aos Membros a fim de resolver qual-
quer conflito de obrigagdes que possa surgir.

(3) Na base de informagdes prestadas pelos Membros interessados, e se assim
o julgar conveniente e adequado, o Conselho pode fazer recomendagdes gerais
com o proposito de auxiliar os Membros que necessitem de financiamento esta-
cional.

CAPITULO XVI

FUNDO DE DIVERSIFICACAO
Avrtigo 54
FuNDO DE DIVERSIFICAGAO

(1) Fica estabelecido pelo presente Artigo o Fundo de Diversificagido da
Organizagdo Internacional do Café a fim de alcangar o objetivo de limitar a
producdo de café, de forma a estabelecer um equilibrio razodvel entre a oferta e a
procura mundiais. O Fundo serd regido por estatutos a serem aprovados pelo
Conselho, o mais tardar até 31 de dezembro de 1968.

(2) A participa¢do no Fundo é obrigatéria para téda a Parte Contratante que
nio seja Membro importador e cujo direito de exportagdo seja superior a 100.000
sacas. A participagdo voluntdria no Fundo, das Partes Contratantes ndo abran-
gidas por esta disposi¢do, e as contribui¢des provenientes de outras origens, ficardo
condicionadas a ac6rdo entre 0 Fundo e as partes interessadas.

(8) Todo o Participante exportador sujeito a participagdo obrigatéria
contribui para o Fundo, em prestagdes trimestrais, com um montante equivalente
a 60 centavos de ddlar dos E.U.A. por saca da quantidade, acima de 100.000
sacas, por éle realmente exportada, em cada ano cafeeiro, com destino a mercados
sob regime de quota. As contribui¢des sdo pagas durante cinco anos consecutivos,
a partir do ano cafeeiro 1968-69. Por uma maioria de dois tergos dos votos, o
Fundo pode aumentar a taxa de contribui¢do até um limite que ndo exceda 1
dolar dos E.U.A. por saca. A contribui¢do anual de cada um dos Participantes
exportadores é calculada, inicialmente, tomando como base o seu respectivo
direito de exportagdo em 1° de outubro do auo a que corresponde a contribuigio.
Fsse calculo inicial fica sujeito a revisdo, com base no volume efetivo de café
exportado pelo Participante com destino a mercados sob regime de quota durante
0 ano a que corresponde a contribui¢do, e qualquer ajustamento que seja neces-
sario fazer nas contribuigdes € aplicado no ano cafeeiro seguinte. A primeira pres-
tacdo trimestral da contribui¢do anual relativa ao ano cafeeiro 1968-69 é devida a
partir de 1° de janeiro de 1969, devendo ser liquidada o mais tardar até 28 de
fevereiro de 1969.
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COrNAllIEHUsI, OTHOCHLUErocst K oOnacru cesonuoro ¢uHaHcupoBauust, CoBer
03HAKOMJISIETCA C TAKUM COrJIALIEHHEM [UIs IIPOBEPKH COOTBETCTBHA €ro oba3aTess-
CTBaMm, NpeAycMaTpuBaeMbim B HacToslem CornaiuieHuH.

2) CoBeT MO)KET AaBaTh YUYacTIIMKaMm PEKOMEHAALMH, HanpaBJIeHHbIE HA pas-
peienue mo0oit Moryiuieil BO3HUKHYTh KOJUTU3UU 00A3aTENILCTB.

3) CoBeT MOXKET, Ha OCHOBaHHH CBEIEHUIA, MOJIyUeHHBIX OT COOTBETCTBYIOILMX
YUYaCTHHKOB, H €CJIM OH HAaXOAUT 3TO HaANEKAIUHUM M MOAXOMAIUM, Ae/IaTh oOIHe
PEKOMEHAALMH /IS TOro, YToObl MOMOUb YYACTHHMKAM, HY>KIAIOLIMMCSI B CE30HHOM
¢uHaHCcupoBaHMM.

TJIABA XVI
POHI PASBHOCTOPOHHEI'O PA3BBUTHS

Cmamsa 54
OOHO OUBEPCHDPHUKALIMU

1) Hacrosawum yuperxnaercss Poux auBepcudmxaunn MexxayHapoaHoit opra- -
HM3AI[HH HO Kode [IA COREHCTBHSI 11e/IsIM OrPaHHUYEHHsT IPOH3BOACTBA Kode, uToOhI
MPUBECTH NIPEJIOKEHNE B pa3yMHblit 6aaHc ¢ MUpoBbIM cripocom. PoH pyKoBOa-
crByercst I10J10)KEHHEM, KOTOpPOE IOMKHO GBITh yTBepHeHo COBETOM He MoajHee
31 nexabpst 1968 rona.

2) Yuacte B DoHpe siBsieTca 00s3aTesIBHBIM I KOKAOH J0roBapHBaro-
LEICA CTOPOHBI, KOTOPAs I SIBJISIETCA UMIIOPTHPYIOILMM UJIEHOM M KOTOpasl UMeeT
aKcropTHYo kBOTy cBbiile 100 000 mewuxos. HoGpososbHoe yuacrue B Doupme
JIOrOBapPHBAIOIIMXCS CTOPOH, K KOTOPBLIM HACTOSAILEE ITOJIOXKEHHUE I1€ [IPHMEHSIETCS ,
M B3HOCBI U3 JPYIMX UCTOUHMKOB PErYJMPYIOTCA TAKHMH YCIOBHSMH, KAKHE MOTYT
OBITh corjiacoBanbl MeKAY POHIAOM M COOTBETCTBYIOILMMH CTOPOHAMM.

3) OxcropTupylolMil yneH ¢ o0s13aTe/IbHBIM yuacTHeM BHOCHT B Douj kBap-
TaJBHBIMM OOSISIMU CYMMY, skBuBaleHTHYI0 0,60 amepHKaHCKOro OpJuiapa 3a OQHH
MELIOK, KOTOphUi oH ¢axkTnyecku BbIBo3UT cBepx 100 000 memkoB Kakabrit
kodeHbIi ro Ha PBIHOK N0 KBOTE. B3HOCH! Ae1aI0TCA B TEUYEHHUE TISITH JIeT TIOJAPSA,
HauuHas ¢ 1968-1969 kodeitnoro roga. dPoHpa GOJIBIIMHCTBOM B [IBE TPETH roj10COB
MOXKeT YBEJIMUUTh pa3mep B3HOCA 10 YPOBHSI, He mpeBbilaioiero 1 mosutapa CIHA
3a MeloK. ErxeronHbiit B3HOC Ka)I0ro 3KCNOPTHPYIOILEro YUYACTIIMKa OIpPeeisi-
€TCSl CHayajla Ha OCHOBE €ro 3KCHOPTHOM KBOTHI Ha I'ojl OLEHKH M0 COCTOSIHUIO Ha
1 okTsiOps. DTa NMepBOHAYANIFHAN OLIEHKA IIEPECMAaTPUBAETCA I1a OCHOBE [OLOBOTO
KOJMUYecTBa Kode, SKCIIOPTUPOBAHHOIO YYACTHUKOM Ha PBIHOK TI0 KBOTE B TeYeHHE
roaa OLIEHKH, U Bce HeoOXOAMMBbIE H3MEHEHUS B pasmepe B3HOCA OCYILECTBIIAIOTCA
B TeYyeHue Mnocieaymomero kodeinoro roga. Cpox yIuiaThl nepBOH KBapTalsHOH
JOSIU roioBoro B3Hoca 3a 1968-1969 xotbemxbm rox HacrynaeT 1 amnsapst 1969 rona,
M OHa IOJDKIIa ObITh yIUIadyeHa He noaauee 28 despais 1969 roga.
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{(4) A contribui¢do de cada um dos Participantes exportadores sera utilizada
em programas ou projetos aprovados pelo Fundo e executados em seu respectivo
territério, devendo, em todo o caso, vinte por cento da contribuigdo ser postos
a disposi¢io do Fundo em moeda livremente conversivel para aplicagdo em
quaisquer programas ou projetos aprovados pelo Fundo. Além disso, dentro dos
limites a serem fixados pelos Estatutos, uma percentagem das contribui¢des é
paga ao Fundo em moeda liviemente conversivel para cobrir suas despesas admini-
strativas.

(5) A percentagem da contribuigdo a ser paga em moeda livremente conver-
sivel, nos térmos do paragrafo (4) déste Artigo, pode ser aumentada por acérdo
miutuo entre o Fundo e o Participante exportador interessado.

{6) No inicio do terceiro ano de operag¢do do Fundo, o Conselho examinard
os resultados obtidos nos dois primeiros anos, podendo entdo proceder a revisao das
disposi¢des déste Artigo, com o objetivo de aperfeigoa-las.

(7) Os Estatutos do Fundo devem prever:

(a4) asuspensdo das contribui¢des, em relagdo com modifica¢es determinadas
no nivel de pregos do café;

(b) o pagamento ao Fundo, em moeda livremente conversivel, de qualquer
parcela da contribui¢do que ndo tenha sido utilizada pelo Participante
interessado; e

(¢) disposi¢des que permitam delegar, quando conveniente, fungdes e ativi-
dades do Fundo a uma ou mais institui¢des financeiras internacionais.

(8) A menos que o Conselho decida de outro modo, todo o Participante expor-
tador que ndo cumpra as obriga¢des déste Artigo tem seus direitos de voto no
Conselho suspensos e ndo pode beneficiar de qualquer aumento de seu direito de
exportagdo. Se o Participante exportador ndo cumpre as suas obriga¢des por um
periodo continuo de um ano, deixa, noventa dias depois, de ser Parte do Convénio,
a menos que o Conselho decida de outro modo.

(9) Asdecisdes do Conselho com base nas disposigdes déste Artigo sdo adotadas
por maioria distribuida de dois tergos.

CAPITULO XVII

INFORMACOES E ESTUDOS

Artigo 55
INFORMAGOES

(1) A Organizagdo serve de centro para a coleta, o intercAmbio e a publicagio
de:
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4) B3HOC KDKAOI0 3KCIOPTHPYIOLIEr0 Y4aCTHHKA MCIIOJIB3YeTCs AJA yTBep-
KIeHHBIX (DOHIOM MMPOrPaMM MM MPOEKTOB, OCYLLECTBIIAEMBIX HA €r0 TEPPHTOPHH,
0JHaKo He meHee 20 NMPOLIEHTOB B3HOCA TIOMJIEXHT BbIIUIATE B CBOGOAHO KOHBEPTH-
pyemoil BAIOTe [JIs MCTIO/IB30BAHMA B JIFOOBIX yTBEePIeHHBIX POHIOM NPOrpamMmax
WK npoextax. Kpome Toro, onpeaeneHHblit MpoueHT B3HOCA B Npefeiax, onpene-
JsemMbIx ITosi0ykeHHeM, BBIILUIAYMBAETCS B CBOGOHO KOHBEPTHPYEMOH BaJIIOTE AJIA
aJMUHHCTPATHBIIbIX pacxonoB DoHpa.

5) IIpoueHT B3HOCa, MOIJIEKAINHH BBIILUIATE B CBOOOJHO KOHBEPTIIpyemOi
BIIOTE B COOTBETCTBHH C MyHKTOM 4, MO>KeT ObITh YBeJIMYEH MO B3aMMHOH AOro-
BOPEHHOCTH MeXkay dPOHOOM ¥ COOTBETCTBYIOLMM IKCHOPTHPYIOLIMM YUACTHHKOM.

6) B nauane Tpersero roma AesresbHocTH Donaa CoBeT nepecmMaTpHBaeT
pe3yspTaThl, JOCTUTHYThIE B MEPBbIE OBA rofa, H MOXKET MePeCMOTPETh MOJIOXKEHHA
HaCTOSIILEN CTAaThU C UEJIBIO UX YJIYUILIEHHS .

7) ITonoxkenne B PoHAe AO/DKHO IMPESyCMaTPHBATh:
a) NPHOCTAHOBKY B3HOCOB B CBA3H C MPENYyCMOTPEHHBIMH H3MEHEHHAMH B
YPOBHe lieH Ha kode;

b) seuuiaty dPoHAY B CBOGOAHO KOHBEPTHPYEMOit BasroTe JII0GOI YacTH B3HOCA,
KOTOpas He OblIa MCMOJIB30BAHA COOTBETCTBYIOLMM YUACTHHKOM ;

€) Mepbl, KOTOpbIE MO3BOMWIH Obl JeJIErHPOBATh COOTBETCTBYIOIINE (DYHKIHH
U aestresibHoCTh PoHOa OTHOMY MITH HECKOJIBKUM MEKIYHapoJHbIM (hHHAH-
COBBIM YUPE&XIECHUSM.

8) Eciu CoBer He NPHMET HHOIO PEWIEHUS, K IKCIIOPTHPYIOLIEMY YUaCTHHKY,
KOTODBIif He BBIMOAHAET CBOMX 00A3aTeJIbCTB, IPEAYCMOTPEHHBIX HACTOALIEH
CTaTbeif, NMPHUMEHSETCsT MPHOCTaHOBKa NpaBa rosaoca B CoBere, U OH HE MOXKET
MOJIB30BATHCA MPABOM HAa Kakoe-JMGo yBeJIHUEHHE ero 3KCIHOPTHON KBOTHI. Eciu
SKCHOPTHPYIOLIH YYAaCTHHUK He BBIMOJIHSIET CBOHX 00s13aTEJIbCTB HENPEPHIBHO B
TeueHue OJHOI'0 roja, oH nepecraeT ObiTh yuacTHuxkom CorsiaweHHst uepes 90 gueil
0CJIe 3TOro, €cJiH He mocieayet uHoro peuevns CoBera.

9) Ilocranosneuns CoBera, MpeyCMAaTPHBaeMble HACTOALIEH CTaTheH, IMPHHH-
MAaIOTCS KOMILJIEKCHBIM OOJIBIIMHCTBOM B [IBE TPETH r'OJIOCOB.

I''TABA XVII
HHPOPMAILINS N UCCIIETOBAHUSA

Cmamsba 55
HNHOOPMAILIUA

1) Opraunsauusa Bbimonuser GyHKUMHM LeHTpa Aja CcoOMpaHHsi, o6MeHa M
ormyGIINKOBAHHSA :
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(a) informacgdes estatisticas relativas a produgdo, aos pregos, as exportagoes e
importagdes, a distribui¢do e ao consumo de café no mundo; e

(b) na medida em que o julgar conveniente, informagdes técnicas sébre o
cultivo, a preparagdo e a utilizagdo do café.

(2) O Conselho pode solicitar aos Membros as informagdes sébre o café que
cosidere necessarias as suas atividades, inclusive relatdrios estatisticos periddicos
sobre a produgdo, as exportagdes e importagdes, a distribuigdo, o consumo, os
estoques e os impostos, mas ndo publica nenhuma informagio que permita a
identificagdo de atividades de pessoas ou emprésas que produzam, industrializem
ou comercializem o café. Os Membros prestardo as informagdes solicitadas da
maneira mais minuciosa e precisa possivel.

(3) Se um Membro deixar de prestar, ou encontrar dificuldades em prestar,
dentro de um prazo razoavel, informacdes estatisticas ou outras solicitadas pelo
Conselho e necessarias ao bom funcionamento da Organizagédo, o Consetho podera
solicitar ao Membro em apréco que explique as razdes da nio observancia. Se consi-
derar necessario prestar assisténcia técnica na matéria, o’ Conselho podera adotar
as medidas pertinentes.

Artigo 56
EstupOSs

(1) O Conselho pode promover estudos relativos: a economia da produgdo
e da distribuicdo do café; ao impacto de medidas governamentais nos paises
produtores e consumidores sébre a produgio e o consumo de café; as oportunidades
para o aumento do consumo de café tanto para usos tradicionais como para novos
usos; e aos efeitos do funcionamento do Convénio sobre paises produtores e
consumidores de café, inclusive no que se refere a seus térmos de troca.

(2) A Organizacdo pode estudar a possibilidade de estabelecer padroes
minimos de qualidade para as exportagdes dos Membros produtores. O Conselho
pode discutir recomendagdes nesse sentido.

CAPITULO XVIII
DISPENSA DE OBRIGACOES

Avrtigo 57
DISPENSA DE OBRIGAGOES

(1) O Conselho pode, por maioria distribuida de dois tergos, dispensar um
Membro de uma obriga¢do em virtude de circunstincias excepcionais ou de
emergéncia, razdes de fér¢a maior, obrigagdes constitucionais ou obrigacdes
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@) CTaTUCTUYECKUX CBEJIEHMI [0 MUPOBOMY TIPOM3BOJCTBY, LIEHAM, SKCIIOPTY U
HMITOPTY, PacHpeAcsieHHUI0 U notpedneHuio kode u,

b) TOCKONBKY 3TO NpH3HAETCST HeOOXOMMBIM, TEXHHMUYECKHX CBeJeHuil Mo
KYJIbTUBUPOBaHUIO, 00pal0oTKe M HCIIOJIB30BAaHUIO Kode.

2) CoBer mo)KeT TpeOOBAaTH OT YYACTHHKOB MPEICTABJIEHUSI TaKUX CBEHEHUI,
KaKMe OH CYMTaeT HeoOXOMMMBIMM [JIA CBoed paboThl, BKJIOYAs peryjspHbIe
CTaTHCTUYECKHME OTYETHI O NMPOM3BOJICTBE, IKCHOPTE H HMIIOPTE, paclpeeIeHuH,
norpebyieHHH, 3amacax U o0JIO>KeHMH Hayoramu Kode, HO He JOJHKHBI OImyOIIMKO-
BBIBaThCA HUKaKHE CBEACHMSI, KOTOPBIe MOTyT CIIOCOGCTBOBATh BHIABJICHHIO OIlepa-
LW JIMI WM KOMIIAHM, TMPOU3BOMAIMKX, 00pabaThIBalOIMX WJIH COBIBAIOLIHX
kode. YuacTHHKM cooOLuaroT 3aTpeGoBaHHbIE CBEEHUSA TI0 BO3MOXKHOCTH MOJPOGHO
1 TOYHO.

3) Ecom kakoif-JIHG0 yYaCTHHMK He TIPelICTaBJIfeT WIM CUMTAaeT 3aTpyNHHTENb-
HBIM MIPEICTaBUTh B TEUEHHE Pa3yMHOr0 CPOKa CTATUCTHUYECKHE HIIK HHBIE CBEJICHUS,
3aTpeboBaHHble CoBeTOM MIA Hagiekalero (yHxkuuoHnposaHuss OpraHu3alu,
10 CoBeT Mo>KeT MoTpe0oBaTh OT 3TOr0 YYaCTHMKa O0BACHEHHS NMPUYMH HEpeJicTa-
BJleHusa. Eciu oH HaxoOouT, UyTO B AaHHOM ciIyuae TpebyeTcsa TeXHHUeCKas MOMOIb,
CoBeT MO)KeT NPUHATh HEOOXOMUMbIE MEDHI.

Cmamsa 56
HNCCIIEDOBAHUA

1) CoBer mMo)keT TOOLUPATH HMCCIENOBAHUA B OONACTAX SKOHOMHUKH IIPOM3-
BOJICTBA M pacrpeziejieHHss Kode, BIUAHMA NPaBUTEILCTBEHHBIX MEPOINPHUSTHIA B
CTpaHax, [POM3BOSALIMX B NOTpeb stiolmx kode, Ha MPOU3BOACTBO K MoTpedieHue
kode, BO3MOXKIIOCTH pacmidpenuss mnorpebiennsa kode ST TPagULHOHMHOLO H
BEPOSITHOIO HOBOI'0 MCIOJIB30BAHHSI M IIOCHIEJCTBUI MPUMEHEHHUsT HACTOSIILErO
CorameHus Uisi NPpOU3BOJHTENEH M norpeburereit Kode, BKIIIOYAass COOTHOLIEHHE
HMX 3KCIOPTHBIX ¥ MMIIOPTHBIX L€H.

2) OpraHusaius MOXKET U3yUHTH BOIPOC O BO3MOKHOCTU YCTAHOBJIEHMS HOPM-
MUIIEMYM JUIA 3KCNOPTAa U3 CTPAH-YYaCTHHKOB, NPOM3BOMAIINX Kode. PexomeH-
amuy B 3TOM OTHOLIEHUMH MOTYT o6cy»kaateca CoBeTom.

T'JIABA XVIII

OCBOBOXIEHHE OT OBA3ATEJILCTB

Cmamssa 57
OCBOBOXIEHHUE OT OBA3ATEJILCTB

1) CoBer MO)KeT KOMIUIEKCHBIM OOJIBLIMHCTBOM B J{B€ TPETHU IOJIOCOB OCBO-
Goguth wiena oT 00s3aTeJIBCTB2 BBHAY HCKJIIOUMTEIBHBLIX HJIM YPE3BBIYAHHBLIX
00CTOATENBECTE, HEMPEOHOMUMOM CHIIBI, YCTABHBIX 00S3aHHOCTEH WIM MEXIyHa-
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internacionais decorrentes da Carta das Nagdes Unidas com respeito a territorios
administrados sob o regime de tutela.

(2) Ao conceder dispensa a um Membro, o Conselho deve indicar explici-
tamente os térmos, as condi¢des e o prazo de duragdo da dispensa.

(3) O Conselho ndo considera pedidos de dispensa de obrigagdes relativas a
quotas, fundamentados na existéncia, num pais Membro, em um ou mais anos, de
produgdo exportavel superior as respectivas exportagdes permitidas, ou que sejam
conseqiiéncia do ndo cumprimento pelo Membro das disposigdes dos Artigos 48 e
49.

-

CAPITULO XIX

CONSULTAS, LITIGIOS E RECLAMAGOES
Artigo 58

CONSULTAS

Todo o Membro acolhera favoravelmente as diligéncias que possam ser feitas
por outro Membro sébre téda a matéria relacionada com o Convénio e proporci-
onard oportunidades adequadas para a realizagdo de consultas a elas relativas.
No decurso de tais consultas, a pedido de qualquer das partes e com o assentimento
da outra, o Diretor-Executivo constituird uma comissio independente, que utili-
zard seus bons oficios para conciliar as partes. As despesas com a comissdo nido
podem ser imputadas & Organizagdo. Se uma das partes ndo concordar em gue o
Diretor-Executivo constitua a comissdo, ou se as consultas ndo conduzirem a uma
solugdo, a matéria pode ser encaminhada ao Conselho, de acérdo com o Artigo 59.
Se as consultas conduzirem a uma solugdo, serd apresentado relatério ao Diretor-
Executivo, que o distribuird a todos os Membros.

Artigo 59
LiTiGIOS E RECLAMAGOES

(1) Todo o litigio relativo a interpretagdo ou aplicagdo do Convénio que nio
possa ser resolvido através de negociagdo sera, a pedido de qualquer um dos
Membros litigantes, submetido & decisdo do Conselho.

(2) Sempre que um litigio f6r encaminhado ao Conselho, de acérdo com o
paragrafo (1) déste Artigo, a maioria dos Membros, ou Membros que disponham de
pelo menos um tergo do namero total de votos, podem solicitar que o Conselho,
depois de debater o caso e antes de tomar uma decisdo, obtenha o parecer da
comissdo consultiva, mencionada no parigrafo (3) déste Artigo, sObre as questdes
em litigio.
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PONHBIX 00si3aTesseTB Mo YcraBy OpraHHsanun O6benuHeHHbIx Hanuit B OTHO-
LWEHHH TEPPUTOPHIA, YIIPaBJIAEMBIX TI0 CUCTEME OIEKH.

2) OcBobokaasa Takum 00pa3oM KaKoro-aubo yyacTHHUKA OT ero 00s13aTeibCTB,
CoBeT NOJDKEN MpPsAMO YKa3bIBaTh, Ha KAKUX YCJIOBMAX M MAa KAKOM CPOK 3TOT
YYacCTHUK OCBOOOXKIAeTCA OT TaKMX 00S3aTesIbCTB.

3) Coser paccmaTpHBaeT xogaTtaiicTBo 00 0cBOOOMKIEHMH OT 00s13aTEJILCTB B
OTHOILUEHHM KBOT Ha OCHOBE HaJIMYMA B CTpaHe-WieHEe B TEYEHHE OQHUOI0 HIIH
HECKOJIbBKMX JIET 3KCIIOPTHOM MPOAYKIMH, KOTOpas MpPEBBINIAET €ro JOMyCTHMBI
SKCIIOPT WJIM SBJIACTCS CJIEJCTBUEM HEBBITIOIHEUUA 3THM UJIEHOM IIOJIOYKEHHUMH
crareit 48 u 49.

I'IABA XIX
KOHCVIJIbTALINH, CITIOPEI M >KAJIOBbI

Cmamesa 58
KOHCVYJIBTALIUU

Kaxaplit uneH Gnaro)keyiaTeslbHO OTHOCHTCS M ODECIIeUMBACT HAaAJIEHKAUIYIO
BO3MOYKHOCTH [JIsT KOHCYJIBTALMIA O TaKHUX MpPEACTaBJICHUSIX, KAaKHEe MOIYT AeJaThCA
JPYTMM 4JIEHOM 10 m:06omy Borpocy, cBs3aHHoMmy ¢ Cormamenuem. B xofe Takux
KOHCYJIbTaLM 110 pockle 0/1HOI U3 CTOPOH H ¢ cornacus apyroit McnomHurensublii
JMPEKTOp co3/aeT GecIPHUCTPACTHYIO KOMUCCHIO, KOTOpasa UCIIOJBIYET CBOM H00phIe
YCAyru OIS NIPUMMPEHMS CTOPOH. Pacxofbl, CBsi3aHHbIE C KOMHCCHE, He BO3Ja-
rarorcsa Ha Opranusanuio. Ecim Ta unm umas CTOpoHa He COrJIacHa Ha CO3JaHHe
Komuccuy HICIIOMHUTENIbHBIM JUPEKTOPOM HIIH €CJIM KOHCYJIBTALMH He NMPHBOAAT K
PaspelleHHIo, TO BOIIPOC MOXKeT ObITh repefaH Ha paccmorperue CoBeTa B COOT-
BETCTBUM CO crarbeii 59. Ecayn KoHCysTauMu He BeAYT K paspeilieHHIo, To 00 3Tom
coobuaerca McnonautensHoMy OQUpEKTOPY, KOTOPBI pacchllaeT Takoe cooblieHne
BCEM YJIEHAM.

Cmamesa 59
CIIOPBI U >XAJIOBBI

1) JIro6oit cnop O TONKOBAaHMK HJIM [pUMeHeHUH Hacrosiero Cornaiuenus,
KOTOpBIii He MOKeT OBLITh pa3pellieH IyTeM MEepPEeroBOpoB, Mo npockbe moboro
yJIeHa-yUYaCTHUKA criopa repefaercsi B CoBeT Ha NPEAMET [IPUHATHA PeEllEeHUS.

2) Bo Bcex ciiydasix, KOrja crop rnepefaercs Ha paccmorpeHue CoBcra cornac-
HO NMyHKTY | Hacrosmeil craTed, GOJIBIIHHCTBO WIEHOB HJIM WIEHbI, HMEIOLIHUE HE
MeHee OJ{HOII TPeTH BCEX OJI0COB, MOTYT nocie obcy)xaeHus npemnoxxurs Coety
3aMPOCHUTh MHEHHE KOHCYJIFTATHMBHOM KOMHCCHH, YIIOMSIHYTOH B NyHKTe 3 HacTos-
el cTaTeM, MO CHOPHBIM BONPOCaM JO IPHUITSTHS peLIeHHs.
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(3) (a) A menos que o Conselho decida uninimemente em contrario,
integram a comissdo consultiva:

(i) duas pessoas designadas pelos Membros exportadores, das quais uma com
grande experiéncia em assuntos do tipo a que se refere o litigio, e a outra
com autoridade e experiéncia juridica;

(i) duas pessoas com idénticas qualificagdes, designadas, pelos Membros
importadores; e

(ili) um presidente escolhido por unanimidade pelas quatro pessoas designadas
segundo as alineas (i) e (ii) ou, em caso de desacordo, pelo Presidente do
Conselho.

(b) Cidadaos dos paises cujos governos sdo Partes Contratantes do Convénio
podem integrar a comissdo consultiva.

{c) As pessoas designadas para a comissdo consultiva atuam a titulo pessoal
e nido recebem instrugdées de nenhum govérno.

(@) As despesas da comissdo consultiva sdo pagas pela Organizagio.

(4) O parecer fundamentado da comissio consultiva é submetido ao Conselho,
que decide o litigio depois de ponderadas tédas as informagdes pertinentes.

(5) Téda a reclamagdo no sentido de que um Membro deixou de cumprir as
obrigagdes decorrentes do Convénio, ¢, a pedido do Membro que apresentar a
reclamacdo, encaminhada ao Conselho para decisio.

(6) Qualquer decisdo no sentido de que um Membro violou as obriga¢des do
Convénio é tomada por maioria distribuida simples. Qualquer conclusio que
demonstre haver violagdo do Convénio deve igualmente especificar a natureza dessa
violagdo.

(7) Se considerar que um Membro violou o Convénio, o Conselho poderi,
sem prejuizo das demais medidas coercitivas em outros Artigos do Convénio,
suspender, por maioria distribuida de dois tergos, os direitos de voto désse Membro
no Conselho, bem como o seu direito de dispor de seus votos na Junta, até que o
Membro cumpra com as suas obrigagdes, ou pode ainda adotar medidas para a
sua retirada compulséria, nos térmos do Artigo 67.

(8) Qualquer Membro pode solicitar a opinido prévia da Junta Executiva
em qualquer questdo que seja objeto de litigio ou reclamagio, antes da matéria ser
debatida pelo Conselho.
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3) a) Ecim CoBer enumoryiiacHo He oroBoputr uHoe, Komuccusi coCTouT M3:

1) OBYX JIMIl: OJHO C OOJIBLINM OMBITOM IO BOMPOCAaM CIIOPOB TaKOro poja u
BTOpOE C MPHU3HAHHLIM TIPAaBOBbLIM aBTOPDUTETOM H OIBITOM, Ha3HAYEHHOE
IKCMOPTUPYIOIUMH ileHamu ;

ii) OBYX TaKUX JIMI, HAa3HAYEHHBIX MMIOPTHUPYIOLIMMH WIEHaMH; U

iii) nmpemcenaresnsi, M3GHPaeMoOro €eQUUOrJIACHO YETHIPbMs JIMI@MM, Ha3Ha-
YyaeMbIMH B COOTBETCTBHH C MOAIMYHKTaMM i) M ii), win, B cifydyae pasHo-
riacus mexnay numu, — Ilpencemarenem Cosera.

b) JIuna ot erpaH, IPaBUTEJILCTBA KOTOPBIX SBJIAIOTCA JOr0BapHBaIOLUMHCH
cropoHamu Hactosixero CoraiieHusi, UMEIOT NPaBo ObITh WIEHaMH 3TOH KOMUCYJIb-
TAaTUBHON KOMHCCHH.

¢) JIuna, HasHaueHHbIE B KOHCYJIbTATUBHYIO KOMHCCHIO, AEHCTBYIOT B HX
JIMYHOM KadecTBe M He MOJy4YaroT YKa3aHUH OT KaKoro ObI TO MM ObLIO NpaBUTESIb-
CTBa.

d) Pacxonbl, CBs3anuble C KOMCYJIBTATUBHOM KOMHCCHEH, OIUIAYHBAIOTCA
Opraxusanueii.

4) 3akyoueHHEe KOHCYJIBTATUBHONH KOMHUCCHM M OCHOBaHMS J[UIS TaKOBOI'O
npeacrasisiorcss CoBeTy, KOTOPBIH 10C/e paccMOTperHs BceH HeoOXoaAuMOH HH-
(opmanmu peiraer Bonpoc o cnope.

5) JIwobast >xanoba Ha TO, YTO KAKOH-7IMGO WiIeH He BLINOJIHAET CBOMX 00s-
3aTesIbCTB Mo HactoAuiemy CorjlaiileHuio, o npocsbe wieHa, MOJAIOLIEro xanoby,
nepenaercs B CoBer, KOTOPHIH NPHITMMAET PEUIEHHE MO 3TOMY BOIMPOCY.

6) Hapyiuenne 06s13arenscTB no uacrosiemy CoralIeHHIo JIi00bIM WIEHOM
MOYKET HMMETh MECTO He HHade, KaK IO IIOCTAaHOBJICHHIO, IIPHHATOMY IPOCThIM
KOMIUIEKCHBIM GOJIBIUIMHCTBOM IoJI6COB. Y CTaHOBJIEHHE (PaKTa HADYIUCHHS UICHOM
Hactosiitero CorialieHuss JO/DKHO OMPENesIATh XapaKTep HapyIUEHHs.

7) Ecrm CoBer yCTaHaBJIMBAaeT, YTO Kakoii-'11160 Ujien HapyuiHs HacTosiuiee
CornaiueHue, oH moxeT 6e3 yuiep6a Iy OPYrux mep MPHHYIHTEILHOIO XapaKrepa,
NPeOyCMOTPEHHBIX B JAPYIrMX CTaThsix Hacrosiuero Corjaiuenusi, KOMIUIEKCHbIM
6GOJIBILIMHCTBOM B [JB€ TPETH rOJIOCOB IIPHOCTAHOBUTH OCYIECTBJAEHHE TIPaBa roJjioca
atoro wieHa B CoBeTe U ero npapa NojiaBate CBoM rosioca B Komurere, noka oH He
Gyner BBINOJIHSITL CBOUX 00s3aTessCcTB, Ui COBET MOXKET IIPUHSATH Mephl, Tpeby1o-
1IMe NMPUHYOUTEBHOr0 BBIXOJa B COOTBETCTBHH CO CTarbeil 67.

8) Bcsknii usien MOXKeT 3anpainBath npeaBapuresibHoe MueHne YcnosmHurens-
HOTO KOMHTETa IO CIIOPHOMY BOMPOCY WM jKanobe OO0 06GCY>KIeHUs BOIpoca B
Cosere.
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CAPITULO XX

DISPOSICOES FINAIS

Artigo 60
ASSINATURA

O Convénio fica aberto a assinatura de qualquer govérno que seja Parte
Contratante do Convénio Internacional do Café de 1962, até o dia 31 de margo de
1968 inclusive, na sede das Nagdes Unidas.

Artigo 61
RATIFICAGAO

O Convénio fica sujeito & aprovagdo, ratificagdo ou aceitagdo dos governos
signatérios, ou de qualquer outra Parte Contratante do Convénio Internacional
do Café de 1962, de acérdo com os seus respectivos processos constitucionais.
Com excecdo do disposto no paragrafo (2) do Artigo 62, os instrumentos de apro-
vagdo, ratificagdo ou aceitagdo ‘devem ser depositados junto ao Secretario-Geral
das Nagdes Unidas até, o mais tardar, 30 de setembro de 1968.

Artigo 62
ENTRADA EM VIGOR

(1) O Convénio entra definitivamente em vigor em 1° de outubro de 1968
entre os governos que tiverem depositado os seus instrumentos de aprovagao,
ratificacdo ou aceitacdo, desde que, nessa data, tais governos representem pelo

. menos vinte Membros exportadores com, no minimo, 80 por cento dos votos dos
Membros exportadores e pelo menos dez MembBros importadores com, no minimo,
80 por cento dos votos dos Membros importadores. A distribui¢do de votos para ésse
fim consta do Anexo C. Alternativamente, desde que satisfeitas as exigéncias
déste pardgrafo, o Convénio entra definitivamente em vigor a qualquer momento
posterior 4 sua vigéncia proviséria. O Convénio entra definitivamente em vigor
para qualquer outro govérno que venha a depositar um instrumento de aprovagdo,
ratificagdo, aceitagdo ou adesdo posteriormente a entrada em vigor definitiva
do Convénio entre outros governos, a partir da data désse depésito.

(2) O Convénio pode entrar provisoriamente em vigor a 1° de outubro de
1968. Para tal fim, é considerada como tendo efeito idéntico ao de um instrumento
de aprovagdo, ratificagdo ou aceitagdo, uma notifica¢do, recebida pelo Secretario-
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I'JIABA XX
SAKJIIOYHUTEJIBHBIE ITOCTAHOBJIEHHA

Cmamea 60
TIOOITNCAHUE

Hacrosuee cornalieHHe OTKPBITO JJISt NMOANICaHus B IIeHTpaNibHBIX yupe-
xeunsax Opranusaimpn O6penuHeHHbIXx Hammit mo 31 mapra 1968 ropa Bkioun-
TEJILHO JIIO0BIM IIPAaBUTEILCTBOM, KOTOPOE SBJSETCS NOrOBAPUBAIOLIENCSH CTOPOHOM
MexxayHapoaHoro cornauenuss 1962 roga Ho kode.

Cmamba 61
PATUDPHUKALINA

Hacrosuee corsiaiieHye MOQIEKUT YTBEPKAEHUIO, paTu(HUKAIMH WIH aKien-
TOBAHMIO TIONHHCABIUMMH €ro HPaBUTEJILCTBAMHU ‘HJM JIF00O0H npyroit moroBapu-
Barouleiicss cropoHoit MeskaynapomHoro cornameHuss 1962 ropga no kode B coor-
BETCTBHMH C HX COOTBETCTBYIOLMMH KOHCTHTYLHOMHBIMHU TIpoLiefypamu. 3a HCKITIO-
yeHHeM CJIy4yaeB, NPEAyCMOTPEMHBIX B NyHKTe 2 cTaThu 62, paTHdHUKALHOHMEIE
rpamoThbl, JOKYMEHTHI 00 YTBED>KAEHHH WIH aKIENTOBAaHHM CHAAIOTCS Ha XpaHerHe
Ienepansuomy cekperapio Opranmsamu OGbemuHenHplx Hanmit He nosmmee 30
ceHTs16pss 1968 roma.

Cmamba 62
BCTYIIJIEHHUE B CUJ1Y

1) Hacrosimee CornaiieHHe OKOHYATEILHO BCTYNHaeT B cuiy 1 okTabps 1968
roaa Me>XQy TEMH HPAaBHTEJILCTBAMH, KOTOpbIE CHAJIH Ha XpaHeHHe PaTH(PUKAIUOH-
nble rpamMoOThl, JOKYMENTh! 00 YTBEP>KIEHUH WM aKLENMTOBAHUM, €CJIM K ITOM fate
TaKHe MNPaBUTEJILCTBA MPEJICTABJIAIOT co00i He MeHee ABAaIIATH IKCHNOPTUPYIOLIHX
YWIEHOB, HMelouX He meHee 80 mpPOLENTOB rOJIOCOB IKCIOPTHPYIOINUX YIEHOB, U
HE MeHee JECSTH HMIIOPTHPYIOIIMX WIEHOB, UMerowmux He menee 80 HpoLEHTOB
roJIOCOB MMHOPTHUPYIOILMX UJIEHOB. PacmpepeileHue ToJIOCOB JUISL 3TOH HeEJH
naercss B Ilpunoskennn C. C gpyroiét CTOpOHBI, OHO OKOITYaTe/IbHO BCTYMAeT B
cwiy B Ji00oe BpeMs IOCJE BPEMEHHOr0 BCTYIUIEHHSI B CWIy M BBIIOJHEHHS
BBIIlIEYKa3aHHBIX TpeOOBaHMI HacTtosiuiero mnyHkra. CorsiamieHHe OKOHYATEIbHO
BCTYIIaeT B CHJIy JUIA JIIOOOro MpaBUTENBECTBA, KOTOPOE COACT Ha XpaHeHWe paTH-
(pUKaIHOHHYIO rpamMoTy, NOKYMEHT 00 yTBep>KAEHHUM, aKLENTOBAaHHH WM IPHCOe-
JHHEUHH [I0CJIe OKOHYATEJIBHOIO BCTYIUIEHHS B CHly Hacrosimjero CorJalieHus
IJis1 ADYTHUX MPaBUTEJILCTB, CO JHA TAKOH cAaud.

2) CornaieHuie BpPeMEHHO BCTymaeT B cuiy | oxTtsabpa 1968 roma. C aroi
LIEJIBIO YBeOMJIEHHE MOAMMCaBIUEro MpaBHUTENILCTBA WK JiI060H Apyroil QorosapH-
Barolleiicst crpans! MexxayHapoHoro corsameHHs 1962 roga no kode, coneprialiee
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Geral das Nagdes Unidas até 30 de setembro de 1968 e feita por qualquer govérno
signatario ou por qualquer outra Parte Contratante do Convénio Internacional
do Café de 1962, que contenha o compromisso de aplicar provisoriamente o Con-
vénio e de procurar obter a aprovagdo, ratificagdo ou aceitag¢do, de acérdo com os
respectivos processos constitucionais, com a mdaxima brevidade possivel. O
govérno que se comprometer a aplicar provisoriamente o Convénio fica autorizado
a depositar um instrumento de aprovagdo, ratifica¢do ou aceitagdo e passa a ser
provisoriamente considerado Parte do Convénio até 31 de dezembro de 1968,
a menos que antes dessa data deposite o competente instrumento de aprovagdo,
ratificagdo ou aceitagdo.

(3) Se, em 1° de outubro de 1968, o0 Convénio nio tiver entrado em vigor,
definitiva ou provisériamente, os govérnos que tiverem feito o depésito dos
instrumentos de aprovagdo, ratificagdo ou aceitagdo, ou que tiverem enviado
notifica¢gdes comprometendo-se a aplicar provisoriamente o Convénio e a obter a
aprovagdo, ratificagdo ou aceitagdo, podem, logo apds aquela data, realizar
consultas,-a fim de examinar as medidas exigidas pela situa¢do e decidir, por
acordo mituo, se o Convénio passa a vigorar entre éles. De igual modo, caso o
Convénio tenha entrado em vigor provisoriamente, mas ndo definitivamente, em
31 de dezembro de 1968, os governos que tiverem feito o depdsito dos seus instru-
mentos de aprovacdo, ratificacdo, aceitagdo ou adesdo podem realizar consultas,
a fim de examinar as medidas exigidas pela situagdo e decidir, por acérdo mituo,
se, entre éles, o Convénio continua a vigorar provisdriamente ou passa a vigorar
definitivamente.

Artigo 63
ADESA0

(1) Ogovérno de qualquer Estado Membro das Nag¢des Unidas, ou de qualquer
de suas agéncias especializadas, pode aderir a é&ste Convénio, nas condigdes que
o Conselho venha a fixar. Ao estabelecer tais condi¢des, o Conselho, no caso de um
pais exportador ndo mencionado no Anexo A, fixa-lhe disposigdes relativas a
quotas. Se tal pais exportador estiver mencionado no Anexo A, a éle se aplicam as
respectivas disposi¢des soébre quotas mencionadas nesse Anexo, a menos que o
Conselho, por maioria distribuida de dois tergos, decida de outro modo. Até o mais
tardar 31 de margo de 1969, ou em qualquer outra data que venha a ser determinada
pelo Conselho, qualquer Membro importador Parte do Convénio Internacional do
Café de 1962 pode aderir ao Convénio nas mesmas condi¢des em que teria podido
aprovar, ratificar ou'aceitar o Convénio; caso aplique provisoriamente o Convénio,
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00s3arenscTBO npuMeHATs CorJyallleHHe BPEMEHHO H CTPEMUTHCA K BO3MOXKHO
CKopeifliell paTudHKaMK, YTBEP>KAEHUIO HIIM aKIIENTOBAaHUIO B COOTBETCTBHH CO
CBOEH KOMCTHTYLIMOHHOH TNpOLeaypoi, AomKHO ObITh nosyueHo I'eHepasbHBIM
cexperapem Opranusauun OObegunentpix Haumit me nmosgnee 30 cenrsabpsa 1968
roga M CYHTAETC PaBHO3MAYHBLIM HO CBoeill cHiie paTH(UKALUOMHONH IPamoTe,
IOKyMeHTy o0 yTBED>KAECHHH WIH aKueNnTopaHuH. [IpaBuresscray, .koTopoe o0sA-
syerca npumeHsaTs CornalleHHe BpeMeHno, Oyaer paspeuieno ciaTh Ha XpaHeHHe
paTH(PHKANHOHHYIO I'DAMOTY, AOKYMEHT 06 yTBep>KIeHHH WM aKLEeNTOBAaHHH, M
OHO BPEMEHHO cuuTaeTca ydyacTHUKOM CoryaiueHus ymbo M0 COauH Ha XpamneHHe
PaTH(OHUKAHOHHOM rpaMOThI, JOKYMEITa 00 yTBep>KACHUH WK aKUENITOBANH, THO0
oo 31 pekabps 1968 roga BRIIIOUMTEINHIO.

3) Ecnu nactostmee CorJlalieHHe HE BCTYNHT B CHIIy OKOMUATENBIO HITH
BpemeHHO o | okTAGpa 1968 roga, To npaBuTeNbCTBA, CAABLIME NMa XpaHeHHe
paTudHKAHOHHBIE TPAMOThI, JOKYMEHTHI 00 YTBEP)KAECHHH WIH aKIETTOBAHUH WX
YBEOOMIICNIUA, COAECpKaliue o0A3aTesIbCTBO MPUMEHATh Hacrosiuiee CorviatieHue
BPEMEHHO M CTPEMHUTBCA K paTMHUKALMH, YTBEPIKAEHHIO WM aKLENTOBaHHIO,
MOTYT Cpa3y »Ke TOoCJie 3TOH AaThl KOHCYJIBTHPOBATHCA MEKAY OO0 € Lebio
paccMOTpeHHsT BOMpoca O TOM, KakUX Mep TpeGyer oGcraHOBKa, U MOTYT O B3au-
MIIOMY COIJIACHIO TNPHHSITH PELICHHE O BBeJEHHH ero B AcHCTBUE MeXTy coloii.
ITopo6HbIM >xe oGpasom ecrm Coramenye BCTYIIWIO B TeHCTBHE BPEMEHHO, HO He
BCTYIIUJIO B AeiicTBHe OKOHYaTensHo K 31 nexabpsa 1968 ronma, To npaBUTENLCTBA,
CIaBILUHE Ma XpaHeHHe paTH(HKALMONMHBIE IPaMOThI, MOKYMEHTHI 00 omobpeHuH,
aKUENTOBaHHM WIH NPHCOERUHEHHUH, MOTYT KOHCYJIbTUPOBAThCS MEXAY coboit ¢
LEABK) PAcCCMOTPENUA BOMPOCA O TOM, KAKMX Mep TpeGyer 0GCTaHOBKA, U MOTYT IO
B3aUMHOMY COTJIACHIO HPHMHSTH pelIeHHE O MPOAOoJDKeHuH neiicteusa CoriameHust
BPEMEHHO WIH O BBeICHHH €ro B jIefiCTBHe OKOHYATEJILHO MEXAy coboii.

Cmamsa 63
IMPUCOEOAUHEHUE

1) IlpasurenscrBo Jr06oro rocymapcrsa, cocrosuiero uieHom Opranmusanuu
OopegunenHbix Hauii min kakoro-nu6o U3 ee CHEIMAIM3HPOBAHHBIX YUPEXKACHUH ,
MO’KET MPHUCOSANMUTECA K Hacrosiemy CorjiauleHHI0O Ha YCJIOBHSAX, KOTOpBIE
IOJOKHBI ObITh onpeaesiedsl Coserom. Onpenenas Takue ycnoBus, CoBeT, ecnu
TaKas CTpaHa He SABJIAETCS SKCHOPTUPYIOLel M He SHAUITCA B NMPHUIIOXKEHUH « A »,
yCTanaBJIHBaeT AJIs1 Hee OCHOBHYIO 3KCIOPTHYIO KBOTY. ECnu Takasi skCnopTHpyro-
111as1 CTPAHA 3HAYHUTCA B MPUJIOXKEHHH « A », TO YKa3aHHasi B HEM COOTBETCTBYIOLIAsA
OCHOBHas 3KCMOPTHas KBOTa OyeT OCHOBHOIT 9KCHOPTHO KBOTOMH [JIsT 3TOM CTpaHkblI,
ect CoBeT KOMITJIEKCHBIM OOJILIIMHCTBOM B JIB€ TPETH IOJIOCOB M€ NMPUMET HIOro
pewueHusi. He no3guee 31 mapra 1969 rona mumm Tako# Apyroi OaTel, KaKas MOXKET
ObiTh omnpeneneHa CoseroM, Jo0oif HMMIOPTHPYMIOWMH uneH MexayHapogHoro
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passa a ser provisoriamente considerado como Parte do mesmo, até 31 de marco de
1969, a menos que antes dessa data deposite o competente instrumento de adesio.

(2) O govérno que depositar um instrumento de adesdo deve, ao fazer o
deposito, indicar se adere & Organizagdo como Membro exportador ou como
Membro importador, tal como definido nos parédgrafos (7) e (8) do Artigo 2.

Artigo 64
RESERvVAS

Nenhuma das disposi¢des do Convénio estd sujeita a reservas.

Artigo 65
NOTIFICAGOES RELATIVAS A0S TERRITORIOS DEPENDENTES

(1) Todo o govérno pode, por ocasido da assinatura ou do depdsito do seu
instrumento de aprovagdo, ratificacdo, aceitagdo ou adesdo, ou em qualquer data
posterior, notificar ao Secretario-Geral das Nagdes Unidas que o Convénio se aplica
a quaisquer territdrios por cujas relagdes internacionais é responsavel; a partir da
data dessa notificagdo, o Convénio se aplica aos referidos territérios.

(2) Téda a Parte Contratante que deseje exercer os direitos que lhe cabem, de
acordo com o disposto no Artigo 4, com respeito a qualquer dos seus territdrios
dependentes, ou que deseje autorizar um de seus territérios dependentes a parti-
cipar de um Grupo-Membro constituido segundo os Artigos 5 ou 6, pode fazé-lo
mediante notificagdo nesse sentido ao Secretario-Geral das Nagdes Unidas por
ocasido do depésito do seu instrumento de aprovacdo, ratificagdo, aceitagdo ou
adesdo, ou em data posterior.

(3) Téda a Parte Contratante que tenha feito declaragdo nos térmos do
paragrafo (1) déste Artigo pode, posteriormente, mediante notificagdo ao Secreta-
rio-Geral das Nagoes Unidas, declarar que o Convénio deixa de se aplicar ao terri-
tério indicado na notificagdo; a partir da data dessa notificagio, o Convénio deixa
de se aplicar a tal territério.

(4) O govérno de um territério ao qual seja aplicado o Convénio de acérdo
com o disposto no pardgrafo (1) déste Artigo, e que posteriormente se torne inde-
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Cornawrenust 1962 roma mo xode morker npucoeAuHHTECsT K COrJallleHHI0 Ma Tex
K€ YCJIOBMAIX, Ha KaKUX OH MOr GbI paTuUIMPOBATh, YTBEDAUTh WIIH aKLENTOBAThH
Cornamrenue, u, ecnm oH npumeHser CornaileHie BPEMEHHO, OH BPEMEHHO CYM-
taerca yyactunkom CornaiueHns 6o o CoayH Ha XpaHEHHe JOKYMEHTa O INpHcoe-
JUHEHHH, MO0 A0 BBILIEYKA3aHHON OaThl BKJIIOUHTEJILHO.

2) Kakaoe npaBUTENBCTBO, CAABAs Ma XPaHEHHE JOKYMEHT O NMPUCOETHHEHNH,
B MOMEHMT TAKOH COAaYM YKAa3pIBAeT, NMPHCOEOUHAETCA JIM OHO K OpraHusanuu B
KAYyeCTBE SKCIIOPTHPYIOLIETO WIEHAa WIM HMIOPTHPYIOIIEro WieHa COIJIACHO Omnpe-
JeJleHUAM, JAaHHBIM B NMyHKTax 7 M 8 crareu 2.

Cmamsa 64

OroBOPKH

Hun x xakum IIOCTAaHOBJICHHUSIM 3TOrO Cornaweunst OrOBOPOK HE IOITyCKaeTCs.

Cmamba 65

VBEIOMIJIEHUS, KACAIOUIUECS 3ABUCUMBIX TEPPUTOPUIA

1) Kaskaoe mpaBUTENBECTBO MOMKET, NMPH MOAMUCAHHU 3Toro COrjamieHHs Wi
NP JEMOHNPOBAHHH I'PaMOThI O NPUCOEANHEHNH, PAaTH(OUKAIMOHHO! rpaMoOThl HIIH
rpamotsl 06 akienTe WIH B J1000€ BpeMs BITOCJIEICTBHH, 3asIBUTh B YBEOOMJIEHHH
Ha uma [enepansHoro cexkperapsa Opraumsanun OO0BeauHeHHbIX Hanwit, uyro 3ro
CornaileHue pacrpoCTpaHsIeTCs: Ha Kakue-u00 U3 TEPPUTOPHIL, 3a MEXKAyHAPOAHbIE
OTHOLIEHUA KOTOPBIX 3TO NMPAaBUTENLCTBO OTBETCTBEHHO. CUMTasti ‘OT HATHI TAKOIO
yBegoMiIeHUsA, 310 CorjalueHue pacHpOCTPaHAETCA Na NOMMEHOBAHHBIE B yBEOOM-
JICHMH TEPPHTOPHH.

2) JIrob6as Iorosapupatomascss CTopoua, KOTOPast yKeJIaeT OCyUIeCTBHTE MpH-
HaJIe)xallee eif ua OCHOBaHHMH CTaThH 4 NMPaBO B OTHOLUEHHUH KAKHUX-JIHOO U3 CBOMX
3aBMCHMBIX TEPPUTOPHII MIIH KOTOPAsi YKeJIaeT PAa3pelNTh OXHOMR U3 CBOMX 3aBHCH-
MbIX TEPPITOPHE CTaThb WJIEHOM IPYNIOBOTO YYacTHHKA, 06paz0oBaHHOrO COrJIACHO
cTatbe 5 MJM 6, MOXKET CAEJIaTh 3TO, YBeAOMHUB 06 3TOM I'eHepasibHOro cexperaps
Opranusanun O6beauneHHbIx Hanumii mpy 1edOHMPOBaHUH CBOeH paTH(UKALMOH-
HOIl rpamMoTHI MJIM rpaMoThl 00 aKIIeNTe WK O NPUCOEJUHEHUN WM B J11000€ BpeMs
BITOCJIEACTBUN.

3) JIio6as Horopapueawwascsa CTopoHa, KOTopast CAeJlaia 3asiBJIEHHE COryIac-
HO MyHKTY | HacTOsiieit CTaTbH, MOXKET B JII000€ BpeMs BHOCJICACTBHM 3asBUThH B
yBegomieHUn Ha umsa I'eHepambHOro cekperaps OpraHusaiuu OGbegUIIEHHBIX
Hanuit, yro ato Cornainensie Bnpeas He OyAeT pacHpOCTPaHATHCH Ha KaKyro-JIu0o
TEPPHUTOPHIO, IIONMEHOBAHHYIO B yBegomwiienuu. CUyHTast OT AaThl TAKOrO YBEAOMIIE-
HUs, 3T0 CorjalieHHE HE PAacCNpOCTPAaHAETCA HA YKA3aHHYIO TEPPHUTOPHIO.

4) IlpaBuTe ECTBO TEPPUTOPHMH, Ha KOTOPYIO 910 CorJalleHHe GbLIO pacnpo-
CTPaHEHO COIJIaCHO ITYHKTY | HacTosile#l cTaTbH M KOTOpas CTaja BIOCIIEACTBUH
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pendente, pode, dentro de noventa dias apés a independéncia, declarar, mediante
notificacdo ao Secretario-Geral das Nacgdes Unidas, que assume os direitos e
obriga¢des de uma Parte Contratante do Convénio. A partir da data da notificagio,
ésse govérno se torna Parte do Convénio.

Artigo 66
RETIRADA VOLUNTARIA

Téda a Parte Contratante pode retirar-se do Convénio a qualquer momento,
mediante notificagdo, por escrito, de sua retirada ao Secretario-Geral das Nagoes
Unidas. A retirada se torna efetiva noventa dias apés o recebimento da notificagio.

Artigo 67
RETIRADA COMPULSORIA

Caso se certifique de que um Membro deixou de cumprir as obrigagdes que lhe
impde o Convénio e que isto prejudica seriamente o funcionamento do Convénio,
o Conselho pode, por maioria distribuida de dois tergos, exigir a retirada de tal
Membro da Organizagdo. O Conselho notifica imediatamente essa decisdo ao
Secretario-Geral das Nagdes Unidas. Noventa dias apés a data da decisio do
Conselho, o Membro deixa de pertencer a Organizacdo e, se for Parte Contratante,
deixa de participar do Convénio.

Artigo 68
ACERTO DE CONTAS COM MEMBROS QUE SE RETIREM

(1) O Conselho faz o acérto de contas com qualquer Membro que se retire. A
Organizacdo retém quaisquer importéncias ja pagas pelo Membro em apréco, que fica
obrigado a pagar quaisquer importancias que deva a Organizagdo na data em que
tal retirada se tornar efetiva; todavia, no caso de uma Parte Contratante que ndo
possa aceitar uma emenda e, conseqiientemente, se retire ou deixe de participar
do Convénio, de acérdo com o disposto no paragrafo (2) do Artigo 70, o Conselho
pode fazer qualquer acérto de contas que considere eqiiitativo.

(2) O Membro que se houver retirado ou tiver deixado de participar do
Convénio nao tem direito a qualquer parte do produto da liquidagdo ou de outros
haveres da Organiza¢do no momento em que terminar o Convénio, de acérdo com
o Artigo 69.

No. 9262



1968 Nations Unies — Recueil des Traités 179

HE3aBHUCHUMOH, MOXKeT, B TeueHne 90 nHeil rocne npuoOpeTeHHs HE3aBHUCHUMOCTH,
3aABUTH, B YBeJAOMJIEHMH Ha umsa DeHepaisHoro cekperapsa Opranusauuu O6be-
IuHeHHbIX Hanuii, uyro ono npuHumaer Ha ceGs npaBa u oGsa3atenscTBa Jlorosapu-
Batouleitcst CtopoHbl. CuyMTass OT [aThl TAKOrO YBEJOMJIEHHWA, OHO CTArlOBHUTCA
yuacTHUKOM 3toro CornauieHus.

Cmamesa 66
JOBPOBOJIbHBIN BBIXO]I

JIrobas moroBapHMBaIOIAACA CTOPOHA MOXKET BbITH U3 CorjauieHust B 1060e
BpeMsa MOCJIe HarpaBJIEHUsI MHUCBMEHHOr0 YBeNOMJIEHHs 0 Bbixode I'eHepasbHOmy
cexperapio Opranusauun OObenuHeHHbix Haumii. Beixog BCTyrmaer B cHIy depes
90 nmHeil rocie MOJIyyeHHMs TAKOTO YBEIOMJICHUS.

Cmamea 67
IIPUHYOUTEJIBHOE ITPEKPAIIEHUE YUACTUS

Ecau Coer ycTaHOBUT, uyTo Kaoil-mMO0 YyaCTHMK HE BBINOJIHAET CBOHX
00s13aTesberB 1o aTomMy COrJIallleHHIo M UTO TAKOE HEBBINOJIHENHE CHIIBHO 3aTPYX-
HseT HpuMeHeHHe aToro CorsalieHuA, OH MOYKET IOCTAHOBJIEHHEM KOMILIEKCHOIO
GOJIBIUMHCTBA B JIBE TPETH COJIOCOB MOTPeGOBaTh NMPEKPAUIEUHsA YYacTHs 3TOrO
yuacTHuka B OpraHuzauuu. O KaKIOM TaxkoMm [0cTaHOBJIeHHH COBET HEMEIJIEHHO
coobmaer I'enepansHomy cexperapro OpranusanuH O0benuHenHsix Hanuit. Uepes
REBAHOCTO HEH, CUMTAA OT HaThbl MOCTaHOBJIeHMA CoBeTa, YKa3aHHBIH y4YacTHHK
HepecTaeT ObITh yuyacTHHKOM OpraHusanHi, a eCJIH 9T0T yYacTHHK saBisercsa loro-
BapHBaroneiicst CTopoHOI, TO oI repectaeT ObITh U y4acTHUKOM 3Toro CorJlauieHHsI.

Cmamsbsa 68
PACYETHI C BBIBBIBAIOUIMM YUACTHHKOM

1) Bce pacuerbl ¢ BbIOBIBAIOIUUM y4acTHKOM omnpenesisitorcss CoBcTom.
Opranu3alms yAep)KHUBaeT BCe CYMMbI, Y)Ke yIuladeHHble BbIOLIBAaIOIIMM yYacTHHU-
KOM, @ 9TOT YUACTHHK OCTAeTCs 06A3aHHBIM YIUIATHTL BCE CYMMbI, KOTOPBIE OH GBLI
JokeH OpraHM3allMd B MOMENT MpEeKpaLlenus CBOero0 y4acTHs, C TeM, OJHAaKO,
HCKJIIOUEHHEM, YTO, KOraa peus uzer o Jlorosapusaroleiicss CTOpoHe, KOTOpasi He
MOrJla aKUENTOBaTh KaKyo-Ju0o TompaBKy II, HO3TOMY, JiHOo BbIGbLIA, GO
flepecTajga y4acrBoBaTh B 5ToM CoOrJIalIEHUM COrJIACHO TOCTAaHOBJICHMAM IIYHKTa 2
cratei 70, CoBeT MO’KET YCTaHOBUTH JII000I HOPSANOK PacyeToB, KOTOPLIil Hainer
CIIPaBEJIMBBIM .

2) BoIObIBLINIT HIIH NPEKPAaTHBIIMI CBoe ydacTue B 3Tom CorJlalienuy y4acr-
HHK HE MMEET [paBa HH Ha KaKyIO JIOJIF0 BBIPYUYKH OT JIMKBHOALMH JPYTHX aKTHBOB
Opranusanmy nocje fpekpalieHusa atoro CorJaieHust corjiacHo crartbe 69.
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Artigo 69
VIGENCIA E TERMO

(1) O Convénio permanece em vigor até 30 de setembro de 1973, a menos que
prorrogado, de acordo com o paragrafo (2) déste Artigo, ou antes terminado, de
acordo com o paragrafo (3).

(2) Depois de 30 de setembro de 1972, o Conselho pode, pela maioria dos
Membros que representem pelo menos a maioria distribuida de dois tergos dos votos,
renegociar o Convénio ou prorroga-lo, com ou sem modificagdo, pelo prazo que
determine. Qualquer Parte Contratante, ou qualquer territério dependente que seja
Membro ou integrante de um Grupo-Membro e em cujo nome nio tenha sido feito
notificagdo de aceitagdo désse Convénio renegociado ou prorrogado até a data de
sua entrada em vigor, deixa, a partir dessa data, de participar do Convénio.

(3) O Conselho pode, a qualquer momento e pela maioria dos Membros que
representem pelo menos a maioria distribuida de dois tercos dos votos, terminar
o Convénio, e, se assim o decidir, fixard a data em que o Convénio termina.

(4) O Conselho continuard em existéncia, ndo obstante haver terminado o
Convénio, pelo tempo que for necessario para liquidar a Organizacdo, acertar
as suas contas e dispor de seus haveres; durante ésse periodo, o Conselho tem os
podéres e as fun¢des que para isso sejam necessarios.

Artigo 70
EMENDAS

(1) O Conselho pode, por maioria distribuida de dois tercos, recomendar as
Partes Contratantes uma emenda do Convénio. A emenda entra em vigor cem dias
apos haver o Secretario-Geral das Nagdes Unidas recebido notificagdes de aceita-
¢do de Partes Contratantes que representem pelo menos 75 por cento dos paises
exportadores, que detenham pelo menos 85 por cento dos votos dos Membros
exportadores, e de Partes Contratantes que representem pelo menos 75 por cento
dos paises importadores, que detenham pelo menos 80 por cento dos votos dos
Membros importadores. O Conselho pode fixar as Partes Contratantes prazo para
que notifiquem ao Secretario-Geral das Nagoes Unidas a sua aceitagdo da emenda;
se a emenda ndo houver entrado em vigor dentro désse prazo, é considerada como
retirada. O Conselho presta ao Secretario-Geral as informagdes necessarias para
que seja determinado se uma emenda entrou ou ndo em vigor.
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Cmamsa 69
IMPOOOJIDKUTEJIBHOCTE U IMTPEKPAINEHUE

1) Hacrosuuee cornamenue ocraerca B cuie 10 30 ceursbpa 1973 roma, ecnu
OHO He Oy[er MpOAJIEHO Ha OCHOBAHHH IYMKTA 2 HACTOALIEH CTAThM MJIM TIPEKpa-
LLCHO paHee COIVIACHO ITYHKTY 3.

2) Coger nocne 30 cenTs6pst 1972 roma Mo>KeT mOCTAaHOBJIEHMEM GOJBILIMHCTBA
YJICHOB, MMEIOLIMX HE MEHMEE KOMIUIEKCHOro OOJIBIIMHCTBA B JABE TPETH BCEX
roJIOCOB, MO0 BECTH IEPEroBOphbl 00 OGHOBJIEHMM COrJALLIEHHUS, JUGO MPOMJIMTD
€ro ¢ U3MEHEHUAMH HIIH §e3 TaKOBBIX Ha MepHoX, onpeneisiemblit Coerom. JIobas
A0roBapHBaloOILAsACs CTOPOHA WM J1t00ast 3aBUCHMAst TEPPUTOPHS , KOTOPAs ABJISIETCA
YJICHOM HJIH CTOPDOHOM IPYNIOBOro Y4YacTHHKA, OT UMEHU KOTODBIX YBENOMIICHHE
00 aKLEeNTOBaHMH TAKOr0 HOBOrO MJIH HPOAJIEHHOrO COIJIAlIEHHS He ObLIO Hampa-
BJIEHO KO [IHIO BCTYIJIEHMS B CUJIy TAKOTO HOBOT'O WJIM MPOJUIEHHOrO COrNaileHuUs,
€ 3TO# AaThl nepecTaer y4yacTBoBaTh B CormaleHus.

3) Coser moker B j060€ BPEMSI BBIHECTH GOJILLIMHCTBOM IOJIOCOB yYacT-
HUKOB, KOTOPBIM NPUHAIJIEXKUT HE MEHEEe KOMILTEKCHOro GOJIBLUMHCTEA B ABE TPETH
BCEX r0JIOCOB, MOCTaHOBJIEMHE O NpeKpaieHun sToro Corsamenns. B sTom ciyvae
Coranenye npekpamgercs B CpoK, yxasanublii CoBeToM.

4) Hecmorpsa Ha mpexpawenue Corautenus, CoBeT MPOJOHKAET CYILECTBO-
BaTb B TEUEHHE BPEMEHM, HEOOXOOMMOro [Jisi NPOM3BOACTBA BCEX PACUETOB M
PaCHOPSDKEHHSI BCEMH aKTMBAaMH, H HMEET, B TE€UCHHE ITOr0 BpeMEHM, IpaBa U
yHKIMH, HeOGXOOUMBIE IJIS YKa3aHHBIX Liejel.

Cmamesa 70
TIOITPABKH

1) Coser mo)KeT KOMIUIEKCHBIM GOJIBIIMHCTBOM B [IBE TPETH I'OJIOCOB PEKOMETI-
nosartb JJorosapusaromumes CTopoHam nonpaBKy K stomy Cornamenuso. ITonpaska
BecTynaer B cuiy uepe3 100 mreii nocne nonyueHus IeHepanbHBIM cexpeTapem
Oprannsannmn O6beauHeHHbIX Hanmi yBeaomieHuii o6 aknente ot Jorosapupaio-
wpxcst CTOPOH, NpeNCTaBNsAIMX He MeHee 75 IPOEHTOB CTPaH, 3KCIIOPTHPYIO-
wux xode, H objaJaloIkX He mMeHee yeM 85 MPOUEHTaMM roJIOCOB YYAaCTHHKOE,
SKCMOPTHPYIOIIMX Kode, 1 oT JoroBapuparomxca CTOpOH, NPeNCTaBsIOIMX TIe
meHee 75 MpOUEHTOB CTPaH, UMIIOPTUPYIOIIMX Kode, u 06JIafaloliMxX He MeHee yem
80 npoueHTamM roJ0COB y4aCTHMKOB, MMIOPTHPYIOIIMX Kode. CoBeT MOXKET Has-
HaYHTh CPOK, B TE€UYEHHE KOTOporo Kakaas llorosapuparomascsa CTopoHa O0/DKHA
yBenomuts I'eHepasnsHOro cekperaps Opranmsaimmn OObeauuHenHsrx Hanuit o6
aKuenre €l IONpPaBKH, M, €CJH TOMPaBKAa He BCTYNUT B CWIY B TEYEHHE 3TOro
CPOKa, OHA cuMTaercsi Basaroi o6patHo. CoBer coobimaer I'eHepanbHOMY CeKpeTapo
CBEICHUs, HEOOXOAMMBIE JJISL TOr0, YTOOb! YCT2HOBHTH, BCTYIIWIA JIM IMOMPABKA B

cuIiy.
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(2) Qualquer Parte Contratante, ou qualquer territério dependente que seja
Membro ou integrante de um Grupo-Membro, e em cujo nome ndo tenha sido feita
notificagdo de aceitagio de uma emenda até & data de sua entrada em vigor, deixa,
a partir dessa data, de participar do Convénio.

Artigo 71
NOTIFICAGOES PELO SECRETARIO-GERAL DAS NAGOES UNIDAS

O Secretédrio-Geral das Nagdes Unidas notifica a tédas as Partes Contratantes
do Convénio Internacional do Café de 1962, e a todos os outros governos de Estados
Membros das Nag¢des Unidas ou de qualquer de suas agéncias especializadas todo
depésito de instrumento de aprovacao, ratificagdo, aceitagdo ou adesio, bem como
as datas em que o Convénio entra em vigor proviséria ou definitivamente. O
Secretario-Geral das Na¢des Unidas informa igualmente a tédas as Partes Contra-
tantes de qualquer notificacdo feita nos térmos dos Artigos 5, parigrafo (2) do
Artigo 62, 65, 66 ou 67, bem como da data em que o Convénio é prorrogado ou termi-
nado, segundo o Artigo 69, e da data em que uma emenda entra em vigor, de acoérdo
com o Artigo 70.

Artigo 72
Di1sPOSICOES SUPLEMENTARES E TRANSITORIAS

(1) O presente Convénio é continuagdo do Convénio Internacional do Café de
1962.

(2) A fim de facilitar a continuagdo ininterrupta do Convénio de 1962:

(a) tém validade, a menos que modificados por disposi¢es do presente Convénio,
todos os atos praticados pela Organizagdo ou em seu nome, ou por qualquer de
seus 6rgdos, com base no Convénio de 1962, e que estejam em vigor em 30 de
setembro de 1968 e cujo térmo nao esteja fixado para essa data;

(b) serdo tomadas na tltima sessdo ordinaria que o Conselho realizar no ano cafeeiro
de 1967-68 e aplicadas em base proviséria, como se o presente Convénio ja
estivesse em vigor, tédas as decisdes que o Conselho deva tomar durante o
ano cafeeiro de 1967-68 para aplicagdo no ano cafeeiro 1968-69.

EM FE DO QUE os abaixo assinados, devidamente autorizados por seus respec-
tivos governos, firmaram éste Convénio nas datas que aparecem ao lado de suas
assinaturas.
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2) Jliwo6as Jorosapusarolijasics CTOpOHa MIIH 3aBUCHMAsi TEPPUTOPHS, SIBJISIIO-
IIAsCS YYaCTHUKOM MJIH YIEHOM TPYMIIOBOTO YYaCTHHKA, OT HMEHM KOTOpOro He
MOCTIEYeT YBEIOMJIEHHSA 00 aKueITe NOMpPaBKH K TOMY CPOKY, KOr/Ja IIOHPaBKa
BCTYIIUT B CHJIy, IIEPECTAaeT, IO HaCTYIUIEHMM 3TOr0 CpOKa, y4yacTBOBaTh B 3TOM
CornalueHny.

Cmamsa 71
YBEIOMIJIEHUSA FEHEPAJIBHOIO CEKPETAPA

I'enepanbHblil cexperapy Oprannsapau OObesuHeHHbIX Hanuil uanpasiAeT
YBEXOMIIEHUS BCEM [0rOBapHMBAIOLUHMCS CTOpOHaM MeXkIyHapoQHOro COrJIall€HUA
1962 ropa mo xode ¥ BceM APYrHmM MpaBUTEILCTBaM rocyAapcTB-ujienos OpraHusa-
uan O6beaquuennnix Hanmit nam Kakux-am0o ee CrieHaIM3HPOBAaHHBIX YUPEXKICHUH
0 K)KIO# claye Ma XpaHeHe paTH(UKALMOHIION FPamMoOThl, JOKYMEHTa 00 yTBep)K-
JEeHHM, aKUENMTOBAaMHHU WIH IIPHCOEOUHEMMHM M O IaTaX BCTYIUIEHHA HAaCTOAILETO
CornaiieHys B CHJIy BpPEMEHHO HJIH OKOHYaTeJbHO. I'eHepasbHBINA CeKpeTaph
Opraunzanny O6benuuenHbIx Hanmit coobluaer Takyke BCeM OOrOBapHBAIOLIHMCHA
CTOpOHaM O K@XKIOM YBEIOMJIEHHH, TIOJyUYEHHOM ‘B COOTBETCTBHH CO CTaThMH 3,
62 (mynkr 2), 65, 66 u 67, o mate HpojseHWs Hacrosinero COrJIAIUGHHS HIIH
IIPEKPALLEHUsI €r0 B (OOTBETCTBHHM CO CTaTheft 69 H o [gare BCTYIUICHHA B CHITY
MONPaBOK B COOTBETCTBUH CO cratbeii 70.

Cmanwa 72
JOITIOJIHUTEJNBHBIE U BPEMEHHELIE ITOCTAHOBJIEHHU S

1) Hacrosiiee CorjaiieHsie CUHTaeTCa NPOAOJDKeHMeM Me>xyHapoJgHOro
Cornamenus 1962 roaa no xode.

2) B uensax copeiictBua Henpepoisuomy AefictBuio CorfaleHus 1962 rona:

a) Bce axtel Opraumsanuy wid Jjro0oro ee opraHa MM OT MMEHH HX, KOTOpBIC
NPHHUMAIOTCS Ha ocHoBanun Coryauenus 1962 roga go 30 centsbps1 1968 ronma
H TIOCTAHOBJIEHHSI KOTOPBIX HE IPEeIyCMATPUBAIOT UCTEUEHHA CPOKa K 3TO# Jate,
OCTAIOTCH B CHJIE, €CJIM OUM He GyIyT M3MEHEHBI B COOTBETCTBHH C IIOJI0XKCHUAMH
nacTosuiero CorsalueHHs .

b) Bce neobXomHMBbIE IIOCTAHOBJIEHHS, pUHIMaenmble CoBeTOM B 1967-1968 xodeii-
HOM IOy Y NOAJIEXKAIIME MpHMeHeHHIO B 1968-1969 xodeitHom romy, AODKHUEI
OBITh IPHHATHI HA TIOCJIEAHEH ouepeIHOH CECCHMM COBETA B 1967-1968 kodeiiHoM
rody M NPHMEHATHCA HAa BPEMEHHOH OCHOBE, KaK ecji Obl HACTOALICE Corna-
HIEHHe HAXOIHJIOCh B CHJIE.

B YIOCTOBEPEHUE U3JIOXKEHHOI'O umxenoanHcaBiuecs, Oyayun
HaJIeXaIMM 00pasoM YHOJIHOMOUEHB! HAa 3TO CBOMMH COOTBETCTBYIOLUMMH MpaBH-
TEJIbCTBAMH, NOAMMcany Hacrosujee CorjalleHHe B YKa3aHHbIE DAJOM C HX NOnd-
MUCAMY YHCIIA.
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Os textos déste Convénio em espanhol, francés, inglés, portugués e russo sdo
igualmente auténticos. Os originais ficam depositados nos arquivos das Nagdes
Unidas, e o Secretario-Geral das Nagdes Unidas expede cépias autenticadas a
todos os governos signatarios do Convénio ou que a éle venham a aderir.

ANEXO A

QUOTAS BASICAS DE EXPORTAGAO!

(milhares de sacas de 60 quilos)

Brasit . . . . ... ... ... 20926 | Indonésia . . . . . . . . .. . 1357
BurGndi®. . . . . . . .. . .. 233 | México. . . . . . . . . . ... 1760
Camarées . . . . . . . . . . . 1000 | Nicardgua . . . . . . . . . .. 550
Coldmbia. . . . . . .. . ... 7000 ]| Peru. . . . .. ... ... .. 740
Congo (Republica Democraticd)?. 1.000 | Portugal . . . . . . . . . . . . 2776
Costado Marfim . . . . . . .. 3073 | Quénia. . . . . . . . . . . .. 860
CostaRica. . . . . . . . . .. L1100 | Repiblica Centro-Africana . . . . 200
ElSalvador . . . . . . . . . . 1900 | Repiblica Dominicana. . . . . . 520
Equador . . . . . . . . . . .. 750 | Republica Malgaxe . . . . . . . 910
Etiépia . . . .. . .. .. .. 1494 | Ruanda®?. . . . . .. .. ... 150
Guatemala . . . . . . . . . .. 1800 | Tanzdnia. . . . . . . . . . .. 700
Guiné (quota basica de exportacao a Togo . . . . . .. ... ... 200
ser estabelecida pelo Conselho) Uganda . . . . ... .. ... 2379
Haiti . . . . . .. . ... .. 490 | Venezuela® . . . . . . . . . .. 325
Honduras . . . . . . . .. .. 425
India . . . ... . ... ... 423 ToTAL 55.041

t De acdrdo com as disposigdes do Artigo 31 (1), os seguintes paises exportadores nao tém quota
basica de exportigao, atribuindo-se-lhes no ano 1968-69 as seguintes quotas de exporti¢ao: Bolivia
50.000 sacas; Congo (Brazzaville) 25.000 sacas; Cuba 50.000 sacas; Daomé 33.000 sacas; Gabao
25.000 sacas; Gana 51.000 sacas; Jamaica 25.000 sacas; Libéria 60.000 sacas; Nigéria 52.000 sacas;
Panama 25.000 sacas; Paraguai 70.000 sacas; Serra Leoa 82.000 sacas; Trindade e Tobago 69.000 sacas.

¢ Depois de apresentarem 4 Junta Executiva prova satisfatéria de que possuem produgao expor-
tavel superior a 233.000, 1.000.000, 50.000, 150.000 e 325.000 sacas, respectivamente, ser concedido a
Burtindi, Congo (Repiublica Democratica), Cuba, Ruanda e Venezuela, direito anual de exportdcao
nio superior ao que lhes teria sido reconhecido na hipétese de que suas quotas basicas féssem de 350.000,
1.300.000, 200.000, 260.000 e 475.000 sacas, respectivamente. Em nenhuma circunsténcia, todavia, os
aumentos concedidos a &sses paises poderdo ser tomados em considerag¢do para calcular a distribuigao
de votos.
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Texkcrb! atoro CornalueHUsa HA aHIJIMICKOM, MCITAHCKOM, PYCCKOM, (bpaHIy3c~
KOM U TOPTYTaJIbCKOM S3BIKAX SBJAIOTCA DPABHO ayTeHTUUHbIMHU. ITOMIHHUMKH
JenoHupyoTcs B apxuB OpraHusanuu O6beauHennbix Hanuii, u IeHepasbHbIH
cexperaps Opranusanmn OO6benuHeHHbIXx Hanuii npernpoBOgUT 3aCBHAETENBCT-
BOBaHHbIE KOINMH MX KOKIOMY nojnucasuiemy 310 CoriauieH1e Wik MpHCOeAMHNB-
LIEMYCH K HeMy [IPaBHUTEJILCTBY.

IIPUJTOXEHMHUE A
OCHOBHBIE 3KCITOPTHBIE KBOTHI'

(B moicauax 60-Kunozpammossix meuuxos)

Beper CrnonoBoit Koctru . . . 3073 | Kocra-Puka . . . . . . 1100
Bpaswma . . . . . . . . . 20926 | Mansrauckas Pecrry6nm<a . 910
Bypyupu?. . . . . . . . . . 233 | Mekcuka . . . . . . . . . . 1760
Benecyama®? . . . . . . . .. 325 | Hukaparya . . . . . . . . . 550
Favru . . . . . . . . . .. 490 | Tlepy. . . . . . . . . . . . 740
I'varemana . . . . 1800 | IToptyranust. . . . . . . . . 2776
I'sunes (Ocnosnaﬁ axcnop'maﬁ Pyanga%. . . . . . . . . .. 150
KBOTa Gyaer ycraHoBneHa Co- CamsBagop . . . - . . . . . 1900
BETOM) . ) Tamsawmst. . . . . . . . . . 700
Tougypac . . . . . 425 | Toro. . . . . . . . . . .. 200
JlomuHHKaHCKasA Pecrry6nm<a . 520 | Yraupa. . . . 2379
)% 0:011: ¢ (I 423 I.Iempanwoa(bpuxancxaﬂ Pec—
Uuponeaust . . . . . . . . . 1357 mybmuka . . . . . . . . . 200
Kamepyn . . . . . . . . .. 1000 |Okeagop . - . « . - « - . . 750
Kemwst . . . . . . . . . .. 860 | Opworma . . . . . . . . . . 1494
Komymbusts . . . . 7000 —_
Konro (JIeMOKpamquKax Pec- HUTOI'O 55 041
my6unka)2. . v . . .. 1000 —_—

! CorsnlacHo nosiokeHusim crathi 31 (1) cienymolue 3KCHOPTHDYIOIME CTPaHbI HE HMEIOT
OCHOBHOI 3KCIOPTHOI KBOTHI M noyy4aioT B 1968-1969 kodeitHom roay ciexyroime 3KCIOPTIbIe
kBoTbl: BonuBuss — 50 000 meixoB, Kouro (BpassaBwis) — 25 000 memxos, Kyba — 50 000
mewxoB, Jaromess — 33 000 memxoB, [aGou — 25 000 memxor, I'ana — 51 000 meluxoB,
SAmaiika — 25 000 memxoB, JIubepusa — 60 000 mewxoB, Hurepnusa — 52 000 mewkoB, ITanama
— 25 000 mewxoB, ITaparsait — 70 000 memxos, Creppa-Jleone — 82 000 mewmxoB, Tpuruaan
u Tobaro — 69 000 merrkoB.

t Bypyuad, Kouro (Hdemoxpartuueckas PecnyGnuwa), KyGe, Pyanme nm Benecyane mnocie
MpeACTaBIIeHUsT HMH M CIIOTHHTEJIBHOMY KOMUTETY PHEMJIEMBIX JJOKA3aTEJILCTB O HAJTMYMH SKCNIOPT-
HOlt npoaykuuu cebie 233 000, 1 000 000, 50 000, 150 000 u 325 000, cooTBeTCTBEHHO, GyayT
YCTaHOBJIEHbI T'OJOBBIE 3KCNOPTHbIE HOPMBbI, HE€ HPEBBIMNAKIIME TOAOBBIX 3KCHOPTHBIX HODM,
KOTOpble OHM NOJIyYWIH Gbl B BHAE OCHOBHOJ KBOTHI B paamepe 350 000, 1 300 000, 200 000,
260 000 n 475 000, coorBeTcTBeHHO. OMHAKO yBeJIMUEHMsI, pa3pelllaeMmble 3THM CTPaH3M, HU B
KOeM Clyuae He MO/DKHBI YYMTBIBaThCA NPH MOJACYETE pacHpe/iesIeHHs TOf0COB.
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ANEXO B

PAISES DE DESTINO NAO-SUJEITOS A QUOTAS, MENCIONADOS NO
ARTIGO 40, CapiTuLo VII

As areas geogréficas que constituem paises nio sujeitos a quotas para os fins do Covénio

Sa0:

Arabia Saudita
Bahrein
Botsuana
Catar

Ceilao

China (continental)
China (Taiwan)
Coréia do Norte
Hungria

Irao

Iraque

Japao

Kuweit

Lesoto

Malaui

NoTa:

Mascate e Oma

Oma da Trégua
Polénia

Republica da Coréia
Republica Sul-Africana
Rodésia

Romaénia

Somaélia

Suazilandia

Sudio

Sudoeste da Africa
Taildndia

Uniao das Republicas Socialistas Soviéticas
Zambia

As abreviag¢des acima destinam-se a ter significa¢do puramente geogréfica e ndo implicam conota-

¢do politica de nenhuma natureza.
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NOPUJITOXEHHUE B

HE OI'PAHHUYEHHBIE KBOTAMHU CTPAHBI HABHAYEHUA,
YKA3AHHBIE B CTATHE 40 I'JTABBI VII

K CTpaHaM, HE€ OIPaHHYECHHBIM KBOTaMH, NMPUMEHHUTEJIBHO K HAaCTOAINEMY

Cornalrenuoo OTHOCATCA :

Baxpeiin

BorcBana

Benrpusa

JloropopHsbIii Aman
3ambust

Hpak

Hpau

Karap

Kurait (KoHTUHEHTaJIBHBIIH )
Kurait (TaitBanb)
Kopeiickass Pecrry6anka
Kyseiir

Jlecoro

ManaBsu

Mockar 1 Oman

IIPUMEYAHHE:

ITonsma

Pympiaus

CaynoBckas ApaBus

Caasuieng

CeBepHana Kopes

Comanu

Coro3 Coserckux ConuaTuCTUUECKHX
PecmyGnuk

Cynan

Taunanmg

Leitnon

IOro-3amagnass Adpuka

IO»kuasa Popesus

I0»Ho0-Adpuxranckan Pecry6inka

SAnouus

IIpuBeeHHbIE Bblllle COKPAILEHHbIE HAMMEKOBAHUS MMEIOT YUMCTO reorpadmueckoe 3HaYeHHe
MU He HPEANOJIaraloT HHKAKHX NOJIMTHYECKHX NOCJIeACTBHIA.
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ANEXO C

DISTRIBUIGAO DE VOTOS

Pais Exportador Importador Pais Exportador Importador
Argentina . - 16 Nicaragua . 13 -
Australia - 9 Nigéria 4 -
Austria . - 11 Noruega . . - 16
Bélgica* . - 28 Nova Zelandia . - 6
Bolivia C. 4 - OAMCAF . (88) -
Brasil. . . . ... 332 - OAMCAF . (4 -
Burindi . 8 - Camardes 15 -
Canada . - 32 Congo (Brazzaville) 1 -
Chipre. C. - 5 CostadoMarfim . 47 -
Coléombia . . . . . 114 - Daomé 1 -
Congo (Republica Gabido. . 1 -

Democratica do) 20 - Republica
Costa Rica . 21 Centro-Africana 3 -
Cuba . 4 - Repiblica Malgaxe 13
Dinamarca . - 23 Togo 3 -
Equador. 16 - Paises Baixos - 35
El Salvador 34 - Panama . . 4 -
Espanha. . . . . . - 21 Peru 16 -
Estados Unidosda Portugal . 48 -

América . - 400 Quénia 17 -
Etiopia . 27 - Reino Unido . - 32
Finlandia - 21 Répiblica
Franca - 84 Dominicana . . . 12 -
Gana . 4 - Repiblica Federal da
Guatemala . 32 - Alemanha . - 101
Guiné . 4 - Ruanda . 6 -
Haiti . . 12 - Serra Leoa . 4 -
Honduras . 11 - Suécia . . - 38
india . 11 - Suiga . - 19
Indonésia . 25 - Tanzania . 15 -
Israel . - 7 Tchecoslovaquia . - 9
Italia . - 47 Trindade e Tobago 4 -
Jamaica . 4 - Tunisia . .-. . . - 6
Japdo . - 18 Uganda . 41 -
Liberia 4 - U.R.SS.. - 16
México 32 - Venezuela . 9 -

ToTaL 996 1.000

* Inclui o Luxemburgo.

! Votos basicos que ndo podem ser atribuidos a Partes Contratantes individuais de acérdo com o

Artigo 5 (4) (b).
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Cmpana

ApreuTHna .
ABcrpamus .
Apcrpus. . . . .
Bensrus*
Bonusus.
Bpazwmsa . .
Bypynnu .
Kanana
Konym6us . .
Konro (Iemoxpa-
TH4eckasa Pecry-
6nmka)
Kocra-Puka
Ky6a
Kumnp . .
UexocaoBakus .
Hanusa. . .
JloMuHHKaHCKasA
Pecrry6nuxka
OkBagop. . . . .
-CansBasiop .
Oduomua
depepatupHas
Pecriy6nuxa
Iepmanun .
DOunnaHoua . . .
Dpanmn
I'ana
I'eatemana .
I'bvbes . . . .
Tauu
Tonngypac
Hnnus
Huponeansn
Hspauns. .
Hramana .
SAmaiika . . . .
SAnonust . .
Kenus. .
Jhibepus.
Mexkcuxa

NPUJNTOXEHUE C
PACTIPEJEJIEHUE I'OJIOCOB

Sxcnopmu- Hmunopmu-

pyrowas  pyowas

— 16
— 9
— 11
— 28
4 —
332 —
8 -—
— 32
114 —
20 —
21 —
4 —
— 5
— 9
— 23
12 —
16 —
34 —
27 —
— 101
— 21
— 84
4 —
32 —
4 —
12 —
1 —
11 —
25 —
— 7
— 47
4 —
— 18
17 —
4 —
32 —

* Brarouas JlioxcemBypr.
! OCHOBHbIE KBOTBI, He NPHMEHAIOLIMECA K OTAEBHBLIM IOrOBapHBAIOLIMMCA CTOPOHaM B
COOTBETCTBHM cO craTbeil 5 (4) (8).

Cmpana

Hupepnasgpr. . .
Hopasa 3enanmus .
Huxaparya .
Hurepus.
Hopserusa .
OAMKA®. .
OAMKA®
Kamepyn .
LlenTpansHo-
a¢ppuKaHcKas
PecnryGiiuxa
Kouro (Bpa3aaa-
BHJIB) . . .
Jlaromes .
TaGown . .
Beper Cnonosoit
Koctn .
Magnsrauckas
PecnryGrnka
Toro
ITanama .
ITepy .
ITopryranusa .
Pyanpa .
Creppa-Jleone . .
HUcnanns
IIBenus .
IIBeituapus
TaHzauusa .
Tpununan u
To6aro
Tynuc.
VYraupga
CCCP.
CoenusenHoe
Koponescrso .
CoenuHeHHbIE
IIrare1 AmMepuku
Benecyana .

BCETO

Ixcnopmu- Hmnopmu-

pyrowar  pylowan

— 35
— 6
13 —
4 —
- 16
(88) —
@@r —
15 —
3 J—

1 J—

1 J—

1 J—
47 —
13 —_
3 J—
4 _
16 —
48 —
6 J—
4 —
— 21
— 38
— 19
15 —
4 —
—_ 6
41 —
— 16
—_ 32
— 400
9 —
996 1 000
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[SPaNISH TEXT — TEXTE ESPAGNOL]

No. 9262. CONVENIO INTERNACIONAL DEL CAFE DE 1968

PrREAMBULO
Los Gobiernos signatarios de este Convenio;

Reconociendo la importancia excepcional del café para la economia de
muchos paises que dependen en gran medida de este producto para obtener divisas
y continuar asi sus programas de desarrollo econémico y social;

Considerando que una estrecha colaboracién internacional en la comer-
cializacién del café estimulara la diversificaciéon econémica y el desarrollo de los
paises productores, contribuyendo asi a fortalecer los vinculos politicos y econé-
- micos entre paises productores y consumidores;

Encontrando motivos para esperar una tendencia al desequilibrio persistente
entre la produccion y el consumo, a la acumulacion de existencias onerosas y a
marcadas fluctuaciones en los precios, que pueden resultar perjudiciales para los
productores y los consumidores ;

Creyendo que sin una accion internacional esta situacién no puede ser corre-
gida por las fuerzas normales del mercado; y

Teniendo en cuenta la renegociacién del Convenio Internacional del Café de
1962, efectuada por el Consejo Internacional del Café,

Convienen lo que sigue:

cAPITULO I

OBJETIVOS

Articulo 1
OBJETIVOS
Los objetivos del Convenio son:

1) Establecer un equilibrio razonable entre la oferta y la demanda de café
sobre bases que aseguren un adecuado abastecimiento a los consumidores asi
como mercados a precios equitativos para los productores, y que sirva para lograr
un ajuste a largo plazo entre la produccién y el consumo,

2) Aliviar las graves dificultades ocasionadas por excedentes onerosos y por
las excesivas fluctuaciones de los precios del café que son perjudiciales tanto para
los productores como para los consumidores;



1968 Nations Unies — Recuerl des Traités 191

3) Contribuir al desarrollo de los recursos productivos y al aumento y man-
tenimiento de los niveles de empleo e ingreso en los paises Miembros para ayudar
asi a lograr salarios justos, un nivel de vida mas elevado y mejores condiciones de
trabajo;

4) Ayudar a ampliar la capacidad adquisitiva de los paises exportadores de
café, mediante el mantenimiento de los precios a niveles justos y el aumento del
consumo;

5) Fomentar el consumo de café por todos los medios posibles; y

6) En general, reconociendo la relacién que existe entre el comercio cafetero
y la estabilidad econémica de los mercados para los productos industriales, esti-
mular la colaboracién internacional respecto de los problemas mundiales del café.

CAPITULO II

DEFINICIONES

Articulo 2
DEFINICIONES
Para los fines del Convenio:

1) «Café» significa el grano y la cereza del cafeto, ya sea en pergamino, verde
o tostado, e incluir el café molido, descafeinado, liquido y soluble. Estos términos
significaran:
a) «café verder: todo café en forma de grano pelado, antes de tostarse;

b) «caféencerezar: el fruto completo del cafeto. Para encontrar el equivalente dela
cereza en café verde, multipliquese el peso neto de la cereza seca por 0,50;

¢) «café pergamino»: el grano de café verde contenido dentro de la cdscara. Para
encontrar el equivalente de café pergamino en café verde, multipliquese el peso
neto del café pergamino por 0,80;

d) «café tostado»: café verde tostado en cualquier grado, e incluiré al café molido.
Para encontrar el equivalente de café tostado en café verde, multipliquese el
peso neto del café tostado por 1,19;

e) «café descafeinado»: café verde, tostado o soluble del cual se ha extraido la
cafeina. Para encontrar el equivalente de café descafeinado en café verde,
multipliquese el peso neto del café descafeinado en verde, tostado o soluble por
1,00, 1,19 6 3,00 respectivamente;

/) «café liquido»: las particulas sé6lidas, solubles en agua, obtenidas del café
tostado y puesto en forma liquida. Para encontrar el equivalente de café
liquido en café verde, multipliquese por 3,00 el peso neto de las particulas
sélidas, secas, contenidas en el café liquido;
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g) «café solubler: las particulas sélidas, secas, solubles en agua, obtenidas del café
' tostado. Para encontrar el equivalente de café soluble en café verde, multi-
pliquese el peso neto del café soluble por 3,00.

2) «Saco» significa 60 kilogramos o 132,276 libras de café verde; « tonelada»
significa una tonelada métrica de 1.000 kilogramos o 2.204,6 libras, y «libra»
significa 453,597 gramos.

3) «Ario cafetero» significa el periodo de un aifio entre el 1° de octubre y el
30 de septiembre.

4) «Exportacién de café»: salvo lo que dispone el Articulo 39, cualquier par-
tida de café que salga del territorio donde fue producido.

5) «Organizacién», «Consejo» y «Junta» significan, respectivamente, la
Organizacién Internacional del Café, el Consejo Internacional del Café y Ja Junta
Ejecutiva, mencionados en el Articulo 7 del Convenio.

6) «Miembro»: una Parte Contratante, un territorio o territorios depen-
dientes que hayan sido declarados Miembros separados en virtud del Articulo 4,
y dos o mas Partes Contratantes o territorios dependientes, o unos y otros, que
participan en la Organizacién como grupo Miembro en virtud de Jos Articulos
566.

7) «Miembro exportador» o «pais exportador»: Miembro o pais que sea
exportador neto de café, es decir, cuyas exportaciones excedan sus importaciones.

8) «Miembro importador» o «pais importador»: Miembro o pais que sea
importador neto de café, es decir, cuyas importaciones excedan sus exportaciones.

9) «Miembro productor» o «pais productor»: Meimbro o pais que produzca
café en cantidades comercialmente significativas.

10) «Mayoria simple distribuida »: una mayoria de los votos depositados por
los Miembros exportadores presentes y votantes y una mayoria de los votos
depositados por los Miembros importadores presentes y votantes, contados por
separado.

11) «Mayoria distribuida de dos tercios»: una mayoria de dos tercios de Jos
votos depositados por los Miembros exportadores presentes y votantes y una
mayoria de dos tercios de los votos depositados por los Miembros importadores
presentes y votantes, contados por separado.

12) «Entrada en vigor»: salvo disposicién contraria, la fecha en que el
Convenio entre en vigor, bien sea provisional o definitivamente.

13) «Produccién exportable»: la produccién total de café de un pais expor-
tador en un ano cafetero determinado, menos el volumen destinado al consumo
interno en ese mismeo ano.
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14) «Disponibilidad para la exportacién»: la produccién exportable de un
pais exportador en un afno cafetero determinado, mas las existencias acumuladas
en aflos anteriores.

15) «Cupo de exportacién»: la cantidad total de café que un Miembro esta
autorizado a exportar en virtud de las diversas disposiciones del Convenio, con
excepcion de las exportaciones que, de conformidad con las disposiciones del
Articulo 40, no son imputadas a las cuotas.

16) « Exportaciones autorizadas»: las exportaciones efectivas realizadas al
amparo del cupo de exportacién.

17) « Exportaciones permitidas»: la suma de las exportaciones autorizadas y
las exportaciones que, en virtud de las disposiciones del Articulo 40, no se imputan
alas cuotas.

capituLo 11
MIEMBROS
Articulo 3
MIEMBROS DE LA ORGANIZACION

1) Toda Parte Contratante, junto con sus territorios dependientes a los que
se extienda el Convenio en virtud del parrafo 1) del Articulo 65, constituird un solo
Miembro de la Organizacién, a excepcién de lo dispuesto en los Articulos 4, 5y 6.

2) Un Miembro podra modificar la categoria que hubiere declarado inicial-
mente al aprobar, ratificar, aceptar o adherirse al Convenio, ateniéndose a las
condiciones que el Consejo estipule.

3) Si dos o mas Miembros importadores solicitaren que se modifique su
forma de participacién en el Convenio, o su representacién en la Organizacién,
o ambas, el Consejo podra, previa consulta con los Miembros interesados y sin
perjuicio de otras disposiciones del Convenio, establecer las condiciones que se
‘aplicaran a la nueva participacién, a la nueva representacién, o a ambas.

Avrticulo 4
AFILIACION SEPARADA PARA LOS TERRITORIOS DEPENDIENTES

Toda Parte Contratante que sea importadora neta de café podra declarar
en cualquier momento, previa la debida notificacién de conformidad con el parrafo
2) del Articulo 65, que ingresa en la Organizacién independientemente de aquellos
de sus territorios dependientes que sean exportadores netos de café y que ella
designe. En tal caso, el territorio metropolitano y los territorios dependientes no
designados, constituirdn un solo Miembro, y los territorios dependientes designados
seran considerados Miembros distintos, individual o colectivamente, segin se
indique en la declaracién.
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Articulo 5
AFILIACION INICIAL POR GRUPOS

1) Dos o mas Partes Contratantes que sean exportadoras netas de café
pueden declarar, haciendo la debida notificacién al Secretario General de las
Naciones Unidas en el momento de depositar el correspondiente instrumento de
aprobacién, ratificacién, aceptacién o adhesién, y también al Consejo que ingresan
en la Organizacién como un solo grupo. Todo territorio dependiente al que se
extienda el Convenio en virtud del parrafo 1) del Articulo 65 podra formar parte de
dicho grupo Miembro si el Gobierno del Estado encargado de sus relaciones inter-
nacionales ha hechola debida notificacién al efecto, de conformidad con el parrafo 2)
del Articulo 65. Esas Partes Contratantes y los territorios dependientes deben
satisfacer las condiciones siguientes:

a) declarar su deseo de asumir individual y colectivamente la responsabilidad en
cuanto a las obligaciones del grupo;

b) acreditar luego debidamente ante el Consejo que el grupo cuenta con la organi-
zacién necesaria para aplicar una politica cafetera comin, y tiene los medios
para cumplir, junto con los otros paises integrantes del grupo, las obligaciones
que les impone el Convenio; y

¢) demostrar posteriormente ante el Consejo que:
i) han sido reconocidos como grupo en un convenio internacional anterior
sobre el café, o
i) tienen:
a) una politica comercial y econémica comuin o coordinada relativa al
café, y
4) una politica monetaria y financiera coordinada y los érganos necesarios
parasu aplicacién, de forma que al Consejo le conste que el grupo Miembro
puede actuar conforme al espiritu de la agrupacién de paises y cumplir
las obligaciones de grupo previstas.

2) El grupo Miembro constituird un solo Miembro de la Organizacién, con
la salvedad de que cada pais integrante sera considerado como un Miembro indivi-
dual para todas las cuestiones que se planteen en relacién a las siguientes disposi-
ciones:

. a) Capitulos XII, XIII y XVTI;
b) Articulos 10, 11 y 19 del Capitulo IV; y
¢) Articulo 68 del Capitulo XX.

3) Las Partes Contratantes y los territorios dependientes que ingresen como
un solo grupo Miembro indicardn qué gobierno u organizacién ha de representarles
en el Consejo para todos los efectos del Convenio, a excepcién de los enumerados en
el parrafo 2) de este Articulo.
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4) Los derechos de voto del grupo Miembro seran los siguientes:

a) Elgrupo Miembro tendré el mismo nimero de votos basicos que un pais Miembro
individual que ingrese a la Organizacién en tal calidad. Estos votos basicos se
asignaran al gobierno u organizacién que represente al grupo, y seran utilizados
por ese gobierno u organizacion.

b) En el caso de una votacién sobre cualquier cuestién que se plantee en lo relativo
a las disposiciones enumeradas en el parrafo 2) de este Articulo, los compo-
nentes del grupo Miembro podran emitir los votos asignados a ellos en virtud de
las disposiciones del parrafo 3) del Articulo 12, independientemente y como si
cada uno de ellos fuese un Miembro individual de la Organjzacién, salvo los
votos basicos que seguirdn correspondiendo inicamente al gobierno u organi-
zacién que represente al grupo.

5) Cualquier Parte Contratante o territorio dependiente que participe en un
grupo Miembro podra, mediante notificacién al Consejo, retirarse de ese grupo y
convertirse en Miembro separado. Tal retiro tendrd efecto cuando el Consejo
reciba la notificacién. En caso de dicho retiro o de que un componente de un grupo
dejede ser tal, por retiro de la Organizacién u otra causa, los demas componentes del
grupo podran solicitar del Consejo que se mantenga el grupo y éste continuara
existiendo, a menos que el Consejo deniegue la solicitud. Si el grupo Miembro se
disolviere, cada pais competente se convertird en Miembro separado. Un Miembro
que haya dejado de pertenecer a un grupo Miembro no podra formar parte de
nuevo de un grupo mientras esté en vigor el presente Convenio.

Articulo 6

FORMACION POSTERIOR DE GRUPOS

Dos o mas Miembros exportadores podran solicitar del Consejo, en cualquier
momento después de la entrada en vigor del Convenio para ellos, la formacién de
un grupo Miembro. El Consejo aprobara tal solicitud si comprueba que los Miem-
bros han hecho la correspondiente declaracién y han demostrado que satisfacen los
requisitos del parrafo 1) del Articulo 5. Una vez aprobado, el grupo Miembro estard
sujeto a las disposiciones de los parrafos 2), 3), 4) y 5) de dicho Articulo.

CAPiTULO 1V
ORGANIZACION Y ADMINISTRACION
Articulo 7
SEDE Y ESTRUCTURA DE LA ORGANIZACION INTERNACIONAL DEL CAFE

1) La Organizacion Internacional del Café, establecida en virtud del Convenio
de 1962, continuard existiendo a fin de administrar las disposiciones del Convenio
y fiscalizar su aplicacién.
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2) La Organizacién tendra su sede en Londres, a menos que el Consejo,
por mayoria distribuida de dos tercios, decida otra cosa.

3) La Organizacién funcionard mediante el Consejo Internacional del Café,
su Junta Ejecutiva, su Director Ejecutivo y su personal.

Articulo 8
CoMPOSICION DEL CONSEJO INTERNACIONAL DEL CAFE

1) La autoridad suprema de la Organizacién serd el Consejo Internacional
del Café, que esfara integrado por todos los Miembros de la Organizacién,

2) Cada Miembro estara representado en el Consejo por un representante y
uno o mas suplentes. Cada Miembro podri ademéas designar uno o mas asesores,
para que acompafien a su representante o suplentes.

Articulo 9
PODERES Y FUNCIONES DEL CONSEJO

1) El Consejo estard dotado de todos los poderes que emanan especificamente
del presente Convenio, y tendrd las facultades y desempefiara las funciones
necesarias para cumplir las disposiciones del mismo.

2) El Consejo podra, por mayoria distribuida de dos tercios, establecer las
normas y reglamentos requeridos para aplicar las disposiciones del Convenio, en
particular su propio reglamento y los reglamentos financiero y de personal de la
Organizacién; tales normas y reglamentos serin compatibles con el Convenio. El
Consejo podra incluir en su reglamento una disposicién que le permita decidir
sobre cuestiones determinadas sin necesidad de reunirse en sesi6n.

3) El Consejo mantendrd ademas la documentacion necesaria para desem-
pefiar sus funciones conforme al Convenio, asi como cualquier otra documentacién
que considere conveniente. El Consejo publicara un informe anual.

Articulo 10
ELECCION DEL PRESIDENTE Y DE LOS VICEPRESIDENTES DEL CONSEJO

1) El Consejo elegird un Presidente y Vicepresidentes primero, segundo y
tercero, para cada ano cafetero.

2) Por regla general, el Presidente y el primer Vicepresidente serin elegidos
entre los representantes de los Miembros exportadores o entre los representantes de
los Miembros importadores, y los Vicepresidentes segundo y tercero seran elegidos
entre los representantes de la otra categoria de Miembros. Estos cargos se alter-
naran cada afio cafetero entre las dos categorias de Miembros.
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3) Ni el Presidente, ni ningin Vicepresidente que actué como Presidente,
tendran derecho de voto. En tal caso, el suplente del uno o del otro ejercera el
derecho de voto del correspondiente Miembro.

Articulo 11
PERiODOS DE SESIONES DEL CONSEJO

Por regla general, el Consejo celebrard dos periodos ordinarios de sesiones
cada afio. También podra celebrar periodos extraordinarios de sesiones, si asi
lo decidiere. Asimismo, se celebraran periodos extraordinarios de sesiones cada vez
que lo soliciten la Junta Ejecutiva, cinco Miembros cualesquiera, o un Miembro
o Miembros que representen por lo menos 200 votos. La convocacién de los periodos
de sesiones tendra que notificarse con 30 dias de anticipacién como minimo, salvo
en casos de emergencia. A menos que el Consejo decida otra cosa, los periodos de
sesiones se celebrardn en la sede de la Organizacién.

Articulo 12
Votos

1) Los Miembros exportadores tendran un total de 1.000 votos y los Miembros
importadores también tendran un total de 1.000 votos, distribuidos entre cada
categoria de Miembros — es decir, Miembros exportadores y Miembros importa-
dores respectivamente — segln se estipula en los parrafos siguientes de este
Articulo.

2) Cada Miembro tendra cinco votos basicos, siempre que el total de tales
votos no exceda de 150 para cada categoria de Miembros. Si hay mas de treinta
Miembros exportadores o mas de treinta Miembros importadores, el nimero de
votos basicos de cada Miembro dentro de una u otra categoria se ajustara, con el
objeto de que el total de votos basicos para cada categoria de Miembros no supere
el maximo de 150.

3) Los restantes votos de los Miembros exportadores se distribuirdn entre
esos Miembros en proporcién a sus respectivas cuotas basicas de exportacién,
salvo que en el caso de una votacién sobre cualquier cuestién relacionada con las
disposiciones del parrafo 2) del Articulo 5, los restantes votos de un grupo Miembro
se distribuirdn entre los componentes de ese grupo en proporcién a la partici-
pacién que les corresponda en la cuota basica de exportacién de ese grupo Miembro.
Ningin Miembro exportador al que no se le haya asignado cuota basica obtendra
participacién en esos votos restantes.

4) Los restantes votos de los Miembros importadores se distribuiran entre
ellos en proporcién al volumen promedio de sus respectivas importaciones de
café durante los tres anos anteriores.
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5) El Consejo efectuara la distribucién de los votos al principio de cada afio
cafetero y esa distribucién permanecera en vigor durante ese afo, a reserva de lo
dispuesto en el parrafo 6) de este Articulo.

6) El Consejo establecerd normas para la redistribucién de los votos de
conformidad con este Articulo, cada vez que varie el niimero de Miembros de la
Organizacién, o se suspenda el derecho de voto de un Miembro o recupere tal
derecho en virtud de las disposiciones de los Articulos 25, 38, 45, 48, 54 6 59.

7) Ningun Miembro podra tener mas de 400 votos.

8) No habra fracciones de voto.

Articulo 13
PROCEDIMIENTO DE VOTACION DEL CONSEJO

1) Cada representante tendra derecho a utilizar el nimero de votos asignado
al Miembro que represente, pero no podra dividirlos. Sin embargo, podra utilizar
en forma diferente los votos que deposite en virtud del parrafo 2) de este Articulo.

2) Todo Miembro exportador podrd autorizar a cualquier otro Miembro
exportador — y todo Miembro importador podra autorizar a cualquier otro
Miembro importador — para que represente sus intereses y ejerza su derecho de
voto en cualquier reunién del Consejo. No se aplicard en este caso la limitacién
prevista en el parrafo 7) del Articulo 12.

Articulo 14
DEecisioNESs DEL CONSEJO

1) Salvo disposiciones en contrario en el presente Convenio, el Consejo adop-
tard todas sus decisiones y formulard todas sus recomendaciones por mayoria
simple distribuida.

2) Con respecto a cualquier medida del Consejo que, en virtud del Convenio,
requiera una mayoria distribuida de dos tercios, se aplicard el siguiente proce-
dimiento: ‘

a) si no se logra una mayoria distribuida de dos tercios debido al voto negativo
de tres o menos Miembros exportadores o de tres o menos Miembros impor-
tadores, la propuesta volverd a ponerse a votacién en un plazo de 48 horas,
si el Consejo asi lo decide por mayoria de los Miembros presentes y por mayoria
simple distribuida;

b) si en la segunda votacién no se logra tampoco una mayoria distribuida de dos
tercios debido al voto negativo de dos 0 menos Miembros exportadores o de dos o
menos Miembros importadores, la propuesta volverid a ponerse a votacién en
un plazo de 24 horas, si el Consejo asi lo decide por mayoria de los Miembros
presentes y por mayoria simple distribuida;
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¢) si no se logra una mayoria distribuida de dos tercios en la tercera votacién
debido al voto negativo de un Miembro exportador o importador, se consi-
derara aprobada la propuesta;

d) si el Consejo no somete la propuesta a una nueva votacién, ésta se considerara
rechazada.

3) LosMiembros se comprometen a aceptar como obligatoria toda decisién que
e] Consejo adopte en virtud de Jas disposiciones del presente Convenio.

Avrticulo 15
CoMPOSICION DE LA JUNTA EJECUTIVA

1) La Junta Ejecutiva se compondra de ocho Miembros exportadores y
ocho Miembros importadores, elegidos para cada afio cafetero de conformidad con
las disposiciones del Articulo 16. Los Miembros podran ser reelegidos.

2) Cada miembro de la Junta designard un representante y uno o mas
suplentes.

3) EJ Presidente de la Junta serd nombrado por el Consejo para cada afio
cafetero y podra ser reelegido. El Presidente no tendrd derecho de voto. Si un
representante es nombrado Presidente, su suplente votard en su lugar.

4) La Junta Ejecutiva funcionara normalmente en Ja sede de Ja Organiza-
cién, pero podra reunirse en cualquier otro lugar.

Avrticulo 16
ELEcCION DE LA JUuNTA EjJECUTIVA

1) Los Miembros exportadores e importadores que integren la Junta seran
elegidos en el Consejo por los Miembros exportadores e importadores de Ja Organi-
zacién, respectivamente. La eleccién dentro de cada categoria se efectuard con
arreglo a lo dispuesto en los parrafos siguientes del presente Articulo.

2) Cada Miembro depositard todos los votos a que tenga derecho segin el
Articulo 12 a favor de un solo candidato. Un Miembro podrd depositar por otro
candidato los votos que ejerza por delegacién en virtud del parrafo 2) del
Articulo 13.

3) Los ocho candidatos que reciban el mayor nimero de votos resultaran
elegidos; sin embargo, ningiin candidato que reciba menos de 75 votos sera elegido
en la primera votacién.

4) En el caso de que, con arreglo a la disposicién del parrafo 3) del presente
Articulo, resulten elegidos menos de ocho candidatos en la primera votacién,
se efectuaran nuevas votaciones en las que sélo tendran derecho a participar
los Miembros que no hubieren votado por ninguno de Jos candidatos elegidos. En
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cada nueva votacién el nimero de votos requeridos disminuira sucesivamente en
cinco unidades, hasta que resulten elegidos los ocho candidatos.

5) Todo Miembro que no hubiere votado por uno de los Miembros elegidos,
traspasara los votos de que disponga a uno de ellos, con arreglo a las disposiciones de
los parrafos 6) y 7) del presente Articulo.

6) Se considerara que un Miembro ha recibido el niimero de votos inicialmente
depositados a su favor en el momento de su eleccién y ademds el ntimero de votos
que se le traspasen, pero ningiin Miembro elegido podra obtener mas de 499 votos
en total.

7) Sise calcula que uno de los Miembros electos va a obtener mas de.499 votos,
los Miembros que hubieren votado o traspasado sus votos a favor de dicho Miembro
electo se pondréan de acuerdo para que uno o varios le retiren sus votos y los tras-
pasen o redistribuyan a favor de otro Miembro electo, de manera que ninguno de
ellos reciba mas de los 499 votos fijados como maximo.

Articulo 17
COMPETENCIA DE LA JUNTA EJECUTIVA

1) La Junta serd responsable ante el Consejo y actuard bajo la direccién
general de éste.

2) El Consejo podra delegar en la Junta, por mayoria simple distribuida,
el ejercicio de la totalidad o parte de sus poderes, salvo los que se enumeran a
continuacién:

a) la aprobacién del presupuesto administrativo y la determinacién de las
contribuciones, previstas en el Articulo 24;

b) la determinacién de las cuotas previstas en el Convenio, con excepcién
de los ajustes realizados segiin las disposiciones del Articulo 35, parrafo 3)
y del Articulo 37;

¢) la suspensién de los derechos de voto de un Miembro, segiin se prevé en los
Articulo 45 6 59;

d) el establecimiento o revisién de las metas de produccién de cada pais y de
las metas de produccién mundiales, previstas en el Articulo 48;

e) el establecimiento de una politica relativa a existencias, prevista en el
Articulo 49;

) la exoneracién de las obligaciones de un Miembro, prevista en el Articulo
57,
g) la autoridad para decidir sobre controversias, prevista en el Articulo 59;

h) el establecimiento de las condiciones de adhesién, previsto en el Articulo
63;
7) la decisién de exigir el retiro de un Miembro, prevista en el Articulo 67:
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j) la prérroga o terminacién del Convenio, prevista en el Articulo 69; y
k) la recomendacién de enmiendas a los Miembros, prevista en el Articulo 70.

3) El Consejo podra revocar en cualquier momento, por mayoria simple
distribuida, cualquiera de los poderes que hubiere delegado en la Junta.

Articulo 18
PROCEDIMIENTO DE VOTACION DE LA JUNTA EjECUTIVA

1) Cada miembro dela Junta Ejecutiva tendra derecho a depositar el nimero
de votos que haya recibido en virtud de los parrafos 6) y 7) del Articulo 16. No se
permitird votar por delegacién. Ningin miembro podra dividir sus votos.

2) Los actos de la Junta seran aprobados por la misma mayoria que se
requeriria si hubiera de aprobarlos el Consejo.

Avrticulo 19
QUORUM PARA LAS REUNIONES DEL CONSE]JO Y DE LA JUNTA

1) El quérum para cualquier reunién del Consejo lo constituira la presencia
de una mayoria de los Miembros que represente una mayoria distribuida de los
dos tercios del total de votos. Si en el dia fijado para la apertura de cualquier periodo
de sesiones del Consejo no hubiere quérum, o si durante algin periodo de sesiones
del Consejo no hubiere quérum en tres reuniones consecutivas, el Consejo serd
convocado siete dias mas tarde; el quérum quedara constituido entonces y durante
el resto del periodo de sesiones, por la presencia de una mayoria de los Miembros
que represente una mayoria simple distribuida de los votos. La representacién
por delegacién en virtud del parrafo 2) del Articulo 13se considerara como presencia.

2) Para las reuniones de la Junta, el quérum estara constituido por la presen-
cia de una mayoria de los Miembros que represente una mayoria distribuida de los
dos tercios del total de votos.

Articulo 20
EL DirecTOR EJECUTIVO Y EL PERSONAL

1) El Consejo nombrara al Director Ejecutivo por recomendacién de la
Junta. El Consejo establecera las condiciones de empleo del Director Ejecutivo,
que seran analogas a las que rigen para funcionarios de igual categoria en organi-
zaciones intergubernamentales similares.

2) El Director Ejecutivo sera el jefe de los servicios administrativos de la
Organizacién y asumird la responsabilidad por el desempeno de cualesquiera
funciones que le incumban en la administracién del Convenio.
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3) El Director Ejecutivo nombrara a los funcionarios de conformidad con el
reglamento establecido por el Consejo.

4) Ni el Director Ejecutivo ni los miembros del personal podran tener intereses
financieros en la industria, el comercio o el transporte del café.

5) En el ejercicio de sus funciones, el Director Ejecutivo y el personal no
solicitardn ni recibirdn instrucciones de ningtin Miembro ni de ninguna autoridad
ajena a Ja Organizacién. Se abstendran de actuar en forma que sea incompatible
con su condicién de funcionarios internacionales responsables tinicamente ante
la Organizacién. Cada uno de los Miembros se compromete a respetar el cardcter
exclusivamente internacional de las funciones del Director Ejecutivo y del perso-
nal, y a no tratar de influir sobre ellos en el desempefio de tales funciones.

Avrticulo 21
COLABORACION CON OTRAS ORGANIZACIONES

El Consejo podra adoptar todas las disposiciones convenientes para la consulta
y colaboracién con las Naciones Unidas y sus organismos especializados, asi
como con otras organizaciones intergubernamentales competentes. El Consejo
podrd invitar a estas organizaciones, asi como a las que se ocupan del café, a que
envien observadores a sus reuniones.

CAPITULO V

PRIVILEGIOS E INMUNIDADES

Avrticulo 22
PRIVILEGIOS E INMUNIDADES

1} La Organizacién tendra personalidad juridica. Gozara, en especial, de la
capacidad para contratar, adquirir y enajenar bienes muebles, y para entablar
procedimientos judiciales.

2) El Gobierno del pais en que se encuentre ubicada la sede de la Organizacién
(llamado en adelante el «Gobierno huésped»), tan pronto como fuere posible,
concertard con la Organizacién un convenio que serd aprobado por el Consejo,
relativo a la situacién juridica, privilegios e inmunidades de la Organizacién, de su
Director Ejecutivo y de su personal, asi como de los representantes de los Miembros
durante su permanencia en el territorio del Gobierno huésped para desempenar
sus funciones.

3) El convenio previsto en el parrafo 2) de este Articulo, que serd indepen-
diente del presente Convenio, determinara las condiciones para la terminacién del
mismo.
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4) A menos que se apliquen otras disposiciones sobre impuestos en virtud del
convenio previsto en el parrafo 2) de este Articulo, el Gobierno huésped:

a) concederd exencién de impuestos sobre la retribucién pagada por la
Organizacién a sus empleados, con la salvedad de que dicha exencién no
se aplicard forzosamente a los nacionales de dicho pais; y

b) concederd exenciéon de impuestos sobre los haberes, ingresos y demas
bienes de la Organizacién.

5) Tras la aprobacién del convenio previsto en el parrafo 2) del presente
Articulo, la Organizacién podra concertar con uno o mas de los restantes Miembros,
convenios que habran de ser aprobados por el Consejo, relativos a aquellos privi-
legios e inmunidades que puedan ser necesarios para el buen funcionamiento del
Convenio Internacional del Café.

CAPITULO VI
DISPOSICIONES FINANCIERAS
Articulo 23
FinaNzas

1) Los gastos de las delegaciones ante el Consejo, de los representantes ante
la Junta, o ante cualquiera de las comisiones del Consejo y de la Junta, seran
atendidos por sus respectivos gobiernos.

2) Los demas gastos necesarios para la administracién del Convenio se aten-
deran mediante contribuciones anuales de los Miembros, distribuidas de confor-
midad con las disposiciones del Articulo 24. Sin embargo, el Consejo podra exigir
el pago de ciertos servicios.

3) El ejercicio econémico de la Organizacién coincidira con el afio cafetero.

Articulo 24
DETERMINACION DEL PRESUPUESTO Y DE LAS CONTRIBUCIONES

1) Durante el segundo semestre de cada ejercicio econémico, el Consejo
aprobard el presupuesto administrativo de la Organizacién para el ejercicio
siguiente y fijard la contribucién de cada Miembro a dicho presupuesto.

2) La contribucién de cada Miembro al presupuesto para cada ejercicio
econdémico serd proporcional a la relacién que exista, en el momento de aprobarse
el presupuesto correspondiente a ese ejercicio, entre el nimero de sus votos y la
totalidad de los votos de todos los Miembros. Sin embargo, si se modifica la distri-
bucién de votos entre los Miembros, de conformidad con las disposiciones del
parrafo 5) del Articulo 12, al comienzo del ejercicio para el que se fijen las contri-
buciones, se ajustaran las contribuciones para ese ejercicio en la forma que corres-
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ponda. Al determinar las contribuciones, los votos de cada uno de los Miembros
se calcularan sin tener en cuenta la suspensién de los derechos de voto de cualquiera
de los Miembros ni la posible redistribucién de votos que resulte de ello.

3) La contribucién inicial de todo Miembro que ingrese en la Organizacién
después de la entrada en vigor del Convenio serd determinada por el Consejo ate-
niéndose al nimero de votos que le correspondan y al periodo no transcurrido del
ejercicio econémico en curso, pero en ningiin caso se modificaran las contribuciones
fijadas a los demas Miembros para el ejercicio econémico de que se trate.

Avrticulo 25
PAGO DE LAS CONTRIBUCIONES

1) Las contribuciones al presupuesto administrativo de cada ejercicio
econémico se abonaran en moneda libremente convertible, y seran exigibles el
primer dia de ese ejercicio.

2) Si algin Miembro no paga su contribucién completa al presupuesto
administrativo en el término de seis meses a partir de la fecha en que ésta sea
exigible, se suspederdn su derecho de voto en el Consejo y el derecho a que sean
depositados sus votos en la Junta, hasta que haya abonado dicha contribucién.
Sin embargo, a menos que el Consejo lo decida por mayoria distribuida de dos
tercios, no se privara a dicho Miembro de ninguno de sus demas derechos ni se le
eximira de ningua de las obligaciones que le impone el Convenio.

3) Ningln Miembro cuyos derechos de voto hayan sido suspendidos en virtud
del parrafo 2) de este Articulo o de los Articulos 38, 45, 48, 54 6 59, dejara por ello
de estar obligado a pagar su contribucién.

Articulo 26

CERTIFICACION Y PUBLICACION DE CUENTAS

Tan pronto como sea posible después del cierre de cada ejercicio econémico
se presentard al Consejo, para su aprobacién y publicacién, un estado de cuentas
certificado por auditores externos de los ingresos y gastos de la Organizacién
durante ese ejercicio econémico.

CAPITULO VvII

REGULACION DE LAS EXPORTACIONES

Articulo 27
OBLIGACIONES GENERALES DE LOS MIEMBROS

1) Los Miembros se comprometen a desarrollar su politica comercial de tal
manera que se logren los objetivos enunciados en el Articulo 1, y sobre todo los
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del parrafo 4) de ese Articulo. Aceptan que conviene que se aplique el Convenio
de manera que los ingresos reales obtenidos de la exportacién del café puedan
aumentar gradualmente de acuerdo con sus necesidades de divisas a fin de mantener
sus programas de desarrollo social y econémico.

2) Para lograr tales fines mediante el establecimiento de cuotas conforme a lo
previsto en este capitulo y la aplicacién en otras formas de las disposiciones del
Convenio, los Miembros convienen que es necesario asegurar que el nivel general
de los precios del café no caerd por debajo de los precios que regian en 1962.

3) Los Miembros aceptan asimismo que conviene asegurar a los consumidores
precios que sean equitativos y no impidan la conveniente expansién del consumo.

Articulo 28
CUOTAS BASICAS DE EXPORTACION

A partir del 1° de octubre de 1968, los paises exportadores tendran las cuotas
basicas de exportacién que se indican en el Anexo A.

Articulo 29
CUOTA BASICA DE EXPORTACION DE UN GRUPO MIEMBRO

Cuando dos 0 mas de los paises enumerados en el Anexo A formen un grupo
Miembro de acuerdo con las disposiciones del Articulo §, las cuotas basicas de
exportacién de esos paises consignadas en el Anexo A se sumaran, y el total resul-
tante serd considerado como una sola cuota basica de exportacidn, para los efectos
de las disposiciones de este capitulo.

Articulo 30
F1JACION DE LAS CUOTAS ANUALES DE EXPORTACION

1) Por lo menos 30 dias antes del comienzo de cada afio cafetero, el Consejo
aprobard por mayoria de dos tercios un cdlculo de las importaciones y exporta-
ciones totales del mundo para el afio cafetero siguiente y un célculo de las expor-
taciones probables procedentes de los paises no miembros.

2) A base de estos calculos, el Consejo fijara inmediatamente cuotas anuales
de exportacién para todos los Miembros exportadores. Esas cuotas anuales de
exportacién constituirdn el mismo porcentaje de las cuotas basicas de exportacién
consignadas en el Anexo A, para todos los Miembros exportadores, excepto para
aquéllos cuyas cuotas anuales estén sujetas a las disposiciones del parrafo 2) del
Articulo 31.
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Articulo 31

DiSPOSICIONES COMPLEMENTARIAS RELATIVAS A CUOTAS BASICAS Y ANUALES
DE EXPORTACION

1) No se asignari cuota bésica a ningtin Miembro exportador cuyo promedio
de exportaciones anuales autorizadas de café haya sido inferior a 100.000 sacos
durante los tres afios anteriores, y su cuota anual de exportacién se calculara de
acuerdo con el parrafo 2) del presente Articulo. Cuando la cuota anual de exporta-
cién de cualquiera de dichos Miembros alcance los 100.000 sacos, el Consejo estable-
cerd una cuota basica para el Miembro exportador de que se trate.

2) Sin perjuicio de las disposiciones de la nota 2 del Anexo A del Convenio,
todo Miembro exportador al que se no haya asignado cuota basica, dispondra,
en el afno cafetero 1968-689, de la cuota indicada en la nota 1 del Anexo A del Con-
venio. En cada uno de los aiios siguientes, y conforme a las disposiciones del par-
rafo 3) del presente Articulo, la cuota se incrementard en un 10 por ciento con
relacion a la cuota inicial, hasta alcanzar el maximo de 100.000 sacos estipulado en
el parrafo 1) del presente Articulo.

3) A mas tardar el 31 de julio de cada afio, todo Miembro interesado notifi-
card al Director Ejecutivo, para informacién del Consejo, la cantidad de café que
probablemente vaya a tener disponible para exportacién bajo el régimen de
cuotas durante e) afio cafetero siguiente. La cuota de exportacién para el afo
cafetero siguiente sera la cantidad asi indicada por el Miembro exportador, siempre
que tal cantidad no exceda del limite permisible definido en el parrafo 2) del
presente Articulo.

4) Los Miembros exportadores a Jos que no se les haya asignado cuota bésica
estaran sujetos a las disposiciones de los Articulos 27, 29, 32, 34, 35, 38 y 40.

5) Todo Territorio en Fideicomiso administrado en virtud de un acuerdo de
administracién fiduciaria concertado con las Naciones Unidas, cuyas exporta-
ciones anuales a paises que no sean la Autoridad Administradora sean inferiores a
100.000 sacos, quedara exento de las disposiciones del Convenio relativas a cuotas,
mientras sus exportaciones no sobrepasen Ja cantidad mencionada.

Avrticulo 32
F1JACION DE LAS CUOTAS TRIMESTRALES DE EXPORTACION

1) Inmediatamente después de haber fijado las cuotas anuales de exporta-
cién, el Consejo fijarad las cuotas trimestrales de exportacién para cada Miembro
exportador, con el objeto de que la oferta se mantenga en equilibrio razonable
durante todo el afio cafetero con la demanda calculada.

2) Estas cuotas representaran en lo posible el 25 por ciento de la cuota anual
de exportacién de cada Miembro durante el afio cafetero. No se permitira a ningtin
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Miembro exportar mas del 30 por ciento en el primer trimestre, mas del 60 por ciento
en los dos primeros trimestres y mas del 80 por ciento en los tres primeros trimestres
del afio cafetero. Si las exportaciones efectuadas por cualquier Miembro en un
determinado trimestre son inferiores a su cuota para ese trimestre, el saldo se afna-
dirad a su cuota del trimestre siguiente de ese afio cafetero.

Articulo 33
AJUSTE DE LAS CUOTAS ANUALES DE EXPORTACION

Si las condiciones del mercado lo requirieren, el Consejo podri revisar la
situacién de las cuotas y variar el porcentaje de las cuotas basicas de exportacién
fijadas en virtud del parrafo 2) del Articulo 30. Al proceder asi, el Consejo tomara en
cuenta cualquier probable déficit de café.que puedan tener los Miembros.

Articulo 34
NOTIFICACION DEL DEFICIT DE CAFE

1) Los Miembros exportadores se comprometen a notificar al Consejo, lo
antes posible en el curso del afno cafetero y a mas tardar al final de su octavo mes,
asi como en las fechas posteriores en que el Consejo lo solicite, si disponen de
cantidades suficientes de café para exportar el volumen total de la cuota para
ese afio.

2) El Consejo tendra en cuenta esas notificaciones al determinar si debe o no
ajustar el nivel de las cuotas de exportacién de conformidad con las disposiciones
del Articulo 33.

Articulo 35
AJUSTE DE LAS CUOTAS TRIMESTRALES DE EXPORTACION

1) El Consejo modificara las cuotas trimestrales establecidas para cada
Miembro en virtud del parrafo 1) del Articulo 32, en las circunstancias estipuladas
en este Articulo.

2) Si el Consejo modifica las cuotas anuales de exportacién segiin lo previsto
en el Articulo 33, esa modificacién se reflejara en las cuotas para el trimestre en
curso, o para el trimestre en curso y los trimestres restantes, o para los trimestres
restantes del afio cafetero.

3) Aparte del ajuste previste en el parrafo anterior, el Consejo podra, si
considera que la situacién del mercado lo requiere, hacer ajustes entre las cuotas
trimestrales del trimestre en curso y de los trimestres restantes de un mismo afio
cafetero, sin modificar por ello las cuotas anuales.

4) Cuando, por circunstancias excepcionales, un Miembro exportador consi-
dere que las limitaciones establecidas en el parrafo 2) del Articulo 32 podrian

Ne 9262



208 United Nations — Treaty Series 1968

causar serios perjuicios a su economia, el Consejo podra, a solicitud de ese Miembro,
adoptar las medidas pertinentes de conformidad con las disposiciones del Articulo
57. El Miembro interesado deberd demostrar los perjuicios sufridos y proporcionar
garantias adecuadas en lo relativo al mantenimiento de la estabilidad de los
precios. Sin embargo, el Consejo no podri en ningin caso autorizar a un pais a
exportar mas del 35 por ciento de su cuota anual de exportacién en el primer
trimestre, més del 65 por ciento en los dos primeros trimestres y mas del 85 por
ciento en los tres primeros trimestres del afio cafetero.

5) Todos los Miembros reconocen que las alzas o bajas substanciales de los
precios ocurridas durante periodos breves pueden causar una distorsién excep-
cional en las tendencias principales de los precios, ocasionar una grave preocu-
pacién a productores y consumidores y amenazar el logro de los objetivos del Conve-
nio. Por lo tanto, si tales movimientos en el nivel general de precios ocurren durante
periodos breves, los Miembros podran solicitar que se convoque al Consejo, el cual
podra modificar por mayoria simple distribuida el volumen total de la cuota trimes-
tral en vigor. :

6) Si el Consejo comprobare que un alza o baja brusca o inusitada del nivel
general de precios se debe a una maniobra artificial en el mercado cafetero ocasio-
nada por acuerdos entre importadores, entre exportadores, o entre unos y otros,
decidira por mayoria simple qué medidas correctivas deben aplicarse para reajustar
el volumen total de las cuotas trimestrales en vigor.

Articulo 36
PROCEDIMIENTO PARA AJUSTAR LAS CUOTAS DE EXPORTACION

1) Con excepcién de lo dispuesto en los Articulos 31 y 37, las cuotas anuales
de exportacién se fijaran, y los ajustes se efectuaran modificando la cuota bésica de
exportacién de cada Miembro en un porcentaje que serd igual para todos.

2) Los cambios generales que se efectiien en todas las cuotas trimestrales en
cumplimiento de lo dispuesto en los parrafos 2), 3), 5) y 6) del Articulo 35 se
aplicaran a prorrata a las cuotas trimestrales de exportacién de cada Miembro,
siguiendo las normas pertinentes que establezca el Consejo. En esas normas se
tendran en cuenta los distintos porcentajes de las cuotas anuales de exportacién
que los diversos Miembros hayan exportado o tengan derecho a exportar en cada
trimestre del ano cafetero.

3) Todas las decisiones del Consejo sobre fijacién y ajuste de las cuotas anuales
y de las cuotas trimestrales en virtud de los Articulos 30, 32, 33 y 35 se adoptaran,
salvo disposiciones en contrario, por mayoria distribuida de dos tercios.
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Avrticulo 37
DisSPOSICIONES ADICIONALES PARA EL AJUSTE DE LAS CUOTAS DE EXPORTACION

1} Ademds de fijar las cuotas anuales de exportacién de acuerdo con el
calculo de las importaciones y exportaciones totales del mundo, segun se dispone
en el Articulo 30, el Consejo tratard de asegurar:

a) que los consumidores puedan obtener suministros de café de Jos tipos que
requieran; '

b) que los precios de los diversos tipos de café sean equitativos, y

¢) que no ocurran fluctuaciones substanciales de precios en periodos breves.

2) Para lograr tales fines, el Consejo podra, sin perjuicio de lo dispuesto en
el Articulo 36, adoptar un sistema para el ajuste de las cuotas anuales y trimes-
trales en funcién del movimiento de precios de los principales tipos de café. El
Consejo fijard anualmente un limite a la cuantia en que podran reducirse las cuotas
anuales en virtud de cualquier sistema que se establezca, el cual no podra exceder
del cinco por ciento. Para los fines de dicho sistema, el Consejo podra fijar diferen-
ciales de precios y margenes de precios a los diversos tipos de café. Para ello el
Consejo tendra en cuenta, entre otras cosas, las tendencias de precios.

3) Las decisiones del Consejo en virtud de las disposiciones del parrafo 2)
de este Articulo se adoptardn por una mayoria distribuida de dos tercios.

Avrticulo 38

OBSERVANCIA DE LAS CUOTAS DE EXPORTACION

1} Los Miembros exportadores sujetos a cuota adoptaran las medidas necesa-
rias para garantizar el pleno cumplimiento de todas las disposiciones del Convenio
relativas a cuotas. Aparte de cualesquiera medidas que el Consejo pueda adoptar,
éste podra, por mayoria distribuida de dos tercios, exigir a dichos Miembros que
tomen medidas complementarias para que se aplique con eficacia el sistema de
cuotas previsto en el Convenio.

2) Ningan Miembro exportador podra sobrepasar las cuotas anuales o trimes-

trales que se les hubieren asignado.
'

3) Si un Miembro exportador se excede de su cuota en un determinado
trimestre, el Consejo deducira de una o varias de sus cuotas siguientes una cantidad
igual al 110 por cierto de dicho exceso.

4) Si durante la vigencia del presente Convenio, un Miembro exportador se
excede por segunda vez de su cuota trimestral, el Consejo deducira de una o varias
de sus cuotas siguientes una cantidad igual al doble de ese exceso.

5) Si durante la vigencia del presente Convenio, un Miembro exportador se
excede por tercera vez, o mas veces, de su cuota trimestral, el Consejo aplicara la
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misma deduccién prevista en el parrafo 4) de este Articulo y se suspenderan los
derechos de voto del Miembro hasta el momento en que el Consejo decida si cabe
exigir el retiro de dicho Miembro de la Organizacién, de conformidad con el
Articulo 67.

6) De conformidad con el reglamento establecido por el Consejo, las deduc-
ciones de cuota previstas en los parrafos 3), 4) y 5) decl presente Articulo y las
medidas adicionales que dispone el parrafo 5) serian aphcadas por el Consejo tan
pronto como se reciba la necesaria informacién.

Articulo 39
EMBARQUES DE CAFE PROCEDENTES DE TERRITORIOS DEPENDIENTES

1) Con sujecién a las disposiciones del parrafo 2) de este Articulo, las partidas
de café procedentes de cualquiera de los territorios dependientes de un Miembro
y destinadas a su territorio metropolitano o a otro de sus territorios dependientes
para el consumo interno en el mismo, o para el consumo en cualquiera de los demas
territorios dependientes, no se consideraran exportaciones de café y no estaran
sujetas a las limitaciones de las cuotas, siempre que el Miembro interesado llegue
a un acuerdo satisfactorio para el Consejo sobre el control de las reexportaciones
y sobre cualquier otra cuestién que, a juicio del Consejo, esté relacionada con el
funcionamiento del Convenio y surja de la relacién especial entre el territorio
metropolitano del Miembro y sus territorios dependientes.

2) Sin embargo, el comercio de café entre un Miembro y cualquiera de sus
territorios dependientes que, conforme a las disposiciones de los Articulos 4 y 5
sea Miembro individual de la Organizacién o componente de un grupo Miembro,
se considerara para los efectos del Convenio como comercio de exportacion de café.

Avrticulo 40
EXPORTACIONES NO IMPUTADAS A LAS CUOTAS

1) Para favorecer el consumo de café en ciertas regiones del mundo donde hay
un reducido consumo por habitante y un potencial de expansién considerable,
las exportaciones destinadas a los paises enumerados en el Anexo B, con sujecién
a las dispogiciones del inciso f) del parrafo 2) del presente Articulo, no se imputaran
a las cuotas. El Consejo reexaminara anualmente el Anexo B con el objeto de
determinar si conviene suprimir del Anexo, o afiadir al mismo, uno o varios paises
y podrd, si asi lo decidiere, tomar las medidas del caso.

2) Las exportaciones destinadas a los paises enumerados en el Anexo B se
ajustardn a las disposiciones de los incisos siguientes:

a) El Consejo preparard anualmente un calculo de las importaciones para el
consumo interno de los paises enumerados en el Anexo B, después de examinar
los resultados obtenidos el afio anterior respecto al aumento del consumo de
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café en esos paises y teniendo en cuenta el probable efecto de las campaiias de
promocién y de los acuerdos de comercio. El Consejo podra revisar ese calculo
en el curso del afio. Los Miembros exportadores considerados en conjunto no
exportaran a los paises enumerados en el Anexo B una cantidad que exceda de
la cantidad fijada por el Consejo y, a tal efecto, la Organizacién mantendra
informados a los Miembros sobre las exportaciones que se estén efectuando
con destino a dichos paises. Los Miembros exportadores comunicaran a la
Organizacién, a mas tardar treinta dias después del fin de cada mes, todas las
exportaciones hechas a cada uno de los paises enumerados en el Anexo B
durante ese mes.

Los Miembros proporcionarin las estadisticas y demas informacién que necesite
la Organizacién para ayudarle a fiscalizar la corriente de café hacia los paises
enumerados en el Anexo B y para asegurarse que se consuma en dichos paises.

Los Miembros exportadores procuraran negociar de nuevo lo antes posible los
acuerdos comerciales vigentes, con el objeto de incluir en ellos disposiciones
tendientes a impedir la reexportacién de café desde los paises enumerados en el
Anexo B a mercados tradicionales. Los Miembros exportadores incluiran
también tales disposiciones en todos los nuevos acuerdos comerciales y en todos
los nuevos contratos de venta no previstos en los acuerdos comerciales, tanto
si dichos contratos se conciertan con comerciantes privados como si se celebran
con organizaciones gubernamentales.

Para mantener el control permanente de las exportaciones a los paises enumera-
dos en el Anexo B, los Miembros exportadores marcaran claramente todos los
sacos de café destinados a dichos paises con las palabras « Nuevo Mercado» y
exigirdn garantias adecuadas para impedir la reexportacién o desvio de ese
café a paises no enumerados en el Anexo B. El Consejo podra establecer normas
pertinentes a este préposito. Todos los Miembros, aparte de los enumerados
en el Anexo B, prohibirin la entrada, sin excepcién, de todas las partidas de
café consignadas directamente, o desviadas desde un pais enumerado en el
Anexo B, o cuyos sacos o documentos de exportacién exhiban pruebas de haber
sido destinadas inicialmente a un pais enumerado en el Anexo B o las partidas
que vayan acompaiiadas por un certificado que indique estar destinado a un
pais enumerado en el Anexo B o que esté marcado con las palabras « Nuevo
Mercado».

El Consejo preparara todos los afios un informe detallado sobre los resultados
obtenidos en el desarrollo de los mercados de café de los paises enumerados en
el Anexo B.

En el caso de que el café exportado por un Miembro a un pais de los enumerados
en el Anexo B sea reexportado o desviado a cualquier otro pais no enumerado
en el Anexo B, el Consejo cargara la cantidad correspondiente a la cuota del
Miembro exportador de que se trate, y, ademas, de conformidad con el regla-
mento establecido por el Consejo, podra aplicar las disposiciones del parrafo 4)
del Articulo 38. Si se produjere otra reexportacién, desde el mismo pais enu-
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merado en el Anexo B, ¢l Consejo investigard el caso y, si lo considera necesario,
podra en cualquier momento excluir a dicho pais del Anexo B.

3) Las exportaciones de café en grano como materia prima para procesos
industriales con fines diferentes del consumo humano como bebida o alimento
no seran imputadas a las cuotas, siempre que el Miembro exportador pruebe a
satisfaccién del Consejo que el café en grano se utilizara realmente para tales fines.

.

4) El Consejo podra decidir, a peticién de un Miembro exportador, que no se
imputen a su cuota las exportaciones de café efectuadas por ese Miembro para
fines humanitarios u otros fines no comerciales.

Articulo 41

ACUERDOS REGIONALES E INTERREGIONALES SOBRE PRECIOS

1) Los acuerdos regionales e interregionales sobre precios, concertados entre
Miembros exportadores, deberdn ser compatibles con los objetivos generales del
presente Convenio y, deberdn registrarse ante el Consejo. En tales acuerdos se
tendran en cuenta los intereses de los productores y consumidores, asi como los
objetivos del Convenio. Todo Miembro de la Organizacién que considere que
cualquiera de estos acuerdos puede acarrear consecuencias incompatibles con los
objetivos del Convenio, podra pedir al Consejo que los examine juntamente con
los Miembros interesados en su préximo periodo de sesiones.

2) Previa consulta con los Miembros y con la organizacién regional a que
pertenezcan, el Consejo podra recomendar una escala de diferenciales de precios
para diversas clases y calidades de café, y los Miembros se esforzaran por lograr
esa escala mediante sus respectivas politicas en materia de precios.

3) Si se producen fluctuaciones substanciales de precios durante periodos
breves para las clases y calidades de café para las cuales se haya aprobado una
escala de diferenciales de precios en virtud de recomendaciones formuladas de
conformidad con el parrafo 2) de este Articulo, el Consejo podrid recomendar
medidas adecuadas para corregir tal situacién.

Articulo 42

INVESTIGACION DE LAS TENDENCIAS DEL MERCADO

El Consejo estudiard constantemente las tendencias del mercado del café,
con el objeto de recomendar una politica de precios que tenga presentes los resul-
tados logrados mediante el sistema de cuotas previsto en el Convenio.
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CAPITULO VIII
CERTIFICADOS DE ORIGEN Y DE REEXPORTACION

Avrticulo 43
CERTIFICADOS DE ORIGEN Y DE REEXPORTACION

1) Toda exportacién de café procedente de cualquier Miembro en cuyo
territorio se haya producido dicho café ird acompafada de un certificado de
origen vélido, de conformidad con los reglamentos adoptados por el Consejo, y
expedido por un organismo competente que serd escogido por ese Miembro y
aprovado por la Organizacién. Cada Miembro decidira el nimero de ejemplares
del certificado que requerira, y cada certificado original y todas sus copias
llevaran un niimero de serie. A menos que el Consejo decida otra cosa, el original
del certificado acompafard a los documentos de exportaciéon y el pais Miembro
enviard inmediatamente una copia a la Organizacién, con la salvedad de que los
originales de Ios certificados expedidos para cubrir exportaciones de café a paises
no miembros seran despachados directamente a la Organizacién por el pais
Miembro. :

2) Toda reexportacién de café procedente de un Miembro ird acompanada de
un certificado vélido de reexportacién, de conformidad con los reglamentos
adoptados por el Consejo, expedido por un organismo competente escogido por
ese Miembro y aprobado por la Organizacién, en el que se hara constar que el café
de que se trata se importé de conformidad con las disposiciones del Convenio.
Cada Miembro decidira el nimero de ejemplares del certificado que requerird y
todos los originales y copias de los certificados llevaran un niimero de serie. A menos
que el Consejo decida otra cosa, el original del certificado de reexportacién acom-
panard a los documentos de reexportacién y el Miembro reexportador enviara
immediatamente una copia a la Organizacién, con la salvedad de que los originales
de los certificados de reexportacién expedidos para cubrir reexportaciones de café
a un pais no miembro, seran despachados directamente a la Organizacion.

3) Todo Miembro comunicard a la Organizacién el nombre del organismo,
gubernamental o no gubernamental, que aplicard las medidas y desempefara
las funciones descritas en los parrafos 1) y 2) de este Articulo. La Organizacién
aprobard especificamente los organismos no gubernamentales, una vez que el
pais Miembro interesado le haya suministrado pruebas suficientes de la capacidad
y voluntad de tales organismos para desempeilar el cometido que le corresponde
al Miembro de conformidad con las normas y reglamentos establecidos en virtud
de las disposiciones de este Convenio. El Consejo podra declarar en cualquier
momento, cuando haya motivo, que deja de considerar aceptable a determinado
organismo no gubernamental. De una manera directa o por conducto de una
organizacién mundial internacionalmente reconocida, el Consejo adoptard las
medidas necesarias para poder convencerse, en todo momento, de que los certi-
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ficados de origen y los certificados de reexportacién se expiden y utilizan correc-
tamente, asi como para poder saber las cantidades de café que ha exportado cada
Miembro.

4) Todo organismo no gubernamental aprobado como organismo certificador
de conformidad con las disposiciones del parrafo 3) del presente Articulo, manten-
dra un registro de los certificados expedidos y de los documentos que justifiquen
su expedicién, durante un periodo no inferior a dos anos. Para obtener su aproba-
cién como organismo certificador en virtud de las dispocisiones del parrafo 3) de
este Articulo, tal organismo no gubernamental habri de comprometerse previa-
mente a poner dicho registro a disposicién de la Organizacién para su inspeccién.

5) Los Miembros prohibirin la entrada de cualquier partida de café
procedente de cualquier otro Miembro, ya se haya importado directamente o a
través de un pais no miembro, que no vaya acompanada de un certificado de
origen o de reexportacién valido, expedido de conformidad con los reglamentos
adoptados por el Consejo.

6) Las pequeiias cantidades de café en las formas que el Consejo pudiere
determinar, o el café para consumo directo en barcos, aviones y otros medios
internacionales de transporte, quedarin exentos de las disposiciones previstas en
los parrafos 1) y 2) de este Articulo.

CAPIiTULO IX

CAFE ELABORADO

Articulo 44
MEDIDAS RELATIVAS AL CAFE ELABORADO

1) Ningan Miembro aplicard medidas gubernamentales que afecten sus
exportaciones y reexportaciones de café a otro Miembro que, consideradas global-
mente en relacién con ese otro Miembro, representen un trato discriminatorio
en favor del café elaborado en comparacién con el café verde. Al aplicar esta
disposicién, los Miembros podran tener debidamente en cuenta lo siguiente:

a) la situacién especial de los mercados enumerados en el Anexoc B del
Convenio;

b) el trato diferencial por parte de un Miembro importador, en lo que se
refiere a importaciones o reexportaciones de las diversas formas de café.

2) a) Siun Miembro estimare que no se estan cumpliendo las disposiciones
del parrafo 1) del presente Articulo, podra notificar su reclamacién por escrito al
Director Ejecutivo, a la cual acompafard un informe detallado de las razones en
que fundamenta su opinién y una relacién de las medidas que a su juicio deberian
adoptarse. El Director Ejecutivo informard immediatamente al Miembro contra
el que se haya formulado la reclamacién y solicitard su parecer. Instara a los
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Miembros a que lleguen a una solucién satisfactoria para ambos y, tan pronto como
sea posible, presentarad un informe completo al Consejo, en el que se incluyan las
medidas que deberian adoptarse a juicio del Miembro reclamante, asi como el
parecer de la otra parte.

b) Sino se ha encontrado una solucién dentro de un plazo de 30 dias después
de recibida la notificacién por el Director Ejecutivo, éste establecera una junta
de arbitraje, a mas tardar 40 dias después de recibida la notificacién. Dicha
comisién estara compuesta como sigue:

1} una persona designada por el Miembro reclamente;
ii) una persona designada por el Miembro contra el cual se haya formulado
la reclamacién; y
iii) un presidente designado de mutuo acuerdo por los Miembros interesados
o, en el caso de que no haya acuerdo, por las dos personas designadas en
virtud de los incisos i) y ii).

¢) Sila junta no queda plenamente constituida dentro de un plazo de 45 dias
después de que el Director Ejecutivo haya recibido la notificacion, los arbitros
que no hayan sido nombrados seran designados por el Presidente del Consejo, en
un plazo adicional de 10 dias, previa consulta con los Miembros interesados.

d) Ninguno de los arbitros sera funcionario de los Gobiernos interesados en
el caso, ni podra tener interés en su resultado.

e) Los Miembros interesados facilitaran la labor de la comisién y pondran a
su disposicién toda la informacion pertinente.

f) La junta de arbitraje, con base en toda la informacién de que disponga,
determinara, en un plazo de tres semanas después de haber sido constituida, si
existe trato discriminatorio y, en caso afirmativo, en qué medida.

g) Las decisiones de la junta sobre todas las cuestiones, ya sean de fondo o de
procedimiento, se adoptaran, en caso necesario, por mayoria de votos.

k) El Director Ejecutivo notificard inmediatamente a los Miembros intere-
sados e informard al Consejo acerca de las conclusiones de la junta.

i) Los costos de la junta de arbitraje se imputardn al presupuesto adminis-
trativo de la Organizacién.

3) a) Si se llegare a la conclusién de que existe trato discriminatorio, se
concedera al Miembro interesado un plazo de 30 dias a partir de la fecha en que
se le hayan notificado las conclusiones de la junta de arbitraje, con el objeto de
corregir la situacién de conformidad con las conclusiones de la junta. E1 Miembro
informara al Consejo acerca de las medidas que tenga intencién de adoptar.

b) Si, transcurrido ese plazo, el Miembro reclamante considera que no se ha
remediado la situacién, podra, después de informar al Consejo, adoptar contra-
medidas, las cuales no excederan de lo que sea necesario para neutralizar el trato
discriminatorio determinado por la junta de arbitraje, y sélo se aplicaran en tanto
exista el trato discriminatorio.
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¢) Los Miembros interesados mantendran informado al Consejo acerca de
las medidas que estan adoptando.

4) Al aplicar las contramedidas, los Miembros se comprometen a tener
debidamente en cuenta la necesidad que tienen los paises en desarrollo de aplicar
politicas encaminadas a ampliar la base de sus economias, mediante, entre otras
cosas, la industrializacién y la exportacién de productos manufacturados, y a hacer
todo lo necesario para asegurar que las disposiciones del presente Articulo se
apliquen equitativamente a todos los Miembros que se encuentren en una situacién
analoga.

5) No podra interpretarse que ninguna de las disposiciones del presente .
Articulo impide que un Miembro suscite ante el Consejo una cuestién relacionada
con este Articulo, o que se acoja a lo dispuesto en los Articulos 58 é 59, pero tales
acciones no podran interrumpir, sin previo consentimiento de los Miembros
interesados, ningin procedimiento que se hubiere iniciado en virtud del presente
Articulo, ni impedir que se inicie tal procedimiento, a menos que se hubiere llevado
a término un procedimiento en virtud del Articulo 59 en relacién al mismo caso.

6) Cualquiera de los plazos mencionados en el presente Articulo podra ser
modificado por acuerdo entre los Miembros interesados.

CAPITULO X

REGULACION DE LAS IMPORTACIONES

Articulo 45
REGULACION DE LAS IMPORTACIONES

1) Para evitar que Jos paises exportadores no miembros aumenten sus
exportaciones a expensas de Jos Miembros, cada Miembro limitard sus importa-
ciones anuales de café producido en paises exportadores no miembros, a una canti-
dad que no exceda del promedio de sus importaciones anuales de café de dichos
paises, efectuadas durante los afios civiles 1960, 1961 y 1962.

2) El Consejo, por mayoria distribuida de dos tercios, podra suspender o
alterar esas limitaciones cuantitativas si asi lo cree necesario para coadyuvar a los
objetivos del Convenio.

3) El Consejo elaborara informes anuales sobre las cantidades de café origi-
nario de paises no miembros cuya importacion esté permitida, e informes trimes-
trales sobre las importaciones de cada Miembro importador efectuadas de con-
formidad con las disposiciones del parrafo 1) del presente Articulo.

4) Las obligaciones de los parrafos anteriores de este Articulo se entenderan
sin perjuicio de las obligaciones en conflicto, bilaterales o multilaterales, que los
Miembros importadores hayan contraido con paises no miembros antes del 1 de
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agosto de 1962, siempre que todo Miembro importador que haya asumido esas
obligaciones en conflicto las cumpla de forma tal que disminuya en la medida de lo
posible el conflicto con las obligaciones descritas en los parrafos anteriores, adopte
cuanto antes medidas para conciliar sus obligaciones con las disposiciones de esos
parrafos, e informe detalladamente al Consejo sobre las obligaciones citadas,
asi como sobre las medidas que haya tomado para atenuar o eliminar el conflicto
existente.

5) Si un Miembro importador no cumple las disposiciones de este Articulo,
el Consejo podra suspender, por mayoria distribuida de dos tercios, su derecho de
voto en el Consejo y su derecho a que se depositen sus votos en la Junta.

CAPITULO XI

AUMENTO DEL CONSUMO

Articulo 46
Promocion

1) El Consejo patrocinard la promocién del consumo de café. Para este
cfecto, pofrd mantener un comité separado cuyos objetivos serdn promover por
todos los medios adecuados el consumo en paises importadores, sin distincién de
origen, tipo o marca de café, y empenarse en Jograr y mantener la mas alta calidad
y pureza de la bebida.

2) Se aplicaran a dicho comité las siguientes disposiciones:

a) El costo del programa de promocién sera pagado con las contribuciones de los
Miembros exportadores;

b) Los Miembros importadores podran contribuir también con aportes financieros
al programa de promocién;

¢) Solo podran ser miembros del comité los Miembros que contribuyan al progra-
ma de promocién;

d) El Consejo examinara la magnitud y el costo del programa;
¢) El Consejo aprobara Jos Estatutos del comité;

f) Antes de iniciar una campaiia en un pais, el comité obtendra la aprobacién del
Miembro de que sc trate;

g) El comité controlara todos los recursos destinados a la promocién y aprobara
todas las cuentas relacionadas con ellos.

3) Los gastos administrativos ordinarios relativos al personal permanente
de la Organizacion directamente dedicado a actividades de promocién, a excepcién
de los gastos de viaje con fines de promocién, se cargaran al presupuesto adminis-
trativo de la Organizacion.
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Articulo 47
ELIMINACION DE OBSTACULOS AL CONSUMO

1) Los Miembros reconocen la importancia vital de lograr cuanto antes el
mayor aumento posible del consumo de café, en especial reduciendo gradualmente
cualquier obstdculo que pueda oponerse a ese aumento.

2) Los Miembros reconocen que hay disposiciones actualmente en vigor que
pueden, en mayor o menor medida, oponerse al aumento del consumo del café y en
particular:

a) los regimenes de importacién aplicables al café, entre los que cabe incluir
los aranceles preferenciales o de otra indole, las cuotas, las operaciones de
los monopolios estatales de importacién y de los organismos oficiales de
compra, y demds normas administrativas y practicas comerciales;

b) los regimenes de exportacién, en lo relativo a los subsidios directos o
indirectos, y demdas normas administrativas y practicas comerciales; y

¢) las condiciones internas de comercializacién y las disposiciones legales
y administrativas internas que puedan afectar el consumo.

3) Habida cuenta de los objetivos mencionados y de las disposiciones del
parrafo 4) del presente Articulo, los Miembros se esforzaran por proseguir la
reduccion de los aranceles aplicables al café, o bien por adoptar otras medidas
encaminadas a eliminar los obstaculos al aumento del consumo.

4) Tomando en consideracién sus intereses comunes y dentro del espiritu del
Anexo A.IL.1 del Acta Final de la Primera Conferencia de las Naciones Unidas
sobre Comercio y Desarrollo, los Miembros se comprometen a buscar la forma de
reducir poco a poco y, siempre que sea posible, llegar a eliminar los obstaculos que
se oponen al aumento de la comercializacién y el consumo mencionados en el
parrafo 2) de este Articulo, o los medios de atenuar considerablemente sus efectos.

5) Los Miembros informaran al Consejo acerca de las medidas adoptadas con
el objeto de aplicar las disposiciones del presente Articulo.

6) Con el fin de coadyuvar a los objetivos del presente Articulo, el Consejo
podra formular recomendaciones a los Miembros, y en el primer periodo de sesiones
del afio cafetero 1969-70 examinara los resultados obtenidos.

CAPITULO XII
POLITICA DE PRODUCCION Y MEDIDAS DE CONTROL

Articulo 48
PoLiTICA DE PRODUCCION Y MEDIDAS DE CONTROL

1} Cada Miembro productor se compromete a ajustar su produccién de café
a un volumen que no exceda del necesario para el consumo interno, las exporta-
ciones permitidas y las existencias mencionadas en el Articulo 49.
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2) Cada Miembro exportador propondri a la Junta Ejecutiva, antes del
31 de diciembre de 1968, su meta de produccién para el aio cafetero 1972-73, la
cual se basara en los elementos expuestos en el parrafo 1) de este Articulo. Tal
meta se considerard aprobada a menos que la Junta Ejecutiva la rechace por
mayoria simple distribuida, antes del primer periodo de sesiones que celebre el
Consejo con posterioridad al 31 de diciembre de 1968. La Junta Ejecutiva
comunicara al Consejo las metas de produccién que hayan sido aprobadas en esa
forma. Si la meta de produccién propuesta por un Miembro exportador fuere
rechazada por la Junta Ejecutiva, ésta recomendara una meta de produccién para
tal Miembro exportador. En su primer periodo de sesiones posterior al 31 de
diciembre de 1968, que tendra lugar antes del 31 de marzo de 1969, el Consejo,
por mayoria distribuida de dos tercios y teniendo en cuenta las recomendaciones
dela Junta, establecerd metas individuales de produccién para aquellos Miembros
exportadores cuyas propuestas hayan sido rechazadas por la Junta o que no hayan
propuesto ninguna meta.

3) Ningun Miembro exportador obtendrd incrementos en su cupo anual de
exportacion que sobrepasen su cupo anual de exportacién vigente el 1° de abril
de 1969, hasta que su meta de produccién sea aprobada por la Organizacién o
fijada por el Consejo, de acuerdo con el parrafo 2) de este Articulo.

4) El Consejo establecera metas de produccién para los Miembros exporta-
dores que se adhieran al Convenio y podra fijar metas de produccién para Miembros
productores que no sean Miembros exportadores.

5) El Consejo mantendra en constante examen las metas de produccién que
se establezcan o aprueben en virtud de este Articulo, y las revisari en la medida
necesaria para garantizar que la suma de las metas individuales esté en consonancia
con los pronésticos de consumo mundial.

6) Los Miembros se comprometen a atenerse a las metas individuales de
produccién establecidas o aprobadas en virtud de este Articulo, y cada Miembro
productor aplicard a tal fin cualesquiera politicas y procedimientos que estime
necesarios para ese fin. L.as metas individuales de produccién establecidas o apro-
badas en virtud de este Articulo no constituyen minimos obligatorios, ni confieren
derecho alguno a volimenes determinados de exportacién.

7) Los Miembros productores presentardn a la Organizacién, en la forma y
plazos que el Consejo determine, informes periodicos sobre las medidas adoptadas
para controlar la produccién y ajustarse a sus metas individuales de produccién,
establecidas o aprobadas segiin las disposiciones de este Articulo. Teniendo en
cuenta los resultados de la apreciacién de esa informacién y de otros datos
pertinentes, el Consejo adoptara las medidas, generales o particulares, que estime
necesarias o adecuadas.

8) Si-el Consejo llega a la conclucién de que un Miembro productor no adopta
medidas adecuadas para observar las disposiciones de este Articulo, tal Miembro
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no disfrutard de ningln incremento posterior en su cupo anual de exportacién y
podran suspendérsele sus derechos de voto, en virtud de lo dispuesto en el
parrafo 7) del Articulo 59 hasta que el Consejo esté convencido de que el Miembro
esta cumpliendo las obligaciones relativas a este Articulo. No obstante, si después
de transcurrido el plazo adicional que el Consejo determine, se llega a la conclusién
de que el Miembro interesado no ha adoptado todavia las medidas necesarias para
aplicar una politica conforme con los objetivos de este Articulo, el Consejo podra
exigir el retiro de dicho Miembro de la Organizacién, a tenor del Articulo 67.

9) La Organizacién proporcionara a los Miembros que asi lo soliciten, en las
condiciones que pueda determinar el Consejo, toda la asistencia posible y compa-
tible con sus atribuciones, con el objeto de contribuir al logro de los fines del presente
Articulo.

10) Los Miembros importadores se comprometen a cooperar con los Miembros
exportadores en la ejecucién de Jos planes de éstos para ajustar su produccién de
café de conformidad con lo dispuesto en el parrafo 1) de este Articulo. En
particular, los Miembros se abstendran de ofrecer directamente ayuda financiera
o técnica, o de apoyar propuestas de ayuda de esa naturaleza por parte de cualquier
organismo internacional al que pertenezcan, destinada a la aplicacién de politicas
de produccién contrarias a los objetivos del presente Articulo, tanto si el pais
beneficiario es Miembro de la Organizacién Internacional del Café como sino lo es.
La Organizaciéu mantendra estrecho contacto con los organismos internacionales
interesados, a fin de conseguir su maxima cooperacién en la aplicaciéu de este
Articulo.

11) Todas las decisiones previstas en este Articulo, con excepcién de lo pres-
crito en el parrafo 2) del mismo, se adoptardn por mayoria distribuida de dos
tercios.

CAPITULO XIII

REGULACION DE LAS EXISTENCIAS

Articulo 49
POLITICA RELATIVA A LAS EXISTENCIAS

1) Con el objeto de complementar las disposiciones del Articulo 48, el Consejo
podra establecer, por mayoria distribuida de dos tercios, una politica relativa a las
existencias de café en los paises Miembros productores.

2) El Conéejo adoptara medidas para comprobar anualmente el volumen de
las existencias de café en poder de cada Miembro exportador, de conformidad con
los procedimientos que establezca. l.os Miembros interesados facilitarin esa
verificacién anual.
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3) Los Miembros productores se aseguraran de que en sus respectivos paises
existan instalaciones adecuadas para el debido almacenamiento de las existencias
de café.

CAPITULO X1V

OBLIGACIONES DIVERSAS DE LOS MIEMBROS

Articulo 50

CONSULTAS Y COLABORACION CON EL COMERCIO

1) La Organizacién mantendra relacién estrecha con las organizaciones no
guberbamentales apropiadas que se ocupan del comercio internacional del café y
con los expertos en cuestiones de café.

2) Los Miembros desarrollaran las actividades comprendidas en el marco del
Convenio, de forma que estén en armonia con los conductos comerciales estableci-
dos. En el desarrollo de esas actividades, procuraran tener debidamente en cuenta
los legitimos intereses del comercio cafetero.

Articulo 51

TRUEQUE

Para no poner en peligro la estructura general de los precios, los Miembros se
abstendran de efectuar operaciones de trueque, directa e individualmente vincu-
ladas, que entrafien la venta de café en los mercados tradicionales.

Avrticulo 52

MEZCLAS Y SUCEDANEOS

1) Los Miembros no mantendrin en vigor ninguna disposicién que exija la
mezcla, elaboracién o utilizacién de otros productos con café para su venta en el
comercio con el nombre de café. Los Miembros se esforzaran por prohibir la publi-
cidad y la venta, con e] nombre de café, de productos que contengan como materia
prima bésica menos del equivalente de 90 por ciento de café verde.

2) El Director Ejecutivo presentard al Consejo un informe anual sobre la
observancia de las disposiciones de este Articulo.

3) El Consejo podra recomendar a cualquier Miembro que adopte las medidas
necesarias para asegurar la observancia de las disposiciones de este Articulo.
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CAPITULO XV
FINANCIACION ESTACIONAL

Articulo 53
FINANCIACION ESTACIONAL

1) A solicitud de cualquier Miembro que sea parte en acuerdos bilaterales,
multilaterales, regionales o interregionales relativos a la financiacién estacional,
el Consejo examinara dichos acuerdos con el objeto de comprobar si son compa-
tibles con las obligaciones del Convenio.

2) El Consejo podrd hacer recomendaciones a los Miembros, con el objeto
de resolver cualquier incompatibilidad de obligaciones que pudiera surgir.

3) A base de la informacién obtenida de los Miembros interesados y si lo
considera apropiado y pertinente, el Consejo podra hacer recomendaciones de
caricter general a fin de prestar asistencia a los Miembros que necesiten financia-
cién estacional.

CAPITULO XVI
FONDO DE DIVERSIFICACION

Articulo 54
FoNDO DE DIVERSIFICACION

1) En virtud del presente Articulo se establece el Fondo de Diversificacién
de la Organizacién Internacional del Café, con el fin de coadyuvar al objetivo de
Hmitar la produccién de café para establecer un equilibrio razonable entre la
oferta y la demanda mundiales. Este Fondo se regira por los estatutos que apruebe
el Consejo, a mas tardar el 31 de diciembre de 1968.

2) La participacion en el Fondo serd obligatoria para toda Parte Contra-
tante que no sea Miembro importador y que tenga un cupo de exportacién superior
a 100.000 sacos. La participacién en el Fondo, con caracter voluntario, de las
Partes Contratantes a las que no se aplique esta disposicién, y las contribuciones
procedentes de otras fuentes, se regiran por las condiciones que se acuerden entre
el Fondo y las Partes interesadas.

3) Todo Participante exportador, sujeto a participacion obligatoria, aportara
al Fondo, en plazos trimestrales, una suma equivalente a 0,60 délar de EE.UU.
por saco, que exporte efectivamente cada afio cafetero, por encima de 100.000
sacos, a mercados sujetos a cuota. Las contribuciones se efectuarin durante
cinco afios consecutivos, a partir del afio cafetero 1968-69. El Fondo podra aumen-
tar, por mayoria de dos tercios, la tasa de las contribuciones hasta un nivel maximo
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de 1 dédlar de los EE.UU. por saco. La contribucién anual de cada Participante
exportador sera calculada inicialmente sobre la base del cupo de exportacién que
tenga el 1° de octubre del aifio utilizado para el cilculo. Este calculo inicial sera
revisado en funcién de la cantidad de café efectivamente exportada por el Partici-
pante a mercados sujetos a cuota durante el afio utilizado para el célculo, y cual-
quier ajuste que sea necesario efectuar en la contribucién se hard en el afo
cafetero siguiente. El primer pago trimestral de la contribucién anual correspon-
diente al afio cafetero 1968-69 sera exigible el 1° de enero de 1969 y debera satis-
facerse a mas tardar el 28 de febrero de 1969.

4) La contribucién de cada Participante exportador serd utilizada para
programas o proyectos aprobados por el Fondo que se realicen dentro de su
territorio, pero en cualquier caso, el 20 por ciento de la contribucién serd pagadera
en moneda libremente convertible para su utilizacién en cualesquiera programas
o proyectos aprobados por el Fondo. Ademas, un porcentaje de la contribucién,
dentro de los limites que se establezcan en los Estatutos, serd pagadero en moneda
libremente convertible a fin de costear los gastos administrativos del Fondo.

5) El porcentaje de la contribucién que, de conformidad con el parrafo 4) del
presente Articulo, debe aportarse en moneda libremente convertible podra ser
aumentado de mutuo acuerdo entre el Fondo y el Participante exportador intere-
sado.

6) Al comienzo del tercer afio de funcionamiento del Fondo, el Consejo
examinara los resultados obtenidos en los dos primeros afios y podrd entonces
revisar las disposiciones del presente Articulo con miras a mejorarlas.

7) Los Estatutos del Fondo dispondran:

a) la suspensién de las contribuciones en relacién a cambios previamente
estipulados que se produzcan en el nivel de los precios del café;

b) el pago al Fondo, en moneda libremente convertible, de cualquier parte
de la contribucién que no haya sido utilizada por el Participante intere-
sado;

¢) medidas que permitan la delegacién, en una o, varias instituciones finan-
cieras internacionales, de las funciones y actividades apropiadas del Fondo.

8) A menos que el Consejo decida otra cosa, todo Participante exportador
que no cumpla las obligaciones que le impone este Articulo sufrird suspensién de
sus derechos de voto en el Consejo y no se beneficiara de ningiin aumento en su’
cupo de exportacion. El Participante exportador que no cumpla estas obligaciones
por un periodo ininterrumpido de un afio cesara de ser Parte del Convenio noventa
dias después, a menos que el Consejo decida otra cosa.

9) Las decisiones que tome el Consejo en virtud de las disposiciones de este
Articulo se adoptarian por mayoria distribuida de dos tercios.
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CAPITULO XVII
INFORMACION Y ESTUDIOS

Articulo 55
INFORMACION

1) La Organizacién actuard como centro para la recopilacién, intercambio
y publicacién de:
a) informacién estadistica sobre la produccién, las exportaciones e importa-
ciones, la distribucién y el concumo de café en el mundo, y

b) en la medida que lo considere adecuado, informacién técnica sobre el
cultivo, la elaboracién y la utilizacién del café.

2) El Consejo podri pedir a los Miembros que le proporcionen la informacién
que considere necesaria para sus operaciones y en particular informes estadisticos
regulares acerca de la produccién, exportaciones e importaciones, distribucién,
consumo, existencias y régimen fiscal aplicable al café, pero no se publicara
ninguna informacién que pudiera servir para identificar las operaciones de per-
sonas o compaiiias que produzcan, elaboren o comercialicen el café. Los Miembros
proporcionaran la informacién solicitada en la forma mas detallada y precisa que
sea posible.

3) Si un Miembro dejare de suministrar, o tuviere dificultades para suminis-
trar, dentro de un plazo razonable, datos estadisticos u otra informacién que
necesite el Consejo para el buen funcionamiento de la Organizacién, el Consejo
podré exigirle que exponga las razones de la falta de cumplimiento. Si se compro-
bare que necesita asistencia técnica en la cuestién, el Consejo podra adoptar
cualquier medida que se requiera al respecto.

Articulo 56
Esrupios

1) El Consejo podra estimular la preparacién de estudios acerca de la econo-
mia de la produccién y distribucién del café, del efecto de las medidas guberna-
mentales de los paises productores y consumidores sobre la produccién y consumo
del café, de las oportunidades para la ampliacién del consumo de café en su uso
tradicional y en nuevos usos posibles, asi como acerca de las consecuencias del
funcionamiento del presente Convenio para los paises productores y consumidores
de café, y en particular sobre su relacién de intercambio.

2) La Organizacién podrd estudiar la posibilidad de establecer normas
minimas para las exportaciones de café de los Miembros productores. El Consejo
podra examinar recomendaciones a este respecto.
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CAPITULO XVIII
EXONERACION DE OBLIGACIONES

Articulo 57
EXONERACION DE OBLIGACIONES

1) El Consejo, por mayoria distribuida de dos tercios, podra exonerar a un
Miembro de una obligacién, por circunstancias excepcionales o de emergencia,
por fuerza mayor, o por deberes constitucionales u obligaciones internacionales
contraidas en virtud de la Carta de las Naciones Unidas con respecto a territorios
que administre en virtud del Régimen de Administracién Fiduciaria.

2) EI Consejo, al conceder una exoneracién a un Miembro, manifestara
explicitamente los términos y condiciones bajo los cuales dicho Miembro quedara
relevado de tal obligacién, asi como el periodo correspondiente.

3) El Consejo se abstendra de examinar cualquier solicitud de exoneracién
de obligaciones relativas a cuota, que se base en el hecho de que, durante uno o
mas afios, el pais Miembro haya tenido una produccién exportable superior a sus
exportaciones permitidas, o que sea consecuencia del incumplimiento por parte
de dicho Miembro de las disposiciones de los Articulos 48 y 49.

CAPITULO XIX
CONSULTAS, CONTROVERSIAS Y RECLAMACIONES

Articulo 58
CONSULTAS

Todo Miembro acogera favorablemente la celebracién de consultas, y propor-
cionara oportunidad adecuanda para ellas, por lo que respecta a las gestiones que
pudiere hacer otro Miembro acerca de cualquier asunto relativo al Convenio. En
el curso de tales consultas, a peticién de cualquiera de las partes y previo consen-
timiento de la otra, el Director Ejecutivo constituird una comisién independiente
que interpondra sus buenos oficios con el objeto de conciliar las partes. Los costos de
la comisién no serdn imputados a la Organizacion. Si una de las partes no acepta
que el Director Ejecutivo constituya una comisién o si la consulta no conduce a
una solucién, el asunto podra ser remitido al Consejo de conformidad con el
Articulo 59. Si la consulta conduce a una solucién, se informara de ella al Director
Ejecutivo, el cual hara llegar el informe a todos los Miembros.
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Articulo 59

CONTROVERSIAS Y RECLAMACIONES

1) Toda controversia relativa a la interpretacion o aplicacién del Convenio
que no se resuelva mediante negociaciones, serd sometida, a peticién de cualquier
Miembro que sea parte en la controversia, a la decisién del Consejo.

2) En cualquier caso en que una controversia haya sido remitida al Consejo
para su decision en virtud del parrafo 1) del presente Articulo, una mayoria de los
Miembros, o Miembros que tengan por lo menos un tercio del total de votos, podran
pedir al Consejo, después de debatido el asunto, que, antes de adoptar su decisién,
solicite la opinién del grupo consultivo mencionado en el parrafo 3) del presente
Articulo acerca de las cuestiones controvertidas.

3) a) A menos que el Consejo decida otra cosa por unanimidad, el grupo
estara formado por:

i) dos personas designadas por los Miembros exportadores, una de ellas con
gran experiencia en asuntos andlogos al controvertido, y la otra con
prestigio y experiencia en cuestiones juridicas;

ii) dos personas de condiciones similares designadas por los Miembros
importadores; y

iii) un presidente elegido por unanimidad por las cuatro personas designadas
en virtud de los incisos i) y ii), 0, en caso de desacuerdo, por el Presidente
del Consejo.

b) Podran ser designados para integrar el grupo consultivo nacionales de los
paises cuyos gobiernos sean Partes Contratantes de este Convenio.

¢) Las personas designadas para formar el grupo consultivo actuaran a titulo
personal y sin sujecién a instrucciones de ningun gobierno.

d) Los gastos del grupo consultivo seran costeados por la Organizacién.

4) La opinién del grupo consultivo y las razones en que ésta se fundamente
seran sometidas al Consejo, el cual decidird sobre la controversia después de
examinar todos los datos pertinentes.

5) Toda reclamacién contra un Miembro por falta de cumplimiento de sus
obligaciones en virtud del presente Convenio, serd remitida al Consejo a peticién
del Miembro que formule la reclamacién, para que aquél decida la cuestién.

6) Para declarar que un Miembro ha incumplido las obligaciones que impone
este Convenio se requerird una mayoria simple distribuida. En cualquier declara-
cién que se haga de que un Miembro ha incumplido el Convenio, debera especifi-
carse la indole de la infraccién.

7) Si el Consejo llegare a la conclusién de que un Miembro ha incumplido el
Convenio, podra, sin perjuicio de las medidas coercitivas previstas en otros articulos
del Convenio, privar a dicho Miembro, por mayoria distribuida de dos tercios, de
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su derecho de voto en el Consejo y de su derecho a que se depositen sus votos en la
Junta hasta que cumpla sus obligaciones, o adoptar medldas para su retiro obliga-
torio en virtud del Articulo 67.

8) Todo Miembro podra solicitar la opinién previa de la Junta Ejecutiva
acerca de cualquier asunto objeto de controversia o reclamacién, antes de que
dicho asunto se trate en el Consejo.

CAPITULO XX
DISPOSICIONES FINALES

Articulo 60
FirMA

Este Convenio estard abierto en la Sede de las Naciones Unidas hasta el 31 de
marzo de 1968 inclusive, a la firma de todo gobierno que sea Parte Contratante del
Convenio Internacional del Café de 1962.

Articulo 61
RATIFICACION

El presente Convenio quedara sujeto a aprobacién, ratificacién o aceptacién
por los gobiernos signatarios, o por cualquier otra Parte Contratante del Convenio
Internacional del Café de 1962, de conformidad con sus respectivos procedimientos
constitucionales. Con excepcién de lo dispuesto en el parrafo 2) del Articulo 62,
los instrumentos de aprobacién, ratificacién o aceptacién seran depositados en
poder del Secretario General de las Naciones Unidas a mas tardar el 30 de
septiembre de 1968.

Articulo 62
ENTRADA EN VIGOR

1) Este Convenio entrara en vigor definitivamente el 1° de octubre de 1968
entre los gobiernos que hayan depositado instrumentos de aprobacién, ratificacién
o aceptacidn, a condicién de que, en esa fecha, dichos gobiernos representen por lo
menos veinte Miembros exportadores que tengan por lo menos el 80 por ciento de
los votos de los Miembros exportadores, y por lo menos diez Miembros importa-
dores que tengan por lo menos el 80 por ciento de los votos de los Miembros impor-
tadores. A este fin, la distribucién de votos sera la que figura en el Anexo C. Podra
igualmente entrar en vigor, con caracter definitivo, en cualquier momento posterior
a su entrada en vigor provisional y una vez se satisfagan los requisitos estipulados
en este parrafo. El Convenio entrara en vigor definitivamente para cualquier
gobierno que deposite un instrumento de aprobacidn, ratificacién, aceptacién o
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adhesién, después de que el Convenio haya entrado definitivamente en vigor para
otros gobiernos, y a partir de la fecha de tal depésito.

2) El Convenio podra entrar en vigor provisionalmente el 1° de octubre de
1968. A tal fin, la notificacién de un gobierno signatario, o de cualquier otra Parte
Contratante del Convenio Internacional del Café de 1962, de que se compromete
a aplicar el Convenio provisionalmente y a gestionar la aprobacién, ratificacién
o aceptacién con arreglo a sus procedimientos constitucionales a la mayor brevedad
posible, que sea recibida por el Secretario General de las Naciones Unidas a mas
tardar el 30 de septiembre de 1968, se considerard que tiene los mismos efectos que
un instrumento de aprobacién, ratificacién o aceptacién. A todo gobierno que se
comprometa a aplicar provisionalmente el Convenio se le permitird depositar un
instrumento de aprobacién, ratificacién o aceptacién, y sera considerado provi-
sionalmente parte de é1 hasta que deposite su instrumento de aprobacidn, ratifica-
cién o aceptacioén, o hasta el 31 de diciembre de 1968 inclusive, si esta Gltima fecha
fuere anterior a la del depésito.

3) Si el presente Convenio no hubiere entrado en vigor definitiva o provisio-
nalmente el 1° de octubre de 1968, los gobiernos que ya hubieren depositado instru-
mentos de aprobacién, ratificacién o aceptacién, o bien notificaciones de que se
comprometen a aplicar provisionalmente el Convenio y de que van a gestionar la
aprobacién, ratificacién o aceptacién, podran celebrar consultas entre si, inme-
diatamente después de aquella fecha, para estudiar qué medidas son necesarias
en tal situacién, y podran, de mutuo acuerdo, decidir que entrara en vigor entre
ellos. Del mismo modo, si el Convenio hubiere entrado provisionalmente en vigor,
pero no definitivamente, el 31 de diciembre de 1968, los gobiernos que ya hubieren
depositado instrumentos de aprobacién, ratificacién, aceptacién o adhesién
podran celebrar consultas entre si para estudiar qué medidas son necesarias en tal
situacién, y podran, de mutuo acuerdo, decidir que continuara en vigor pro-
visonalmente, o que entrara en vigor definitivamente, entre ellos.

Articulo 63
ADHESION

1) Podra adherirse a este Convenio, en las condiciones que el Consejo esta-
blezca, el gobierno de cualquier Estado Miembro de las Naciones Unidas o de
cualquiera de sus organismos especializados. Si se trata de un pais exportador que
no figure en el Anexo A, el Consejo determinara, al establecer tales condiciones,
las disposiciones relativas a cuotas que se le aplicaran. Si el pais exportador
figurare en el citado Anexo A, las correspondientes disposiciones relativas a cuotas
que aparezcan en el mismo serdn aplicables a tal pais, a menos que el Consejo decida
otra cosa por una mayoria distribuida de dos tercios. A mds tardar el 31 de marzo
de 1969, o en la fecha que pueda determinar el Consejo, cualquier Miembro impor-
tador del Convenio Internacional del Café de 1962, podra adherirse al Convenio en
las mismas condiciones bajo las cuales hubiera podido aprobar, ratificar o aceptar
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el Convenio; y si aplica provisionalmente el Convenio, serd considerado provi-
sionalmente parte de él hasta que deposite su instrumento de adhesién o hasta la
fecha anteriormente citada inclusive, si esta ultima fecha fuere anterior a la del
depésito.

2) Cada gobierno que deposite un instrumento de adhesién indicara en el
momento de hacerlo si ingresa en la Organizacién como Miembro exportador o
Miembro importador, tal como estdn definidos en los parrafos 7) y 8) del
Articulo 2.

Articulo 64
RESERVAS

No podrin formularse reservas respecto de ninguna de las disposiciones del
Convenio.

Articulo 65
NOTIFICACIONES RESPECTO DE LOS TERRITORIOS DEPENDIENTES

1) Cualquier gobierno podra declarar, en el momento de la firma o del depésito
de un instrumento de aprobacién, ratificacién, aceptaciéon o adhesién, o en cual-
quier momento posterior mediante notificacién al Secretario General de las
Naciones Unidas, que este Convenio se extiende a cualquiera de los territorios de
cuyas relaciones internacionales es responsable, en cuyo caso el Convenio se hara
extensivo a dichos territorios a partir de la fecha de tal notificacién.

2) Cualquier Parte Contratante que desee ejercer los derechos que le confiere
el Articulo 4 respecto de cualquiera de sus territorios dependientes, o que desee
autorizar a uno de sus territorios dependientes para que se integre en un grupo
Miembro formado en virtud de los Articulos 5 6 6, podrd hacerlo mediante la
correspondiente notificacién al Secretario General de las Naciones Unidas en el
momento del depésito de su instrumento de aprobacidn, ratificaciéon, aceptacién
o adhesién, o en cualquier momento posterior.

3) Cualquier Parte Contratante que haya hecho una declaracién de confor-
midad con el parrafo 1) de este Articulo, podra en cualquier momento posterior,
mediante notificacién al Secretario General de las Naciones Unidas, declarar que
el Convenio dejara de extenderse al territorio mencionado en la notificacién, y en
tal caso el Convenio dejara de hacerse extensivo a tal territorio a partir de la fecha
de esa notificacién. )

4) El gobierno de un territorio al cual se hubiere extendido este Convenio en
virtud del parrafo 1) de este Articulo y que obtuviere posteriormente su indepen-
dencia podra, en un plazo de noventa dias a partir de la obtencién de la indepen-
dencia, declarar por notificacién al Secretario General de las Naciones Unidas que
ha asumido los derechos y obligaciones como Parte Contratante del Convenio.
Desde la fecha de tal notificacién, se le considerard Parte Contratante del Convenio.
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Articulo 66
RETIRO VOLUNTARIO

Cualquier Parte Contratante podra retirarse del Convenio en cualquier
momento, previa notificacién por escrito de su retiro al Secretario General de las
Naciones Unidas. Tal retiro surtira efecto noventa dias después de recibida dicha
notificacién.

Avrticulo 67
RETIRO OBLIGATORIO

Si el Consejo determinare que un Miembro ha dejado de cumplir las obliga- -
ciones que le impone el Convenio y que tal incumplimiento entorpece notablemente
el funcionamiento del Convenio podra, por una mayoria distribuida de dos tercios,
exigir el retiro de tal Miembro de la Organizacién. El Consejo comunicara inmedia-
tamente tal decisién al Secretario General de las Naciones Unidas. A los noventa
dias de haber sido adoptada la decisién por el Consejo, tal Miembro dejara de ser
Miembro de la Organizacién y, si es Parte Contratante, dejarid de ser parte del
Convenio.

Articulo 68
AJUSTE DE CUENTAS CON LOS MIEMBROS QUE SE RETIRAN

1) En el caso de que un Miembro se retire, el Consejo decidird todo ajuste de
cuentas a que haya lugar. La Organizacién retendra las cantidades ya abonadas
por cualquier Miembro que se retire, el cual quedara obligado a pagar cualquier
cantidad que le deba a la Organizacién en el momento en que surta efecto tal
retiro; sin embargo, si se trata de una Parte Contratante que no pueda aceptar
una enmienda y, por lo tanto, se retire o cese de participar en el Convenio en virtud
de las disposiciones del parrafo 2) del Articulo 70, el Consejo podra decidir cualquier
liquidacién de cuentas que considere equitativa.

2) Ningin Miembro que se haya retirado o que haya cesado de participar en
el Convenio tendra derecho a recibir parte alguna del producto de la liquidacién
o de otros haberes de la Organizacién, al quedar terminado el Convenio en virtud
del Articulo 69.

Articulo 69
DURACION Y TERMINACION

1) Este Convenio permanecera vigente hasta el 30 de septiembre de 1973, a
menos que sea prorrogado en virtud del parrafo 2) de este Articulo, o se le dé por
terminado antes, de acuerdo con el parrafo 3).
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2) Después del 30 de septiembre de 1972, el Consejo podra, mediante el voto
afirmativo de una mayoria de los Miembros que representen por lo menos una
mayoria distribuida de dos tercios del total de los votos, renegociar el Convenio,
o prorrogarlo, con o sin modificaciones, por el periodo que determine el Consejo.
Cualquier Parte Contratante, o cualquier territorio dependiente que sea Miembro
o componente de un grupo Miembro, en nombre del cual no se haya efectuado una
notificacién de aceptacién de dicho Convenio renegociado o prorrogado para la
fecha en que tal Convenio renegociado o prorrogado entre en vigor, dejara de
participar en el Convenio a partir de esa fecha.

3) El Consejo podra en cualquier momento, mediante el voto afirmativo de
una mayoria de los Miembros que representen por lo menos una mayoria distri-
buida de dos tercios del total de los votos, declarar terminado el Convenio, con
efecto en la fecha que determine el Consejo.

4) A pesar de la terminacién del Convenio, el Consejo seguird existiendo todo
el tiempo que se requiera para liquidar la Organizacién, cerrar sus cuentas y
disponer de sus haberes, y tendra durante dicho periodo todas las facultades y
funciones que sean necesarias para tales propoésitos.

Avrticulo 70

ENMIENDA

1) El Consejo podra, por una mayoria distribuida de dos tercios, recomendar
a las Partes Contrantes una enmienda al presente Convenio. La enmienda entrara
en vigor a los cien dias de haber sido recibidas por el Secretario General de las
Naciones Unidas notificaciones de aceptacién de Partes Contratantes que repre-
senten por lo menos el 75 por ciento de los paises exportadores que tengan por lo
menos el 85 por ciento de los votos de los Miembros exportadores, y de Partes
Contratantes que representen por lo menos el 75 por ciento de los paises importa-
dores que tengan por lo menos el 80 por ciento de los votos de los Miembros impor-
tadores. El Consejo podra fijar el plazo dentro del cual cada Parte Contratante
debera notificar al Secretario General de las Naciones Unidas que ha aceptado la
enmienda y, si a la expiracién de ese plazo la enmienda no ha entrado en vigor, se
considerara retirada. E1 Consejo proporcionari al Secretario General la informacién
necesaria para determinar si la enmienda ha entrado en vigor.

2) Cualquier Parte Contratante, o cualquier territorio dependiente que sea
Miembro o componente de un grupo Miembro, en nombre del cual no se haya
efectuado una notificacién de aceptacién de una enmienda para la fecha en que tal
enmienda entre en vigor, dejara de participar en el Convenio a partir de esa fecha.
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Articulo 71
NOTIFICACIONES DEL SECRETARIO GENERAL DE LAS NACIONES UNIDAS

El Secretario General de las Naciones Unidas notificara a todas las Partes
Contratantes del Convenio Internacional del Café de 1962, y a todos los demas
Estados Miembros de las Naciones Unidas o de cualquiera de sus organismos
especializados, todo depdsito de instrumentos de aprobacién, ratificacién, acep-
tacién o adhesion, asi como la fecha en que el Convenio entrara en vigor provisional
y definitivamente. El Secretario General de las Naciones Unidas también comu-
nicard a todas las Partes Contratantes cualquier notificacién que se efectiie en
virtud del Articulo 5§, del parrafo 2) del Articulo 62, o de los Articulos 65, 66 6 67;
la fecha en que el Convenio se considerara prorrogado o terminado en virtud del
Articulo 69, y la fecha en que una enmienda entrari en vigor en virtud del
Articulo 70.

Articulo 72
DISPOSICIONES SUPLEMENTARIAS Y TRANSITORIAS

1) El presente Convenio sera considerado como la continuacién del Convenio
Internacional del Café de 1962.

2) Con el objeto de facilitar la prolongacién del Convenio de 1962 sin solucién
de continuidad:

a) Todas las medidas adoptadas por la Organizacién, o en nombre de la misma,
o por cualquiera de sus érganos en virtud del Convenio de 1962, que estén en
vigor el 30 de septiembre de 1968, y en cuyos términos no se haya estipulado su
expiracién en esa fecha, permanecerdn en vigencia a menos que se modifiquen
en virtud de las disposiciones del presente Convenio.

b) Todas las decisiones que deba adoptar el Consejo durante el afio cafetero 1967-
68, para su aplicacién en el afio cafetero 1968-69, se adoptaran durante el
altimo periodo ordinario de sesiones que celebre el Consejo en el afio cafetero
1967-68 y se aplicaran a titulo provisional como si el presente Convenio hubiere
entrado ya en vigor.

EN FE DE Lo CUAL, los infrascritos, debidamente autorizados a este efecto por
sus respectivos gobiernos, han firmado este Convenio en las fechas que figuran junto
a sus firmas.

Los textos en espaiiol, francés, inglés, portugués y ruso del presente Convenio
son 1gualmente auténticos, quedando los originales depositados en los archivos de
las Naciones Unidas. El Secretario General de las Naciones Unidas transmitira
copias certificadas de los mismos a cada gobierno signatario o que se adhiera al
Convenio. ’
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ANEXO A

CUOTAS BASICAS DE EXPORTACION!

(millares de sacos de 60 kilogramos )

Brasil . . . . . . .. ... .. 20926 | Indonesia . . . . .. . ... . 1357
Burundi®. . . . . . . . . ... 233 | Kenia . . . . . . . . . .. .. 860
Camerdn. . . . . . . . . ... 1000 | México. . . . . ... ... .. 1760
Colombia. . . . . . . .. ... 7000 | Nicaragua . . . . . . . . . .. 550
Congo (Répiblica Democratica)® . 1000 | Pera. . . . . . . . . . . . .. 740
CostadeMarfil . . . . . . ... 3073} Portugal. . . . ... ... .. 2776
CostaRica . . . . . . . . . .. 1100 | Repiblica Centroafricana. . . . . 200
Ecuador . . . . . . . . . . .. 750 | Republica Dominicana . . . . . . 520
ElSalvador . . . . . . . . . . 1900 | Republica Malgache . . . . . . . 910
Etiopia . . . . . . . . . ... 1494 | Rwanda®. . . . . . . .. . .. 150
Guatemala . . . . . . . .. .. 1800 | Tanzania. . . . . . . . . . .. 700
Guinea (el Consejo le fijara una cuota Togo . . . . . .. . . ... 200
basica de exportacion) Uganda . . . . ... ... .. 2379
Haiti . . . . . . . . . .. .. 490 | Venezuela® . . . . . . . . . .. 325
Honduras . . . . . . . . . .. 425
India . . . .. ........ 423§ ToraL  55.041

! De acuerdo con las disposiciones del Articulo 31 (1), los siguientes paises exportadores no tienen
cuota basica de exportacién, y recibirdn durante el afto cafetero 1968-69, las siguientes cuotas de
exportacién: Bolivia 50.000 sacos; Congo (Brazzaville) 25.000 sacos; Cuba 50.000 sacos; Dahomey
33.000 sacos; Gabén 25.000 sacos; Ghana 51.000 sacos; Jamaica 25.000 sacos; Liberia 60.000 sacos;
Nigeria 52.000 sacos; Panama 25.000 sacos; Paraguay 70.000 sacos; Sierra Leona 82.000 sacos;
Trinidad y Tobago 69.000 sacos.

2 A Burundi, Congo (Republica Democratica), Cuba, Rwanda y Venezuela, tras presentar a la
Junta Ejecutiva pruebas aceptables de que cuentan con una produccién exportable superior a 233.000;
~ 1.000.000; 50.000; 150.000 y 325.000 sacos respectivemente, se les concederd un cupo de exportacién
anual que no exceda, en cada caso, del que hubieran obtenido con una cuota basica de 350.000;
1.300.000; 200.000; 260.000 y 475.000 sacos respectivamente. Sin embargo, en ningiin caso se tendran
en cuenta los aumentos concedidos a estos paises para los efectos del calculo de la distribucién de votos.
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ANEXO B
PAISES DE DESTINO NO SUJETOS A CUOTAS, A QUE SE REFIERE EL

ArticuLo 40, peL Carituro VII

Las regiones geograficas que figuran a continuacién son paises no sujetos a cuotas para los
fines del presente Convenio:

Africa Sudoccidental "Mascate y Oman
Arabia Saudita Oman bajo Tregua
Bahrein Polonia

Botswana Qatar

Ceilan Republica de Corea
Corea del Norte Republica de Sudafrica
China (continental) Rhodesia Meridional
China (Taiwan) Rumania

Hungria Somalia

Irak Sudan

Iran Swazilandia

Japén Tailandia

Kuwait Unién de Republicas Socialistas Soviéticas
Lesotho Zambia

Malawi

Nota:

Los nombres abreviados que figuran en la lista tienen una significacién puramente geografica,
sin intencién de que se presten a interpretacién politica alguna.
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ANEXO C
DISTRIBUCION DE VOTOS
Pais Exportador Importador Pais Exportador Importador

Argentina . - 16 México 32 -
Australia - 9 Nicaragua . 13 -
Austria . - 11 Nigeria 4 -
Bélgica* . - 28 Noruega . - 16
Bolivia 4 - Nueva Zelandia. - 6
Brasil . 332 - OAMCAF . (8%) -
Burundi . 8 - OAMCAF . { 4 -
Canada . - 32 Camerdn - 15 -
Colombia 114 - Congo (Brazzaville) 1 -
Congo (Republica Costa de Marfil . 47 -

Democratica del) . 20 - Dahomey 1 -
Costa Rica . 21 - Gabén. 1 -
Cuba . 4 - Republica
Checoslovaquia . . - 9 Centroafricana . 3 -
Chipre. - 5 Repiblica
Dinamarca. . - 23 Malgache 13
Ecuador . 16 - Togo 3 -
El Salvador 34 - Paises Bajos . - 35
Espana . . - 21 Panami . 4 -
Estados Unidos. - 400 Pera 16
Etiopia . 27 - Portugal . 48 -
Finlandia - 21 Reino Unido . - 32
Francia . - 84 Republica
Ghana. 4 - Dominicana . . 12 -
Guatemala . 32 - Republica Federal
Guinea 4 - de Alemania . - 101
Haiti . 12 - Rwanda . 6
Honduras . 11 - Sierra Leona . 4 -
India . 11 - Suecia . - 38
Indonesia . 25 - Suiza . - 19
Israel . - 7 Tanzania . 15 -
Italia . . - 47 Trinidad y Tob 4 -
Jamaica . 4 - Tanez . - 6
Japén . - 18 Uganda . 41 -
Kenia . 17 - U.RSS.. - 16
Liberia 4 - Venezuela . 9 -

996 1.000

* Incluido Luxemburgo.
! Votos basicos que, en virtud de lo dispuesto en el inciso b) del parrafo 4) del Articulo 5, no pueden
asignarse a partes contratantes individuales.
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For Argentina:
Pour I'Argentine:
3a ApredTuny:
Por la Argentina:
Pela Argentina:

J. M. Rupa

For Australia:
Pour I’Australie:
3a ABCTpanuio:
Por Australia:
Pela Australia:

For Austria:
Pour I’Autriche:
3a ABCTpHio:
Por Austria:
Pela Austria:

For Belgium:
Pour la Belgique:
3a Benpruro:

Por Bélgica:

Pela Bélgica:

For Bolivia:
Pour la Bolivie:
3a Bomusuio:
Por Bolivia:
Pela Bolivia:

F. Or11Z S.
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For Brazil:
Pour le Brésil:
3a Bpasnimio:
Por el Brasil:
Pelo Brasil:

For Burundi:
Pour le Burundi:
3a Bypynnu:
Por Burundi:
Por Burundi:

For Cameroon:

Pour le Cameroun:

3a KamepyH:
Por el Cameran:
Pelos Camardes:

For Canada:
Pour le Canada:
3a Kanany:

Por el Canada:
Pelo Canada:

José SETTE CAMARA
March 28th, 1968

J. BaAHIMANGA
30 March 1968

M. NJINE
29 mars 1968

George IGNATIEFF
29 March 1968

For the Central African Republic:

Pour la République centrafricaine:

3a IlenrtpansHoadpukanckyo PecnyGnuxy:
Por la Republica Centroafricana:

Pela Republica Centro-Africana:

M. G.-DOUATHE
20 mars 1968
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For Colombia:
Pour la Colombie:
3a Komymbuio:
Por Colombia:
Pela Colémbia:
Julio Cesar TURBAY

For the Congo (Brazzaville):
Pour le Congo (Brazzaville):
3a Konro (Bpas3aBuis):
Por el Congo (Brazzaville):
Pelo Congo (Brazzaville):

A. ONGAGOU
28 mars 1968

For the Congo (Democratic Republic of):
Pour le Congo (République démocratique du):
3a emoxparuueckyro Pecrry6imky Kouro:
Por el Congo (Republica Democratica de):
Pelo Congo (Republica Democratica do):

For Costa Rica:
Pour le Costa Rica:
3a Kocra-Puky :
Por Costa Rica:
Pela Costa Rica:

Luis D. Tinoco
March 30th, 1968

For Cuba:
Pour Cuba:
3a Kyoy:
Por Cuba:
Por Cuba:
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For Cyprus:

Pour Chypre:

3a Kunp:

Por Chipre:

Por Chipre:
D. HApJIMILTIS
March 28, 1968

For Czechoslovakia:

Pour la Tchécoslovaquie:

3a YexocnoBaKUIO :

Por Checoeslovaquia:

Pela Tcheco-Eslovaquia:
Dr. Milan KLUSAK
March 29, 1968

For Dahomey:
Pour le Dahomey:
3a Jlaromero:

Por el Dahomey:
Pelo Daomé:

For Denmark:

Pour le Danemark:

3a dauuzo:

Por Dinamarca:

Pela Dinamarca:
Otto Rose BorcH
March 29, 1968

For the Dominican Republic:

Pour la République Dominicaine:

3a JomnHuKaHCcKy0 PecryGmmky :

Por la Republica Dominicana:

Pela Repiblica Dominicana:
J. R. MoLiNna-URENA
marzo 26, 1968
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For Ecuador:

Pour I'Equateur:

3a OxBapgop:
Por el Ecuador:
Pelo Equador:

For El Salvador:

Pour le Salvador:

3a Cansagop:
Por El Salvador:
Por El Salvador:

For Ethiopia:
Pour I'Ethiopie:
3a Ddwmonmro:
Por Etiopia:
Pela Etiopia:

Marcos UscocovicH
28 March 1968

Reynaldo GALINDO PoHL
28 de marzo de 1968

Lij Endalkachew MAKONNEN
28 March 1968

For the Federal Republic of Germany:
Pour la République fédérale d’Allemagne:
3a dDeneparusHyio Pecriytimky I'epmanum :
Por la Republica Federal de Alemania:
Pela Republica Federal da Alemanha:

For Finland:

Pour la Finlande:
3a OUHIAHTHIO ;

Por Finlandia:
Pela Finlandia:
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For France:

Pour la France:

3a Ppaunu:

Por Francia:

Pela Franga:
Armand BERARD
28 mars 1968

For Gabon:
Pour le Gabon:
3a I'abou:
Por el Gabén:
Pelo Gabio:
M. SANDOUNGOUT

For Ghana:
Pour le Ghana:
3a Iany:

Por Ghana:
Por Gana:

For Guatemala:

Pour le Guatemala:

3a I'atemany:

Por Guatemala:

Pela Guatemala:
R. MonTESs C6BAR
March 28, 1968

For Guinea:

Pour la Guinée:

3a I'Bunero:

Por Guinea:

Pela Guiné:
Marof ACHKAR
28 mars 1968
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For Haiti:
Pour Haiti:
3a I'autn:
Por Haiti:
Pelo Haiti:

For Honduras:

Pour le Honduras:

3a I'onpypac:
Por Honduras:
Por Honduras:

For India:
Pour I'Inde:
3a Hupuio:
Por la India:
Pela India:

For Indonesia:
Pour I'Indonésie:
3a MapoHesuo:
Por Indonesia:
Pela Indonésia:

For Israel:
Pour Israél:
3a W3pauns:
Por Israel:
Por Israel:

No. 9262
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Roeslan ABDULGANI
28 March 1968
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For Italy:
Pour I'Italie:
3a HUranmo:
Por Italia:
Pela Italia:
Piero Vinci
28 March 1968
For the Ivory Coast:
Pour la Cote-d’Ivoire:
3a Beper CroHoBoit Kocti:
Por la Costa de Marfil:
Pela Costa do Marfim:
S. AKE
26 mars 1968

For Jamaica:

Pour la Jamaique:

3a Amaiiky :

Por Jamaica:

Pela Jamaica:
Keith Joranson
28th March 1968

For Japan:
Pour le Japon:
3a SImoHuio:
Por el Japén:
Pelo Japao:

: T. Uomotro
26 March, 1968

For Kenya:

Pour le Kenya:

3a Kennio:

Por Kenia:

Pelo Quénia:
Burudi NABWERA
March 22, 1968
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For Liberia:
Pour le Libéria:
3a JIuGepuio:
Por Liberia:
Pela Libéria:

For Luxembourg:
Pour le Luxembourg:
3a JlroxcemOypr:

Por Luxemburgo:
Pelo Luxemburgo:

For Madagascar:

Pour Madagascar:

3a Maparackap:

Por Madagascar:

Por Madagascar:
L. RAKOTOMALALA
25 March 1968

For Mexico:

Pour le Mexique:

3a MeKcuky:

Por México:

Pelo México:
M. A. CORDERA, ]Jr.
20 March 1968

For the Netherlands:

Pour les Pays-Bas:

3a HupepnaHgb: :

Por los Paises Bajos:

Pelos Paises-Baixos:
Duco MIDDELBURG
Subject to ratification?
28 March 1968

1 Sous réserve de ratification.
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For New Zealand:
Pour la Nouvelle-Zélande:
3a Hosyro 3enasauio:
Por Nueva Zelandia:
Pela Nova Zeliandia:
N. V. FARRELL

27 March, 1968
For Nicaragua:
Pour le Nicaragua:
3a Hukaparya:
Por Nicaragua:
Por Nicaragua:
G. Laxnc
29 March, 1968

For Nigeria:
Pour la Nigéria:
3a Hurepuio:
Por Nigeria:
Pela Nigéria:
B. Akporode CLARK

For Norway:

Pour la Norvége:

3a HopBeruio:

Por Noruega:

Pela Noruega:
E. HamBrO
3-29-68

For Panama:
Pour le Panama:
3a Ianamy:

Por Panama:
Pelo Panama:
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For Peru:
Pour le Pérou:
3a Ilepy:

Por el Peru:
Pelo Peru:

For Portugal:
Pour le Portugal:
3a ITopryramuio:
Por Portugal:
Por Portugal:

For Rwanda:
Pour le Rwanda:
3a Pyauny:

Por Rwanda:
Por Ruanda:

For Sierra Leone:

Pour le Sierra Leone:
3a Cseppa-Jleone:

Por Sierra Leona:
Por Serra Leoa:

For Spain:
Pour I’Espagne:
3a Hcnanuro:
Por Espana:
Pela Espanha:
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For Sweden:
Pour la Sueéde:
3a lIsemmro:
Por Suecia:
Pela Suécia:

For Switzerland:

Pour la Suisse:

3a llIseiinapuro:

B. F. BILLNER
March 29th, 1968

Por Suiza:
Pela Suica:
B. TURRETTINI
March 29th 1968
For Togo:
Pour le Togo:
3a Toro:
Por el Togo:
Pelo Togo:
A. J. OHIN
27 mars 1968
For Trinidad and Tobago:

Pour la Trinité et Tobago:
3a Tpunupax u Tobaro:
Por Trinidad y Tobago:
Por Trinidad e Tobago:

For Tunisia:
Pour la Tunisie:
3a Tyuuc:

Por Tunez:
Pela Tunisia:

P. V. J. SoLomMon
29th March 1968

Mahmoud MESTIRI
29 mars 1968
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For Uganda:

Pour I'Ouganda:

3a VYranpy:

Por Uganda:

Por Uganda:
E. OTEMA ALLIMADI
28th March 1968

For the Union of Soviet Socialist Republics:

Pour I'Union des Républiques socialistes soviétiques:
3a Coro3 Coserckux Conpanuctrueckux Pecny6imk:
Por la Unién de Republicas Socialistas Soviéticas:
Pelo Unido das Républicas Socialistas Soviéticas:

For the United Kingdom of Great Britain and Northern Ireland:

Pour le Royaume-Uni de Grande-Bretagne et d’'Irlande du Nord:

3a Coenunennoe Koponescreo Bemmkofputanuu u Cesepnoit Mpianmyu :
Por el Reino Unido de Gran Bretaiia e Irlanda del Norte:

Pelo Reino Unido da Gra-Bretanha e Irlanda do Norte:

CARADON.
29th March 1968

For the United Republic of Tanzania:
Pour la République-Unie de Tanzanie:

3a O6pegunenHyo PecrryGrmxy TaHzanus:
Por la Republica Unida de Tanzania:
Pela Republica Unida da Tanzania:

A. B. C. DANIELI
28th March, 1968

For the United States of America:
Pour les Etats-Unis d'Amérique:
3a Coepunennbie llItaThr AMEpHKH
Por los Estados Unidos de América.
Pelos Estados Unidos da América:

William B. BurrFum
March 21, 1968
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For Venezuela:

Pour le Venezuela:

3a Benecyany:

Por Venezuela:

Pela Venezuela:
Pedro ZuLoaGa
28 de marzo, 1968
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LisT OF STATES WHICH BY 1 OCTOBER 1968 HAD DEPOSITED INSTRUMENTS OF

RATIFICATION, APPROVAL OR ACCEPTANCE, OR NOTIFICATIONS UNDER AR-
TICLE 62 (2), INDICATING IN RESPECT OF EACH STATE THE DATE OF DEPOSIT
OF THE INSTRUMENT OR THE RECEIPT OF NOTIFICATION, AND THE NUMBER
OF VOTES AS DISTRIBUTED IN ANNEX C OF THE AGREEMENT

EXPORTING STATES

Ratification, approval (a)

acceptance (A), notification Number
Statc under article 62 (2) (n) of voles
Borivia . 27 September 1968 (%) 4
BraziL. 24 September 1968 (n) 332
BurunbI. 17 September 1968 8
CAMEROON? . Ce e 30 September 1968 (n) 15
CENTRAL AFRICAN REPUBLIC!. 30 September 1968 (n) 3
CoLoMBIA . . . . . . 26 September 1968 114
ConNGo (REPUBLIC OF)!. 23 September 1968 (n) 1
ConGo (DEMOCRATIC REPUBLIC OF) 30 September 1968 (n) 20
Costa Rica 27 September 1968 (%) 21
DAHOMEY! . R 12 September 1968 (a) i
DowminicaN REPUBLIC . 30 September 1968 12
EcuaDOR. 11 September 1968 (%) 16
EL SALVADOR. 27 September 1968 (#) 34
ETHIOPIA. 24 September 1968 27
GAaBON! 30 September 1968 1
GHANA. 30 September 1968 (n) 4
GUATEMALA 27 September 1968 (n)

30 September 1968 32
GUINEA 30 September 1968 (n) 4
Harr! . 25 September 1968 12
HonDuras . 27 September 1968 (n) 11
Inp1a . 27 September 1968 (n) i1
INDONESIA . 26 September 1968 (A) 25
Ivory Coast!. 27 September 1968 47
Jamaica . 17 September 1968 4
KEnya 6 September 1968 (n) 17
LIBERIA . 18 June 1968 4
MADAGASCAR!. 8 August 1968 13

! The Governments of Cameroon, the Central African Republic, the Republic of Congo, Dahomey,
Gabon, Ivory Coast, Madagascar and Togo have informed the Secretary-General, in accordance with
article 5, paragraph (I), of the Agreement that they are joining the International Coffee Organization
as members of the group of African and Malagasy Coffee Organization (OAMCAF).
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Li1sTE DES ETATS QUI, AU 1°7 OCTOBRE 1968, AVAIENT DEPOSE LEUR INSTRUMENT
DE RATIFICATION, D’APPROBATION OU DE RATIFICATION OU AVAIENT ENVOYE
UNE NOTIFICATION CONFORMEMENT AU PARAGRAPHE 2 DE L’ARTICLE 62 AVEC
L'INDICATION, POUR CHAQUE ETAT, DE LA DATE DU DEPOT DE L'INSTRUMENT
OU DE LA RECEPTION DE LA NOTIFICATION AINSI QUE DU NOMBRE DE VOIX
TEL QU'IL RESSORT DE LA REPARTITION FIGURANT A L’ANNEXE C DE L’ACCORD

ETATS EXPORTATEURS

Ratification, approbation (a),
acceptation (A), notification
conformément an paragraphe 2

Etats de l'article 62 (n)
BoLivie 27 septembre 1968 (n)
BREsIL. 24 septembre 1968 (n)
BurunbI. 17 septembre 1968
CAMEROUN!. 30 septembre 1968 (n)
COLOMBIE e 26 septembre 1968
ConGo (REPUBLIQUE DU)! 23 septembre 1968 (#)
CoNGO (REPUBLIQUE DEMOCRATIQUE

DU) 30 septembre 1968 (%)
Costa Rica 27 septembre 1968 (n)
COTE D'IVOIRE! . 27 septembre 1968
DAHOMEY! . 12 septembre 1968 (a)
EL SALVADOR. 27 septembre 1968 (%)
EQUATEUR . 11 septembre 1968 (x)
ETHIOPIE. 24 septembre 1968
GABON! 30 septembre 1968
GHANA. 30 septembre 1968 (n)
GUATEMALA 27 septembre 1968 ()

30 septembre 1968

GUINEE 30 septembre 1968 (n)
HaiTi 25 septembre 1968
HonDuras . 27 septembre 1968 (n)
INDE 27 septembre 1968 (n)
INDONESIE . 26 septembre 1968 (A4)
JAMAIQUE 17 septembre 1968
KENyYa 6 septembre 1968 (n)
LIBERIA 18 juin 1968
MADAGASCAR!. 8 aout 1968
MEXIQUE - 21 aont 1968 (n)

Nombre
de voix
4
332
8
15
114

20
21
47

34
16
27

e

32

4
12
11
11
25

4
17

4
13
32

! Les Gouvernements du Cameroun, de la République du Congo, de la Céte d'Ivoire, du Dahomey,

du Gabon, de Madagascar, de la République centrafricaine et du Togo ont fait savoir au Secrétaire
général, conformément au paragraphe I de I'article 5 de I'Accord, qu’ils adhéraient a I'Organisation
internationale du café en tant que membres du groupe de I'Organisation africaine et malgache du café

(OAMCAF).
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Ratification, approval (a)
acceptance (A), notification Number
State under article 62 (2) (n) of voles
MEx1co 21 August 1968 (n) 32
NICARAGUA . 30 September 1968 13
NIGERIA . 18 June 1968 4
PARAGUAY . 13 September 1968 ()
PERU 30 September 1968 (n) 16
PorTUGAL 23 August 968 (n) 48
RwaNDA . 30 September 1968 (n) 6
SIERRA LEONE 17 September 1968 (%) 4
Togo! . . 30 September 1968 (n) 3
TRINIDAD & TOBAGO 10 July 1968 4
UGANDA . 30 September 1968 (n) 41
UNITED REPUBLIC OF TANZANIA. . . { 30 September 1968 (x)
) 1 October 1968 15
VENEZUELA. 30 September 1968 (n) 9
TotaL 988

(99.19 percent of the votes of the exporting Members
as distributed in Annex C)

! The Governments of Cameroon, the Central African Republic, the Republic of Congo, Dahomey,
Gabon, lvory Coast, Madagascar and Togo have informed the Secretary-General, in accordance with
article 5, paragraph (I), of the Agreement that they are joining the International Coffee Organization
as members of the group of African and Malagasy Coffee Organization (OAMCAF).
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Ratification, approbation (a),
acceptation (A), notification
conformément au paragraphe 2 Nombre
Etats de l'article 62 (n) de voix
NICARAGUA . 30 septembre 1968 13
NIGERIA . 18 juin 1968 4
OuGANDA 30 septembre 1968 (n) 41
ParaGUAY . 13 septembre 1968 (%)
PEroU . 30 septembre 1968 (n) 16
PoRTUGAL Ce e 23 aoit 1968 (n) 48
REPUBLIQUE CENTRAFRICAINE? 30 septembre 1968 (n) 3
REPUBLIQUE DOMINICAINE . . 30 septembre 1968 12
REPUBLIQUE-UNIE DE TANZANIE . { 30 septembre 1968 (n)
leroctobre 1968 15
RwaNDA . 30 septembre 1968 (n) 6
SIERRA LEONE 17 septembre 1968 (») 4
Toco?! . R 30 septembre 1968 (n) 3
TRINITE-ET-TOBAGO . 10 juillet 1968 4
VENEZUELA. 30 septembre 1968 (n) 9
TotaL 988

(99,19 pour cent de voix des membres exportateurs,

selon la répartition

figurant a I'annexe C)

1 Les Gouvernements du Cameroun, de la République du Congo, de la Céte d’1voire, du Dahomey,
du Gabon, de Madagascar, de la République centrafricaine et du Togo ont fait savoir au Secrétaire
général, conformément au paragraphe 1 de I'article 5 de I'Accord, qu’ils adhéraient a 1'Organisation
internationale du café en tant que membres du groupe de I'Organisation africaine et malgache du café

(OAMCAF).
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IMPORTING STATES

Ratification, approval (a)

acceptance (A), notification Number
State under article 62 (2) (n) of votes
AUSTRALIAY . . . . . . . . . . . 26September 1968 9
BErgium. . . . . . . . . . . . . 26September 1968 (%) 28*
CANADA . . . . . . . . . . . . . 21August 1968 32
CYPRUS . . . . . . . . . . . . . 26September 1968 5
CZECHOSLOVAKIA . . . . . . . . . 4 September 1968 (a) 9
DENMARK? . . { 29 March 1968 (n)
27 September 1968 23
FEDERAL REPUBLIC OF GERMANY3. . 11 September 1968 101
Fintann2 . . . . . . . . . . . . 30 September 1968 (») 21
France . . . . . . . . . . . . . 19 August 1968 (a) 84
ISRAEL. . . . . . . . . . . . . . 26September 1968 7
ITaLy . . . . . . . . . . . . .. 22August 1968 (n) 47
Japan . . . . . . . . . . . . . . 6September 1968 (n) 18
LUXEMBOURG. . . . . . . . . . . 26 September 1968 (») —
NETHERLANDS . . . . . . . . . . 16 September 1968 (n) 35
NEwW ZEALAND* . . . . . . . . . . 7August 1968 6
Norway? . . . . . . . . . . . . 26September 1968 (n) 16
SpaiN®. . . . . . . . . . . ... 15August 1968 (n) 21
SwepENZ. . . . . . . . . . . . . 30 September 1968 38
SwiTzeErLaNnD? . . . . . . . . . . 30 September 1968 19
UNITED KINGDOM OF GREAT BRITAIN
AND NORTHERN IRELAND® . . . . 27 September 1968 32
UNITED STATES OF AMERICA . . . . 30 September 1968 (%) 400
ToraL 951

(95.10 percent of the votes of the importing Members
as distributed in Annex C)

* Includes Luxembourg.

! The instrument of ratification by the Government of Australia contains a declaration that the
Agreement, in accordance with paragraph 1 of article 65, shall extend to the Territory of Papua and the
Trust Territory of New Guinea.

2 The instruments of ratification or the notifications under article 62 (1) of the Agreement by the
Governments of Denmark, Finland, Norway, Sweden and Switzerland were accompanied by the
following identical statements:

“At the 11th Meeting of the Council of the International Coffee Organization the Group of Im-
porting countries jointly expressed the view that Member Countries take the greatest possible care not
to interfere with freedom of choice in the carriage of coffee while respecting their ogligations under
the International Coffee Agreement.

“"The declared shipping {the word ‘shipping’ is omitted in the statement of the Swedish Govern-
ment) policy of the Danish {Finnish] [Norwegian] {Swedish] [Swiss] Government is based on the
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ETATS IMPORTATEURS
Ratification, approbation (a),
acceptation (A), notification
conformément aw parvagraphe 2 Nombre
Liats de Uarticle 62 (n) de voix
AUSTRALIE! 26 septembre 1968 9
BELGIQUE 26 septembre 1968 () 28+
CANADA 21 aofit 1968 32
CHYPRE . 26 septembre 1968 S
DANEMARK? ] { 29 mars 1968 (n)
27 septembre 1968 23
EspPAGNE?® . 15 aofit 1968 (n) 21
EtaTs-Unis D AMERIQUE 30 septembre 1968 (#) 400
FINLANDE? . 30 septembre 1968 (n) 21
FRANCE 19 aouit 1968 (a) 84
ISRAEL . 26 septembre 1968 7
ITALIE . 22 aolit 1968 (n) 47
Jaron . 6 septembre 1968 (%) 18
LUXEMBOURG . 26 septembre 1968 () —
NORVEGE? 26 septembre 1968 (#) 16
NOUVELLE- ZELANDE“ 7 aofit 1968 6
Pavs-Bas 16 septembre 1968 (#) 35
REPUBLIQUE FEDERALE
D’ALLEMAGNES® 11 septembre 1968 101
RovyauME-UNI DE GRANDE BRETAGNE
ET D'IRLANDE DU NORD® . 27 septembre 1968 32
SUEDE? 30 septembre 1968 38
Suissg? . 30 septembre 1968 19
TCHECOSLOVAQUIE 4 septembre 1968 (a) 9
ToraL 951

(95,10 pour cent de voix des membres importateurs,
selon la répartition figurant a I'annexe C)

* y compris le Luxembourg

! L'instrument de ratification du Gouvernement australien contient une déclaration selor: laquelle
I’Accord, conformément au paragraphe I de I'article 65, s’applique également au territoire du Papua
et au Territoire sous tutelle de la Nouvelle-Guinée.

2 Les instruments de ratification ou notifications déposés conformément au paragraphe I de
I'article 62 de I'Accord par les Gouvernements du Danemark, de la Finlande, de la Norvege, de la
Suéde et de la Suisse étaient accompagnés d'une déclaration identique dont le texte est reproduit
ci-aprés:

[TRADUCTION — TRANSLATION] A la 11¢ Réunion du Conseil de I'Organisation internationale du
café, le Groupe des pays importateurs a émis 1'avis que les pays membres devraient prendre le plus
grand soin de ne pas faire obstacle a la liberté de choix en ce qul concerne le transport du café, tout en
respectant les obligations qui leur incombent en vertu de I’Accord international sur le café.

La politique déclarée du Gouvernement danois [finlandais] [norvégien] [suédois] [suisse] en
matiére de transport (les mots «en matieére de transport» ne figurent pas dans la déclaration du
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principle of free circulation of shipping in international trade in free and fair competition. In
accordance with this principale international transport of coffee should not be made more costly and
hampered by discriminatory shipping provisions giving preferences to national shipping. Rather the
aim should be that normal commercial considerations should alone determine the method and flag of
shipment.

“The Government of Denmark (Finland] [Norway] [Sweden] [Switzerland] trusts that the
principle of freedom of choice in shipping will be supported and adhered to by countries that are
signatories to the International Coffee Agreement.” .

3 A note accompanying the instrument of ratification by the Government of the Federal Republic
of Germany contains a statement that the Agreement ‘shall also apply to Land Berlin as from the date
on which the Agreement enters into force for the Federal Republic of Germany.”

Subsequently, the Government of the Federal Republic of Germany, in a note received by the
Secretary-General on 12 December 1968, stated that it shared the position outlined by the Government
of the United Kingdom of Great Britain and Northern Ireland in the note accompanying the latter’s
instrument of ratification: see footnote 6.’

¢ The instrument of ratification by the Government of New Zealand contains a declaration that
the Agreement, in accordance with paragraph 1 of article 65, shall extend to the Cook Islands, Niue
Island and the Tokelau Island, being respectively territories for whose international relations the
Government of New Zealand is responsible.

5 The notification by the Government of Spain contains a declaration that the Agreement, in
accordance with paragraph 1 of article 65, shall extend to those territories for whose international
relations the Spanish Government is responsible.

¢ In the note accompanying its instrument of ratification, the Government of the United Kingdom
declared that the Agreement, in accordance with the provisions of paragraph (1) of article 65, shall
extend to the territory of Hong Kong, for the international relations of which the Government of the
United Kingdom is responsible. The same note also contains the following statement:

‘At the 11th meeting of the Council of the International Coffee Organization, Consumer Countries
jointly expressed the view that members should take the greatest care not to interfere with freedom
of choice In the carriage of coffee while respecting their obligations under the International Coffee
Agreement.

“The Government of the United Kingdom consider that the application of discriminatory shipping
practices, including the reservation of cargoes to national Iines, will serve to increase costs and reduce
efficiency in the international transport of coffee. The shipping policy of the United Kingdom is
based on the principle of free and fair competition and in accordance with this policy it is the opinion
of the Government of the United Kingdom that in the international carriage of coffee normal commer-
cial considerations alone should determine the method and flag of shipment.

“The Government of the United Kingdom hope that signatories to the International Coffee
Agreement will support this view and will refrain from taking any action which might limit the freedom
of vessels of all flags to participate in this trade without restriction.”
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Gouvernement suédois] repose sur le principe de la libre circulation des navires participant au commerce
international, selon les régles d’une concurrence libre et loyale. Il découle de ce principe que le transport
international du café ne doit ni étre rendu plus coiteux ni étre géné du fait de dispositions discrimina-
toires en matiére de transport accordant des préférences aux compagnies de transport nationales.
Il faut veiller au contraire a ce que le choix du mode de transport et du pavillon soit dicté uniquement
par des considérations commerciales normales.

Le Gouvernement danois [finlandais] [norvégien] [suédois] [suisse] exprime le ferme espoir que
les pays signataires de I’Accord international sur le café appuieront le principe de la liberté de choix
en matiére de transport et s’y conformeront.

% La notification du Gouvernement espagnol contient une déclaration selon laquelle 1’Accord,
conformément au paragraphe | de I'article 65, s’applique aux territoires que le Gouvernement repré-
sente sur le plan international.

¢ L'instrument de ratification du Gouvernement néo-zélandais contient une déclaration, faite
conformément & l'article 65 de I’Accord susmentionné, aux termes de laquelle I'Accord s’étendra aux
iles Cook, a I'ile Nioué et aux iles Tokelaou, territoires que le Gouvernement néo-zélandais représente
sur le plan international.

8 Une note accompagnant l'instrument de ratification de la République fédérale d’Allemagne
contient une déclaration selon laquelle «1’Accord s’applique également au Land de Berlin, & compter
du jour de son entrée en vigueur pour la République fédérale d’Allemagne.»

Par la suite, le Gouvernement de la République fédérale d’Allemagne, dans une note regue par le
Secrétaire général le 12 décembre 1968, a déclaré partager la position exposée par le Gouvernement du
Royaume-Uni de Grande-Bretagne et d’Irlande du Nord dans la note accompagnant son instrument
de ratification: voir note 6. i

8 Dans la note accompagnant l'instrument de ratification, le Gouvernement du Royaume-Uni a
déclaré que, conformément aux dispositions du paragraphe 1 de I'article 65, I'Accord s’appliquerait
également au territoire de Hong-kong, dont le Gouvernement du Royaume-Uni assure les relations
internationales. Cette note contient aussi la déclaration suivante:

[TRADUCTION — TRANSLATION] A la onzidme Réunion du Conseil de I'Organisation internationale
du café, les pays consommateurs ont conjointement émis I’avis que les membres devraient prendre le
plus grand soin de ne pas faire obstacle a la liberté de choix en ce qui concerne le transport du café, tout
en respectant Jes obligations qui leur incombent en vertu de I’Accord international sur le café.

Le Gouvernement du Royaume-Uni estime que le recours a des pratiques discriminatoires en
matiére de transport, et notamment a celle qui consiste & réserver des cbargements pour les compagnies
nationales, ne peut que se traduire par une augmentation des cofits et par une perte d’efficacité dans
le transport international du chfé. La politique adoptée par le Royaume-Uni en matiére de transport
repose sur le principe d'une concurrence libre et loyale et, conformément & cette politique, le
Gouvernement du Royaume-Uni estime que, lorsqu’il s’agit du transport international du café, le choix
du mode de transport et du pavillon devrait étre dicté uniquement par des considérations commerciales
normales.

Le Gouvernement du Royaume-Uni espére que les signataires de I’Accord international sur le
café se rangeront a ce point de vue et s’abstiendront de prendre toute mesure qui pourrait limiter la
liberté des navires, quel que soit le pavillon sous lequel ils naviguent, de participer sans restriction au
commerce en question.
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No. 9263. CONVENTION! BETWEEN THE GOVERNMENT
OF THE UNITED KINGDOM OF GREAT BRITAIN AND
NORTHERN IRELAND AND THE GOVERNMENT OF
THE ITALIAN REPUBLIC FOR THE AVOIDANCE OF
DOUBLE TAXATION AND THE PREVENTION OF FIS-
CAL EVASION WITH RESPECT TO DUTIES ON THE
ESTATES OF DECEASED PERSONS. SIGNED AT LON-
DON, ON 15 FEBRUARY 1966

The Government of the United Kingdom of Great Britain and Northern
Ireland and the Government of the Italian Republic;

Desiring to conclude a Convention for the avoidance of double taxation and
the prevention of fiscal evasion with respect to duties on the estates of deceased
persons;

Have agreed as follows:

Article T

(1) ’fhe duties which are the subject of the Convention are:

(@) in the United Kingdom of Great Britain and Northern Ireland:
the estate duty imposed in Great Britain:

(6) in Italy:
the succession duty and the estate duty (imposta sull’ asse ereditario globale)
imposed in Italy.

(2) The present Convention shall also apply to any other duties of a substan-
tially similar character to the duties referred to in paragraph (1) above which may
be imposed in Great Britain or Italy subsequently to the date of signature of the
present Convention. ’

Article 11

(1) In the present Convention, uniess the context otherwise requires:

(a) the term “United Kingdom’ means Great Britain and Northern Ireland;
(b) the term ““Great Britain’” means England, Wales and Scotland;

! Came into force on 9 February 1968 by the exchange of the instruments of ratification, which
took place at Rome, in accordance with article XI.
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[ITALIAN TEXT — TEXTE ITALIEN]

No. 9263. CONVENZIONE FRA IL GOVERNO DEL REGNO
UNITO DI GRAN BRETAGNA E D'IRLANDA DEL NORD
E IL GOVERNO DELLA REPUBBLICA ITALIANA PER
EVITARE LA DOPPIA IMPOSIZIONE E PREVENIRE
LE EVASIONI FISCALI IN MATERIA DI IMPOSTE SULLE
SUCCESSIONI

Il Governo del Regno Unito di Bretagna e d’Irlanda del Nord e il Governo
della Repubblica Italiana, animati dal desiderio di concludere una Convenzione
alloscopo di evitare la doppia imposizione e di prevenire le evasioni fiscali in materia
di imposte sulle successioni,

si sono accordati su quanto segue:

Artrcolo 1

(1) Le imposte oggetto della presente Convenzione sono:

(a) nel Regno Unito di Gran Bretagna e d’Irlanda del Nord: I'imposta sull’asse
ereditario globale applicata in Gran Bretagna;

(b) in Italia: la imposta di successione e la imposta sull’asse ereditario globale
netto applicate in Italia.

(2) La presente Convenzione si estende anche ad ogni altra imposta di
carattere sostanzialmente analogo alle imposte di cui al paragrafo (1), che possa
essere applicata in Gran Bretagna o in Italia in epoca posteriore alla firma della
presente Convenzione.

Articolo 11
(1) Nella presente Convenzione, a meno che il contesto non richieda
altrimenti:
(a) il termine “‘Regno Unito”” designa la Gran Bretagna e 'Irlanda del Nord;
(b) il termine “‘Gran Bretagna’ designa 1'Inghilterra, il Galles e la Scozia;
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{c) the term “Italy’’ means the Italian Republic;

(d) the term ‘“‘territory’”’, when used in relation to one or the other Contracting
Party, means Great Britain or Italy, as the context requires;

{(e) the term ‘“‘duty’ means the estate duty imposed in Great Britain or the
succession duty and estate duty imposed in Italy, as the context requires.

(2) (a) For the purposes of the present Convention, the question whether
a deceased person was domiciled at the time of his death in any part of the territory
of one of the Contracting Parties shall be determined in accordance with the law in
force in that territory. :

() Where by reason of the provisions of the preceding paragraph a deceased
person is deemed to be domiciled in the territory of each of the Contracting Parties,
then this case shall be solved in accordance with the following rules:

(i) he shall be deemed to be domiciled in the territory of the Contracting Party
in which he had a permanent home available to him at the time of his death;
if he had a permanent home available to him in the territory of each of the
Contracting Parties he shall be deemed to be domiciled in the territory of the
Contracting Party with which his personal and economic relations were closest
{centre of vital interests);

(ii) if the Contracting Party in whose territory he had his centre of vital interests
cannot be determined, or if he had not a permanent home available to him in
the territory of either Contracting Party, he shall be deemed to be domiciled
in the territory of the Contracting Party in which he had an habitual abode;

(1) if he had an habitual abode in the territory of each of the Contracting Parties,
or in the territory of neither, he shall be deemed to be domiciled in that of
which he was a national;

(iv) if he was a national of both territories or of neither of them, the taxation
authorities of the Contracting Parties shall determine the question by mutual
agreement.

(3) In the application of the provisions of the present Convention by either
Contracting Party any term not otherwise defined shall, unless the context other-
wise requires, have the meaning which it has under the law in force in the territory
of that Party relating to the duties which are the subject of the Convention.

Avrticle 111

(1} Where a person was at the time of his death domiciled in any part of the
territory of one of the Contracting Parties, the situs of any property shall for the
purposes of the imposition of duty and for the purposes of Article V and of the
credit to be allowed under Article VI be determined exclusively in accordance
with the rules in Article IV of the present Convention.
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(¢) il termine “‘Italia” designa la Repubblica Italiana;

(@) il termine “‘territorio”’, qualora si riferisca a una delle Parti contraenti, designa
la Gran Bretagna o I'Italia, a seconda del contesto;

{e) il termine “imposta” designa 'imposta sull’asse ereditario globale applicata
in Gran Bretagna o la imposta sulle successioni e la imposta sull’asse ereditario
globale netto applicate in Italia, a seconda del contesto.

(2) (a) Al fini della presente Convenzione, la questione se una persona era
domiciliata al tempo del decesso nel territorio di una delle Parti contraenti sara
determinata secondo la legge vigente in quel territorio.

() Qualora, secondo la clausole del paragrafo precedente, il defunto sia
considerato domiciliato nel territorio di entrambi i Paesi contraenti, questo caso
& risolto secondo le seguenti regole:

(1) si considera domiciliato nel territorio del Paese contraente in cui aveva
regolare residenza permanente al momento del decesso; se aveva regolare
residenza permanente nel territorio di entrambi i Paesi contraenti, & conside-
rato domiciliato nel territorio del Paese contraente con cui aveva pil stretti
vincoli personali ed economici (centro di interesse vitale);

(i) seil Paese contraente nel cui territorio il defunto aveva il suo centro di interesse
vitale non pud essere determinato, o se il defunto non aveva una regolare
residenza permanente nel territorio di nessuno dei Paesi contraenti, & consi-
derato domiciliato nel territorio del Paese contraente in cui aveva dimora
abituale;

(iii) se aveva dimora abituale nel territorio di entrambe le Parti contraenti, o di
nessuna di esse, € considerato domiciliato nel Paese di cui aveva la nazionalita ;

(iv) se aveva la nazionalita di entrambi i Paesi contraenti o di nessuno di essi, le
autorita fiscali dei due Paesi decideranno la questione tramite mutuo accordo.

(3) Nell'applicazione delle norme della presente Convenzione, da parte di
entrambi i Paesi contraenti, ogni termine non altrimenti definito, a meno che il
contesto non richieda altrimenti, ha il significato che ha ai sensi della legge sulle
imposte oggetto della presente Convenzione, in vigore nel territorio di quel Paese.

Articolo 111

(1) Qualora una persona, al momento del decesso, era domiciliata in qualsiasi
parte del territorio di uno dei Paesi contraenti, il lnogo in cui ciascun bene &
situato & determinato, ai fini della imposizione e ai fini dell’articolo V e del credito
da accordare secondo I'articolo VI, esclusivamente secondo le norme dell’arti-
colo IV della presente Convenzione.
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(2) Paragraph (1) of this Article shall apply if, and only if, apart from the
said Article IV:

(@) duty would be imposed on the property under the law of the territory of each
of the Contracting Parties; or

(b) duty would be imposed on the property under the law of the territory of one
of the Contracting Parties and would, but for some specific exemption, also be
imposed thereon under the law of the territory of the other Contracting Party.

(8) Paragraph (1) of this Article shall not apply if by reason of its application
duty would beimposed in the territory of one of the Contracting Parties on property
on which, apart from the said paragraph, duty would not be imposed in that
territory.

Article IV

(1) Land shall be deemed to be situated at the place where it is located;
rights or interests (otherwise than by way of security) which constitute immovable
property shall be deemed to be situated at the place where the land to which they
relate is located; the question whether rights or interests constitute immovable
property shall be determined in accordance with the law of the place where the
land to which they relate is located.

(2) Tangible movable property (other than such property for which specific
provision is hereinafter made) and rights or interests (otherwise than by way of
security) therein shall be deemed to be situated at the place where it is located at
the time of the deceased person’s death or, if 2n transitu, at the place of destination;
and bank or currency notes or other forms of currency recognised as legal tender
in the place of issue, negotiable bills of exchange and negotiable promissory notes,
shall be treated as tangible movable property for the purpose of this paragraph.

(8) Debts, secured or unsecured, excluding the forms of-indebtedness for
which specific provision is made elsewhere in this Article, shall be deemed to be
situated at the place where the debtor was residing at the time of death of the
deceased person.

(4) Bank accounts shall be deemed to be situated at the branch at which the
account was kept.

(5) Securities issued by any government, or by any local or public authority
shall be deemed, if in bearer form, to be situated at the place where they were
located at the time of the deceased’s death and, if inscribed or registered, at the
place of inscription or registration.

(6) Shares, stock, debentures or debenture stock in a company (including any
such property held by a nominee, whether the beneficial ownership is evidenced
by scrip certificates or otherwise) shall be deemed to be situated at the place where
the company was incorporated.
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(2) Il paragrafo (1) di quest’articolo si applica se, e solo se, senza tener conto
del suddetto articolo IV,

(a) laimposta € applicata sui beni secondo la legge vigente nel territorio di ciascun
Paese contraente; oppure

(b) la imposta ¢ applicata sui beni secondo la legge vigente nel territorio di uno
dei Paesi contraenti e, salvo specifiche esenzioni, ¢ applicata sugli stessi beni
anche secondo la legge del territorio dell’altro Stato contraente.

(3) Il paragrafo (1) di quest’articolo non & applicato se, a causa della sua
applicazione, derivasse la imposizione, nel territorio di uno degli Stati contraenti,
di un bene che, senza tener conto di detto paragrafo, non sarebbe altrimenti
soggetto all'imposta in quel territorio.

Articolo IV

(1) Gli immobili sono considerati esistenti nel luogo dove si trovano; i diritti
o gli interessi (diversi da quelli derivanti da titoli) che costituiscono beni immobili
sono considerati esistenti nel luogo in cui si trova I'immobile al quale si riferiscono;
la questione se i diritti o gli interessi constituiscano beni immobili é risolta secondo
la legge del luogo dove & situato I'immobile al quale si riferiscono.

{2) 1 beni mobili (diversi da quelli per cui sono poste in seguito norme speci-
fiche) e i diritti o gli interessi su questi beni (diversi da quelli derivanti da titoli)
sono considerati esistenti nel luogo dove si trovavano al momento del decesso, o,
se “in transitu’’, nel luogo di destinazione; i biglietti di banca, la carta moneta o
altre forme di valuta riconosciute come aventi corso legale nel luogo di emissione,
cambiali e pagherd cambiari sono ritenuti beni mobili ai fini di questo paragrafo.

(3) I crediti, garantiti o no, escluse le forme di crediti per cui sono poste
norme specifiche in altra parte di questo articolo, sono considerati esistenti nel
luogo dove il debitore risiedeva al momento della morte del de cuius.

(4) I conti bancari sono considerati esistenti nel luogo della succursale in cui
era tenuto il conto. :

(5) I titoli emessi da un Governo, o da una qualunque autoritd, pubblica o
locale, sono considerati esistenti, se al portatore, nel luogo dove si trovavano al
momento del decesso, e, se iscritti o registrati, nel luogo di iscrizione o di
registrazione.

(6) Le azioni, le quote di capitale, le obbligazioni di una Societa (incluse
quelle possedute a mezzo di fiduciario, se la proprietd fiduciaria risulta evidente
da atto seritto o altrimenti) sono considerate esistenti nel luogo dove la Societa &
stata costituita.

Neo 9263



266 United Nations — Treaty Series 1968

(7) An interest in a partnership shall be deemed to be situated at the place
where the business was carried on: and if the business was carried on at more than
one place an appropriate proportion of the interest shall be deemed to be situated
at each of those places.

(8) Goodwill as a trade, business or professional asset shall be deemed to be
situated at the place where the trade, business or profession to which it pertains
was carried on; and if a trade, business or profession was carried on at more than
one place an appropriate proportion of the goodwill shall be deemed to be situated
at each of those places.

(9) Ships and aircraft and shares thereof shall be deemed to be situated at the
place of registration of the ship or aircraft.

(10) Patents, trade marks and designs shall be deemed to be situated at the
place where they were registered.

(11) Copyright, and rights or licences to use any copyrighted material, patent,
trade mark or design shall be deemed to be situated at the place where the rights
arising therefrom were exercisable.

(12) Rig